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 7,  884  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Committee  for  Anti-Corruption  Drive

 +
 (  Shri  Harish  Chandra

 Mathur:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C,  Samanta:
 Shri  Subodh  Hansda:
 Shri  P,  R,  Chakraverti:
 Shri  Rameshwar  Tantia:

 Shri  P.  C.  Borooah:
 Shri  M.  K.  Kumaran:
 Shri  Hem  Barua:

 [  Shri  Kajrolkar:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  the  proposed  committee

 for  anti-corruption  drive  has  been
 constituted;  and

 (b)  if  so,  what  are  the  personnel
 and  functions  of  the  committee?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  The  appointment  of  the  Com-
 mittee  and  its  personnel  will  be
 announced  soon,

 Shri  Harfsh  Chandra  Mathur:  May  I
 know  if  the  hon.  Minister  is  aware
 that  a  considerable  amount  of  corrup-
 tion  and  demoralisation  among  the
 services  is  due  to  political  interference
 and  pressure,  whether  the  hon.  Minis-
 ter  has  given  thought  to  that  matter
 and  whether  this  Committee  would  be
 fully  equipped  to  deal  with  that
 matter?

 66(Ai)  LSD—.

 |
 |

 j *667.
 :

 |
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 The  Minister  of  Home  Affairs  (Shri

 La]  Bahadur  Shastri):  It  is  a  very
 general  statement  that  the  hon.  Mem-
 ber  has  made.  I  do  not  want  to  say
 that  there  might  not  be  anything  like
 what  he  has  made  a  mention  of.
 However,  he  wil]  realise  that  it  is  a
 very  difficult  ‘matter  also  to  tackle
 with.  Still,  that  aspect  will  also  have
 to  be  borne  in  mind.  To  give  it  in
 specific  terms  to  the  Committee  to
 look  into  will  not  be  so  easy;  yet,  I
 am  giving  thought  to  that  matter.

 Shri  Harish  Chandra  Mathur:  May  ; know  if  the  hon.  Minister  wants  this
 Committee  to  restrict  itself  only  to
 the  Central  Government  employees  or
 whether  he  is  treating  this  question
 as  a  question  of  nationwide  importance
 and  has  discussed  it  with  the  Chief
 Ministers  and  the  Home  Ministers  of
 the  States  so  that  this  Committee  will
 cover  the  activities  and  tackle  cases
 of  corruption  all  over?

 Shri  Lal  Bahadur  Shastri:  For  the
 time  being  it  would  confine  itself  to
 the  Central  Government  employee,  but
 if  certain  decisions  are  arrived  at,  it
 will  not  be  so  difficult  to  have  further
 discussion  with  the  State  Govern-
 ments.

 श्री  स०  ला०  द्विवेदी  :  समाज  में  फैली
 दुर्व्यवस्था  तथा  असुरक्षा  को  दूर  करने  के  लिये
 ब्रोकर  सामाजिक  न्याय  के  हित  में  यह  आवश्यक
 है  कि  इस  प्रश्न  पर  बहुत  जल्दी  और  ध्यान  से
 गौर  करें,  किन्तु  मन्त्रालय  इस  सम्बन्ध  में
 विलम्ब  कर  रहा  है  t  में  यह  जानना  चाहता
 हूं  कि  इस  विलम्ब  के  क्‍या  कारण  हैं,  यह  कमेटी
 कब  तक  तैयार  होगी  और  इस  सम्बन्ध  में  और
 क्या  कदम  मन्त्री  जी  के  विचाराधीन  हैं  ।

 श्री  लाल  बहादुर  शास्त्री:  श्री  तो  कोई
 देर  होने  की  सम्भावना  नहीं  है  ।  सम्भव  है  कि
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 आज  ही,  या  कल  दो  तीन  दिन  में--उस  कमेटी
 का  ऐलान  हो  जायगा  ।

 Shri  Rameshwar  Tantia:  Who  will
 be  the  personnel  of  this  Committee
 and  will  the  Committee  have  powers
 to  examine  the  ministries  of  the  Cen-
 tral  and  State  Governments?

 Mr,  Speaker:  That  has  been  ans-
 wered.

 Shri  A.  P.  Jain:  The  basic  causes
 underlying  corruption  being  the  same
 whether  it  relates  to  an  employee  of
 the  Central  Government  or  of  the
 State  Government,  would  it  not  be
 advantageous  that  the  hon.  Minister
 may  consult  the  State  Governments
 and  extend  the  Committee’s  terms  of
 reference  so  that  they  are  applicable
 to  the  employees  of  both  the  Central
 and  State  Governments?

 Mr.  Speaker:  It  is  a  suggestion.
 Shri  Tyagi:  Is  the  hon.  Minister

 conscious  of  the  fact  that  corruption
 has  increased  hundred  times  today
 than  what  it  used  to  be  during  the
 British  days?  If  he  is  conscious  of
 that  fact,  I  want  to  know  what  con-
 crete  steps  he  has  taken,  department-
 al  or  administrative,  to  stop  corrup-
 tion.

 Mr,  Speaker:  This  is  the  step  that
 is  being  taken  now.  Anyway,  an
 answer  ‘might  be  given  by  the  hon.
 Minister.

 Shri  S.  M.  Banerjee:  Has  it  in-
 creased  hundred  times  or  not?

 Shri  Lal  Bahadur  Shastri:  I  am
 sorry,  I  would  not  like  to  endorse
 what  Shri  Tyagi  has  said.

 Shri  Tyagi:  It  is  unpalatable.
 Shri  Hari  Vishun  Kamath:  The

 number  of  times?

 Shri  Lal  Bahadur  Shastri:  I  do  not
 think  so.  It  may  be  a  different  matter
 that  corruption  is-on  the  increase  or
 might  have  increased;  but  to  say  and
 give  the  proportion  I  am  not  such  a
 big  mathematician  as  Shri  Tyagi  is.
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 Therefore  I  cannot  really what  he  has  said.
 Shri  Tyagi:  Is  it  on  the  increase?
 Shri  La]  Bahadur  Shastri:  I  am

 surprised  that  Shri  Tyagi  should  ask
 that  question  when  he  knows  my views  in  the  matter.

 Shri  Harish  Chandra  Mathur:  To
 what  extent  does  he  agree?

 Shri  Lal  Bahadur  Shastri:  I  have
 expressed  them  not  privately  to  him
 but  in  a  committee  meeting.  How-
 ever,  we  are  taking  this  step  only  to
 try  to  remove  or  eradicate  it  or  at
 least  to  reduce  it.

 Shri  Tyagi:  My  definite  question
 was  as  to  what  departmental  or  ad-
 ministrative  steps  he  has  already
 taken  in  this  matter  apart  from  the
 proposed  committee.

 endorse

 Mr.  Speaker:  I  would  appeal  to
 Shri  Tyagi  to  consider  whether  it
 would  be  possible  to  relate  all  the
 measures  that  have  been  taken  de-
 partmentally  or  administratively  ०7
 otherwise  during  the  Question  Hour.

 Shri  Tyagi:  I  submit,  I  wanted  to
 know  the  action  taken  by  him  to  stop
 this  corruption.  He  could  narrate
 one  or  two  actions  that  he  had  taken:
 not  in  a  particular  case,  but  as  a
 general  policy,  administrative  action
 taken  to  stop  this  menace.

 Mr.  Speaker:  That  would  be  a  long
 list.  In  the  question  hour,  it  would
 be  difficult  to  say.

 Shri  Hari  Vishnu  Kamath:  Where
 there  are  allegations  of  corruption
 against  some  higher-ups  in  the  admi-
 nistration  including,  unfortunately,  a
 Minister  here  or  there,  what  is  the
 machinery  or  modus  operandi  for  an
 enquiry  to  ascertain  if  there  is  a
 prima  facie  case  and  if  a  prima  facie
 case_is  established,  what  is  the  pro-
 cedure  for  further  proceedings?

 Shri  Lal  Bahadur  Shastri:  The
 hon.  Member  has  further  widened
 the  scope  of  this  question.

 Shri  Hari  Vishnu  Kamath:  Where  is
 the  machinery?



 466r  Oral  Answers

 Shri  Lal  Bahadur  Shastri:  He  has
 mentioned  about  Ministers....

 Shri  Hari  Vishnu  Kamath:  Unfor-
 tunately,  I  said.

 Shri  Lal  Bahadur  _  Shastri:....and
 perhaps  Members  of  Parliament  also
 on  this  side  and  that  side  both.  For
 the  present  moment,  we  are  confining
 ourselves  to  government  servants.

 Mr,  Speaker:  Shri  Hem  Barua.
 Shri  Hari  Vishnu  Kamath:  On  a

 Point  of  Order,  Sir,  have  you  ruled
 my  question  out  of  order,  as  inad-
 missible,  Because,  he  said,  they  are
 dealing  with  government  servants
 only.  To  my  supplementary  ques-
 tion,_you  admitted  it—there  is  no
 answer.

 Mr.  Speaker:  Because  we  are  deal-
 ing  with  the  committee,  the  question
 also  should  be  in  relation  to  that
 committee.  Therefore,  the  Minister
 has  said  that  so  far  as  the  committee
 is  concerned,  it  will  deal  with  gov-
 ernment  servants  only  and  not  with
 Ministers  and  Members  of  Parlia-
 ment.

 Shri  Hari  Vishnu  Kamath:  My  sup-
 plementary  question  does  not  arise?

 Mr.  Speaker:  That  he  has  said.
 The  supplementary  question  can  be
 in  relation  to  the  question  concerned.

 Shri  Hari  Vishnu  Kamath:  You  did
 not  rule  it  out  of  order.  That  is
 what  I  said.

 Mr.  Speaker:  I  did  not.  Therefore
 the  answer  has  been  given.  If  J  had
 ruled  it  out  of  order,  no  answer
 would  have  been  given.

 Shri  Hari  Vishnu  Kamath:  My
 question  was  not  answered.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  some  State  Governments
 have  anti-corruption  squads,  how  do
 the  Government  propose  to  co-ordi-
 nate  the  work  of  this  committee  with
 the  work  of  the  State  Governments?

 Shri  Lal  Bahadur  Shastri:  We
 shall  consider  that  at  a  later  stage.
 in  fact,  my  feeling  is  that  we  should
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 restrict  ourselves  in  these  enquiries.
 When  we  set  up  a  big  commission,
 we  get  a  theoretical  report,  no  doubt.
 My  purpose  is  to  ask  this  committee
 to  give  me  specific  suggestions,  to
 give  me  inter  reports,  to  send  me
 proposals  even  weekly  if  they  so  like
 and  advise  the  Government  of  India
 or  the  Home  Ministry  as  to  how  to
 proceed  in  this  matter.

 Shri  Hem  Barua:  My  question  has
 not  been  answered.

 Shri  Lal  Bahadur  Shastri:  I  have
 answered  that.  I  have  said  that
 once  we  have  taken  certain  decisions,
 it  would  not  be  difficult  to  take  up
 these  matters  with  the  State  Govern-
 ments  and  co-ordinate  the  action.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  Next  question.  We

 have  already  spent  nine  minutes  on
 this.

 Coal  Dumping
 +

 (  Shri  B.  K.  Das:
 +668  j  Shri  Subodh  Hansda:

 |  Shri  S.  C.  Samanta:
 [  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  the  coal  dumping  sys
 tem  has  begun  working;

 (b)  what  is  generally  the  capacity
 of  a  ‘dump’  wherefrom  the  consumers
 are  to  draw  their  coal;

 (c)  what  improvement  has  been
 effected  in  the  transport  position  by
 the  introduction  of  the  dumping  sys-
 tem;  and

 (d)  whether  the  consumers  find  any
 difficulty  in  getting  on  with  the  sys-
 tem?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Coal  dumps
 have  already  been  set  up  in  the  States
 of  Punjab;  Uttar  Pradesh;  Kerala:
 Madras;  West  Bengal  and  Andhra  Pra-
 desh.  The  States  of  Gujarat;  Orissa;
 Assam;  Bihar;  Rajasthan;  Madhya
 Pradesh  and  Mysore  have  also  agreed
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 to  set  up  dumps.
 (b)  No  specific  capacity  for  a  dump

 has  been  fixed.  It,  however,  depends
 on  the  number  of  consumers  to  be  fed
 from  a  particular  dump.

 (c)  The  dump  scheme  tends  to  rat-
 ionalise  the  available  rail  transport  and
 ensures  quick  turn-round  of  wagons.
 These  factors  bring  about  a_  general
 improvement  in  the  transport  position.

 (d)  There  are  difficulties  due  to  such
 factors  as  double-handling,  but,  by  and
 large,  the  scheme  has  been  accepted  in
 Ylaces  where  jt  has  started  operating.

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  any  assistance  is  given  to  the
 State  Governments  for  filling  these
 dumps?

 Shri  K.  D.  Malaviya:  No.  There  is
 no  particular  assistance  that  has  been
 given.  But,  some  administrative  ar-
 rangements  have  been  made  which
 helps  the  movement  of  coal  under  the
 dump  scheme.

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  the  consumers  are  under  any  com-
 pulsion  to  draw  their  coal  from  these
 dumps?

 Shri  K.  D.  Malaviya:  Yes,  Sir.  One
 this  scheme  comes  into  operation,  the
 consumers  that  fall  within  the  area  for
 which  the  dump  has  been  created,
 have  to  take  their  coal,  under  the
 rules  that  have  been  framed  or  under
 the  orders  of  the  State  Governments.
 The  State  Governments  authorise  the
 nominees  to  operate  the  dumps~  and
 indicate  the  quotas  of  the  consumers
 for  whom  the  dumps  have  been  creat-
 ed.  Then,  sanctions  from  accounts
 are  issued  against  programmes  sub-
 mitted  by  the  authorised  nominees,
 and  movement  takes  place  by  rail  cum
 road?

 Shri  Subodh  Hansda:  May  I  know
 whether  it  is  a  fact  that  due  to  this
 dumping  system,  the  transportation
 cost  of  coal  has  gone  up,  and  the  con-
 sumers  have  had  to  pay  much  more
 than  what  they  used  to  pay  before?

 AUGUST  29,  962  Oral  Answers  4664

 Shri  K.  0.  Malaviya:  Yes;  this  dump
 system  has  the  implicatior  of  increase
 in  transport  costs  and;  some  increase
 in  the  consumer  prices.  Of  course,  that
 is  not  a  very  happy  thing,  but  there  is
 no  alternative  to  it,  because  he  gets
 the  coal  for  the  purpose  for  which
 he  wants.

 श्री  म०  ल०  'त्रिवेदी  :  अभी  कुछ  महीने
 पहले  उत्तर  प्रदेश  में  कोयले  की  कमी  के  कारण
 उद्योगों  पर  और  वहां  के  जन  जीवन  पर  बड़ा
 ही  प्रतिकूल  असर  पड़ा  था,  बड़ी  भारी  कठि-
 नाई  उत्पन्न  हो  गई  थी  |  डम्प  सिस्टम  या  और
 किसी  सिस्टम  से  वहां  कोयले  की  कमी  को  दूर
 करने  के  लिये,  में  जानना  चाहता  हूं,  मन्त्रालय
 क्या  कर  रहा  है  ?

 श्री  के०  दे०  मालवीय  :  जैसे  और  स्टेटों
 में  हो  रहा  है,  उत्तर  प्रदेश  मे  भी  बड़ी  कोशिश
 हो  रही  है  कि  कोयला  ज्यादा  से  ज्यादा  पहुंचाया
 जाए  जो  कि  कंज्यूमर  को  पहुंच  सके  1  यह
 डम्प  स्कीम  वहां  भी  चालू  है  |

 Shrimati  Savitri  Nigam:  Is  the  hon.
 Minister  aware  that  because  of  this
 dump  system  a  new  type  of  corruption
 has  started  taking  place,  namely  that
 while  the  permit  is  taken  for  soft  coke
 and  other  types  of  coke,  hard  and
 other  expensive  types  of  coal  are  be-
 ing  brought  and  taken  away  from
 these  dumps?

 Mr.  Speaker:  As  regards  corruption,
 a  committee  is  being  set  up  under
 Question  No.  667.

 Shrimati  Savitri  Nigam:  My  ques-
 tion  is  whether  the  hon.  Minister  is
 aware  of  it,  and  if  so,  what  action  he
 is  taking  to  stop  this  sort  of  corrup-
 tion.

 Shri  K.  D.  Malaviya:
 aware  of  this  specific  case.

 I  am  not

 Shri  Tridib  Kumar  Choudhuri:  What
 {s  the  actual  working  scheme  of  Gov-
 ernment?  Will  there  be  one  dump  in
 each  State  or  will  there  be  several
 dumps  in  each  State,  in  view  of  the
 transport  problem?
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 Shri  K.  D.  Malaviya:  This  is  based
 on  the  several-dumps-scheme.  For
 instance,  in  U.P.,  the  dump  stations
 are  Kanpur,  Lucknow,  Meerut  City,
 Allahabad  and  Varanasi;  and  some
 more  are  proposed  to  be  set  up.

 New  Education  Code  for  Delhi
 fe

 (  Shri  Bishanchander  Seth:
 *669.  <  Shri  Bhakt  Darshan:

 [  Shri  9.  0.  Sharma;
 Will  the  Minister  of  Education  be

 Pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  285  on  the
 5th  June,  962  and  state:

 (a)  whether  a  New  Education  Code
 for  the  Union  Territory  of  Delhi  has
 been  prepared;

 (b)  if  so,  what  are  its  main  features;
 (c)  whether  the  model  legislation

 based  on  the  code  _  for  the  consider-
 ation  of  the  States  has  also  been  ex-
 amined;

 (d)  if  so,  the  result  thereof;  and
 (e)  how  these  new  provisions  differ

 from  the  old  ones?
 The  Minister  of  Education  (Dr.  K.  L.

 Shrimali):  (a)  to  (e).  A  statement  is
 laid  on  the  Table  of  the  House.

 STATEMENT
 (a)  The  preliminary  draft  of  the

 Code  has  since  been  prepared  and  is
 under  examination  before  it  can  be
 finalised.

 (b)  As  has  been  pointeg  out  in  re-
 ply  to  Starred  Question  No.  +1285,  ans-
 wered  on  5th  June,  1962,  the  Code
 contains  Chapters  on  Departmental
 Organization,  Inspection  of  Schools,
 Rules  for  Recognition,  Grant-in-aid
 Rules,  Service  conditions  of  Aided
 School  teachers,  including  punishments
 and  appeal  rules,  Fees  and  Funds,
 Rules  for  grant  of  scholarships,  Rules
 relating  to  admissions,  transfers  class-
 promotions,  medical  examination,  etc.
 ete.

 (c)  The  matter  is  under  consider-
 ation
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 (9)  and  (e).  Do  not  arise  at  this
 stage.

 श्री  बिशनचंद्र  सेठ  :  में  मानना  चाहता  हूं
 कि  राज्य  सरकारों  से  जो  आप  को  परामर्श
 मिले  हें,  वे  क्‍या  क्‍या  हैं  ?

 श्री  फा०  ला०  श्रीमाली :  अभी  तो  राज्य
 सरकारों  से  मशविरा  लेने  का  प्रश्न  नहीं  उठा
 क्योंकि  कोड  तैयार  हो  रहा  है  ।  जहां  तक
 कोड  का  सम्बन्ध  है,  यह  केवल  यूनियन  टैरि-
 मरीज़  और  दिल्‍ली  के  लिये  है  ।  इसलिये  दूसरे
 राज्यों  से  बातचीत  का  प्रश्न  नहीं  उठा  ।  णहां
 तक  बिल.  का  ताल्लुक  है  जिसके  बारे  में  अभी
 आपने  प्रश्न  किया  है,  उस  बिल  का  मसविदा
 जय  तैयार  हो  थायगा  तब  राज्य  सरकारों  से
 मशविरा  उस  पर  किया  जाएगा  I

 श्री  बिशनचंद्र  सेठ  :  इस  चीज़  के  हो
 जाने  के  बाद  क्‍या  प्रभाव  शिक्षा  के  स्तर  पर
 पड़ेगा,  क्या  आप  बता  सकते  हैं  ?

 डा०  'फूल  ला०  श्रीमाली:  प्रभाव  अच्छा
 पड़ेगा  1  में  आशा  करता  हूं  कि माननीय  सदस्य
 को  भी  उससे  सन्तोष  होगा  |

 श्री  भक्त  दर्:  श्रीमन्‌  यह  बताया  गया
 है  कि  प्रारम्भिक  ड्राफ्ट  तैयार  हो  गया  है  t
 मैं  मानना  चाहता  हूं  कि  उस  ड्राफ्ट  को  अन्तिम
 रूप  देने  के  पहले  जो  प्राइवेट  मैनेजमेंट  कमेटीज ्
 हैं  या  अध्यापक  समितियां  हें  या  और  जो
 सम्बन्धित  पक्ष  हैं,  क्या  उनसे  परामर्श  लिया
 जाएगा  और  तब  इसको  अन्तिम  रूप  दिया
 जाएगा  ?

 डा०  फा०  लाग  श्रीमाली :  जो  भी
 सम्बन्धित  व्यक्ति  हें,  उनसे  परामर्श  किया
 णा  रहा  है  1

 Shri  D.  0.  Sharma:  One  of  the  items
 to  be  included  in  this  model  Code  is
 service  conditions  of  aided  school
 teachers.  May  I  know  if  the  _  triple
 benefit  scheme  recommended  by  the
 Mudaliar  Committee  will  aiso  be  in-
 cluded  in  these  service  conditions?
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 Dr.  K.  L.  Shrimali:  Government
 have  been  keen  to  inplement  this
 scheme,  and  we  are  in  consultation
 with  the  Delhi  Administration  about
 this  matter,  and  I  am  hoping  that  it
 will  not  be  too  long  before  this
 scheme  is  introduced  for  the  Union
 Territories.

 Shri  S.  M.  Banerjee:  Since  the  Code
 is  being  established  for  the  Union
 Territories,  may  I  know  whether  other
 State  Governments  have  also  been  in-
 structed  to  have  a  similar  Code  in
 their  areas?

 Dr.  K.  L.  Shrimali;  This  Code  will
 be  for  the  Union  Territories.  If  the
 other  State  Governments  also  choos2
 to  devise  their  Codes,  zhey  will  be
 quite  free  to  do  so.

 Shri  C.  K.  Bhattacharyya:  From  the
 statement,  I  find  that  the  code  relates
 to  the  terms  and  conditions  of  service
 of  school  teachers.  Is  there  any  pro-
 posal  to  have  a  similar  code  for  col-
 lege  teachers?

 Dr.  K.  L.  Shrimali:  As  far  as  col-
 leges  are  concerned,  universities  have
 their  own  rules  and  reguiations.  They
 are  governed  by  statutes  and  rules
 framed  by  the  universities.

 विश्वविद्यालयों  के  लिए  झ्रादर्श  विधान

 +
 (श्री  म०  ला०  द्विवेदी  :

 श्री  स०  do  सामन्त  :
 +६७०.<  श्री  ao  Fo  दास  :

 |  श्री  सुबोध  हूं सदा  :

 |  थी  ईश्वर  रेडडी :.

 क्या  शिक्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारतीय  विश्वविद्यालयों  के  वर्त-
 मान  कार्यों  के  अनुकूल  एक  आदर्श  विधेयक
 की  रूप  रेखा  तैयार  करने  के  लिये  जो  समिति
 बनाई  गई  थी  उसके  अब  तक  के  कार्य  का  क्ष्या
 ब्यौरा  है  ;  और
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 (@)  क्या  इस  समिति  ने  अपना  अन्तरिम
 प्रतिवेदन  प्रस्तुत  कर  दिया  है  और  यदि  हां,
 तो  उसकी  मोटी-मोटी  सिफारिशें  क्या  हैं  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्री मालो)  :
 (क)  समिति  की  अभी  तक  छ:  बैठकें  हो  चुकी

 हैं,  इसका  कार्य  अब  समाप्त  होने  पर  हूँ  v

 (ख)  जी  नहीं  ।  सम्भवतः  समिति  की
 रिपोर्ट  वर्ष  के  ग्रस्त  तक  प्राप्त  हो  जाएगी  ।

 श्री  स०  लाग  'त्रिवेदी  :  में  जानना  चाहता
 हूं  कि  इस  कमेटी  के  विचाराधीन  मोटे  रूप  से
 कौन  कौन  सी  बातें  हैं  ?

 Dr.  K.  L.  Shrimali:  The  main  pro-
 blem  is  to  have  a  model  _  legislation.
 All  the  problems  relating  to  the  ad-
 ministration  of  universities  are  being
 looked  into  by  this  Committee.

 श्री  म०  ला०  द्विवेदी  :  विश्वविद्यालयों
 में  पढ़ाई  लिखाई  के  सम्बन्ध  में  भी  क्या  इस
 समिति  में  कोई  विचार  होगा  क्योंकि  १६६५
 के  बाद  या  किसी  और  अवधि  के  बाद  जब  यह
 बात  तय  हो  जाएगी  तो  अंग्रेज़ी  जो  है,  वह  नहीं
 रहेगी  ।  उस  वक्‍त  पढ़ाई  लिखाई  का  माध्यम
 क्या  होगा,  क्या  इस  सम्बन्ध  में  भी  यह  समिति
 विचार  करेगी  ?

 Dr.  K.  L.  Shrimali:  Tiis  subject  does
 not  come  within  the  purview  of  this
 Committee.

 श्री  प्र फाश बीर  शास्त्री  :  शिक्षा  मन्त्री
 जी  ने  पिछले  अधिवेशन  में  घोषणा  की  थी  कि
 अलीगढ़  और  बनारस  विश्वविद्यालयों  के
 सम्बन्ध  में  वह  कोई  विधेयक  लाना  चाहते  हैं
 और  इस  समिति  के  परामर्श  के  आधार  पर
 उसको  वह  लाना  चाहते  हैं  |  में  जानना  चाहता
 हूं  कि कब  तक  इस  चीज़  को  कार्यान्वित  किया
 जाएगा  ?

 श्री  का०  लाग  श्रीमाली  :  बनारस  विश्व-
 विद्यालय  के  सम्बन्ध  में  एक  बिल  इंट्रोड्यूस
 किया  था  पिछली  पालिमेंट  में  लेकिन  वह  पास
 नहीं  हो  सका  ।  इस  समिति  की  रिपोर्ट  का
 माडल  लैजिस्लेशन  के  बारे  मे  इन्तज़ार  किया
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 जा  रहा  है  कौर  जब  वह  आ  जाएगी,  उसके  बाद
 हम  बनारस  और  अलीगढ़  दोनों  के  लिये  विधे-
 यक  इस  सदन  के  सामने  लायगे  ।

 Shri  D.  C.  Sharma;  Will  the  uni-
 versities  be  askeq  ५0  revise  their  ad-
 ministration  and  other  things  in  the
 light  of  this  model  Bill  which  will  be
 circulated?  Or  will  they  continue  to
 go  on  in  their  old  way?

 Dr.  K.  L.  Shrimali:  In  fact,  one  of
 the  State  Governments  had  actually
 made  a  reference  to  us.  It  was  on  the
 basis  of  that  reference  that  we  ap-
 pointed  this  Committee.  After  their
 Report  has  been  submitted,  we  propose
 to  send  it  to  all  the  Governments  so
 that  they  may  also  revise  their  legis-
 iation  suitably.

 Coal  Targets  during  Third  Plan
 +

 (  Shri  P.  R.  Chakraverti:
 |  Shri  Bhagwat  Jha  Avzad:

 J  Shri  Bhakt  Darshan;
 ‘)  Shri  Ram  Ratan  Gupta:

 |  Shri  Yashpal  Singh:
 |  Shri  Heda:

 *67l.

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  the  Coz]  Council  of
 {ndia  urged  Governmerit  to  take  steps
 to  overcome  the  power  shortage  that
 happens  to  the  biggest  handicap  in
 achieving  the  coal  target  of  the  Third
 Five  Year  Plan;

 (b)  if  so,  whether  Gcvernment  have
 taken  steps  to  hold  joint  consultation
 with  the  Planning  Commission  and  the
 Ministry  of  Irrigation  and  Power;  and

 (c)  whether  Government  endorse
 the  suggestion  of  the  Coal  Council]  that
 the  Thermal  Power  Houses  and  wash-
 eries  should  be  located  at  coal  fields
 wherefrom  supplies  are  to  be  obtained?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  0.  Malaviya):  (a)  and  (b).
 Yes.

 (c).  Yes.  Governinent  are  of  the
 view,  that,  as  far  as  pozsible,  new
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 Thermal  Power  Stations  and  washer-
 ies  should  be  located  at  the  coalfields
 which  are  the  sources  of  supply  of
 coal.

 Shri  P.  R.  Chakraverti:  To  what  ex-
 tent  will  the  shortage  be  covered  by
 the  steps  which  are  now  devised  by
 joint  consultation?

 Shri  K.  D.  Malaviya;  We  hope  to
 meet  the  situation.  According  to  the
 target  provided  in  the  Third  Plan,  the
 demand  for  power  in  cecal  fields  will
 increase.  We  have  asked  Planning
 Commission  to  consider  some  scheme
 to  step  up  production  or  generation
 of  power  near  about  coal  fields  by
 major  coal  producers.

 Shri  P.  R.  Chakraverti:  How  far  has
 the  private  sector  shown  keenness  to
 make  investment  on  the  lines  devised?

 Shri  K.  0.  Malaviyu:  They  are  not
 very  keen  on  investing  money;  they
 do  not  want  to  generate  power  un-
 less  they  get  adequate  help  from  the
 Government.  The  State  Govei:nments
 are  also  to  be  consulted  and  their  col-
 laboration  secured.  So  it  requires
 consultation  with  State  Goveirments
 so  that  the  private  sector  coulda  be
 persuaded  to  generate  power.

 Shri  Bhagwat  Jha  Azad:  According
 to  the  suggestion  or  apprehension  ex-
 pressed  by  the  Coal  Council  of  India,
 could  we  know  what  will  be  the  short-
 age  in  power  in  respect  of  raising  coal,
 and  in  the  light  of  that,  has  the  Plan-
 ning  Commission  agreed  to  supply  ad-
 ditional  sources  to  meet  the  same?

 Shri  K.  D.  Malaviya:  I  am  afraid  )
 will  not  be  able  to  give  the  details  of
 the  shortfall  in  power.  But  for  the
 short-term  solution  of  the  problem,  the
 Coal  Council  has  made  some  froposals
 to  the  Government,  and  these  pro-
 posals  are  under  examination.  If
 these  are  implemented,  I  presume  that
 we  will  be  able  to  get  over  the
 difficulties.

 Dr.  L.  M.  Singhvi:  What  would  be
 the  financial  outlay  of  the  proposed  for
 locating  washeries  and  therma!  stat-
 ions  near  coalfieids?  Has  it  been
 examined?
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 Sbri  K.  D.  Malaviye:  That  infor-
 mation  is  not  readily  available.

 Shri  Heda:  On  the  occasion  of  this
 meeting,  the  hon.  Minister  was  pleased
 to  state  that  with  a  view  to  overcome
 this  distance  or  transport  4d  fficulty,
 Government  are  taking  up  srmcvement
 of  coal  by  canals  and  rivers.  May  I
 know  whether  the  Goverrment  have
 taken  any  active  steps  in  this  regard?

 Shri  K.  D.  Malaviya:  Yes,  Sir.  The
 scheme  has  been  considered  very  much
 and  is  ready  now.  We  have  made  ail
 preliminary  arrangements  and  surveys
 alsc.  Now,  in  the  Ministry  the  ques-
 tion  is  under  examinaticn,  and  I  sup-
 pose  within  the  next  two  or  three
 weeks  decisions  will  be  taken  and  if
 decisions  are  taken  the  way  we  wouid
 like,  movement  will  start  quite  readily

 at  यशपाल  सिह  :  क्या  सरकार  को
 पता  है  कि  अगर  रिहाई  डम  की  बिजली  को
 बिड़ला  किसने  से  हटा  कर  कोयले  के  काम  में
 लगाया  णाय  तो  ५४  जिलों  के  कोयले  की
 समस्या  हल  हो  सकती  है  और  सरकार  का
 लक्ष्य  पूरा  हो  सकता  है  ?

 श्री  के०  दे०  मालवीय  जी  हां,  रिहन्द
 डेम  की  बिजली  का  इन्तजाम  हो  चुका  है  ।
 बिहार  में  जो  लाइनें  रह  गई  थीं,  वह  भी  गालि-
 बन  पांच  या  सात  दिनों  में  पूरी  हो  जायेंगी  और
 रिहन्द  डैम  की  पावर  का  कोयले  के  उत्पादन  में
 इस्तेमाल  किया  जायेगा  ।

 Shrimati  Yashoda  Redily:  The  hon.
 Minister  was  pleased  to  state  that
 thete  was  power  shortage  in  the  coun-
 try.  In  view  of  this,  in  States  like
 Andhra  Pradesh,  wiich  are  trying  to
 keep  up  coal  targets,  as  they  are  short
 of  money,  will  the  Central  Governmeni
 be  willing  to  provide  the  money  ask-
 ed  for  by  them?

 Shri  K.  D.  Malaviya:  The  Centre  is
 already  doing  what  it  cen,  whether  it
 is  financial  assistance  or  other  aspects
 of  the  matter  also.  ड  whole  question
 of  collaboratoon  between  the  State
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 Governments  and  the  Centra]  Govern-
 ment  is  under  active  consideration  of
 Government.

 Shri  Hem  Barua;  Ils  it  a  fact  that
 Gcvernment  provuse  to  ask  ine  un-
 economic  coal  mine  owners  to  surren-
 der  their  underta'tings  to  Govern-
 ment?

 Shri  K.  D.  Malaviya:  This  supple-
 mentary  does  not’  arise  out  of  this
 question.

 Shri  Daji:  The  hon.  Minister  was
 pleased  to  state  on  a  former  occasion
 that  this  was  the  view  of  the  Ministry,
 but  not  of  the  Government.  Now  he
 savs  this  is  the  vizw  of  the  Govern-
 ment.  Do  I  understand  that  a  firm
 decision  has  been  taken  by  the  Gov-
 ernment  about  this  matter,  that  the
 thermal  stations  and  washeries  will  be
 located  only  at  the  beds  of  tne  coal-
 fields,  and  if  so,  whether  schemes  not
 faliing  in  line  with  this  will  be  revis-
 ed?

 Shri  K.  D.  Malaviya:  That  is  the
 recommendation  of  the  Planning  Com-
 mission  as  well  as  cur  Ministry  and
 the  Government.  30  far  as  the  Gov-
 ernment  of  India  is  concerned,  with
 regard  to  implementation  of  such  a
 scheme,  the  State  Governments  have
 also  to  be  consulted.  Already,  there
 are  some  schemes  which  are  not  falling
 into  this  pattern.  So,  until  they  are
 consulted  and  they  agree,  a  firm  de-
 cision  cannot  be  taken  which  can  be
 implemented  later  on.

 Shri  Venkatasubbaiah:  Is  the  hon.
 Minister  aware  of  the  fact  that  there
 is  a  shortfall  in  the  production  of  coal
 in  the  Singareni  Collieries  to  the  ex-
 tent  of  three  lakh  tons  due  to  shortage
 of  power;  if  so,  what  steps  have  Gov-
 ernment  taken  to  finance  the  State
 Government  or  to  alleviate  it?

 Mr.  Speaker:  Individual  cases  will
 be  taken  up  separately.  It  will  be
 difficult  to  deal  with  all.

 श्री  भक्त  दर्शन  :  माननीय  मन्त्री  जी  ने
 बतलाया  कि  कोल  कौंसिल  ने  कुछ  सुझाव  दिये

 हैं  जिन  पर  विचार  किया  जा  रहा  है।  में  जानना
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 चाहता  हूं  कि  उन्होंने  जो  मुख्य  मुख्य  सुझाव
 दिये  हैं  क्या  उन  पर  कुछ  प्रकाश  डाला  जायेगा  ?

 श्री  के०  दे०  मा लंब ोय  :  कोल  कौंसिल  ने
 जो  खास  बात  कही  है  वह  यह  है  कि  कोयले  की
 खानों  से  पास  ही  पावर  स्टेशन  होने  चाहियें
 ताकि  रेलवे  ट्रान्सपोर्ट  पर  ज्यादा  बोझ  न  पड़े  ।
 इसलिये  थर्मल  पावर  स्टेशन  जहां  तक  हो  सके
 कोल  माइनस  के  पास  ही  लगाये  जायें;  यह
 कोल  कौंसिल  की  स्पेसिफिक  सिफारिश  है  ।

 Delhi  Primary  Education  Act,  960
 +

 (  Shrj  Surendra  Pa]  Singh:
 *672,,  <  Shri  Prabhat  Kar:

 [  Shri  R.  N.  Reddy:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  the

 Dethi  Primary  Education  Act  of  960
 is  not  being  enforced  successfully  and
 a  large  number  of  Delhi  children  of
 school  going  age  are  not  being  sent  to
 schools  by  their  parents  or  guardians;
 and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  make  the  scheme  a
 complete  success?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.
 Shri  Surendra  Pal  Singh:  May  I

 know  how  many  children  of  the
 school-going  age  in  Delhi  and  Old
 Delhi  have  already  been  registered
 under  the  Compulsory  Primary  Edu-
 cation  scheme?

 Shrimati  Soundaram  Ramachandran:
 Last  year  it  was  made  out  that  there
 were  less  than  50,000  children—46,000
 children;  and,  an  enrolment  drive  was
 made  and  almost  95  per  cent.  of  the
 children  in  the  age  group  between  6
 and  7  were  admitted  into  the  schools
 in  1961.

 Shri  Surendra  Pal  Singh:  Was  any
 legal  action  taken  against  those  parents
 who  failed  to  send  their  children  to
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 the  schools  during  the  last  academic
 year?  If  so,  with  what  result?

 Shrimatj  Soundaram  Ramachandran:
 It  was  not  necessary  because  95  per
 cent.  of  the  children  in  age  group  have
 already  been  admitted.

 Shrimati  Renuka  Ray:  Have  they
 ascertained  whether  the  number  of
 children  on  the  rolls  actually  attend
 the  schools?  What  is  the  regularity?

 Shrimati  Soundaram  Ramachandan:
 Enrolment  is  done.  Whether  there  i3
 wastage  or  stagnation,  that  would  be
 taken  up  separately.  But,  every  effort
 is  made  to  keep  them  coming  to  school
 regularly  by  giving  other  incentives
 like  milk  and  the  supply  of  mid-day
 meals  etc.

 श्री  शिव  नारायण  :  क्‍या  सरकार  यह
 बतलाने  की  कृपा  करेगी  कि  जो  ५  परसेन्ट
 लड़के  बाकी  बच  गये  हैं  उनके  लिये  उसने  क्या
 प्रबन्ध  सोचा  है  ?

 Mr.  Speaker:  Ninety-five  per  cent.
 were  admitted;  but  what  about  the
 rest  5  per  cent?

 Shrimati  Soundaram  Ramachandran:
 It  is  impossible  to  get  300  per  cent.
 because  there  will  be  other  reasons.
 So,  95  per  cent.  is  really  a  very  high
 rate  of  enrolment.

 at  तुलसीदास  जाघव  :  जो  लड़के  नहीं
 प्रात  हैं,  कया  सरकार  ने  उनके  न  भेजे  जाने
 का  कोई  कारण  सोचा  है  ?

 Shrimati  Soundaram  Ramachandran:
 During  the  enrolment  drive,  as  far  as
 Possible,  almost  all  the  normal!  cnhil-
 Gren  were  persuaded  to  come  to  school.
 And,  with  the  parents’  cooperation  only
 it  was  achieved.

 Shri  Prabhat  Kar:  The  hon.  Deputy
 Minister  said  that  95  per  cent.  have
 been  enrolled.  May  I  know  what  is
 the  percentage  attending  school?

 Shrimati  Soundaram  Ramachandran:
 That  is  not  here  with  me.

 Dr.  P.  S.  Deshmukh;  Before  enforc-
 ing  attendance  cent.  per  cent.  ig  the
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 Minister  satisfied  with  the  arrange-
 ments  for  their  education  in  the  schools
 at  the  present  time?

 Shrimati  Soundaram  Ramachandran:
 If  we  can  be  00  per  cent.  satisfied,  I
 think,  we  come  to  a  standstill.  That
 can  never  happen.  We  always  try.

 Shri  Harish  Chandra  Mathur:  Sir,
 the  scheme  is  for  children  between
 the  ages  of  6  and  l—the  scheme  of
 compulsory  education.  The  Deputy
 Minister  gave  figures  only  for  children
 tetween  the  ages  of  6  and  7.  How  do
 they  explain  the  position?

 Shrimati  Soundaram  Ramachandran:
 Yes.  Last  year  the  drive  was  made  to
 enro]  children  between  the  ages  of  6
 and  7.  This  year  the  enrolment  drive
 is  for  children  between  the  ages  of  6
 and  7  and  also  7  and  8.  It  is  going  on.
 We  cannot  bring  in  children  of  0
 years  just  now.  So,  when  the  drive
 starts,  we  start  from  the  age  group  of
 6  and  7  and  every  year  we  add  one
 age  group  more.

 Mr.  Speaker:  Question  No.  673.
 Shri  Narendra  Singh  Mahida:  Sir,

 may  I  request  that  along  with  this
 question,  Question  No.  693  be  also
 taken?

 Mr.  Speaker:  If  the  Minister  is  will-
 ing.  (Interruptions),

 Shri  Tyagi:  This  may  be  answercd
 fist.

 Oil  Pipe-Lines

 (  Shri  aipeas  Hansda:
 |  Shri  G.  K.  Singha:

 673.  Shri  Basumatari:
 ;  Shri  S.  C.  Samanta:

 |  Shri  Yajnik:
 Will  the  Minister  of  Mines  and  Fucl

 be  pleased  to  state:

 (a)  whether  the  plan  for  laying  the
 cil  pipelines  for  carrying  petroleum
 vils  from  one  place  to  another  has  been
 finalised;

 (b)  if  so,  the  total  mileage  of  pipe
 lines  to  be  laid  and  the  places  where
 these  will  be  laid:
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 (c)  when  this  work  will  be  taken
 up;  and

 (d)  how  long  it  will  take  to  com-
 plete  the  work?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  and  Fuel  (Shri
 Tnimmaiah):  (a)  No,  Sir.

 (b)  to  (d).  These  details  can  be
 given  only  after  the  plan  for  laying
 oil  pipelines  ig  finalised.

 Shri  Subodh  Hansda:  The  Minister
 has  said  that  the  details  can  be  given
 cnly  after  the  plan  has  been  finalised.
 May  I  know  how  long  it  will  take  to
 finalise  this  plan?

 Shri  Thimmaiah:  The  Indian  Re-
 lineries  Ltd.  hope  to  commence  the
 work  by  the  end  of  this  year  ard  com
 Piete  it  by  the  end  of  1964.

 Shri  Basumatari:  What  is  the  esti-
 mateq  cost  of  these  pipelines  to  reach
 the  target?

 Shri  Thimmaiah:  The  Calcutta-
 Barauni-Delhi  pipeline  would  be  about
 Rs.  26  to  Rs.  28  crores;  the  Gauhati-
 Siliguri  pipelines  would  be  approxi-
 mately  Rs.  6  crores;  and  ihe  pipeline
 in  Gujarat  Kalol  to  Ahmedabad  wouid
 be  approximately  Rs.  6  crores.

 Shri  Morarka:  What  are  all  the  pro-
 pcsals  which  are  before  the  Govern-
 ment  and  which  are  under  colisider-
 ation  for  laying  pipelines  in  different
 purts  of  the  country?

 Shri  K.  D.  Malaviya:  The  entire  plan
 has  been  mentioned  by  my  colleague.

 Shri  Morarka:  He  mentioned  three
 trojects.

 Shri  K.  D.  Malaviya;  Product  pipe-
 line  from  Nunmati  to  Siliguri,  product
 bipeline  from  Barauni  to  Deini  or
 tearabout  ang  from  Baraunj  to  Cal-
 cuita  and  six  pipe  lines  for  gus  pru-
 Cucts  and  crude  oil  in  Gujarat—ail
 these  are  under  examination  ct  the
 Government.  Genera]  approval  has
 been  obtained  but  there  are  same  dilf-
 erences  between  ourselves  and  the
 Finance  Ministry  with  regard  to  foreign
 exchange  expenditure  and  I  suppose
 the  position  will  clarify  soon.
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 att  विभूति  मिश्र  :  यह  जो  बरौनी  से
 पाइप  लाइन  दिल्‍ली  श्राएग्री  तो  क्या  बीच  में

 इलाहाबाद  और  कानपुर  जैसे  शहरों  को  भी
 इस  'पाइप  लाइन  से  जोड़ा  जाएगा  ?

 श्री  बे  दहेज  मालवीय:  इरादा  तो  यही  है
 कि  जो  वितरण  के  बड़े  बड़े  स्थान  हैं  उनमे  वहीं
 बांट  दिया  जाए  ताकि  सस्ता  हो  सके  t

 Shrj  Hem  Barua:  Is  it  not  2  fact  that
 laying  of  pipelines  is  at  present  tne
 responsibility  of  the  Indian  Refineries
 lid.?  If  so,  do  the  Government  pre-
 pose  to  form  a  separate  corporation  for
 the  construction  and  maintenance  of
 pipelines  network?

 Shri  K.  D.  Malaviya:  To  begin  with
 we  have  entrusted  this  work  to  the
 Indian  Refineries  so  that  we  may  avoid
 delays  which  coulq  be  avoided.  They
 tave  taken  up  this  work  and  have
 done  a  lot  of  early  work.  Govern-
 ment  are  considering  to  set  up  =  sf
 purate  arrangement  for  looking  after
 tke  technical  jobs  involved  in  it.

 Shri  K.  0.  Pant:  Is  there  any  pro-
 posal  ultimately  to  link  the  pipelin>
 from  Barauni  to  Delhi  with  the  pipe-
 one  net  work  in  west  India?

 Shri  K.  D.  Malaviya:  lt  depends
 upon  the  future  and  the  expansion  cf
 cil  industry.  Naturally  the  ubjective
 should  be  to  have  one  general  pipe-
 iine  for  the  whole  country.

 Shri  Warior:  May  I  know  whether
 the  pipeline  from  Gauhati  to  Siliguri
 is  not  constructed  because  of  tne  non
 fnalisation  of  the  project  or  js  there
 any  other  objection  raised  by  any-
 body?

 Shri  K.  D.  Malaviya:  There  is  nv
 cbjection.

 Shri  Hem  Barua:  There  was.  from
 the  Railways.

 Shri  K.  D.  Malaviya:  When  I  _re-
 ferred  to  this  objection  previously,  it
 “as  more  or  less  on  technical  grounds.
 But  whatever  problems  face  us  today
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 in  the  construction  of  Nuniaatj  pipe-
 line,  they  are  under  consitevation
 technically  ang  financially  and  I  sup-
 pese  we  shall  go  ahead  with  the
 scheme.

 Shri  Ramanathan  Chettiar:  The  hon.
 Minister  in  reply  to  a  supplementary
 guestion  put  by  an  hon.  Member  two
 n:inutes  ago  said  that  there  should  be
 a  pipeline  all  over  the  country.  May  I
 know  whether  he  means  that  there  wili
 be  a  connecting  system  like  the  «iectric
 gtid  system  for  all  parts  of  the  coun-
 try?

 Shri  K.  D.  Malaviya:  I  did  presume
 that.  I  did  not  say  there  is  a  scheme
 like  that.  I  said  that  it  all  depended
 upon  the  future.  The  objective  should
 be  to  have  a  pipeline  which  wiil  form
 a  grid  like  that.

 et  रघुनाथ  सिंह :  मैं  यह  जानना
 चाहता  हूं  कि  ठीक  दृष्टि  से  यह  लाभप्रद
 होगा  कि  नहीं  ?  रेलवे  से  जो  आप  भेजते  हैं
 उसकी  तुलना  में  पाइप  लाइन  से  भेजने  में
 खर्च  में  कितना  अन्तर  पड़ेगा  ?

 श्री  के०  दे०  मालवीय  :  आर्थिक  दृष्टि
 से  बहुत  लाभदायक  होगा  और  रेलवे  के  भाड़े
 से  इसमें  भाड़ा  कम  होगा  i

 Shri  Narendra  Singh  Mahida:  May
 I  request  the  hon.  Minister  to  repiy
 question  No.  693  also?

 Mr.  Speaker:  That  would  be  a
 different  question  altogether;  he  did
 not  find  it  convenient  to  answer  that
 question  along  with  this  question.

 श्री  का०  नाग  तिवारी  :  अभी  माननीय
 मंत्री  न ेबतलाया  कि  फाइनेन्शल  और  टेक्निकल
 डिफीकल्टीज़  हैं  ।  कया  यह  भी  डिफीकल्टी
 है  कि  प्रान्तीय  सरकारे  इसमें  ग्रीन  डाल  रही
 हे!

 श्री  के०  दे०  मालवीय  :  जी  नहीं,
 प्रान्तीय  सरकारें  कोई  अड़चन  नहीं  डाल  रही
 हैं  t
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 Coal  Washeries
 +

 (  Shri  8.  0.  Samanta:
 J  Shri  Subodh  Hansda:

 "674,  ]  Shri  B.  K.  Das:
 [  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  num-
 ber  of  Coal  Washeries  will  be  set  up
 during  the  Third  Plan  period  in
 public  and  private  sectors;

 (b)  if  so,  the  number  of  such
 washeries;

 (c)  when  such  washeries  will  be  set
 up;  and

 (d)  whether  these  washeries  will
 be  set  up  without  any  foreign  techni-
 cal  assistance?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  and  Fuel  (Shri
 Thimmaiah):  (a)  Yes.

 (b)  and  (c).  So  far  as  the  public
 sector  is  concerned,  two  existing
 washeries  of  the  Hindustan  Steel  Ltd.
 will  be  expanded  during  the  Third
 Plan  period,  and  the  National  Coal
 Development  Corporation  is  planning
 to  set  up  6  new  washeries  for  coking
 coaland2new  washeries  for  non-cok-
 ing  coal.3  of  the  National  Coal  Deve-
 lopment  Corporation’s  washeries,  how-
 ever,  may  come  up  only  in  the  Fourth
 Plan.

 In  addition  to  the  above,  two  coking
 coal  washeries  are  being  planned  for
 in  the  private  sector.

 (d)  Some  of  the  public  sector
 washeries  are  being  linked  with
 foreign  credits  and  in  their  case
 foreign  technical  assistance  will  be
 available.  The  intention  is  that  pro-
 gressively  washeries  are  set  up  not
 only  with  indigenous  plant  and  equip-
 ment  but  without  even  foreign  techni-
 cal  assistance.

 Shri  S.  C.  Samanta:  May  I  know
 whether,  over  and  above  the  opening
 of  these  washeries,  there  is  any  pro-
 posal  to  expand  some  of  the  existing
 coal  washeries?
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 Shri  Thimmaiah:  Yes,  Sir.

 Shri  S.  C.  Samanta:  May  I  know
 the  names?

 Shri  Thimmaiah:  Two  washeries
 under  the  Hindustan  Steel,  Ltd.,  are
 expected  to  be  expanded,  that  is,
 Dugda  and  Bojudih.

 Shri  Subodh  Hansda:  The  Minister
 said  that  for  some  of  the  washeries
 foreign  aid  will  be  available.  May  I
 know  which  are  the  foreign  countries
 that  will  give  technical  aid  to  these
 washeries?

 Shri  Thimmaiah:  I  want  notice.

 श्री  म०  ला०  त्रिवेदी  :  मैं  जानना
 चाहता  हूं  कि  कोयले  की  'जुलाई  के  कारखानों
 की  स्थापना  के  सम्बन्ध  में  स्थान  का  निर्धारण
 कैसे  किया  जाता  है  ?  क्‍या  अधिकांश  में  ये
 कारखाने  कोयले  की  खदानों  के  पास  बनाए
 जाते  हैं,  और  अगर  अन्यत्र  बनाए  जाते  हैंतो
 स्थान  1 .र्घारण  के  सम्बन्ध  में  किन  किन
 बातों  का  विचार  किया  जाता  है  ?

 श्री  के०  दे०  मालवीय  :  सब  से  बड़ी
 वजह  तो  यह  होनी  चाहिये  कि  ये  कोयले
 की  खानों  के  पास  हों  ताकि  ट्रांसपोर्ट  में  सुविधा
 हो  सके  ।  इसके  अलावा  कोई  दूसरा  कारण
 तो  तभी  हो  सकता  है  कि  जब  कोई  स्थानिक
 बातें  सामने  आये  |  लेकिन  मुख्यतः  इनको
 खानों  के  पास  ही  इसलिये  स्थापित  किया
 जाता  है  ताकि  ट्रांसपोर्ट  के  बोझ  को  हल्का
 किया  जा  सके  ।
 Shri  Bhagwat  Jha  Azad:  In  refer-

 ence  to  part  (d)  of  the  question,  could
 I  know  the  target  that  has  been
 assigned  to  the  coal  washeries  that
 are  likely  to  be  set  up  in  the  private
 sector?

 Shri  Thimmaiah:  In  the  third  Plan,
 we  have  got  to  set  up  an  additional
 washing  capacity  of  2°7  million  tons,
 out  of  which  3:2  million  tons  will  be
 set  up  by  the  Hindustan  Steel,  Ltd.

 Shri  Raghunath  Singh:  The  question
 fs  about  the  private  sector.
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 Shri  Thimmaiah:  In  addition  to  our
 plants,  the  private  sector  washeries
 will  be  increased  trom  0°3  million  tons
 to  22  million  tons  in  one  and  in
 another  from  °5  million  tons  to  three
 million  tons.

 Shri  Hem  Baruzw  He  said  there
 would  be  an  increase  from  3  million
 to  2  million.  How  is  it  an  increase?

 Mr.  Speaker:  Is  it  from  3  to  2?
 Shri  Thimmaiah:  From  0°3  million

 to  22  million.
 Mr.  Speaker:  So,  it  is  from  0-3  to

 2-2.  That  is  an  increase.  Next  ques-
 tion.

 Prices  of  Steel  and  Pig  Iron
 *675.  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Steel  and  Heavy  Indus-
 tries  be  pleased  to  refer  to  the  reply
 given  to  Starred  Question  No.  309  on
 the  Ist  May,  962  and  state:

 (a)  whether  the  retention  prices  of
 steel  and  pig  iron  for  960-6l  and  96l-
 62  have  now  been  finally  fixed;

 (b)  whether  the  prices  conform  to
 the  recommendations  of  the  Tariff
 Commission;  and

 (c)  whether  any  fresh  representa-
 tions  in  this  regard  have  been  receiv-
 ed  from  the  private  sector  producers?

 The  Deputy  Minister  in  the  Minis-
 try  of  Steel  and  Heavy  Industries
 (Shri  P.  C.  Sethi):  (a)  and  (b).  The
 Reports  of  the  Tariff  Commission  on
 the  retention  prices  payable  for  pig
 iron  and  steel  have  been  received  and
 are  at  present  under  examination.

 (c)  No,  Sir.

 Shri  Indrajit  Gupta:  I  would  like
 to  know  whether  any  assessment  has
 been  made  by  the  Tariff  Commission
 about  the  cost  of  production  per  ton
 of  steel  in  the  private  sector  as  well
 as  in  the  public  sector  and,  if  so,
 what  is  its  finding.

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 The  report  is  under  consideration.  I
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 do  not  think  I  will  be  able  to  give
 those  details  now.

 Shri  Indrajit  Gupta:  May  I  know
 whether  it  is  a  fact  that  the  private
 sector  producers  have  been  given  any
 sort  of  assurance  that  in  case  the
 Steel  Wage  Board  which  has  been
 appointed  now  recommends  an  upward
 revision  in  the  workers’  wages  this
 question  of  the  retention  price  will  be
 reopened  again?

 Shri  C.  Subramaniam:  This  report
 is  with  regard  to  price  for  960-6l  and
 1961-62.  Therefore,  the  questions
 which  the  hon.  Member  has  put  do
 not  apply.

 Shri  Indrajit  Gupta:  I  am  not  refer-
 ring  to  the  Tariff  Commission’s  re-
 port.  I  want  to  know  whether  the
 Government  has  given  any  assurance?

 Shri  C.  Subramaniam:  I  require
 notice.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  report  submitted  by  the
 Tariff  Commission  is  provisional  or  it
 is  the  final  report?

 Shri  C.  Subramaniam:  It  is  the  final
 report;  there  is  no  question  of  interim
 report.

 Shri  Morarka:  May  I  know  whether
 the  prices  would  be  fixed  retrospec-
 tively  as  they  have  been  fixed  till  now
 or  whether  there  is  any  proposal  to
 fix  the  price  prospectively  also?

 Shri  C.  Subramaniam:  The  report
 is  with  reference  to  960  to  1962,  and
 we  will  have  to  fix  for  the  future
 also.

 Shri  Ramanathan  Chettiar:  The
 Minister  said  that  the  report  has  been
 received  and  it  is  under  consideration.
 May  I  know  how  long  it  will  take
 for  the  Government  to  arrive  at  a
 decision?

 Shri  C.  Subramaniam:  Very  soon.
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 State  Participation  in  Oil  Refineries

 +
 (  Shri  Warior:
 |  Shri  Vasudevan  Nair:

 "676.  }  Shri  M.  K.  Kumaran:
 Shri  Yashpal  Singh:

 |  Shri  P.  C.  Borooah:
 L  Shri  Yajnik:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  a  final  decision  has
 been  taken  by  Government  in  the
 matter  of  States’  participation  in  the
 oil  refineries;  and

 (b)  if  so,  the  nature  of  the  decision?
 The  Minister  of  Mines  and  Fuel

 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir,
 in  so  far  as  the  Assam,  Bihar  and
 Gujarat  States  are  concerned.

 (b)  The  State  Governments  may
 participate  upto  5  per  cent  of  the
 equity  capital  investment  in  the  re-
 finery  project  located  in  each  State.

 Shri  Warior:  May  I  know  whether
 enly  those  State  Governments  where
 the  refineries  are  being  established  are
 participating  or  other  State  Govern-
 ments  also  have  a  change  to  partici-
 pate  in  this?

 Shri  K.  D.  Malaviya:  The  decision
 is  that  all  the  States,  where  there
 are  refineries,  can  join  the  Govern-
 ment  of  India  in  such  partnership  if
 it  is  convenient  to  them  and  if  they
 so  like.

 Shri  Daji:  Has  this  arrangement
 fully  satisfied  the  representations  of.
 the  various  State  Governments  or
 still  there  is  some  dispute  on  this
 point  pending?

 Shri  K.  D.  Malaviya:  I  do  not  know
 whether  they  are  satisfied.  The  agree-
 ment  has  been  reached  and  we  have
 informed  them  that  this  is  the  offer
 we  will  make  to  the  State  Govern-
 ments  to  join  in  such  partnership.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  25  per  cent  of  share  parti- cipation  is  allowed  to  the  Madhya
 Pradesh  Government  in  the  Korba
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 coalfields  and  West  Bengal  is  almost
 getting  an  exclusive  right  to  work  her
 coal  mines,  may  I  know  why  in  the
 ease  of  oil,  it  is  limited  to  only  5  per
 cent?

 Shri  K.  D.  Malaviya:  There  are
 many  factors  which  were  before  us.
 The  entire  question  was  considered  in
 all  its  details  and  the  Government
 came  to  the  conclusion  that  looking
 to  the  limitations  that  are  with  us
 and  with  the  State  Governments  also,
 5  per  cent  share  would  be  quite  fair
 for  the  State  Governments  to  join
 in  this  partnership.

 श्री  यशपाल  सिह  :  क्‍या  सरकार  को
 यह  पता  है  कि  बर्मा  शल  और  जस्सो  के  कोटे
 को  कम  किये  बगर  हमारे  तेल  शोधक  कारखाने
 प्रोपरली  वर्क  नहीं  कर  सकेंगे  ?

 Mr.  Speaker:  It  ड  a  suggestion  for
 action.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  Government  is  con-
 sidering  the  request  of  the  State
 Government  to  increase  the  participa-
 tion  in  such  refineries  like  Barauni?

 Shri  K.  D.  Malaviya:  For  the  pre-
 sent,  our  decisions  have  been  com-
 municated  to  the  State  Governments.

 श्री  विभूति  सिर  :  यह  जो  डम  बनाने
 का  काम  है  इसको  सेंट्रल  गवर्नमेंट  अपने  हाथ
 में  रखेगी  या  स्टेट  गवर्नमेंट  को  इसको
 बनाने  का  अधिकार  देगी  ?

 श्री  के०  दे०  मालवीय  :  यह  तो
 पार्टनरशिप  का  सवाल  है  ?

 Hogenakkal  Hydro-Electric  Project
 +

 617,  S  Shri  Bhagwat  Jha  Azad:
 ‘  Shri  R.  Umanath:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  in  the  recent  meeting
 of  the  Power  Sub-committee  of  the
 Southern  Zonal  Council  at  Bhadra-
 vathi  any  agreement  was  reached  bet-
 ween  the  State  of  Mysore  and  Madras
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 for  an  investigation  into  Hogenakkal
 Hydro-electric  project;  and

 (b)  whether  any  decision  was  taken
 for  the  revision  of  924  agreement  on
 the  sharing  of  Cauvery  water?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  and  (b).  The  report
 of  the  Committee  will  be  considered
 by  the  Southern  Zonal  Council  at  its
 next  meeting.  The  proceedings  em-
 bodying  the  decisions  of  the  Council
 will  be  placed  in  the  Parliament
 Library  after  they  have  been  finalis-
 ed.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  in  this  committee  the
 924  agreement  was  also  discussed  or
 whether  the  discussion  in  the  com-
 mittee  was  apart  from  that?

 Shrimati  Chandrasekhar:  All  _  this
 will  be  put  in  the  report,  which  as  I
 said,  will  be  placeq  in  the  Parliament
 Library.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  by  what  time  we  are  likely  to
 get  the  report  placed  either  in  the
 Parliament  Library  or  on  the  Table
 of  the  House?

 Shrimati  Chandrasekhar:  Soon  after
 it  is  placed  before  the  Southern  Zonal
 Council.

 Mr.  Speaker:  Can  she  give  any  idea
 of  the  time?

 Shrimati  Chandrasekhar:  The
 Council  is  going  to  meet  in  October.
 Soon  after  that  it  will  be  placed  in
 the  Library.

 विद्यार्थियों  के  लिये  अनिवार्य  स ेनिक  शिक्षा

 +६७८.  को  प्रकाश वीर  शास्त्री  :  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  स्कूल  और  कालेजों  के
 विद्यार्थियों  को  अ्रनिवायं  सेनिक  शिक्षा  देने
 की  योजना  को  अन्तिम  रूप  दे  दिया  गया  है  ;
 और
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 (@)  एन०  सी०  सी०  प्रशिक्षण  प्राप्त
 करने  वाले  प्रतिभाशाली  छात्रों  को  क्‍या  सेना
 में  प्राथमिकता  देने  का  कोई  निर्णय  किया
 गया  है  ?

 प्रतिरक्षा  मंत्रालय  में  रक्षा  मंत्री  (डा०
 दा०  'रा०  चावल)  :  (क)  स्कूलों  और
 कालिजों  के  छात्रों  को  अनिवार्य  सैनिक  शिक्षा
 देने  की  कोई  योजना  नहीं  है

 (ख)  माननीय  सदस्य  के  मन  में  शायद
 राष्ट्रीय  दल  में  प्रशिक्षण  पाने  वाले  छात्रों  को
 दी  हुई  उस  रियायत  का  खयाल  है  जो  उन्हें
 सेना  के  कमिशन  पदों  में  भर्ती  के  मामले  में
 दी  जाती  है  1  भारतीय  सेनिक  अकादमी  में
 कुछ  प्रतिशत  स्थान  आफ़िसर  ट्रेनिंग  यूनिट
 को  पास  कर  लेने  वालों  और  राष्ट्रीय  छात्र-दल
 का  सी”  प्रमाण  पत्र  पाने  वालों  के  लिये  सुरक्षित
 रखे  जाते  हैं।  सीनियर  डिवीजन के  छात्रों  को,
 जो  आवश्यक  शर्तें  पूरी  करते  हों,  यूनियन
 पब्लिक  सर्विस  कमिशन  की  परीक्षा  से  मुक्त
 कर  दिया  जाता  है  ,  और  वह  सीधे  सेवाओं  के
 चयन  बोर्ड  के  सामने  कमिशन  अफसर  चुने
 जाने  के  लिये  पेश  हो  सकते  हैं  ।

 जो  प्रकाशकों  श्ञास्त्रो  :  यदि  मैं  भूल
 नहीं  करता  हूं  तो  -१२  दिसम्बर,  १६६०  को
 अनिवार्य  सैनिक  शिक्षा  सम्बन्धी  प्रस्ताव
 पर  उत्तर  देते  हुए  प्रतिरक्षा  मंत्री  महोदय  ने
 सदन  को  यह  आश्वासन  दिया  था  कि  आज
 से  तीन  वर्ष  पश्चात्  सकल  और  कालिज  का
 कोई  विद्यार्थी  इस  प्रकार  का  नहीं  होगा  जिसको
 कि  एन०  सी०  स०  का  शिक्षण  प्राप्त  न  हो
 चुका  हो,  मैं  जानना  चाहता  हूं  कि  उस  दिशा  में
 ब  तक  कितनी  प्रगति  हुई  है  ?

 Mr.  Speaker:  The  hon.  Member  says
 that  an  assurance  had  been  given
 that  within  the  next  three  years  there
 would  not  be  a  single  student  left  who
 would  not  get  training  in  the  NCC.

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  There  are  7,00,000
 students  in  our  schools  and  colleges
 out  of  which  4,00,000  are  in  the  NCC.
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 No  assurance  was  given  that  every-
 one  will  be  in  it.  How  can  I  give
 that  assurance  when  there  is  no  com-
 pulsion?  We  have  said  that  there  will
 be  no  compulsion.  We  had  expressed
 that  hope.  The  short  fall  is  largely
 due  to  our  general  economic  and
 financial  condition.  The  States  are
 not  able  to  provide  the  financial  share
 that  they  have  to  provide  for  their
 quota  of  cadets.  Secondly,  there  is  a
 shortage  of  equipment,  which  cannot
 be  pulled  out  of  the  regular  services
 to  the  deteriment  of  the  latter.  Third-
 ly,  there  is  a  very  great  shortage  of
 officers.  This  is  now  being  sought  to
 be  partly  remedied  by  providing
 officers  from  the  NCC  itself.  There
 is  no  proposal  to  introduce  com-
 pulsion.

 श्री  प्रकाश वीर  शास्त्रो  :  जैसा  कि  श्रमी
 प्रतिरक्षा  मंत्री  जी  ने  अपने  उत्तर  में  बतलाया
 कि  राष्ट्रीय  छात्र  सेना  दल  के  जो  छात्र  उत्तीर्ण
 होते  हैं  उनको  यूननियन  पबलिक  सर्विस
 कमिशन  की  परीक्षाओ्रों  से  ऐगजम्प्ट  कर
 दिया  जाता  है,  मैं  जानना  चाहता  हूं  कि  इस
 प्रकार  के  छात्रों  की  संख्या  क्या  आप  के  पास
 है  जो  कि  आप  सदन  को  बतला  सकते  हैं  ?

 Shri  Krishna  Menon:  We  began
 with  7  officers  in  95l  and  last  year
 it  was  135.

 Shri  Indrajit  Gupta:  May  I  know
 what  is  the  specific  role  assigned  to
 the  Sainik  Schools  in  training  boys
 to  qualify  later  on  for  Commissions
 in  the  Armed  Forces?

 Shri  Krishna  Menon:  Sainik  Schools
 are  intended  for  general  education  so
 that  thev  will  be  more  qualified  when
 they  enter  the  Defence  Academy.  We
 have  founj.in  the  last  few  years  diffi-
 eulty  in  getting  candidates  with  ap-
 propriate  education  and  other  quali-
 ties.  There  was  a  felt  demand  for
 the  purpose.  The  scholars  that  are
 going  to  be  trained  are  children.
 Really,  it  is  too  early  to  talk  about
 their  being  soldiers.  They  have  a
 certain  military  bias  in  training  in
 addition  to  a  good  general  education.

 Shri  Hari  Vishnu  Kamath:  Is  Gov-
 ernment’s  comparative  indifference,
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 or  reluctance  in  this  matter  condition-
 ed  by  the  fact  that  the  Government
 has  espoused  the  principle  of  ahimsa
 in  its  foreign  policy  and,  to  a  lesser
 extent,  in  its  domestic  policy?

 Sir,  what  is  your  objection  to  the
 dauestion?  I  want  to  know  your
 objection,  not  of  the  Minister.

 Mr.  Speaker:  My  objection  I  need
 not  express  because  the  hon.  Minis-
 ter  must  have  his  own  objection  also.

 Shri  Hari  Vishnu  Kamath:  I  think,
 Sir,  that  you  should  treat  members
 with  a  little  more  indulgence.

 Mr.  Speaker:  Questions  should  be
 related  to  the  issue  that  is  before  us.
 When  it  goes  far  beyond  it  and  is
 not  so  colsely  related,  a  supplementary
 in  this  form  cannot  be  allowed.

 Shri  Manaen:  The  hon.  Minister
 was  pleased  to  state  just  now  that  a
 large  number  of  students  do  not  come
 within  the  purview  of  the  NCC  train-
 ing.  Is  it  a  fact  that  a  large  number
 of  young  students  are  debarred  from
 NCC  training  on  the  ground  of  minor
 and  not  incurable  physical  handi-caps
 such  as  knock  knees  or  lower  weights.
 If  so,  is  it  not  a  fact  that  with  a  little
 training  and  proper  care  these
 physical  disabilities  can  be  overcome?

 Shri  Krishna  Menon:  There  is  a
 proper  procedure  for  medical  inspec-
 tion  and  unless  they  pass  those  medi-
 cal  tests  it  will  not  be  possible  for  us
 to  take  them  because  under  more
 stringent  conditions  they  may  suc-
 cumb.  As  to  the  question  whether
 better  feeding  or  better  care  would
 make  them  fit  or  not,  it  is  not  possi-
 ble  for  me  to  say.  Anyway,  the  NCC
 could  not  undertake  the  nourishment
 of  these  people.

 श्री  यशपाल  सिह  :  क्‍या  माननीय
 प्रतिरक्षा  मंत्री  की  इन्टरनेशनल  एक्टिविटीज
 को  देखते  हुए  यह  श्रेयस्कर  न  होगा  कि  श्रनिवाये
 सेनिक  शिक्षा  का  काम  शिक्षा  मंत्रालय  को
 सौंप  दिया  जाय  और  वह  इसको  एक्स्पीडाइट
 करे  ?
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 Mr.  Speaker:  It  is  a  suggestion  for
 action.

 श्री  बड़े  :  में  यह  जानना  चाहता  हूं
 कि  एन०  सी०  सी०  के  कडेट्स  को  किस
 परसेंटेज  मे  कमीशंड  आफ़िसर  के  रूप  में

 लिया  जाता  है  ।

 Shri  Krishna  Menon:  Commission-
 ing  is  not  done  by  the  NCC.  The
 Commissioning  is  done  after  they  go
 to  the  military  college,  Dehra  Dun,
 or  corresponding  establishments  in
 the  Navy  or  the  Air  Force.  All  that
 the  training  in  the  NCC  will  enable
 them  is  to  get  a  certain  remission  of
 courses  in  the  IMA.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  it  is  contemplated  to  ex-
 tend  further  the  number  of  trainees
 both  in  the  NCC  and  ACC  all  over
 the  country?

 Shri  Krishna  Menon:  I  could  not
 follow  the  question.

 Mr.  Speaker:  Is  there  any  proposal
 to  increase  the  total  number  of
 trainees?

 Shri  Krishna  Menon:  The  present
 strength  of  the  NCC  senior  division,
 that  is,  NCC  infantry  and  NCC  rifles
 is  400,000.  For  school  boys  we  have
 got  a  junior  division  whose  strength
 is  about  4  lakhs.

 Sindri  Fertilizer  Factory
 +679.  Shri  Morarka:  Will  the  Minis-

 ter  of  Steel  and  Heavy  Industries  be
 pleased  to  state:

 (a)  whether  Sindrj  Fertilizers  has
 again  attained  its  normal  targeted
 production;  and

 (b)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Steel  and  Heavy  Industries
 (Shri  P.  C.  Sethi):  (a)  No,  Sir;  but
 there  is  steady  improvement  in  the
 rate  of  production.

 (b)  Difficulties  in  getting  the  re-
 quisite  quantities  of  the  proper
 types  of  coal  and  deterioraticn  in
 the  quality  of  gypsum  supplies.

 Shri  Morarka:  What  is  the  total  loss
 ef  production  due  to  the  factory  not
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 reaching  the  targeted  capacity  and
 what  is  the  loss  in  terms  of  money?

 Shri  P.  C.  Sethi:  In  960-6l  the
 production  of  ammonium  _  sulphate
 was  (3,05,218  tons  and  _  nitrogenous
 fertilizer  60,043  tons.  In  96l-62  the
 production  was  2,84,346  tons  of  am-
 monium  sulphate  and  56,865  tons  of
 nitrogenous  fertilizer.

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 The  production  capacity  is  estimat-d
 at  66,000  or  67,000  tons.  The  actual
 production  in  1960-61  was  60,000  tons
 and  in  96l-62  about  56,000.  Sc,  there
 has  been  a  shortfal  of  roughly  11,000
 tons  in  one  year  and  6,000  ‘ons  in
 another  year.  The  hon.  Member  may
 calculate  it  in  terms  of  money.

 Shri  Morarka:  Previously  it  was
 stated  that  the  loss  in  production  was
 due  to  some  defect  in  the  plant.  May
 I  know  whether  those  defects  have
 since  been  removed  and  whether  the
 plant  is  now  working  all  right  apart
 from  the  trouble  of  coal  and  gypsum?

 Shri  C.  Subramaniam:  To  the  ex-
 tent  possible  of  repairing  an  cld  plart
 it  has  been  done.

 ot  तुलशीदास  लाघव :  में  यह  जानना
 चाहता  हूं  कि  देश  में  फटलाइज़र  की  कितनी
 जरूरत  है  और  यहां  पर  वह  कितना
 पैदा  किया  माता  हैँ  |
 Mr.  Speaker:  What  percentage  of

 the  whole  requirement  of  the  coun-
 try  is  being  produced  in  this  factory?

 Shri  C.  Subramaniam:  I  do  not  have
 immediately  the  figures  of  the  whole
 requirement  with  me.

 Development  of  Petro-Chemical
 Industries

 (  Shri  nibhuti  Mishra:
 Shri  Raghunath  Singh:

 *680.  4  Shri  Ram  Ratan  Gupta:
 |  Maharajkumar  Vijaya

 ‘""(  Amanda:
 Will  the  Miniter  of  Mines  and  Fuel

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  a  four

 member  expert  team  from  France
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 came  in  July,  962  to  advise  the  Gov-
 ernment  of  India  on  the  development
 of  Petro-chemical  Industries;

 (b)  if  so,  whether  the  team  has
 submitted  any  report;  and

 (c)  their  main  suggestions?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  ang  Fuel  (Shri
 Thimmaiah):  (a).  Yes,  Sir.  A  French
 team  consisting  of  three  experts  came
 to  India  in  July,  1962.

 (b)  Not  yet.
 (c)  Does  not  arise.

 श्री  विभूति  सिर  :  में  यह  जानना  चाहता
 हूँ  कि  यह  जो  टीम  झाई,  उस  ने  यहां  पर  कौन
 सा  काम  किया  है  ।

 खान  और  ईंधन  मंत्री  (श्री  कंठ  दे०
 मालवीय)  :  इस  वक्‍त  तो  वे  सब  जगह  घूम
 रहे  हैं।  हमारे  जहां  जहां  तेल  का  उत्पादन
 होता  है,  हां  पेट्रो-केमिकल  इंडस्ट्रीज  बन
 सकती  हैं,  उन  सब  जगहों  को  देख  कर  और
 कन्जमप्शन,  ट्रांसपोर्ट  (यातायात)  शौर
 खर्चों  का  अनुमान  करके  वह  टीम  अपनी
 रिपोर्ट  लिखेगी  ।  उसमें  काफी  काम  है  ।

 श्री  विभूति  मित्र:  क्‍या  हमारी  सरकार
 ने  उस  टीम  को  कुछ  निर्देश  दिया  है  कि  हम
 फलों-फलां  जगह  पेट्रो-केमिकल  इंडस्ट्रीज
 बनायेंगे  ?

 श्री  के०  Yo  मालवीय  :  जी  हां,  इस
 मसले  पर  हमारे  विशेषज्ञों  ने  उन  लोगों  से
 खूब  बातची  त  कर  ली  है।  इस  समय  यह  एक
 बड़ा  ब्रांड निक  ज्ञान  हो  गया  है  ।  इसलिए
 फ्रांस  की  जानकारी,  हमारे  यहां  का  अनुभव
 और  दुनिया  के  तौर  मुल्कों  का  अनुभव,
 यह  सब  मिलाकर  एक  ऐसी  योजना  बनाने
 का  विचार  है  कि  हम  पेट्रो-केमिकल  इंडस्ट्रीज
 सस्ते  में  बना  सकें  और  अपने  रा  मैटीरियल  का
 ज्यादा  से  ज्यादा  इस्तेमाल  कर  सकें  ।

 Shri  P.  R.  Patel:  May  I  know  whe-
 ther  the  team  visited  Gujarat  and

 AUGUST  29,  962  Oral  Answers  4692

 whether  any  suggestions  have  been
 given  for  the  petro-chemical  indus-
 tries  in  Gujarat?

 Shri  K.  D.  Malaviya:  How  can  this
 team  function  without  visiting
 Gujarat?

 e
 Shri  P.  R.  Patel:  Have  any  sugges-

 tions  been  given?  That  is  my  ques-
 tion.

 Shri  K.  0.  Malaviya:  We  do  not
 give  any  suggestons  as  to  where  they
 have  to  go.  The  fields  are  there  and
 they  have  got  to  make  their  own
 choice.

 Mr.  Speaker:  Next  question.  Shri
 Daji.

 Shri  Daji:  681.
 Shri  Narendra  Singh  Mahida:  Sir,

 may  I  request  that  Q.  687  may  be
 taken  up  along  with  this?

 Shri  K,  BD.  Malaviya:  Yes,  they
 may  be  taken  up  together.

 Mr,  Speaker:  He  might  answer  Q.
 681.  first.

 Royalty  from  Gujarat  Oil  Wells
 +

 (  Shri  Daji:
 |  Shri  M.  K.  Kumaran:

 *68l.  <  Shri  Bade:
 |  Shri  Jashvant  Mehta:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Mnes  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Gujarat  have  asked
 for  an  increase  of  royalty  from
 Gujarat  oil  wells  on  the  ground  of
 the  oil  being  of  superior  quality;

 (b)  if  so,  what  increase  has  been
 demanded;  and

 (c)  whether  the  Central  Govern-
 ment  have  agreed  to  this  demand?

 The  Minister  of  Mines  and  Fuel
 (Shri  K,  D.  Malaviya):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 Mr.  Speaker:  Is  the  sponsor  of  Q.
 687,  Shri  Jashvant  Mehta,  present
 here?  No,  he  is  not.  Then.  it
 need  not  be  answered.  Shr  Daiji.

 Shri  Daji:  Is  it  a  fact  that  despite
 the  agreement  arriveg  at  there  was
 some  disputed  point  which  has  been
 referred  to  the  hon.  Prime  Minister
 for  arbitration?

 Shri  K,  D.  Malaviya:  With  regard
 to  the  royalty  in  Assam?

 Shri  Daji:  Both  in  regard  to  Assam
 ang  Gujarat.

 Shri  K.  D.  Malaviya:  No,  Sir.  The
 Assam  Government  have  referred
 some  questions  which  have  yet  to  be
 decided  between  the  Ministry  of
 Finance...

 Mr.  Speaker:  The  question  only  re-
 lates  to  the  increase  of  royalty  from
 Gujarat  and  not  Assam.

 Shri  Daji:  Sir,  first  he  said,  “No”.
 But  my  point  is  that  there  is  an
 agreement.  But  it  is  also  true  that  the
 Gujarat  Government  is  also  following
 the  Assam  Government  in  raising
 some  disputed  point  which  has  been
 referred  to  the  hon.  Prime  Minister.

 Shri  K.  D.  Malaviya:  No,  Sir.
 Shri  Bade:  Did  some  Minister  from

 Gujarat  come  here  today  to  discuss
 the  royalty  problem  with  the  Central
 Government?

 Shri  K.  D.  Malaviya:  No,  Sir.

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  thot  the  Gujarat  Government
 was  not  satisfied  with  the  Fuel  Minis-
 try’s  dispensation  and  that  is  why  the
 Chief  Minister  of  Gujarat  referred  this
 matter  to  the  Planning  Commission?
 If  so,  what  is  the  recommendation  of
 the  Planning  Commission?

 Shri  K.  D.  Malaviya:  There  is  no
 basis  for  such  presumption  or  fears

 as  the  hon.  Member  has  expressed,  So
 far  as  royalty  is  concerned,  I  am  not
 aware  if  the  Chief  Minister  has  re-
 ferred  any  question  like  this  to  the
 hon,  Prime  Minister.
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 Shri  P,  R.  Patel:  Is  it  a  fact......
 Mr.  Speaker:  The  Question  Hour  is

 over.

 WRITTEN  ANSWERS
 TO  QUESTIONS

 भारतीय  एवरेस्ट  मियान  दल

 नैय्यर,  को  भक्त  दर्शन  :  क्‍या  वैज्ञानिक
 अनुबंध  न  और  सांस्कृतिक  कार्य  मंत्री  २१  जून,
 १६६२  के  तारांकित  प्रश्न  संख्या  १६१८  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कपा  करेंगे
 कि  एवरेस्ट  पर  दूसरा  अभियान  दल  भेजने  के
 प्रस्ताव  के  सम्बन्ध  में  इस  बीच  क्‍या  निर्णय
 लिया  गया  है  ?

 धार्मिक  झनुसंघान  कौर  सांस्कृतिक-कार्य
 मंत्री  (श्री  हमायूं  कबीर)  :  ६६४५  के
 वसंत  में  एवरेस्ट  पर  एक  भारतीय  दल  भेजने
 का  प्रस्ताव  है  v

 Targets  for  Steel  Production  during
 Fourth  Plan  Period

 °683.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Steel  ang  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  an  outline  of  the  Steel
 expansion  programme  during  the
 Fourth  Five  Year  Plan  periog  is  going
 to  be  prepareq  by  the  middle  of  next
 year;

 (b)  whether  it  is  a  fact  that  a  ten-
 tative  target  of  48  million  tons  has
 been  fixed  for  stee]  production  for  the
 Fourth  Plan  period;  and

 (c)  if  so,  the  broad  outlines  of  the
 projects  which  would  yield  the  targets
 fixed  for  stee]  production?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  to  (०).  The  Government  have
 constituted  a  Steering  Group  to  for
 mulate  programmes  for  development
 of  iron  and  steel  during  the  Fourth
 Five  Year  Plan  period.  The  Steering
 Group  would  recommend  about  the
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 target  for  steel  production  as  well
 as  the  projects  which  would  have  to
 be  expanded/statted  to  achieve  the
 same  and  it  is  arranging  for  studies
 to  be  carried  out  for  that  purpose,  For
 giving  some  definition  to  such  studies
 the  Steering  Group  has  assumed  a
 tentative  figure  of  8  million  tons  as
 the  steef  production  required  at  the
 enq  of  the  Fourth  Five  Year  Plan,
 but  this  figure  is  subject  to  confirm-
 ation  or  correction  as  a  result  of  the
 studies  which  are  being  planned.  The
 group  is  expecteq  to  submit  its  recom-
 mendations  by  about  the  third  quarter
 of  1963.

 Consumption  of  Petroleum  Products
 in  Rajasthan

 *684,  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  the  total  consumption  of  petro-
 leum  products  in  Rajasthan;

 (b)  to  what  etxent  the  Indian  Oil
 Company  depots  will  be  able  to  cater
 to  the  needs  and  requirements  of
 common  and  industrial  consumers  in
 Rajasthan;  and

 (c)  when  depots  will  be  started  in
 Jodhpur  ang  Bikaner?

 Minister  of  Mines  ang  Fuel  (Shri
 K.  D.  Malaviya):  (a)  The  estimated
 consumption  of  petroleum  products  in
 Rajasthan  during  the  year  962  may
 be  placed  at  -1,90,000  tonnes  approxi-
 mately.

 (b)  Indian  Oi]  Company  has  two
 depots  functioning  in  Kotah  and
 Jaipur.  As  more  depots  are  commis-
 sioned,  the  IOC  wil  ltry  to  meet  the
 needs  uf  Rajasthan  to  the  maximum
 extent  possible.

 (c)  Jodhpur  depot  is  under  con-
 struction  and  is  expected  to  be  com-
 missioned  by  October  1962.  Efforts  are
 being  made  by  IOC  to  acquire  suit-
 able  land  for  Bikaner  depot.
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 Mizo  Hills

 (  Shri  Hem  ‘3arua;
 |  Shri  Hem  Raj:

 *685.  <  Shri  P.  C.  Borooah:
 |  Shri  Subodh  Hansda:
 |  Dr.  R,  Banerjee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 has  been  of  late  a  movement  in  Mizo
 Hills  launched  under  the  auspices  of
 a  political  organisation  calleq  Mizo
 National  Front  towards  an  indepen-
 dent  Mizo  State  outside  the  Indian
 Union;  ang

 (b)  if  so,  the  details  of  this  move-
 ment  and  the  reaction  of  Government
 thereto?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  and  (b).
 An  organisation  called  the  Mizo  Na-
 tional  Front  has  been  holding  meet-
 ings  and  passing  resolutions  demand-
 ing  the  formation  of  an  independent
 Mizo  State.  The  Front  is  also  report-
 ed  fo  be  trying  to  set  up  new  units  of
 the  organisation  to  extend  its  acti-
 vities.  The  State  Government  are
 keeping  a  watch  on  developments  and
 will  take  such  measures  as  mav  be
 necessary.  The  Central  Government
 are  also  keeping  themselves  informed
 of  the  situation.

 Manufacture  of  Automobile  Leaf
 Spring

 (  Shei  Bishwanath  Roy:
 |  Shri  A.  S.  Saigal:
 ]  Shri  Kairolkar:

 "१  Shri  Prakash  Vir  Shastri:
 |  Shri  Narendra  Singh

 {  Mahida:
 Will  the  Minister  of  Steel  and  Heavy

 Industries  be  pleased  to  state:

 *686.

 (a)  whether  a  licence  or  permission
 under  the  Industries  Development  and
 Regulation  Act  has  been  granted  to
 the  Maharashtra  State  Road  Trans-
 port  Corporation  to  manufacture  auto-
 mobile  leaf  springs;
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 (b)  if  so,  when;
 (०)  whether  it  is  a  fact  that  the

 leaf  spring  industry  was  placed  on
 the  ‘rejection  list’  for  licensing  pur-
 Poses;  and

 (d)  whether  it  is  a  fact  that  auto-
 mobile  leaf  springs  have  been  reserv-
 ed  for  manufacture  exclusively  by
 ancillary  industries  as  opposed  to
 large  scale  industries?

 The  Minister  of  Steel  ang  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a).  Yes,  Sir.

 (b)  On  the  28th  July  1962.

 (०)  Yes,  Sir.
 (d)  The  automobile  leaf  spring  in-

 dustry  which  is  an  ancillary  of  the
 Automobile  Industry,  is  operated  both
 in  the  large  scale  and  the  small  scale
 sectors,

 Royalty  on  Oil

 *687,  Shri  Jashvant  Mehta:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  the  rate  at  which  royalties  are
 paid  on  oil  extracted  from  oil  wells
 in  Gujarat  and  Assam  by  Govern-
 ment;

 (b)  whether  it  is  a  fact  that  there
 is  no  uniform  policy  in  this  regard;

 (c)  whether  the  Gujarat  Govern-
 ment  has  asked  for  incrase  in  royalty
 rates;  and

 (d)  if  so,  whether  Government  have
 considereg  their  request  and  decision
 taken  thereon?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D,  Malaviya):  (a)  The  Oil
 &  Natural  Gas  Commission  is  the  only
 Government  agency  which  is  extract-
 ing  oil.  At  present  the  Oil  &  Natu-
 ral  Gas  Commission  jis  extracting  oil
 only  in  Gujarat.  The  Oil  &  Natural
 Gas  Commission  is  paying  royalty  at
 the  rate  of  0  per  cent  of  the  gross
 value  of  the  crude  at  the  well-head.

 (b)  No.  Sir.
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 (ec),  No,  Sir.

 (d).  Does  not  arise,

 Coal  Gas  Plant  for  Delhi

 (  Shri  P.  C,  Borooah:
 *688.  <  Shri  Himmatsinhji:

 [  Shri  Solanki:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  a  decision  for  the  im-
 plementation  of  Delhi’s  Rs.  3.5  crore
 coal  gas  plant  scheme  has  not  been
 taken  so  far;

 (b)  if  so,  the  main  reasons  for  the
 delay  in  arriving  at  a  decision;  and

 (t)  at  what  stage  the  issue  stands
 at  present?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a).  No  deci-
 sion  has  yet  been  taken  on  the  sug-
 gestion  made  in  the  Master  Plan  for
 Delhi  regarding  the  supply  of  coal  gas
 for  domestic  consumption.

 (b)  The  proposal  needs  very  care-
 ful  ang  detailed  examination  from  the
 technical  and  financial  points  of  view.
 In  fact,  the  Master  Plan  itself  has
 suggested  that  the  matter  may  be
 considered.

 (e).  As  the  Master  Plan  has  now
 been  sanctioned  by  the  Government
 under  the  Delhi  Development  Act  the
 suggestion  is  being  passed  on  to  the
 Delhi  Municipal  Corporation  asking
 them  to  make  a  detailed  examination
 from  all  points  of  view  and  send  their
 recommendations  to  Government.

 Closure  of  Stainless  Steel  Factories  in
 Bombay

 *689.  Shri  Kajrolkar:  Will  .  the
 Minister  of  Seel  ang  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  eight
 factories  making  stainless  steel  utens-
 ils  have  been  closed  down  in  Bombay;

 (b)  if  so,  the  reasons  therefor;
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 (c)  whether  Government  are  taking
 steps  to  supply  them  stainless  steel
 sheets;

 (d)  whether  it  is  8  fact  that  import
 of  stainless  steel  sheets  by  consumers
 is  not  allowed  at  present;  and

 (e)  if  so,  the  reasons  therefor?
 The  Minister  of  Steel  and  Heavy  In-

 dustries  (Shri  C.  Subramaniam):
 (a)  and  (b).  It  has  been  reported  by
 the  Industrial  Commissioner,  Bombay
 that  0  factories  have  closed  down
 their  stainless  steel  utensil  manu-
 facturing  departments,  for  want  of
 steainless  steel  sheets

 (c).  Quotas  of  stainless  steel  heets
 for  October  96l  March  962  period
 allotted  to  the  State  of  Maharashtra
 by  the  Iron  anq  Steel  Controller,  has
 already  been  allocated  to  these  units
 by  the  Director  of  Industries,  Bombay.
 These  units  are  expected  to  get  actual
 deliveries  of  the  quantity  of  stainless
 stee]  sheets  allocated  to  them  shortly
 from  State  Trading  Corporation.

 (d)  and  (e).  Stainless  Steel  sheets
 are  allowed  to  be  imported  by  Actual
 Users  other  than  Utensil  manutfac-
 turers;  whose  requirements  are  met
 by  barter  imports.
 Advisory  Committee  on  Training  and

 Recruitment
 *690.  Shri  Harish  Chandra  Mathar:

 Wil  lthe  Minister  of  Home  Affairs  be
 pleaseg  to  state  whether  Government
 have  come  to  any  decision  regarding
 the  setting  up  of  an  Advisory  Com-
 Mittee  for  Recruitment  and  Training
 Programme  under  Home  Ministry?

 The  Minister  of  Home  Affairs  (Shri
 Lal]  Bahadar  Shastri):  There  isno  pro-
 posal  to  set  up  any  Advisory  Com-
 mittee  for  Recruitment  and  Training

 Coal  Corporation
 (  Shri  S.  C.  Samanta:

 .  J  Shri  Subodh  Hansda: 69i
 y  Shri  Basumatari:

 |  Shri  B,  K.  Das:
 Will  the  Minister  of  Mines  and  Fuel

 be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Gov-

 ernment  propose  to  set  up  Coal  Cor-
 porations  in  each  State;
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 (b)  whether  this  proposal  ha;  been
 finalised;

 (c)  whether  this  will  have  any  re-
 lation  with  N.C.D.C.;  and

 (d)  if  so,  the  nature  thereof?

 The  Minister  of  Mines  and  Fue
 (Shri  K.  D,  Malaviya):  (a)  to  (d).  No.
 There  is  no  such  proposal  with  the
 Government  of  India  at  present.

 Technicians  sent  abroad  by  Hindustan
 Stee]  Ltd.

 (  Shri  Morarka:
 *692.  <  Shri  Raghunath  Singh:

 [  Shri  Kolla  Venkaiah:
 Will  the  Minister  of  Steel  and  Heavy

 industries  be  pleased  to  state:
 (a)  the  total]  number  of  Indian  tech-

 nicians  who  were  sent  abroad  by  Hin-
 dustan  Steel  Ltd.;

 (b)  whether  all  of  them  have  re-
 turned  to  India;

 (c)  how  many  of  them  have  been
 absorbed;  and

 (d)  whether  their  performance  is
 satisfactory?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  The  Hindustan  Steel  Limited  have
 so  far  sent  5ll  engineers  and  477
 operatives  to  foreign  countries.

 (b)  No,  Sir.  44  engineers  and  7
 operatives  are  still  under  training  in
 foreign  countries.

 (c)  Only  permanent  employees  of
 the  Hindustan  Steel  Limited  are  sent
 for  foreign  training.

 (d)  Yes,  Sir.

 Pipelines  in  Gujarat

 °693.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  any  programme  has
 been  chalked  out  for  net-work  of
 pipelines  in  Gujarat;  and

 (b)  if  so,  the  amount  sanctioned  for
 the  same?
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 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  No  final  estimate  of  the  cost  of
 the  project  has  yet  been  made.

 अंग्रजी  साप्ताहिक  “लिक”  के  भवन  के
 लिये  पेशगी

 +६६४.  श्री  प्रकाशवीर  शास्त्री  :  क्‍या
 वित्त  मन्त्री  यह  बताने  की  क्षमा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में

 मथुरा  रोड  पर  अंग्रेजी  साप्ताहिक  “लिक”
 के  कार्यालय  के  निर्माण  के  लिए  सरकारी  क्षेत्र
 उद्योगों  ने  कुछ  धनराशि  पेशगी  दी  है;

 (ख)  यदि  हां,  तो  किन  उद्योगों  ने
 धनराशि  पेशगी  दी  है  तथा  कितनी  कितनी;

 (ग)  क्‍या  सरकारी  क्षेत्र  के  उद्योगों  में
 इतनी  बड़ी  मात्रा  में  पेशगी  घन  देने  की  कोई
 परम्परा  रही  है  और  क्‍या  सरकार  ने  इस
 सम्बन्ध  में  कुछ  नियम  बनाये  हैं;

 (घ)  क्‍या  उन  सरकारी  क्षेत्र  के  उद्योगों  ने
 जिन्होंने  “लिंक”  साप्ताहिक  को  पेशगी  धन
 दिया  है,  इस  पत्र  के  व्यवस्थापकों  से  कुछ  शर्तें
 तय  की  हैं;  और

 (=)  यदि  हां,  तो  शर्तों  का  ब्योरा
 क्‍या  है?

 वित्त  मंत्रालय  में  उपमंत्री  (श्रीमती
 तारकंइवरी  सिन्हा)  :  (क)  और  (ख).
 इण्डियन  रिफाइनरी  लिमिटेड  ने  मेससे
 यूनाइटेड  इण्डिया  पीरियाडिकल्स  (प्राइवट)
 लिमिटेड  को,  जो  लिंक  बिल्डिंग  की  मालिक
 हैं,  चार  साल  के  पेशगी  किराये  के  तौर  पर
 ३,४४,  १३१  रुपये  २५  नये  पसे  की  रकम
 दी  है।

 (ग)  इस  बारे  में  सरकार  ने  इस  तरह
 की  खास  हिदायतें  जारी  नहीं  की  हैं  ।

 (घ)  श्र  (=).  इण्डियन  रिफाइनरी
 ने  मेसी  यूनाइटेड  इण्डिया  पीरियाडिकल्स
 (प्राइवेट)  लिमिटेड  के  साथ  पट्टे  का  करार
 किया  है  जिसकी  मुख्य  शर्तें  ये  हैं  —

 (१)  किराये  में  १६  प्रतिशत  की  छूट  दी
 गयी  है;
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 (2)  यदि  कम्पनी  चार  ह... ड  से  पहले  इमारत
 खाली  कर  दे,  तो  यूनाइटेड  इण्डिया
 पीरियाडिकल्स  (प्राइवेट)  या  तो
 पेशगी  की  बाकी  रकम  वापस  कर  देगी
 या  इण्डियन  रिफ़ायनरीज़  लिमिटेड
 को  किराये  पर  उठाने  का  भ्रधिकार
 होगा;  और

 इमारत  का  पट्टा  तीन  महीने  के  नोटिस
 पर  खतम  किया  जा  सकता  है  और
 बाक़ी  रकम  इण्डियन  रिफाइनरी  लिमि-
 टेड  को  वापस  कर  दो  जायेगी  ।

 5  े  —_

 Education  as  Concurrent  Subject
 *695.  Shri  Harish  Chandra  Mathur:

 Will  tle  Minister  of  Education  be
 “pleased  to  state  to  state:

 (a)  whether  proposal  made  at  the
 National  Integration  Conference  to
 have  education  as  a  concurrent  sub-
 ject  has  been  pursued  by  his  Ministry
 and  if  it  is  so  with  what  results;

 (b)  what  are  the  main  features  of
 Central  Government’s  performance  in
 Centrally  administered  territories  and
 Universities  which  may  mobilise  opin-
 ion  in  favour  of  education  being  made
 a  concurrent  subject;  and

 (c)  what  is  the  per  capita  expendi-
 ture  in  Centrally  administered  Univer-
 sities  and  areas  as  compared  to  that
 in  the  States?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir—  it  is  not
 proposed  to  make  Education  a  cpn-
 current  subject.

 (b)  Does  not  arise.
 (c)  Statements  are  laid  on  the

 Table  of  the  House.  [See  Appendix
 IL  annexure  No.  64].
 Revision  of  Pay  Scales  of  Employees

 of  Delhi  Administration
 *696.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  asked  the  Delhi  Adminis-
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 tration  in  the  beginning  of  96l  to
 furnish  proposals  for  the  final  revi-
 sion  of  the  scales  of  pay  of  the  em-
 ployees  on  the  basis  of  the  recom-
 mendations  of  the  Pay  Commission;

 (b)  if  so,  whether  the  Delhi  Ad-
 ministration  have  furnished  the  pro-
 posal  so  far;

 (c)  if  not,  the  reasons  for  such  in-
 ordinate  delay;  and

 (d)  what  action  Government  pro-
 pose  to  take  to  expedite  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  In  pursuance  of  the  2nd
 Pay  Commission’s  recommendations
 pay  scales  of  the  buik  of  the  em-
 Pployees  of  Delhi  Administration  were
 fixed  in  November,  1960.  Some  iso-
 Jated  posts  could  not  then  be  covered
 but  orders  regarding  all  these  except
 only  a  few  have  subsequently  been
 issued.

 (c)  and  (d).  Do  not  arise.

 India’s  Economy

 1897.  Shri  Sham  Lal  Saraf:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  has  come  to  the
 notice  of  Government  that  one  of  the
 ex-Finance  Ministers  of  India  said  in
 Madras  in  June,  1962,  that  since  Gov-
 ernment  had  not  so  far  succeeded  in
 raising  loans  from  the  member  coun-
 tries  of  ‘Aid-India-Club’  to  the  desir-
 ed  extent,  there  was  danger  of  whole
 economy  coming,  so  to  speak,  to  a
 “grinding  halt”;  and

 (b)  whether  the  situation  as  it
 exists  now  is  any  way  near  a  “Grind-
 ing  Halt’?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  Presum-
 ably,  the  Hon’ble  Member  is  referring
 to  the  reported  statement  of  Shri  C.  D.
 Deshmukh.  It  is  evident  that  the
 statement  was  made  at  a  time  when
 the  prospects  of  additional  aid  from
 the  members  of  the  India  Consortium
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 were  somewhat  uncertain.  As  a  re-
 sult  of  the  Consortizmm  meeting  held
 on  July  30,  1962,  the  total  commit-
 ment  of  external  assistance  made  by
 member  countriesjinstitutions  nearly
 covers  the  requirements  of  foreign
 exchange  for  projects  during  the  first
 two  years  of  the  Third  Plan.  In  view
 of  this,  there  is  no  question  of  the
 economy  coming  to  standstill  for  want
 of  external  aid.

 Field  Firing  in  Kangra

 1898.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  names  of  the  villages  where
 field  firing  is  practised  annually  by
 the  army  in  the  Kangra  District,  teh-
 sil  wise;

 (b))  for  how  many  months  it  is
 done  and  which  are  those  months;

 (c)  whether  any  compensation  is
 paid  to  those  villages;

 (d)  if  so,  how  much  and  to  whom
 it  is  paid;  and

 (e)  how  much  has  been  paid  to
 each  of  such  villages  from  956  to
 96l,  yearly?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Kohala  Khas,
 Khopa,  Khas  Kachhiar  and  Gurkhari
 villages,  all  in  Kangra  Tehsil  of
 Kangra  District.

 (b)  Field  firing  is  practised  for
 about  four  months  in  a  year  during
 the  months  July,  August  and  Decem-
 ber  to  March.

 (c)  to  (e).  Compensation  as  asses-
 sed  by  the  local  revenue  authorities
 under  the  Manoeuvres  Field  Firing  &
 Artillery  Practices  Act  has  been  paid
 upto  1958-59  to  Tehsildar  Kangra  for
 disbursement  to  the  right  holders  of
 the  Shamlat  land  (Common  village
 land).  Payments  for  subsequent  years
 have  not  been  made  pending  comple-
 tion  of  certain  formalities  in  respect
 of  the  previous  payments.  Action  is
 being  taken  to  complete  the  formali-
 ties  and  to  make  the  remaining  paye
 ments.
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 Classification  of  Angl0-Indians
 1859.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  the  progeny  of  Euro-
 pean  ‘male  and  Khasi  female  is  being
 classified  as  Anglo-Indias,  in  spite  of
 the  matrilineal  character  of  Khasi
 society;  and

 (b)  if  so,  the  reasons  therefor?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  and  (b).  Atten-
 tion  is  invited  to  Art.  366(2)  of  the
 Constitution.

 इनुस  चित  जाति  के  विद्यार्थियों  क॑  लिये

 छत्र र्व  त्तियों
 १६००.  श्री  कृष्ण  देव  त्रिपाठी  :  क्‍य।

 शिक्षा  मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  पिछले  पांच  वर्षों  में  प्रति  वर्ष
 झलग-अलग  अनुसूचित  जाति  के  विद्यार्थियों
 को  केन्द्र  द्वारा  कितनी  धन  राशि  वजीफे  में
 दी  गई;  और

 (ख)  इस  अवधि  में  प्रति  वर्ष  अलग-अलग
 कितनी  धनराशि  सरकार  द्वारा  अनसूचित
 जातियों  के  प्रत्येक  विद्यार्थी  को  दी  गई  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  सोमाली  )  :

 (क)
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 फिर  भी,  छात्रों  को  २७  से  ७५  रुपये
 मासिक  तक  छात्रवृत्तियां  दी  जाती  हैं  जो  कि
 छात्रों  द्वारा  लिये  जाने  वाले  पाठ्यक्रम,  उनके
 द्वारा  दी  जाने  वाली  ट्यूशन  तथा  अन्य  फीसों
 पर  निर्भर  हूं  t

 Murder  cases  in  Manipur

 1901.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Home  Afiairs  be  pleas-
 ed  to  state:

 (a)  the  number  of  murder  cases
 and  other  types  of  crimes  in  Manipur,
 during  the  last  three  years;

 (b)  whether  it  is  a  fact  that  almost
 in  all  the  murder  cases  in  the  Manipur
 Valley  the  accused  have  been  acquit-
 ted  bv  the  law  courts  for  want  of
 proper  police  investigations;  and

 (c)  if  so,  the  number  of  murder
 cases  in  which  the  accused  were  ac-
 quitted  during  the  said  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (c).  A  statement  is  laid  on  the
 table  of  the  House.

 Statement  showing  Crimes  in  Maripur

 Head  of  Crime  959  I9€0  7967  7562
 (Upto 5  -7-6 वर्ष  स्वीकृत  राशि  +31-7-62)

 (रुपयों  में)  Dacoity  42  77  61  25
 १६५७-५८  2,00, 39,508  Robbery  Ss  23  74  4

 १६५८-१६  १,२५,८६,  १३०  Murder  Iq  ६१५  2  It
 १६५६-६०  ka  380,200  Rioting  37.  एव  76  7०

 १६६०-६१  १,६१,४८,६००  Burglary  I23.  -487.——-38  93
 Kidnapping  or

 2६६१-६२  २,००,२६,१००  Abduction.  7  92  777  80
 Thefs  including

 (@)  इस  अवधि  में  अनुसूचित  जातियों  cettle  lifting  4I8  502  42  227

 विद्यार्थियों
 Criminal  breach

 के  मेंको  लगभग  दो  लाख  छात्रव  of  trust  था.  40  4O,  34
 वृत्तियां  दी  गईं  1  छात्र-वार  सूचना  संकलित  Cheating e

 49  72  42  30
 करने  में  जितनी  मेहनत  लगेगी,  उसके  अनुपात

 Other  offences  924  7028  856  672
 ToTar:  770  2796  1781  I86 से  परिणाम.  उतने  आ्राशाजनक  नहीं  होंगे  ।
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 Number  of  Murder  Cases  in  Manipur
 Valley  in  which  the  accused  were  acquitted.

 Cases

 7959  5
 7960
 I96I  5
 7962

 (uptil  +31-7-62)
 (0)  ‘No*

 Grant  for  Punjabi  Dramas
 i902,.  Shri  9.  ९.  Sharma:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  Sangeet  Natak
 Akademy  has  given  any  grants  for
 the  promotion  of  Punjabi  drama  _  in
 Punjab  during  1959-60,  1960-61,  and
 ‘1961-62;  and

 (b)  if  so,  the  amount  given  for  each
 year.

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  No,  Sir,  but  the
 Sahitya  Akademi  has  sponsored  tran-
 slations  into  Punjabi  of:  plays  from
 foreign  and  other  Indian  languages.

 This  Ministry  has  also  given  grants
 for  the  production  of  4  new  plays  in
 Punjabi.  The  Competition  for  drama
 on  India’s  Urge  to  Unity  was  extend-
 ed  to  Punjabi  as  well.

 Production  Price  of  Iron  Ore
 1903.  Shri  Surendranath  Dwivedy:

 Will  the  Minister  of  Steel  and  Heavy
 Industries  be  pleased  to  state:

 (a)  the  production  price  of  iron  ore
 vt  Barsua,  Kiriburu  and  Bolani  mines;

 (b)  the  ex-delivery  price  of  iron-
 ore  for  Durgapur  and  Rourkela  Steel
 Mills  produced  from  Bolani;  Barsua
 and  Kiriburu  mines;  and

 (c)  whether  there  is  any  proposal
 to  fix  iron  ore  quota  te  private  mine
 owners  to  supply  Durgapur  and  Rour-
 kela  annually?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  and  (b).  The  Kiriburu  mine  is
 not  at  present  in  production.  The
 other  information  is  already  being
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 collected  in  connection  with  Question
 No.  329  replied  to  on  ‘13-6-1962.,  There
 has  been  some  delay  in  doing  so  as
 the  information  furnished  is  not  on  a
 comparable  basis.

 (c)  In  order  to  meet  the  current
 short-fall  from  their  captive  mines,
 which  is  relatively  small,  Hindustan
 Steel  Limited  purchase  iron  ore  from
 private  mine  owners  through  the  State
 Trading  Corporation  for  the  Steel
 plants  at  Durgapur  and  Rourkela.

 Payment  to  Indo-Commercia]  Bank
 Deposits

 1904.  Shri  M.  P.  Swamy:  Will  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  whether  all  depositors  of  Indo-
 Commercial  Bank  (now  merged  with
 Punjab  National  Bank),  have  _  since
 been  paid;

 (b)  if  not,  total  number  of  those
 who  are  still  to  be  paid;  and

 (c)  by  what  time  depositors  will  be
 aDie  to  get  back  full  payment  of  the
 amount  still  to  be  paid?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  Besides
 the  initial  payment  of  Rs.  250|-  or  the
 balance  at  credit,  whichever  was  less,
 the  depositors  have  been  paid  or  cre-
 aited  with  amounts  equal  to  374  per
 cent  of  the  balance  still  remaining  to
 pe  naid,  andj  recently  further  pay-
 ments  at  the  rate  of  2  per  cent  of
 the  residual  deposits  have  also  been
 made

 (c)  Further  payments  will  depend
 on  the  extent  of  the  recoveries  from
 the  remaining  assets  of  the  Indo-
 Commercial  Bank.

 Welfare  of  S.C.  and  S.T.  in  Andhra
 Pradesh

 1905.  Shri  Ulaka:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state:

 (a)  whether  any  schemes  have  been
 formulated  for  the  welfare  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  of  Andhra  Pradesh  during  the
 Third  Plan  Period  under  the  Central
 and  State  Sectors;  and
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 (b)  if  so,  the  amount  that  is  likely
 to  be  spent  under  each  scheme?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  Yes,  Sir.

 (b)  A  statement  giving  the  requir-
 ed  information  is  laid  on  the  Table
 of  the  House,  [See  Appendix  II,  an-
 nexure  No.  65).

 Cultural  Centres  in  Andhra  Pradesh
 4906.  Shri  Ulaka:  Will  the  Ministe:

 of  Scientific  Research  and  Cuitura)
 Affairs  be  pleased  to  state:

 (a)  whether  Andhra  Pradesh  Gov-
 ernment  have  sent  any  proposals  to
 the  Union  Government  for  the  cons-
 truction  of  cultural  centres  in  Andhra
 Pradesh  during  the  Third  Pian  period;

 (b)  if  so,  the  location  of  Centres,
 district-wise;

 (c)  the  ammount  allotted  to  each
 Centre;

 (d)  whether  any  financial  assistance
 was  given  by  the  Union  Government
 to  Andhra  Pradesh  Government  for
 construction  of  such  Centres  during
 the  Second  Plan  Period;  anil

 (e)  if  so,  the  amount  granied  to
 each  of  the  Cultural  Centres?

 The  Minister  of  Scientific  Research
 and  Cultura]  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 (d)  and  (e).  No  financial  assistance

 was  given  for  Cultural  Centres  as
 such,  but  a  grant  of  Rs.  17,250|-  was
 sanctioned  to  the  State  Government
 for  construction  of  5  Open  Air  Thea-
 tres  in  rural  areas  at  the  rate  of
 Rs.  1,150|-  per  theatre.

 Coal  for  Andhra  Pradesh
 1907.  Shri  Ulaka:  Will  the  Minister

 of  Mines  and  Fuel  be  pleased  to  state:
 (a)  the  annual  demand  of  Andhra

 Pradesh  for  coal  since  ‘1957;
 (b)  the  quota  allotted  by  Union

 Government  against  those  demands;
 and
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 (c)  the  quantity  of  coal
 supplied  annually?

 actually

 The  Minister  of  Mines  and  Fuel
 (Shri  K,  D,  Malaviya):  (a)  to  (c).
 Statistics  about  the  demands  made
 by  the  State  Governments  from  time
 to  time,  but  not  accepted  by  the  Coal
 Controller,  are  not  maintained.  The
 figures  of  the  allotted  quota  and-  des-
 patches  of  coal  and  coke  for  Andhra
 Pradesh  since  957  are  given  below:—

 (Figures  in  Wagons)
 Year  Quota  Despatches
 957  9236  674
 958  2636  88
 959  22836  790l
 960  24048  8843
 96l  24672  2597
 962  11171  8304

 (upto  June)
 ‘the  above  figures  are  exclusive  of

 ad  hoc  quotas  allotted  from  time  to
 time  and  also  quotas  of  Shale  coal.

 Residential  Accommodation  for  Em-
 ployees  of  Accountant  General’s
 Office,  Andhra  Pradesh
 1908.  Shri  Ulaka:  Will  the  Minister

 of  Finance  be  pleased  to  state:
 (a)  the  number  of  class  TI  and

 Class  IV  employees  of  Andhra  Pra-
 desh  Accountant  General’s  office  who
 have  put  up  more  than  two  years  of
 service  and  not  yet  provided  with
 individual  residential  accommcdation;
 and

 (9)  the  steps  taken  or  proposed  (है
 be  taken  by  Government  to  provide
 them  with  —  suitable  residential
 accommodation?

 The  Minister  of  Finance  .Shri
 Morarji  Desai):  (a)  The  requisite
 information  is  being  collected  and
 will  be  laid  on  the  table  of  the  House
 as  soon  as  it  becomes  available.

 (b)  There  is  a  proposal  under
 consideration  to  acquire  a  plot  of  land
 measuring  30  acres  for  the  construc-
 tion  of  400  quarters  at  Hyderahad  for
 the  staff  of  the  office  of  the  Accoun-
 tant  General  Andhra  Pradesh.
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 Higher  Secondary  Students

 1909,  Shri  Manabendra  Shah:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  failed
 students  from  Higher  Secondary
 classes  in  Delhi  are  not  usually  read-
 mitted  even  in  those  schools  from
 where  they  appeared;

 (b)  whether  such  a  policy  is  also
 usual  with  schools  in  other  Union
 Territories  and  states;

 (c)  if  so,  what  is  the  approximate
 number  of  such  students  in

 (i)  Delhi  State;
 (ii)  Other  Union  Territories:  and

 (d)  what  action  Government  have
 taken  to  ameliorate  the  lot  of  such
 students?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir.

 (9)  to  (d).  The  required  informa-
 tion  in  so  far  as  Union  Territories,
 other  than  Delhi,  and  States  are  con-
 cerned,  is  being  collected  and  will  be
 laid  on  the  Table  of  the  Lok  Sabha  in
 due  course.

 मैथिली  भाषा

 १६१०.  शो  योगेश  हा:  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछली  जनगणना  में  बिहार  में
 *(कतने  लोगों  ने  मथिली  को  अपनी  मातृभाषा

 दर्ज  करवाया  है;

 (ख)  कितने  विश्वविद्यालयों  में  मथिली
 एम०  To  की  कक्षा  तक  पढ़ाई  जाती  हूं;
 और

 (ग)  क्‍या  और  कोई  ऐसी  भाषा  है
 जिसकी  पढ़ाई  अनेक  विश्वविद्यालयों  में
 एम०  ए०  तक  होने  पर  भी  उसे  संविधान  में
 स्थान  नहीं  मिला  हो  और  यदि  हां,  तो  वे
 कौन-सी  भाषायें  हैं  ?
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 गृह-कार्य  मंत्रालय  सें  राज्य  मंत्री  (श्री
 दातार)  :  (क)  अभी  १६६१  की  जनगणना
 के  भाषा  सम्बन्धी  आंकड़े  तयार  नहीं  हैं  ।

 (ख)  पटना  और  कलकत्ता  विश्वविद्या-
 क्यों  में  मथिली  एम०  ए०  कक्षा  में  पढ़ाई
 जाती  है  ।

 (ग)  अरबी,  फारसी  तथा  अधंबमागधी,
 पाली  इत्यादि  भाषियों  का  संविधान  में  जिक्र
 नहीं  है  फिर  भी  कई  विश्वविद्यालयों  में  इन
 भाषाओं  को  एम०  Uo  तक  पढ़ाया  जाता  है  1

 Dr.  Gayen’s  Report  on  “Measurement
 of  Achievements  in  Mathematics”
 9ll.  Shri  Daji:  Will  the  Minister

 of  Education  be  pleased  to  state:
 (a)  the  main  suggestions  made  by

 Dr.  Gayen  in  his  report  on  ‘“Measure-
 ment  of  Achievements  in  Mathe-
 matics”;  and

 (b)  what  steps  have  been  taken  to
 re-orientate  the  education  system  in
 the  light  thereof?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  A  _  statement
 outlining  the  main  suggestions  in  the
 report  is  laid  on  the  Table  of  the
 House.  [See  Appendix  IJ,  annexure
 No.  66].

 (b)  The  report  is  under  examina-
 tion.
 Restoration  of  Pay  Cut  of  Defence

 Employees
 1912,  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Defence  be  pleased  ६४०
 state:

 (a)  whether  it  is  a  fact  that  the  all
 India  Defence  Employees  Federation
 has  made  an  appeal  to  the  Ministry
 of  Defence  for  restoration  of  pay  cut
 in  respect  of  those  300  employees  who
 suffered  on  account  of  taking  part  in
 the  July  960  strike;

 (b)  if  so,  whether  the  Ministry  is
 considering  the  request  of  the  Federa-
 tion;  and

 (c)  when  a  final  decision  is  likely
 to  be  taken?
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 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 (a)  to  (०).  Yes,  Sir.  The  matter  is
 under  examination  and  it  is  expected
 that  an  early  decision  will  be  taken.

 Gang  of  Cattle  Killers
 1913.  Shri  Bishanchander  Seth:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  gang
 of  cattle  killers  is  reported  to  be
 operating  in  Gandhi  Nagar  in  Delhi
 and  colonies  near  it;

 (b)  if  so,  what  methods  Government
 have  adopted  to  suppress  their  activi-
 ties;  and

 (c)  whether  any  arrest  haz  been
 made  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  and  (c).  Do  not  arise.
 Price  of  Grade  Hi  Coal

 (  Shri  Subodh  Hansda:
 J  Shri  S.  C.  Samanta: 1914.
 "  Shri  B.  K.  Das:
 {  Shri  M.  L.  Dwivedi:

 Mines  and Will  the  Minister  of
 Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Joint  Working  Companies  of  Coal
 Industry  in  West  Bengal  are  all
 against  the  fixation  of  price  of  grade
 TO  Coal;

 (b)  whether  it  is  a  fact  that  they
 have  represented  to  the  Ministry  in
 this  regard;  and

 (c)  if  so,  the  result  of  this  represen-
 tation?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Kalaviya):  (a)  to  (c).
 The  prices  of  Grade  II  coal  have  been
 converted  into  ceiling  prices  with
 effect  from  13-6-1962.  The  Coal
 Industry  had  represented  to  Govern-
 ment  that  the  prices  of  this  grade  of
 coal  should  not  be  ceiling  prices  but
 continue  to  be  fixed  ones.  Govern-
 ment  have,  however,  decided  that  the
 present  price  structure,  which  was
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 introduced  only  a  couple  of  months
 back,  should  continue.

 Audit  Staff  Association,  Shillong
 9I5.  Shri  S.  ™M.  Banerjee:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  recognition  has  since
 been  restored  to  the  Audit  Staff  Asso-
 ciation  at  Shillong;

 (8)  if  not,  the  reasons  for  the  same;
 and

 (c)  whether  the  association  fulfilled
 all  conditions  imposed  by  the  Ac-
 countant  General?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No,  Sir.

 (b)  and  (c).  The  Association  has
 not  yet  complied  with  the  require-
 ments  pointed  out  to  it.

 Garden  Reach  Workshop
 1916.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Garden  Reacn  Work-
 shop  at  Calcutta  is  being  expanded;
 and

 (b)  if  so,  what  more  work  is  likely
 to  be  taken  up  in  this  workshop?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Certain  propo-
 sals  to  expand  the  existing  facilities
 are  under  consideration.

 (b)  Garden  Reach  Workshop  will
 undertake  the  manufacture  of  Marine
 Diese]  Engines  at  Ennore  near  Madras.

 Crime  Cases  in  Delhi
 ‘1917.  Shri  Rameshwar  Tantia:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  256  on  the
 l4th  May,  962  and  state:

 (a)  what  measures  have  been  taken
 to  trace  the  criminals  as  a  large  num-
 ber  of  cases  are  left  untraced  in  Delhi;

 (b)  whether  any  of  the  cases  have
 been  traced  since  20th  May,  962;  and
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 (c)  if  so,  what  is  the  present  per-
 centage  of  these  untraced  crimes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Steps  to  improve  crime  detection  such
 as  intensified  patrolling,  combing
 operations  at  all  possible  escape-
 routes  and  hide-outs  of  criminals
 systematic  and  scientific  interroga-
 tion  of  suspects  setting-up  of  special
 squads  to  deal  exclusively  with  cymes
 like  car  and  tyre  thefts  etc.  effective
 surveillance  over  the  listed  bad
 characters  and  effective  supervision
 of  the  subordinate  police  by  superior
 officers  are  being  taken.

 (b)  Yes.

 (c)  Percentage  of  untraced  cases  to
 admitted  cases:—

 1959-60  40.96  per  cent
 1960-61,  42.29  per  cent
 T906-62  44.44  per  cent

 Steel  or  Pig  Iron  Quota  to  States

 (  Shri  B.  K.  Das:
 ]  Shri  Subodh  Hansda:

 7  Shri  6.  C.  Samanta:
 [  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 1918,

 (a)  whether  any  steel  or  pig  iron
 quota  is  given  to  the  States  for  meet-
 ing  their  requirements  for  agricul-
 tural  purposes;  and

 (b)  if  so,  what  quantities  were
 given  in  96l-62  and  what  quota  has
 been  fixed  for  1962-63?

 The  Minister  of  Steel  and  Meavy
 Industries  (Shri  C.  Subramaniam):
 (a)  and  (b).  Steel—During  1961-62,
 allotments  were  initially  made  only
 in  respect  of  certain  restricted  cate-
 gories  viz.,  sheets  and  wire.  In  regard
 to  other  categories  of  steel,  consumers
 were  to  get  their  requirements  either
 through  the  stockists  or  Producers
 without  any  quota  certificate  or
 authorisation.  A  bulk  quota  was
 placed  at  the  disposal  of  the  Ministry
 of  Food  and  Agriculture  for  allocation
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 to  the  various  State  Governments.
 Distribution  control  over  wire  was
 also  lifted  from  ‘1-4-1962.

 No  allotment  of  Galvanised  Plain
 and  Galvanised  Corrugated  sheets
 were  made  for  the  first  half-year  of
 1962-63  (April-September  962)  in
 view  of  the  fact  that  the  Producers
 were  carrying  a  large  backlog  of
 orders  and  it  was  considered  neces-
 sary  to  reduce  the  backlog.  The  ailot-
 ment  for  the  first  half  of  1962-63  was.
 therefore,  confined  only  to  Black
 Plain  sheets.

 Details  of  the  allotment  of  steel
 given  to  the  Ministry  of  Food  and
 Agriculture  for  distribution  to  the
 various  States  for  agricultural  pur-
 poses  are  given  below:—

 In  metric  tons
 1961-62  43,578°

 First  half-year  1962-63
 (April-September  ’62)  6,001  @

 Pig  Iron:  Quota  system  in  pig  iron
 was  abolished  from  1-7-1959.  No
 consoliadted  demands  are,  therefore,
 now  received  and  no  allotments  are
 made  to  the  State  Governments.
 Consumers  can  obtain  their  require-
 ments  without  “any  authorisation
 either  from  the  stockists  or  from  the
 Producers.

 संस्कृति

 १६१६.  श्री  स०  ला०  'दि वेदों  क्‍या
 बे  मानिक  प्रनुसन्धान  शोर  सांरकृतिक-कार्ये
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  संस्कृति  (हिन्दी  क्रयमासिक)
 पत्रिका  में  १६६१-६२  में  कितनी  सामग्री
 अंग्रेजी  से  हिन्दी  में  अनुवाद  कर  प्रकाशित  की
 गई;

 (ख)  कितनी  मौलिक  सामग्री  इसी
 अवधि  में  प्रकाशित  की  गई,

 (ग)  अनूदित  तथा  मौलिक  सामग्री
 पर  पारिश्रमिक  के  रूप  में  कितना  रुपया
 दिया  गया;

 "Restricted  categories  of  sheets  and  wire.
 @Cold  rolled  Black  Plain  sheets  only.
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 (घ)  ब्या  पारिश्रमिक  देने  में  विलम्ब
 होता  है;

 (=)  यदि  हां,  तो  कितना;  श्लोक

 (च)  अब  तक  इस  अंक  में  प्रकाशित
 सामग्री  का  पारिश्रमिक  नहीं  दिया  गया  ?

 वैज्ञानिक  श्रनुसंघान  कौर  सांस्कृतिक
 कार्य  मंत्रो  पी  हुमायूं  कबीर)  :  (क)
 र७४  पृष्ठ  |

 (ख)  ७६  पृष्ठ ।

 (ग)  अनूदित  सामग्री  के  लिये  १५८३
 रुपये  और  मौलिक  सामग्री  के  लिये  १०३८
 रुपये  ।

 (घ)  शौर  (हु).  कुछ  दृष्टान्तों  को
 छोड़  कर,  जहां  कि  लेखक  कुछ  औपचारिक-
 तारों  को  समय  से  पूरा  नहीं  कर  पाते,  भुगतान
 लीन  महीने  के  अन्दर  कर  दिया  जाता  है  ।

 (च)  कोई  नहीं  ।

 “कल्चरल  फोरम

 १६२०.  श्री  म०  ला०  दि वेदो  क्‍या
 वैज्ञानिक  प्रनुसन्धान  और  सांस्कृतिक  कार्य
 मंत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  “कल्चरल  फोरम”  नामक  पत्रिक
 में  प्रकाशित  लेखों  पर  कितना  पारिश्रमिक
 १६६१-६२  में  दिया  गया;

 (ख)  अधिकतम  पारिश्रमिक  की  राशि
 कितनी  थी;  श्र

 (ग)  संस्कृति'  त्रैमासिक  पत्रिका
 की  सामग्री  पर  अधिकतम  पारिश्रमिक  कितना
 दिया  गया  ?

 वैज्ञानिक  अनुसन्धान  और  सांस्कृतिक-
 कार्य  मंत्री  (थी  हमारे  कबीर)  :

 (क)  ४८०१  रुपये  v

 (ख)  १००  रुपये  |

 (ग)  ००.  रुपये
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 मशीन  निर्माण  उद्योग

 १६२१.  श्री  म०  ला०  द्विवेदी  :  क्‍या
 इस्पात  कौर  मारो  उद्योग  मंत्री  यह  बताने
 की  कपा  करेंगे  कि  :

 (क)  पिछले  दस  महीनों  में  देश  में
 मशीन  निर्माण  उद्योग  के  लिये  क्‍या  विशेष
 प्रयत्न  किये  गये  हैं;

 (ख)  क्या  इन  विशेष  प्रयत्नों  के  लिये
 कोई  विशेष  कर्मचारी  रखे  गये  हैं;  प्रौढ़

 (ग)  यदि  हां  ,  तो  इन  में  कितने  भार-
 तीय  कौर  कितने  विदेशी  हैं  ?

 इस्पात  धौर  भारी  उद्योग  मंत्रों  (धो
 चि०  सुब्रह्मण्यम)  :  (क)  से  (ग)  सरकार
 मशीन  निर्माण  उद्योग  के  विकास  कार्य  को
 सदा  बहुत  महत्व  देती  रही  है  ।

 प्रत्याशित  मांग  और  वर्तमान  क्षमता  में
 अन्तर  को  समाप्त  करने  के  उद्देश्य  से  चीनी
 के  कारखानों  के  लिये  मशीनों  (हाई  स्पीड

 शुगर  मेन्‍्ट्रीफुयुगल्स  को  छोड़  कर)  कागज़
 बनाने  के  कारखानों,  विलायक  निस्सारण
 कारखानों  और  चाय  उप क्रिया  मशीनों  के
 अलावा  मशीन  निर्माण  उद्योग  को  फ्री  लाइ-
 सेंसिंग  सूची  (अर्थात्‌  वह  उद्योग  सूची  जिस
 लाइसेन्स  समिति  को  निर्देश  किये  बिन  ही
 क्षमता  लाइसेंस  कर  दी  जाती  है)  में  गति
 गया  है  a  उपरोक्त  उद्योगों  की  पूर्ण  क्षमता
 लाइसेंस  की  जा  चुकी  है  1  श्रावश्यक  पूंजी  के
 माल,  कच्चा  माल  और  पुर्जो  के  आयातित
 मामले  में  विदेशी  मुद्रा  के  आवंटन  में  मशीन
 निर्माण  उद्योग  को  परम  उग्रता  दी  गई  है  ।

 सुप्रसिद्ध  विदेशी  मशीन  निर्माताओ्रों  का  सहयोग
 प्राप्त  करने  की  खुली  छुट  दी  गई  है  ताकि  अच्छी
 किस्म  की  मशीनें  बनाई  जा  सकें  |  भारतीय
 फर्मों  को  विदेशी  प्रविधि  रखने  की इजाजत
 दी  जाती  है।  जिस  से  उत्पादन  स्थापित  किया
 जा  सके  और  भारतीय  व्यक्तियों  को  प्रशिक्षित
 किया  जा  सके  ।
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 मशीन  उद्योग  के  विकास  के  निर्देशन  के
 लिये  तथा  इस  की  समस्याओं  और  कठिनाइयों
 का  अध्ययन  करने  के  लिये  उद्योग  अधिनियम
 के  अधीन  एक  विकास  परिषद्‌  कायम  की  गई
 है  ।  परिषद्‌  में  (१)  औद्योगिक  उपक्रमों  के

 मालिकों,  (2)  प्रौद्योगिक  उपक्रमों  के  कर्मचारियों

 (३)  तकनीकी  कौर  दूसरे  मामलों  में  विशेष
 जानकारी  रखने  वाले  व्यक्तियों  और  (४)
 इस  उद्योग  द्वारा  उत्पादित  अथवा  निर्मित
 माल  के  उपभोक्ता त्रों  के  प्रतिनिधि  सम्मिलित
 हैं  1

 इस  उद्योग  के  विकास  के  लिये  सरकार  ने
 कोई  विशेषज्ञ  नियुक्त  नहीं  किया  है  |  ताहम,
 केवल  मशीनी  औजार  उद्योग  के  विकासों,
 समय-समय  पर  कोलम्बो  योजना  के  अधीन
 तकनीकी  विशेषज्ञों  की  सेवाय  प्राप्त  की  जाती
 हैं।  विकास  सकता  में  विशेषज्ञ  हैं  जिन  से  हर
 समय  सलाह  मशवरा  किया  जा  सकता  है  ।
 मशीनी  औजार  इकाइयों  की  पुनः  स्थापना
 और  विस्तार  के  लिये  राष्ट्रीय  उद्योग  विकास
 निगम  द्वारा  ऋणों  का  प्रबन्ध  भी  किया  जाता
 है  v

 विभिन्न  प्रकार  की  मशीनों  का  निर्माण
 करने  के  लिये  सरकारी  क्षेत्र  में  दो कारपोरेशन
 नामशः  हैवी  इंजीनियरिंग  कारपोरेशन  और
 हैवी  इलणिट्रकल्स  लिमिटेड  लगाये  गये  है,
 जिन  में  तेजी  से  प्रगति  हो  रही  है  ।  इनके
 अलावा  हिन्दुस्तान  मशीन टूल्स  और  प्रागा  टूल्स
 कारपोरेशन  लिमिटेड  की  गतिविधियों  का
 विस्तार  और  विशाखा  किया  जा  रहा  है  ।

 बाल  कला  प्रदर्शनी

 १६२२.  श्री  स०  ला०  त्रिवेदी  :  क्‍या
 वैज्ञानिक  अनुसन्धान  कौर  सांस्कृतिक-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  १६६१-
 ६२  में  कितनी  वाल  कला  प्रदर्शनियां  की
 गईं  और  इस  के  लिये  किन-किन  संस्थानों
 को  कितने  रुपये  की  सहायता  दी  गई  ?

 वैज्ञानिक  मनु  सन् धान  और  सांस्फ़लिफ
 कार्य,  मंत्री  (श्री  हुमायूं  कबीर  )  उप-
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 लब्ध  सूचना  के  प्रनुसार  १६६१-६२  में  दो
 बाल  कला  प्रदर्शनियां  “हां कर्स  इंटरनेशनल
 चिल्ड्रेन्स  कंपीटीशन  कमेटी”,  नई  दिल्‍ली
 ने  कीं  और  एक  साधना  वीकली”  वर्ना
 ने  ।  उन  के  लिये  क्रमशः  १,१०,०००  रुपये
 और  २,५००  रुपये  के  श्रनदानों  की  मंजूरी
 दी  गई  ।

 अम्बाला  करनाल  बौर  रोहतक  क्षेत्रों
 के  लिये  कोयला

 १६२३.  स्वामी  रामेश् वरा नन्द  सरस्वती  :
 क्या  खान  शौर  इंजन  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  पंजाब  के  पिछड़े  एवं  यमुना  की
 बाढ़  से  प्रभावित  क्षेत्र  अम्बाला-करनाल-
 रोहतक  को  क्या  विशेष  रूप  से  कोयला  देने
 की  योजना  है  ;

 (ख)  यदि  हां,  तो  उस  का  विवरण
 क्या  है  ;  कौर

 (ग)  यदि  उपरोक्त  भाग  (क)  का
 उत्तर  नकारात्मक  हो,  तो  उस  का  क्या  कारण
 है  जबकि  वहां  की  जनता  के  कच्चे  मकान
 बाढ़  से  आये  वर्ष  गिर  जाते  हैं  ?

 खान  तथा  इंधन  मंत्री  (श्री  के०  दे०
 मालवीय)  :  (क)  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता  |

 (ग)  प्राप्त  सूचना  के  अनुसार  राज्य
 सरकार  के  पास  सम्बन्धित  जिलों  द्वारा  बाढ़ों
 के'  कारण  कोयले  की  कोई  अतिरिकत  मांग
 नहीं  की  गई  है  ।

 राष्ट्रीय.  महत्व  को  संस्थायें

 १६२४.  श्री  प्रकाश  बोर  शास्त्रों  :क्या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गुरुकुल  कांगड़ी  और  जामिया
 मिलिया,  दिल्‍ली  को  राष्ट्रीय  महत्व  की  संस्था
 घोषित  करते  समय  क्या  उक्त  संस्थापकों  के
 साथ  कुछ  शर्तें  भी  रखी  गई  थीं  ;
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 (@)  इन  दोनों  संस्यात्मों  को  क्या  समान
 रूप  से  ही  मान्यतायें  प्रदान  की  गई  हैं  अथवा
 इन  में  कुछ  प्रकार  है  ;

 (ग)  उक्त  दोनों  संस्थाओं  को  आर्थिक
 सहायता  देने  के  सम्बन्ध  में  भी  क्‍या  कोई
 नीति  निर्धारित  की  गई  है  ;  और

 (घ)  ग्रुकुल  कांगड़ी  के  साथ  क्या
 अन्य  गुरुकुलों  को  भी  मान्यता  देने  के  क्रम  में
 सम्मिलित  किया  जायेगा  अ्रथवा  केवल  गुरु-
 कुल  कांगड़ी  को  ही  यह  महत्व  रहेगा  ?

 शिक्ष'  मंत्री  (डा०  का०  ला०  श्री-
 आली)  :  (क)  विश्वविद्यालय  अनुदान
 आयोग  के  अधिनियम  १६५६  के  अनुच्छेद
 ३  के  भ्रन्तगंत  निहित  अधिकारों  का  प्रयोग
 करते  हुए,  केन्द्रीय  सरकार  ने  आयोग  की
 सलाह  पर,  १६  जून,  १६६२  को  अधिसूचना
 जारी  की  हैं।  इन  के  अन्‌सार  जामिया  मिलिया
 इस्लामिया,  नई  दिल्‍ली,  और  ग्रुकुल  कांगड़ी
 विश्वविद्यालय,  हरिद्वार,  जो  उच्च  शिक्षा  की
 संस्थाएं  हैं,  को  उक्त  अधिनियम  के  प्रयोजन
 के  लिये  विश्वविद्यालय  माना  जायेगा  ।  परन्तु
 इन  संस्थाओं  को  राष्ट्रीय  महत्व  की  संस्थाएं
 घोषित  नहीं  किया  गया  है  ।

 इन  घोषणापत्रों  के  साथ  संस्थाओं  के
 प्राधिकारियों  को  भी  सूचित  कर  दिया  गया
 है  कि  ये  घोषणायें  आयोग  की  सलाह  पर  की
 गई  हैं  ;  आरम्भ  में  यह  तीन  वर्ष  तक  लागू
 रहेंगी  और  फिलहाल  जामिया  के  बी०  ए०
 और  बी०  एड०  उपाधियों  के  समकक्ष  और
 गुरुकुल  के  बी०  एग,  बी०  एस०  सी०  कौर
 एम०  ए०  उपाधियों  के  समकक्ष  पाठ्यक्रमों
 तक  ही  सीमित  रहेंगी  ।  संस्थापकों  को  यह  भी
 सूचित  कर  दिया  गया  है  कि  तीन  वर्ष  की
 अवधि  समाप्त  होने  से  पहले,  उन  के  द्वारा
 की  गई  प्रगति  का  पुनरीक्षण  किया  जायेगा
 और  इस  अवधि  के  बाद  भी  मान्यता  को  जारी
 रखने  के  प्रश्न  पर  विचार  किया  जायेगा  ।
 संबंधित  अधिसूचनायें  जारी  करने  से  पहले,
 विश्वविद्यालय  अनुदान  आयोग  ने,  इन
 66l  (Ai)  LSD.-8.
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 संस्थाओं  से,  अपने-अपने  खवघधान  श्रीयंत्र  की
 सिफारिशों  के  अनुसार  संशं/घित  करने  के
 आश्वासन  भी  प्राप्त  कर  लिये  थे  1

 (ख)  घोषणा  जारी  करने  में,  इन  दो
 संस्थाओं  में  कोई  भेदभाव  नहीं  बरता  गया  है  ।

 (ग)  विश्वविद्यालय  अनुदान  आयोग  ने
 ट्रपति  १  अगस्त,  १६६२  की  बैठक  में  यह
 विचार  व्यक्त  किया  था  कि  विश्वविद्यालय
 ग्र तु दान  आयोग  अधिनियम  के  भ्रन्तग्गंत  किसी
 संस्था  को  विश्वविद्यालय  मानने  का  यह  अर्थ
 न  लगाना  चाहिये  कि  वह  संस्था  अपने  आप
 केन्द्रीय  सरकार  या  आयोग  की  सहायता  की
 हकदार  हो  जाती  है;  यद्यपि  वह  संस्था,  जैसा  कि
 अ्रधितियम  में  इंगित  है,  ऐसे  अनुदान  पाने  की
 हकदार  है  ।  फिर  भी,  आयोग  निधियों  के
 उपलब्ध  होने  पर  संस्थाओं  के  वास्तविक
 विश्वविद्यालय  भाग  के  लिये  अनुरक्षण  अनुदान
 देने  की  जिम्मेदारी  ले  सकता  है  ।

 (घ)  केवल  गुरुकुल  कांगड़ी  विश्व-
 विद्यालय  के  पक्ष  में  ही  यह  अधिसूचना  जारी
 की  गई  है  ।  दूसरे  गुरुकुलों  को  भी  यह  सुविधा
 देने  का  विचार  नहीं  है  ।

 Elections  to  Works  Committee  of  Gun
 and  Shell  Factory

 1925,  f  Shri  A.  K.  Gopalan:
 \  Shri  Umanath:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  elec-
 tions  to  the  Works  Committee  of  the
 Gun  and  Shell  Factory  in  Cossipore
 were  to  have  been  held  in  November
 96l  as  per  the  law;

 (b)  if  so,  whether  the  elections  have
 been  held;

 (c)  what  is  the  result  of  ‘he  elec-
 tions;  and

 (d)  if  not,  why  have  the  elections
 not  been  held  till  now?
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 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  Raghuramaiah):

 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Does  not  arise.

 (d)  A  new  Works  Committee  was
 proposed  to  be  formed  with  effect
 from  November,  96l,  on  the  expiry
 of  the  term  of  the  previous  Works
 Committee.  There  was  some  disagree-
 ment  about  delimitation  of  constitu-
 encies  between  the  management  and
 one  of  the  two  recognised  Trade
 Unions  functioning  in  the  Factory.
 The  other  Trade  Unions  agreed  with
 the  management,  in  the  matter.  Both
 the  Unions,  however,  brought  the
 matter  to  the  notice  of  the  Concilia-
 tion  Officer  (Central),  Calcutta  and
 requested  him  to  intervene.  The
 decision  of  this  officer  was  not
 acceptable  to  the  Union  which  had
 disagreed  with  the  management  and
 the  matter  has  been  taken  up  by  that
 Union  with  the  Regional  Labour  Com-
 missioner  (Central),  Calcutta  whose
 decision  is  awaited,

 Cost  of  Steel  Plants

 1926.  Shri  Morarka:  Will  the  Minis-
 ter  of  Steel  and  Heavy  Industries  be
 pleased  to  state:

 (a)  whether  final  estimates  have
 been  made  regarding  the  cost  of  the
 three  steel  plants;

 (b)  the  amount  already  spent  and
 likely  to  be  spent;

 (c)  total  amounts  paid  on  township
 and  ancillaries,  separately;  and

 (d)  the  total  effect  of  escalation
 clause?

 The  Minister  of  Steel  and  Heavy
 Industries  ’(Shri  0.  Subramaniam):
 (a)  to  (d).  The  final  estimates  cf
 the  three  stee]  plants  on  a  compar-
 able  basis  are  under  preparation  and
 are  expected  to  be  finalised  very
 shortly.  They  will  be  placed  on  the
 Table  of  the  House  when  ready.
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 Foreign  Personnel  in  Steel  Plants

 3  Shri  Morarka:
 927.4  Shri  Raghunath  Singh:

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 (a)  the  total  number  of  foreign  per-
 sonnel  employed  at  present  in  the
 three  steel  plants,  separately;

 (b)  whether  all  these  are  techni-
 cians;  and

 (c)  the  monthly  pay  bill  of  these
 people?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  Total  number  of  foreign  personnel
 employed  as  on  3l-7-962  is  as  under:

 Rourkela  I88
 Durgapur.  :  Sr
 Bhilai  76

 (b)  Out  of  88  foreign  personnel
 employed  in  Rourkela,  87  are  techni-
 cians  and  in  Durgapur  and  Bhilai  all
 are  technicians.

 (c) Rourkela  Rs.  382706  in  DM
 Rs.  (241710,  in  Rupees Rs.  262637  in  Dollars

 Durgapur  Rs.  3,36,I00  in  Sterling Rs.  ‘1,51,900,  in  Rupees.
 Bhilai  Rs.  ,52,I50  in  Rupees,

 सरकारी  कार्यालयों  म  हिन्दी  का  प्रयोग

 श्री  भक्त  दर्शन  :
 श्री  भगवत  झा  ग्रा ज़ाद  १

 क्या  गृह-कार्य  मंत्री  १४  मई,  १६६२  के
 तारांकित  प्रश्न-संख्या  ७१६  के  संबंध  में  यह
 बताने  की  कृपा  करेंगे  कि

 f
 १६२८4

 L

 (क)  केन्द्रीय  सरकार  के  काम  काज  में
 अंग्रेज़ी  के  साथ-साथ  हिन्दी  के  उत्तरोत्तर
 प्रयोग  के  कार्यक्रम  की  प्रगति  का  समय-समय
 पर  पुनरावलोकन  करने  के  लिये  जिस  विभागीय
 समिति  की  नियुक्ति  की  गई  थी,  उस  के
 सदस्यों  के  क्‍या  नाम  हैं  ;  और

 (ख)  इस  समिति  ने  शब  तक  ब्य
 कार्य  किया  है  ?
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 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रो  (श्री
 दातार)  :  (क)  इस  समिति  के  गृह-सचिव
 अध्यक्ष  हैं  तथा  इस  में  मंत्रिमंडल  द्वारा  स्वीकृत
 कार्यक्रम  का  कार्यान्वयन  करने  से  घनिष्ठ
 सम्बन्ध  रखने  वाले  विभिन्न  मंत्रालयों/विभागों
 के  प्रतिनिधि  शामिल  हैं  ।  निम्नलिखित
 मंत्रालयों  के  प्रतिनिधियों  ने  समिति  की
 ८  अगस्त,  १६६२  को  हुई  पहली  बंठक  में
 भाग  लिया

 १.  सूचना  और  प्रसारण  मंत्रालय
 २.  शिक्षा  मंत्रालय

 ३.  विधि  मंत्रालय  (विधायी  विभाग)
 ४.  निर्माण,  आवास  और  संमरण  मंत्रालय
 ५.  वैज्ञानिक  अनुसंधान  तथा  सांस्कृतिक-

 कार्य  मंत्रालय
 डाक  और  तार  का  महानिदेशालय

 ७.  मंत्रिमंडल  सचिवालय  [्रो०  एण्ड  एम०
 डिवीजन  )

 र.  रेलवे  मंत्रालय  (रेलवे  बोले)
 ६.  वित्त  मंत्रालय  (राजस्व  विभाग )

 १०.  वित्त  मत्रालय  (व्यय  विभाग)
 ११.  गृह  मंत्रालय

 ध

 आवश्यकतानुसार  अन्य  मंत्रालयों  के  प्रतिनिधि
 भी  समय-समय  पर  बुलाये  जा  सकते  हैं  t

 (ख)  समिति  ने  अपनी  पहली  बैठक  में
 विभिन्न  विषयों  के  कार्यान्वयन  में  की  गई
 प्रगति  का  पुनरावलोकन  किया  और  भिन्न-भीष्म
 संस्थाओं  द्वारा  आगे  कार्य  करने  के  लिये  कुछ
 सुझाव  दिये  ।

 D.Ps.  from  East  Pakistan
 1929,  Shri  Tridib  Kumar  Chaudruni:

 Will  the  Minister  of  Home  Affairs  be
 bleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  news-
 item  prominently  displayed  in  the
 “Jugantar”  daily  of  Calcutta  in  its
 issue  of  8th  July,  962  to  the  effect
 that  about  30  refugees,  men  and
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 women,  who  had  crossed  the  bordet
 at  Petrapol  in  West  Benga!’  on  the
 Eth  and  6th  of  July  without  proper
 travel  documents,  in  order  to  escape
 *rom  East  Pakistan,  were  arrested  and
 taken  to  court  handcuffed  and  ovound
 with  ropes  round  their  waists;

 (b)  what  are  the  facts  of  the  case;
 and

 (c)  what  is  the  policy  of  the  Govern-
 ment  in  regard  to  needy  migrart  re-
 tugees  belonging  to  the  minority  com-
 wunity  of  East  Pakistan  escaping  into
 India  without  obtaining  valid  travel
 documents?

 The  Minister  of  State  in  tne  Ministry
 ef  Home  Affairs  (Shri  Daiar):  (a)
 Yes.

 (9)  Twenty-nine  Pakistani  ationals,
 who  had  crossed  the  border  without
 proper  travel  documents,  were  sent  for
 prosecution  under  the  Indiaii  Passport
 Act,  1920.

 (c)  The  cases  of  such  persons  for
 eentinued  stay  in  India  are  considered
 sympathetically,  on  merits.

 व्यायाम  प्रशिक्षण  और  युवक  कल्याण
 योजनायें

 थी  भक्त  दर्शन  :
 _  श्री दी  Go  फार्मा  :

 क्या  शिक्षा  मंत्री  ४  मई,  १९६२  के
 तारांकित  प्रश्न-संख्या  ४१८  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  शारीरिक  शिक्षा,  मनोरंजन  और

 युवक  कल्याण  की  विभिन्न  योजनाओं  में
 समन्वय  स्थापित  करने  के  सुझाव  देने  के  लिये
 जो  समिति  नियुक्त  की  गई  थी  क्‍या  इस  बीच
 उसने  अपना  कार्य  समाप्त  कर  लिया  है;

 १६३०.

 (ख)  यदि  हां,  तो  क्या  उस  समिति
 द्वारा  की  गई  सिफारिशों  के  बारे  में  एक
 विवरण  सभा-पटल  पर  रखा  जायेगा;  और

 (ग)  उस  समिति  की  सिफारिशों  को
 कार्यान्वित  करने  के  लिये  क्‍या  कार्यवाही  की
 जा  रही  है  ?
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 दिक्षा  मंत्री  (डा०  का०  ला०  शलोमों)  :
 (फ)  जी  नहीं  ।

 (ख)  और  (ग).  प्रश्न  नहीं  उठता  |

 Assistance  to  Voluntary  Hindi  Prachar
 Organisations

 1931,  Shri  G.  Mahanty:  Will  the
 Menister  of  Education  be  pleased  to
 state:

 <a)  whether  financial  assistance  was
 granted  to  voluntary  lind:  Pracha
 Organisations  during  96l-$2  and  1962-
 63  for  publishing  literature:  in  non-
 ¥indi  National  languages  in  Devana-
 gari  script;  and

 (b)  the  name  of  each  such  organis-
 ation  and  the  books  published  by  it?

 The  Minister  of  Education  (Dr.  B.
 L.  Shrimali):  (a)  and  (b).  A  sum  of
 Rs.  9,000  was  sanctioned  to  the  Delhi
 University  in  960-6l  for  preparation
 of  Sindhi  books  in  Devanagari  script.
 No  grant  was,  however,  given  in  1961-
 62  to  any  organisation  {ut  publishing
 &terature  in  non-Hindi  languages  in
 Devanagari  script.

 The  following  steps  have  been  taken
 to  encourage  publication  of  literature
 in  non-Hindi  languages  in  Devanagari
 script:—

 (i)  Diglot  readers  and  primers  are
 being  got  prepared  through
 voluntary  Hindi  organisations
 at  Government  cost.

 Gi)  A  few  pages  in  the  quarterly
 magazine  ‘Bhasha’,  issueq  by
 the  Ministry  of  Elv-atiov,  are
 devoted  to  the  publication  ना
 diglot  version  uf  —  selected
 pieces  from  indian  literature.

 (iii)  Provision  has  kven  made  fer
 grant  of  financial  assistance  to
 organisations  Zor  preparation
 of  literature  in  other  languages
 in  Devanagari  script.

 No  grant  has  been  paid  so  far  in
 1862-63.  Some  schemes  are  under  Gov-
 ernment’s  consideration  and  it  is  ex-
 pected  that  a  decision  wi:l  be  taken
 shortly.
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 Termination  Notice  for
 Employees

 1932,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased to  state:

 Goverpment

 (a)  to  how  many  emp'oyees  in  Tri-
 pura  the  termination  notices  under
 Rule  5  of  the  Service  Conduct  Rules
 have  been  served  in  932  so  far;

 (b)  the  number  of  tribals  whose
 seivices  were  terminated  under  this
 provision  in  Tripura;  and

 (c)  the  causes  for  the  nctices?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)
 Ten.

 (b)  Two.
 (c)  Termination  notices  were  given

 as  services  of  the  employees  in  qucs-
 tion  were  no  longer  requued  by  the
 Administration.

 Multi-purpose  Tractors

 (  Shri  Raghunath  Singh:
 1933.  <  Shri  P.  Venkatasubbaiah:

 Shri  D.  6.  Sharma:
 Will  the  Minister  of  3tecl  and  Heavy

 Industries  be  pleased  to  state.
 (a)  whether  there  is  a  proposal  to

 produce  in  India  a  four  to  five  horse
 power  small  multi-purpose  tractor
 costing  about  Rs.  1,500;  and

 (b)  the  names  of  the  six  Indian  firms
 which  have  been  granted  licences  to
 manufacture  such  tractors?

 The  Minister  of  Steel  and  Heavy  In-
 dustries  (Shri  C.  Subramaniam):  (a)
 and  (b).  The  following  two  firms  hold
 licences  under  the  Industries  (Deve-

 Act,  1951,
 for  the  manufacture  of  power-tillers,
 which  are  also  sometimes  called  small
 tractors,  of  below  0  H.P.:

 (i)  M/s.  Engineering  Developments
 Ltd.,  Calcutta.

 (ii)  M/s.  The  East  Asiatic  Co.
 (India)  Private  Ltd,  Bombay.

 They  are  not  in  production  yet.
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 Physically  Handicapped
 1934.  Shri  Raghunath  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  Government  have  de-
 cided  to  relax  medical  rules  applicable
 to  the  physically  handicapped  re-
 gistered  with  the  Employment  Ex-
 changes;  and

 (b)  if  so,  the  steps  taken  in  this
 regard?

 The  Minister  of  State  in  the  Ministry
 ef  Home  Affairs  (Shri  Datar):  (a)  and
 (b).  Under  the  existing  orders  such  of
 the  physically  handicapped  persons
 who  are  registered  with  the  Special
 Employment  Offices  for  the  Handi-
 capped  and  have  been  medically  ex-
 amined  by  the  Medical  Board  attached
 to  those  offices  and  declared  fit  for
 appointment  to  particular  posts,  are
 not,  on  actual  appointment  to  these
 posts,  subjected  to  the  usual  medical
 examination  on  first  appointment  in
 Government  service,  but  the  question
 of  their  appointment  is  decided  on  the
 basis  of  the  reports  of  the  Medical
 Board  attached  to  the  Special  Em-
 ployment  Offices.  |

 Similar  arrangements  have  been
 made  for  the  medical  examination  of
 those  handicapped  persons  who  are
 registered  with  ordinary  Employment
 Exchanges  ie.,  those  dealing  with
 able-bodied  persons,  by  Medical
 Boards  constituted  on  the  lines  of  the
 Medical  Boards  attached  to  the  Special
 Employment  Offices.  According,  on
 nomination  of  these  persons  by  the
 Employment  Exchanges  for  appoint-
 ment  against  posts  under  Government,
 they  are  not  subjected  to  the  usual
 medical  examination  on  first  appoint-
 ment  in  Government  service  and_  the
 question  of  their  appointment  is  de-
 cided  on  the  basis  of  the  report  of  the
 Medical  Board  referred  to  above.

 Oil  Refineries
 1935.  Shri  Kolla  Venkaiah:  Will  the

 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  Government  have  taken
 a  policy  decision  on  the  question  of
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 reserving  the  oi]  refining  capacity  to
 the  public  sector;

 (b)  if  so,  what  is  the  decision;
 (c)  what  will  be  the  demand  for  oil

 by  the  end  of  Third  Plan  Period;  and
 (d)  the  schemes  to  meet  the  de-

 mand?
 The  Minister  of  Mines  ang  Fuel

 (Shri  K.  D.  Malaviya):  (a)  and  (b).  At
 least  5l  per  cent.  of  the  refining  capa-
 cities  should  be  in  the  public  sector.

 (c)  About  35  million  tonnes  per
 annum,  according  to  the  estimates  of
 the  Oil  Advisory  Committee.  The
 estimates  are  presently  under  review.

 (d)  These  are  under  consideration.

 Under-invoicing  of  Exports  and  Over-
 invoicing  of  Lmports

 ?  Shri  jah:
 1936.  J  hri  Kolla  Venkaiah:

 ‘  Sari  A.  N.  Vidyalankar:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  number  of  persons  and  firms

 detected  by  customs  officers  to  have
 ‘under’-invoiced  of  exports  and  ‘over’-
 invoiced  of  imports  in  960-6l;

 (b)  the  amounts  involved  in  each
 case  in  under  or  over  invoicing;  and

 (c)  the  action  taken  against  each
 firm  detected  to  have  been  engaged
 in  the  malpractice?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (c).  The
 information  is  being  collected  and  will
 be  placed  on  the  Table  of  the  Sabha.

 Grant  to  Mysore  Government

 1937.  Shri  Ram  Ratan  Gupta:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  his  Ministry  has  de-
 cided  to  give  grant  to  Mysore  Govern-
 ment  for  water  supply;  and

 (b)  if  so,  under  what  conditions?
 The  Minister  of  Defence  (Shri

 Krishna  Menon):  (a)  No,  Sir.
 (b)  Does  not  arise.
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 Delhi  Education  Department
 (  Shri  P.  C.  Borooah:

 938  J  Shrimati  Maimoona  Sultan;
 ]  Sbri  Prakash  Vir  Shastri:
 [  Sbri  Bagri:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Education  Department  has  failed
 to  fulfil  its  target  of  building  improvis-
 €q  structures  for  primary  schools;  and

 (b)  if  so,  how  many  such  schools
 are  running  in  tents  for  want  of  such
 buildings?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali);  (a)  Primary  Schools  in
 Delhi  are  the  responsibility  of  Local
 Bodies.  The  Education  Department  of
 the  Delhi  Administration  had  no  pro-
 gramme  for  construction  of  improvis-
 ed  buildings  for  such  schools.

 (b)  Does  not  arise.

 Excavations  near  Ahar
 1939,  Shri  Raghunath  Singh:  Will  the

 Minister  of  Scientific  Research  and
 Cultural]  Affairs  be  pleased  to  state:

 (a)  whether  a  site  near  Ahar  in
 Udaipur  (Rajasthan  State)  has  been
 excavated  where  remains  of  4,000
 years  old  were  found;  and

 (b)  if  so,  details  of  the  find?

 The  Deputy  Minister  in  the  Ministry
 of  Scientific  Research  and  Cultural
 Affairs  (Dr.  M.  M.  Das):  (a)  Yes,  Sir.

 (b)  The  finds  consist  of  terracottas,
 beads,  spindle  whorls,  shells  and  shell
 objects,  animal  bones,  copper  slag,
 celts,  bangles  and  pottery.

 Population  Map

 1940.  Shri  Raghunath  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 whether  India’s  village-wise  popula-
 tion  map  is  ready  for  publication?

 The  Deputy  Minister  in  the  Ministry
 ef  Scientific  Research  and  Cultural
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 Affairs  (Dr.  M.  M.  Das):  The  popula-
 tion  map  of  India  published  by  the
 National  Atlas  Organisation  will  be
 covered  by  a  series  of  4  maps  de-
 picting  village-wise  population  by  dots
 as  also  the  location  of  all  important
 villages.  Ten  of  these  maps  have  so
 far  been  published.

 Sanskrit

 1941.  Sf  Shri  Gulshan:
 au  Shri  Buta  Singh,

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  are  spending  large
 amount  for  the  progress  of  Sanskrit  in
 the  country;

 (b)  if  so,  the  amount  spent  in  96I-
 62  and  amount  sanctioned  for  the  year
 (1962-63;

 (c)  whether  it  is  also  a  fact  that
 Government  are  giving  financial]  help
 for  the  progress  of  regional  languages;
 and

 (d)  if  so,  the  names  of  such  langu-
 ages  ang  the  amount  spent  thereon,
 State-wise,  in  the  year  1961-62?

 The  Minister  of  Education  (Dr. K.  L.
 Shrimali):  (a)  to  (d).  A  statement  is
 laid  on  the  Table  of  the  House.

 STATEMENT

 (a)  A  sum  of  Rs.  4  lakhs  was  spent
 on  the  progress  of  Sanskrit  in  the
 country  during  the  Second  Five  Year
 Plan.  A  provision  of  Rs.  75  lakhs  has
 been  made  for  the  purpose  during  the
 Third  Five  Year  Plan.

 (9)  A  sum  of  Rs.  9.00  lakhs  has
 been  spent  during  96l-62,  and  there
 is  a  budget  provision  of  Rs.  13-18  lakhs
 for  1962-63.

 (c)  Yes,  Sir.

 (d)  Assamese,  Bengali,  Gujarati,
 Kannada,  Malayalam,  Marathi,  Oriya,
 Punjabi,  Tamil,  Telugu  and  Urdu.
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 The  amount  spent  on  these  langu-
 ages,  State-wise  during  96l-62  is  given
 below:—

 State  Amount
 Rs.

 Andhra  Pradesh.  20,876
 Assam,  16,700,
 Gujarat.  16,912
 Kerala.  36,126
 Madhya  Pradesh.  2,000
 Madras.  2,84,325
 Maharashtra.  36.465
 Mysore.  15.360,
 Orissa.  1,125
 Punjab.  40,332
 Uttar  Pradesh.  6,500
 West  Bengal.  90,808
 Delhi.  10,873

 The  Government  of  India  are  also
 engaged  in  the  work  of  propagation
 and  development  of  Hindi  in  accord-
 ance  with  the  provisions  of  the  Con-
 stitution  of  India.  Information  about
 the  activities  in  this  regard  is  given
 in  the  report  of  Ministry  of  Education
 for  ‘1961-62,  copies  of  which  are  avail-
 eble  in  the  Parliament  Library.

 India-China  Border

 JS  Shri  D.  N.  Tiwary: 1942.
 ‘|  Shri  P.  K.  Deo:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  number  of  clashes  between
 Indian  and  Chinese  forces  on  India-
 China  border  since  May,  1962;  and

 (b)  the  number  of  military  posts
 erected  by  Chinese  on  Indian  soil  dur-
 ing  the  same  period?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  There  were  two
 incidents  in  which  the  Chinese  fired
 at  our  troops  and  our  troops  had  to
 fire  in  return  in  self-defence.  One  of
 these  incidents  took  place  on  2list  July
 962  when  the  Chinese  opened  fire  on
 our  patrol  in  the  Daulat  Beg  Oldi
 area.  Our  patrol  did  not  return  fire
 at  first  but  later  as  the  Chinese  firing
 continued  they  fired  in  self-defence.
 The  second  incident  was  on  14th”
 August  1962,  when  the  Chinese  fired
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 at  our  Yula  Post  in  Pangong  lake
 area.  Our  post  returned  the  fire  in
 self-defence.

 (b)  The  Chinese  have  probably  es-
 tablished  30  posts.

 Production  of  Armour  Plates  in  Steel
 Plants

 1943.  Shri  Mohammad  Elias:  Will
 the  Minister  of  Steel  and  Heavy  In-
 dustries  be  pleased  to  state:

 (a)  whether  it  is  a  faet  that  the  pro-
 duction  of  armour  plates  to  meet
 Defence  requirements  is  held  up  by
 Hindustan  Steel  Ltd.;

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Steel  and  Heavy  In-

 dustries  (Shri  C.  Subramaniam):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 विदेशी  कलाकार

 १६४४.  श्री  प्रकाश  बोर  शास्त्री  :  क्या
 वैज्ञानिक  प्र नस सन् धान  और  सॉस्फुत्फि-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  विदेशों  से
 भारत  में  आकर  अपने  प्रदर्शन  करने  के  लिए
 कलाकारों  को  अनुमति  पत्र  दिये  जाते  हैं
 शौर  यदि  हां,  तो  किस  आघार  पर;

 (ख)  इन  विदेशी  कलाकारों  के  प्रदर्शन
 से  जो  आय  होती  है  उसका  कितना  भाग  भारत
 में  रह  जाता  है  और  कितना  वे  विदेशों  में
 ले  जाते  हैं;

 (ग)  विदेशी  कलाकारों  के  जो  भ्रर्धनग्न
 अवस्था  के  प्रदर्शन  होते  हैं  वह  भारतीय
 परम्पराओं  से  कहां  तक  मेल  खाते  हैं  तथा
 क्या  इस  सम्बन्ध  में  भी  कुछ  ध्यान  रखा
 जाता  है;  और

 (घ)  क्‍या  इस  सम्बन्ध  में  सरकार  को
 कुछ  विरोधपत्र  भी  मिले  हैं  ?

 वैज्ञानिक  अनुसन्धान  ओर  सांल्‍कृतिफ-कार्य
 मंत्री  (भी  हुमायूं  कबीर)  :  (क)  जी  हां,
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 विदेशों  के  साथ  सांस्कृतिक  संबंधों  को  बढ़ावा
 देने  और  विदेशी  पर्यटकों  को  पाश्चात्य  शैली
 का  मनोरंजन  उपलब्ध  करा  के  पयंटन  का
 प्रोत्साहन  देने  के  लिए  ।

 (ख)  कलाकारों  को  आय  का  कोई  भी

 हिस्सा  देश  के  बाहर  ले  जाने  की  अनुमति
 नहीं  दी  जाती  ।

 (ग)  विदेशी  कलाकारों  के  ये  प्रदर्शन
 उनके  अपने-अपने  देशों  की  संस्कृति  का  चित्रण
 करते  हैं  और  वे  मुख्यतः  विदेशों  से  आने  वाले
 पर्यटकों  के  लिए  होते  हैं  और  कोई  उन्हें  भारतीय
 परंपराओं  के  दृष्टिकोण  से  नहीं  परखता  ।

 (घ)  वैज्ञानिक  अनुसंधान  और  संस्कृत-
 तिक-काय  मंत्रालय  में  नहीं  ।

 Breakdown  of  Rourkcla’s  Blast
 Furnace  No.  3

 (  Shri  Indrajit  Gupta: 1945.  <  ae
 |  Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Steel  and
 Heavy  Industries  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  blast
 furnace  No.  3  of  Rourkela  Steel  Works
 suffered  a  breakdown  on  the  4th
 July,  1962;

 (b)  if  so,  the  causes  therefor;

 (c)  for  how  long  production  had  to
 be  stopped;

 (d)  the  loss  of  output  entailed;
 (e)  the  number  of  breakdowns  in

 the  three  blast  furnaces  at  Rourkela
 during  the  last  three  years;  and

 (f)  Government’s  reaction  thereto?

 The  Minister  of  Stee].  and  Heavy
 Industries  (Shri  C.  Subramaniam):  (a)
 Yes,  Sir.

 (b)  During  tapping,  hot  metal  com-
 ing  out  between  the  furnace  shel]  and
 the  iron  trough  damaged  the  cooling
 water  pipe.  The  hot  metal  and  slag
 coming  in  contact  with  water  resulted
 in  a  small  explosion  damaging  the
 tap  hole.
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 (c)  For  about  2  days.
 (d)  About  2,250  tonnes  of  hot

 metal.
 (e)  20.
 (£)  Most  of  these  breakdowns  were

 of  a  minor  character  and  were  not
 unusual.

 Indian  Investment  Centre

 946  Sf  Shri  Yashpal  Singh:
 ‘Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  Indian  Investment
 Centre  has  been  successful  in  finding
 suitable  industrial  partners  for  Indian
 Companies  for  joint  ventures  in  India;
 and

 (b)  if  so,  the  number  of  Indian  and
 foreign  companies  and  their  partners
 for  the  last  two  years?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  ang  (b).  The
 Indian  Investment  Centre  started  its
 operaticns  in  June  96l.  Its  branch
 office  in  New  York  was  opened  in
 October  96l.

 In  17  cases,  Indian  and  foreign
 parties,  having  come  together,  appro-
 ached  the  Centre  for  advice  and
 assistance.  In  27  other  cases,  the
 Centre  has  assisted  in  bringing  Indiar
 and  foreign  parties  together.  Out  of
 these  44,  in  seven  proposais  the  nego-
 tiations  have  been  completed  and
 Government’s  approval  has  been
 granted.

 Of  25  enquiries  from  foreign  firms,
 the  assistance  of  the  Indian  Invest-
 ment  Centre  has  been  sought  in  the
 choice  of  Indian  partners.  These  pro-
 posals  are  in  various  stages  of  nego-

 tiation.

 तलवार  पर  उत्पादन  शुल्क  सम्बन्धी
 न्यायाधिकरण

 १६४७.  श्री  रघुनाथ  सिंह  :  क्‍या  वित्त
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :
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 ने  अपने  प्रतिवेदन  में  सरकार  को  सुझाव  दिया
 था  कि  तबाह  तथा  उत्पादन  शुल्क  ककी  अन्य '
 वस्तु प्र ों  की  भ्र पील  की  सुनवाई  के  लिये  एक
 अलग  ट्रिब्यूनल  बनाया  जायें;  और

 (ख)  यदि  हां,  तो  सरकार  इस  सम्बन्ध
 में  कया  कर  रही  है  ?

 दत्त  मंत्री  (की  मोरारजी  देसाई)  :
 (क)  जहां  तक  केवल  पुनरीक्षण  (डिवीजन)

 आवे  दन-पत्रों  का  सम्बन्ध  है,  इस  प्रदान  के
 भाग  (क)  का  उत्तर  हां  है  1

 (ख)  सरकार  ने  भी  तक  उन
 सिफारिशों  को  लागू  करना  ठीक  नहीं  समझा
 है।  फिर  भी,  इस  मामले  पर  केन्द्रीय  उत्पादन-
 शुल्क  पुनर्गठन  समिति  फिर  से  विचार  करेगी
 जिसके  पास  यह  मामला  खासतौर  से  भेजा
 गया  है  1  समिति  की  सिफारिश  की  प्रतीक्षा
 की  जा  रही  है  ।

 Sea  Survey  of  Andaman  Islands
 1948,  Shri  Raghunath  Singh:  Will

 the  Minister  of  Defence  be  pleased
 to  state  whether  Indian  Navy  is
 undertaking  non-defence  sea  survey
 of  Goa.  Daman,  Diu,  Ratnagiri  and
 Teressa  ds!ana  in  Andamans?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  Yes,  Sir.  The  gene-
 ral  Navigation  Sea  Survey  of  Goa  and
 Ratnagiri  has  been  included  in  the
 survey  programme  for  1962-63.  to  be
 undertaken  by  the  Indian  Navy.

 The  inclusion  of  Daman,  Diu  and
 Teressa  island  in  the  Andamans  in
 the  survey  programme  of  subsequent
 seasois  will  be  consi@ered  by  the
 Hydrographic  Survey  Committee  of
 the  National  Harbour  Board  which
 decides  the  priorities  fur  non-Defence
 Surveys.

 Drilling  in  Darang  Salt  Mines
 1949,  Shri  Hem  Raj:  Will  the

 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  the  Indian  Bureau  of
 Mines  has  started  its  operation  for
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 structural  and  detailed  drilling  in  the
 Darang  Salt  Mines  (H.P.);  and

 (b)  if  so,  the  results  thereof?
 The  Deputy  Minister  of  Mines  and

 Fuel  (Shri  R.  M.  Hajarnavis):  (a)  The
 Indian  Bureau  of  Mines  are  at  present
 engaged  in  geological  work  in  the
 area.  Actual  drilling  has  not,  how-.
 ever,  commenced  as  yet.

 (b)  Does  not  arise.

 Agreement  between  Oil  and  Natural
 Gas  Commission  and  Mazdoor  Sabha

 1950.  Shri  Jashvant  Mehta:  Will
 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  was  reached  between  the
 Mazdoor  Sabha,  Ankleshwar,  and  the
 Ofi  and  Natural  Gas  Commission  on
 llth  April,  1962;

 (b)  if  so,  whether  Government  have
 implemented  the  said  agreement;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Mines  and  Fuel

 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 An  agreement  has  been  reached  bet-
 ween  the  Oil  and  Natural  Gas  Com-
 mission  and  the  Workers’  Organisa-
 tion  in  respect  of  all  the  Projects.
 The  implementation  of  the  agreement
 is  in  progress.

 (c)  Does  not  arise.

 Houses  for  Scheduled  Caste  and
 Scheduled  Tribe  Families

 4  J  Shri  Kolla  Venkaiah:
 195}.  ‘\  Shri  Vishwanath  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  under  contemplation  a  pian
 for  providing  house  sites  during  the
 Third  Plan  period  to  every  Scheduled
 Caste  and  Scheduled  Tribe  family
 which  has  got  no  house  site;

 (b)  if  so,  the  total  cost  of  the
 plan;  and
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 (c)  whether  it  includes  the  subsidy
 to  the  destitutes  for  purchasing
 material  for  the  construction  of  their
 houses?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  Government  do  not
 at  present  have  under  consideration
 any  scheme  of  providing  house  sites
 during  the  Third  Five  Year  Plan
 period  to  every  Scheduled  CastejSche-
 duled  Tribe  family  which  has  no
 house-site.  Keeping  in  view  the
 amount  of  funds  available,  the  scheme
 in  the  Centra!  sector  for  provision  of
 houses  has  been  restricted  only  to
 sweepers  and  scavengers;  and  that
 of  provision  of  house-sites,  to  those
 sections  who  are  engaged  in  unclean
 occupations  or  are  landless  labourers.
 Apart  from  these,  there  are  schemes,
 in  the  State  sector,  of  provision  of
 houses  and  house-sites  to  persons  be-
 longing  to  Scheduleq  Castes|Scheduled
 Tribes.

 (b)  and  (०).  In  the  programme  for
 the  welfare  of  Scheduled  Castes  and
 Scheduled  Tribes,  a  combined  provi-
 sion  has  been  made  as  follows  for
 schemes  of  provision  of  houses  or
 house-sites:

 (Rs.  in  lakhs)
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 Category  Provision

 oo  Scheduled  Castes.  71509.
 2.  Schedued  Tribes  %02°28

 Tota,  817737

 This  provision  is  for  giving  house
 sites  and  for  grant  of  subsidy  for  the
 eonstruction  of  houses,  including  pur-
 chase  of  material.

 Macherla  Cement  Factory

 1952.  Shri  Kolla  Venkaiah:  Will
 the  Minister  of  Steel  and  Heavy  In-
 dustries  be  pleased  to  state:

 (a)  whether  any  proposal  has  been
 considered  by  Government  for  the
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 reservation  of  the  output  of  the
 Macherla  Cement  Factory  (Guntur
 District)  for  Nagarjunasagar  Project
 during  the  period  of  construction
 work;

 (b)  what  is  the  distance  from  the
 Macherla  Cement  Factory  to  the
 Nagarjunasagar  Project;

 (c)  which  are  the  cement  factories
 that  are  supplying  cement  to  Nagar-
 junasagar  Project;  and

 (d)  wnat  is  the  quantity  of  output
 of  Macherla  Cement  Factory  used
 for  N.S.  Project?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  No  Sir.

 (b)  About  6  miles.

 (c)  Macherla,  Kistna  and  Vijaya-
 wada  cement  factories.

 (d)  From  April,  958  to  June,  1962,
 a  quantity  of  2,88,670  tonnes  of
 cement  has  been  despatched  to  the
 Nagarjunasagar  Dam  Project.

 Stipends  for  Tribal  Students

 1953.  Shri  Dasaratha  Deb:  Wil]  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  how  many  tribal  students  have
 so  far  received  stipends  from  Govern-
 ment  under  the  pre-Matric  scholar-
 ships  scheme  of  State  Government  in
 the  Union  Territory  of  Tripura  in  the
 year  ‘1961-62;

 (b)  the  number  of  recepients,  class-
 wise;  and

 (c)  the  number  of  tribal  students,
 community-wise?

 Rhe  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  to  (c).  The  re-
 quisite  information  is  being  collected
 from  the  Tripura  Administration  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  in  due  course.
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 Scheduled  Areas  and  Scheduled  Tribes
 Commission’s  Report

 1954.  Shri  M.  K.  Kumarar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  recommendations
 of  the  Dhebar  Commission  on  the
 Scheduled  Areas  and  Scheduled  Tribes
 have  been  considereq  by  Government:
 and

 (b)  whether  any  steps  have  been
 taken  to  implement  them?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  Most  of  the  recom-
 mendations  have  been  considered  and
 others  are  still  under  consideration.

 (b)  Recommendations  concerning
 matters  falling  within  the  sphere  of
 the  States,  were  discussed  with  the
 State  Ministers  concerned  at  a  Con-
 ference  held  in  Delhi  on  July  26  and
 27  and  the  State  Governments  would
 be  taking  action  in  accordance  with
 the  conclusions  reached.

 Primary  Education  Body

 1955.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Standing  Commit-
 tee  of  the  Central  Advisory  Board
 of  Education  for  Primary  Education
 held  their  first  meeting  in  July,  1962;
 and

 (b)  if  so,  the  decisions  taken  there-
 in?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir.

 (b)  The  Committee  noted  certain
 material  that  was  placed  before  it,
 prepared  a  list  of  probiems  to  be
 studied,  took  decisions  on  certain  pro-
 cedural  matters,  appointed  four  sub-
 committees  ang  decided  to  issue  a
 questionnaire.
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 Geological  Survey  of  India

 1956.  Dr.  K.  L.  Rao:  Will  the  Minis-
 ter  of  Mimes  and  Fuel  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  asso-
 ciate  geologists  along  with  tne  Survey
 of  India  in  preparation  of  topographi-
 cal  maps  to  make  details  of  geology
 up-to-date;

 (b)  whether  specialisation  in  geo-
 logical  fields  such  as  engineering  geo-
 logy,  underground  water  surveys,
 geophysical  investigations,  economic
 geology  etc.  have  been  provided  for
 in  the  Geological  Survey  of  India;
 and

 (c)  if  so,  what  is  the  set-up?

 The  Deputy  Minister  of  Mines  and
 Fuel  (Shri  R.  M.  Hajarnavis):  (a)  No,
 Sir.

 (b)  Yes,  Sir.
 (c)  Regional  geological  rapping

 and  economic  geology  investigations
 are  being  carried  out  by  field  staff
 of  the  circle  offices  of  the  Geological
 Survey  of  India  in  the  various  States.
 Engineering  Geology,  Groundwater
 and  Geophysical  Divisions  are  located
 at  the  Regional  Headquarters  at
 Hyderabad,  Lucknow  and  Calcutta  for
 catering  to  the  requirements  of  the
 respective  regions.

 Players  for  International  Meets

 1957.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  the  fact  that  some  of  our  players
 participating  in  international  meets
 are  partnering  with  some  cf  the  South
 African  players;

 (b)  if  so,  how  far  such  a  teaming
 up  is  compatible  with  our  policy  of
 abandoned  diplomatic  and  other  rela-
 tions  with  South  Africa;  and

 (c)  if  such  a  policy  is  incompatible,
 whether  Government  intend  to  take
 any  action  against  those  players?
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 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Physical  Fitness  for  Recruitment  in
 Armed  Forces

 i958.  Stiri  Yashpal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  for
 assessment  of  physical  fitness  for  re-
 cruitment  in  the  Indian  Armed  Forces
 for  the  so-calied  martial  races  such  as
 Sikhs,  Rajputs,  Jats  and  Gujars  ete.
 the  height  is  5  feet  and  6  inches  and
 chest  32  inches  to  34  inches  whereas
 for  other  castes  the  height  is  5  feet
 4  inches  and  chest  3]  inches  to  33
 inches;  and

 (b)  if  so,  the  reasons  for  the  varia-
 tions?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  The  terms
 ‘martial’  and  ‘non-martial’  races  are
 no  longer  in  vogue  in  the  Armed
 Forces.  The  Hon’ble  Member  is  ap-
 parently  referring  to  the  physical
 standards  prescribed  for  recruits  be-
 longing  to  different  categories  (either
 specified  like  Sikhs,  Rajputs,  Jats
 and  Gujars,  or  territorial  classes  like
 Bengalis,  Biharis,  Garhwalis  and
 Assamese)  in  the  Army  where  such
 composition  by  categories  is  in  exist-
 ence.  It  is  a  fact  that  there  are  varia-
 tions  in  these  physical  standards.

 (b)  The  average  physical  standards
 of  people  belonging  to  various  parts
 of  the  country  differ  considerably  from
 each  other.  In  order  to  give  equal
 opportunity  for  recruitment  in  the
 Army  to  people  from  all  parts  of  the
 country,  it  has  become  necessary  to
 prescribe  different  minimum  physical
 standards  based  on  the  average  height,
 weight  and  chest  measurements  of
 able-bodied  men  of  the  specified  or
 territorial  class  to  which  the  recruit
 belongs.  The  physical  standards  are
 reviewed  from  time  to  time  keeping
 in  view  the  requirements  of  the  Ser-
 vice  and  the  health  conditions  in  the
 country.
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 Welfare  of  Troops
 1959.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 was  an  organization  by  the  name  of
 A.F.W.W.O.  for  the  welfare  of  the
 troops,  and  that  the  same  was  dis-
 banded  sometime  back;

 (b)  if  so,  why  it  was  disbanded;  and

 (c)  whether  there  is  any  proposal  to
 have  another  welfare  scheme  in_  its
 place?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  This
 Organisation,  which  was  set  up  in  948
 as  a  combined  welfare  organisation
 run  by  the  wives  of  the  service  officers
 of  the  three  Services,  has  not  been
 disbanded,  remains  dormant  at  present
 Its  functions,  since  January  96l,
 are  being  carried  out  under  separate
 arrangements  of  the  three  Services,
 e.g.,  for  the  Army  by  the  Army  Wives
 Welfare  Organisation,  etc.

 (c)  Does  not  arise.

 Curb  on  Travelling  to  East  Pakistan

 1960.  Shrimati  Renu  Chakravartty:
 Will  the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  travellers  to  Dacca/
 Chittagong  in  East  Pakistan  have  also
 to  get  clearance  by  Reserve  Bank;

 (b)  whether  this  is  leading  to  great
 hardship;  and

 (c)  whether  the  rules  cannot  be
 relaxed  in  case  of  people  going  to
 East  Pakistan?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  travellers  to
 Dacca/Chittagong  do  not  have  to
 obtain  prior  permission  of  the  Reserve
 Bank  if  they  travel  as  deck  passen-
 gers.  In  all  other  cases,  i.e.  travel  by
 air  or  berthed  passage  by  steamer,
 prior  permission  of  the  Reserve  Bank
 is  necessary  as  the  existing  regulations
 apply  to  all  countries  outside  India
 (including  Pakistan).
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 (b)  No  specific  complaint  has  been
 received  about  any  hardship  being
 caused  to  persons  travelling  to  East
 Pakistan.

 (c)  It  is  not  possible  to  make  any
 relaxations.

 Libraries  Managed  by  Central
 Government

 96l.  Shri  Hem  Raj:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  libraries  main-
 tained  and  managed  by  the  Central
 Government  with  the  names  of  places
 of  their  situation  as  they  obtain  at
 the  end  of  July,  ‘1962;

 (b)  what  is  the  number  of  books
 added  to  each  one  of  them  during  the
 jast  year;  and

 (c)  the  arrangements  made  to
 house  them  and  the  books  therein?

 The  Minister  of  Education  (Dr.
 K.  L,  Shrimali):  (a)  to  (c).  Infor-
 mation  is  being  collected  and  will  be
 Jaid  on  the  Table  of  the  House.

 Pay  of  Section  Officers
 1962.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  337  on  the  730
 June,  962  and  state:

 (a)  whether  any  decision  has  since
 been  taken  to  provide  a  substantial
 increase  in  pay  to  Section  Officers  in
 the  7th  Year  in  revised  scale  of  pay
 prescribeq  for  them;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  by  what  time  the  deci-

 sion  is  likely  to  be  taken?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  No  decision  has  yet  been
 arrived  at  in  the  matter.

 (c)  The  proposal  involves  financial
 and  other  implications  and  has,  there-
 fore,  to  be  considered  carefully  in  all
 its  aspects.  It  is  not  therefore  possi-
 ble  to  specify  any  definite  time-limit
 within  which  a  decision  can  be  taken.
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 Township  at  Dhaleswar
 1963.  Shri  Biren  Dutta:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  any
 scheme  to  set  up  a  township  at  Dhales-
 war  for  providing  quarters  for  Gov-
 ernment  employees  of  Tripura;  and

 (b)  if  so,  what  steps  have  been
 taken  in  this  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  Does  not  arise.

 Quarters  Constructed  at  Narsinghgarh

 1964,  Shri  Biren  Dutta:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  number  of  quarters
 constructed  at  Government  cost  at
 Narsinghgarh  township  at  Tripura;

 (b)  what  is  the  total  number  of
 quarters  allotted  uptil  now;  and

 (c)  if  adequate  number  of  guarters ‘have  not  been  allotted,  the  reasons
 therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 20  Quarters.

 (b)  and  (c).  Out  of  20  Quarters,
 l5  have  been  allotted  to  the  officers
 and  staff  under  Polytechnic  Institute
 and  N.C.

 Second  Pay  Commission
 Recommendations

 1965,  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Finance  be  pleased  to
 state  in  how  many  cases  Government
 have  deviated  from  the  recommenda-
 tions  of  the  Second  Pay  Commission
 in  rez:cd  to  the  scales  of  pay  of
 various  categories  of  Central  Govern-
 ment  employees?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  In  the  case  of  ten
 categories  of  Central  Government
 employees  Government  have  slightly
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 modified  the  scales  of  pay  recom-
 mended  by  the  Second  Pay  Commis-
 sion.

 Himachal  Pradesh  Secretariat  at  Simla
 1966.  Shri  Virbhadra  Singh:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  rebuild  the  Himachal  Pradesh
 Secretariat  at  Simla  which  was  des-
 troyed  by  a  fire  some  years  back;  and

 (b)  if  so,  when  the  work  is  likely
 to  be  taken  in  hand?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  question  whether  or
 not  a  new  building  should  be  con-
 structed  for  Himachal  Pradesh  Secre-
 tariat,  is  being  examined.

 Pension  to  Territorial  Army  Officers
 1967.  Shri  Birendra  Bahadur  Singh:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Terri-
 ‘rial  Army  Officers  are  entitled  to

 pension  benefits;  and
 (9)  if  not,  whether  Government

 propose  to  give  pension  benefits  to
 such  Territorial  Army  personnel  who
 have  put  in  more  than  20  years  of
 full  paid  service?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  and  (b).  Terri-
 torial  Army  is  not  intended  to  pro-
 vide  a  full  time  career.  It  is  pri-
 marily  for  those  who  are  already
 in  employment  and  can  devote  their
 spare  time  for  Military  training  with
 the  object  of  serving  the  country  in
 an  emergency.  Entitlement  of  pen-
 sionary  benefits  for  Territorial  Army
 Officers  has,  therefore,  not  been
 worked  out.

 Tribal  Blocks
 1968.  Shri  H.  C.  Soy:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  it  has
 been  emphasised  by  the  variots  study
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 groups  ang  the  Dhebar  Commission,
 that  as  far  as  possible,  maximum
 number  of  tribal  blocks  must  be
 manned  either  by  tribal  officers  and
 staff  or  by  non-tribals  specially  train-
 ed  for  working  in  such  blocks;

 (b)  if  so,  which  of  the  States  have
 made  any  significant  and  definite  pro-
 gress  in  the  matter;  and

 (ec)  in  how  many  tribal  blocks  the
 Block  Development  Officers  are  tribal
 officers  and  how  many  are  officered
 by  non-tribal  officers?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  The  Study  Team
 on  Social  Welfare  and  Welfare  of
 Backward  Classes  of  the  Committee
 on  Plan  Projects  and  the  Committee
 on  Special  Multipurpose  Tribal  Blocks
 (Elwin  Committee)  have  recommend-
 ed  that,  as  far  as  possible,  tribals
 should  be  appointed  on  the  staff  of
 the  Tribal  Development  Blocks.  The
 Scheduled  Areas  and  Scheduled
 Tribes  Commission  have  also  refer-
 red  to  the  desirability  of  ensuring
 that  tribals  are  appointed  on  the  T.D.
 Block  Staff.  The  Elwin  Committee
 further  recommended  that  suitable
 orientation  training  should  be  given
 to  the  staff  working  in  Tribal  Deve-
 lopment  Blocks.

 (b)  and  (c).  A  Tribal  Orientation
 and  Study  Centre  has  been  set  up  at
 Ranchi  to  impart  training  in  tribal
 life  and  culture  to  the  Block  Develop-
 ment  Officers,  Extension  Officers
 (Agriculture),  Social  Education
 Organisers  and  Mukhya  Sevikas  work-
 ing  in  the  Tribal  Development  Blocks
 in  various  States/Union  Territories.
 Arrangements  are  being  made  for  the
 training  of  cther  categories  of  per-
 sonnel.  Grants  are  also  given  to  the
 Tata  Institute  of  Social  Sciences  for
 imparting  similar  training  to  Tribal
 Welfare  Officers  and  Block  Develop-
 ment  Officers,  who  are  sent  there  by
 the  State  Governments/Union  Terri-
 tory  Administrations.  Precise  infor-
 mation  regarding  the  progress  made
 in  appointing  the  tribals  on  Tribal
 Development  Block  staff  and  the
 number  of  tribals  and  non-tribals
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 among  the  Block  Development  Officers
 in  the  various  Tribal  Development
 Blocks  has  been  called  for  from  the
 State  Governments/Union  Territory
 Administrations.  A  statement  will  be
 laid  on  the  Table  of  the  House  when
 the  information  is  received.

 Janata  Colleges  in  Delhi
 1969.  Dr.  Mahadeva  Prasad:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  he  is  aware  of  the  fact
 that  recently  there  has  been  much
 criticism  against  the  working  of  the
 Janata  Colleges  in  Delhi;

 (b)  whether  any  representations  in
 this  connection  have  been  made  to  his
 Ministry;

 (c)  whether  the  National  Funda-
 mental  Education  Centre  of  his
 Ministry  has  evaluated  the  progress
 of  the  said  two  colleges;  and

 (d)  if  so,  with  what  result?
 The  Minister  of  Education  (Dr.

 K.  L.  Shrimali):  (a)  No,  Sir.
 (b)  No,  Sir.
 (c)  The  National  Fundamental

 Education  Centre  has  recently  under-
 taken  evaluation  of  the  two  Janata
 Colleges  in  Delhi.  The  work  is  in
 progress.

 (d)  Does  not  arise.

 C.H.S.  Scheme  Facilities  for  Defence
 Employees

 1970.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  847  on  the  8th  May,
 962  in  connection  with  the  extension
 of  Contributory  Health  Service
 Scheme  facilities  to  the  Defence
 employees  working  and  residing  in
 Delhi  Cantonment  and  to  state:

 (a)  whether  any  decision  has  so  far
 been  taken;  and

 (b)  what  present  facilities  are  pro-
 vided  to  the  families  of  the  affected
 employees?
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 The  Minister  of  State  in  the  Minis-

 try  of  Defence  (Shri  Raghuramaiah):
 (a)  The  matter  is  still  under  con-
 sideration.

 (b)  The  families  of  non-industrial
 employees  are  entitled  to  free  out-
 patient/in-patient  treatment  in  civil
 hospital  under  the  Central  Services
 (Medical  Attendance)  Rules,  and
 expenditure  incurred  by  them  is
 reimbursible  as  provided  under  the
 rules.

 The  families  of  industrial  employees
 who  were  employed  before  Ist  August,
 949  as  extra  temporary  employees,
 residing  in  Military  lines,  are  entitled
 to  medical  attention  as  out-patients
 from  military  sources.

 The  families  of  industrial  employees
 recruited  as  industrial  employees
 after  Ist  August,  949  are,  however,
 not  entitled  to  any  special  facilities
 at  present.

 Industrial  and  Non-industrial
 Employees  of  Defence  Installations

 1971;  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Shanker  Committee  has  recommended
 for  the  removal  of  discrimination
 between  the  industrial  and  non-
 industrial  working  in  the  Defence
 installations  in  the  matter  of  suspen-
 sion  from  service  and  payment  of  full
 wages  on  re-instatement;

 (b)  whether  it  is  also  a  fact  that
 the  Pay  Commission  has  not  touched
 this  aspect  of  the  problem;  and

 (c)  if  so,  what  steps  Government
 propose  to  take  to  implement  this
 recommendation  of  the  Shanker  Com-
 mittee  and  issue  necessary  orders?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah)  :
 (a)  Yes,  Sir.

 (b)  Yes,  Sir.
 (c)  The  matter  is  under  considera-

 tion.
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 Extension  of  Punjab  Backward  Classes
 (Grant  of  Loan)  Act  to  Manipur
 1972.  Shri  Rishang  Keishing:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  Punjab  Backward
 Classes  (Grant  of  Loan)  Act,  957  has
 been  extended  to  the  Union  Territory
 of  Manipur;

 (b)  the  total  amount  of  loan  pro-
 vided  or  to  be  provided  on  this  account
 during  the  Third  Five  Year  Plan;
 and

 (९)  the  number  and  amount  of
 Joans  granted  under  the  Act,  if  any,
 in  Manipur?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  Yes.

 (b)  and  (c).  The  information  is
 being  collected  from  the  Manipur
 Administration.  A  statement  will  be
 laid  on  the  Table  of  the  House  as  soon
 as  it  is  received.

 Pay  Scale  of  Manipur  Administration
 Employees

 1973.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2059  on  the
 28th  May,  962  and  state:

 (a)  whether  the  pattern  of  Assam
 pay  scales  said  to  have  been  adopted
 by  the  Manipur  Administration  for
 Grade  IV,  III  and  II  employees  is  the
 present  and  existing  scales  or  some-
 thing  other  than  it;

 (b)  if  not,  the  present  and  existing
 pay  scales  of  Assam,  and  the  reason
 why  it  has  not  been  adopted;  and

 (c)  how  far  the  Manipur  Adminis-
 tration  can  claim  to  have  implemented
 the  recommendations  of  the  Second
 Pay  Commission?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  ‘Tjatar):  (a)
 and  (b).  The  existing  scales  of  pay
 of  the  various  posts  under  Govern-
 ment  of  Assam  were  sanctioned  in
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 1956.  The  present  pay  scales  of  the
 Manipur  employees  were  sanctioned
 broadly  following  this  pattern  after
 equating  the  posts  with  those  under
 Government  of  Assam  carrying  equi-
 valent  duties  and  responsibilities.  In
 case  of  a  few  posts  the  pay  scales  of
 which  did  not  follow  this  pattern,
 orders  revising  the  same  will  issue
 shortly.

 (c)  Position  in  this  respect  has  been
 explained  fh  the  statement  attached
 with  the  reply  to  Unstarred  Question
 No.  2790,  dated  June  8,  1962.

 Jet  Trainers
 1974.  Shri  J.  8.  S.  Bist:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a))  whether  it  is  a  fact  that  the
 Hindustan  Aircraft  is  presently  engag-
 ed  in  the  design  and  development  of
 an  indigenous  jet  trainer;

 (b)  if  so,  whether  this  will  be
 powered  by  a  foreign  engine  or  an
 indigenous  engine  whose  manufacture
 would  be  undertaken  in  the  country;
 and

 (c)  the  time  by  which  the  new
 trainer  aircraft  is  to  be  manufactur-
 ed?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  The  factory  has
 been  engaged  on  a  development  pro-
 ject  of  a  jet  trainer  type.

 (b)  and  (c).  It  is  too  early  to  ans-
 wer  this  with  any  precision.

 Bharat  Electronics  Ltd
 i975.  Shri  J.  B.  8,  Bist:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  Bharat  Electronics  Ltd.
 has  made  a  profit  of  Rs.  20  lakhs
 during  1961-62;

 (b)  if  so,  what  is  the  percentage
 return  on  the  capital  invested;  and

 (c)  how  does  this  return  compare
 with  the  return  from  other  public
 undertakings  particularly  the  Hindus-
 tan  Machine  Tools?
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 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes,  Sir.  Bharat
 Electronics  Ltd.,  made  a  net  profit  of
 Rs,  20°33  lakhs  in  96l-62.

 (b)  About  3.9  per  cent.  \
 (c)  It  will  not  be  appropriate  to

 compare  the  net  profits  of  an  Electro-
 nic  Industry  with  that  of  other  pub-
 lic  Undertakings.  Returns  from  Pub-
 lic  Undertakings  vary  from  Industry
 to  Industry  depending  on  the  nature
 of  Industry,  Type  of  Equipment  pro-
 duced,  Capital  invested,  length  of
 time  over  which  the  Undertakings
 have  been  in  active  production,  the
 field  of  consumers  which  is  being
 catered  for,  cost  structure  of  the
 equipment  produced,  etc.

 “त्रिपिटक”  का  हिन्दी  श्रनवाद

 १६७६.  श्री  भक्त  दर्शाता  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  हैं  कि  बौद्ध  ग्रन्थ
 “F  पिटक”  का  ज़िन्दों  में  अनुवाद  करने  का
 प्रस्ताव  भारत  सरकार  ने  कर  लिया  है  ; मंजर

 (ख)  यदि  हां,  तो  इस  कार्य  को  सम्पा-
 दिल  करने  के  लिये  क्‍या  व्यवस्था  की  गई  है  ;
 और

 (ग)  इस  कार्य  पर  कितना  घन  व्यय
 होने  का  अनुमान  है  और  कब  तक  यह  कार्य
 पूरा  हो  जायेगा  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली)  :
 (क)  से  (ग).  विषय  अभी  विचाराधीन  है।

 Research  Laboratory,  Jorhat
 1977.  Shri  J.  N.  Hazarika:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  when  the  construction  of  the
 Regional  Research  Laboratory  at
 Jorhat  will  be  completed;

 (b)  how  far  the  research  work  has
 progressed;

 (c)  what  are  the  difficulties  in  get-
 ting  the  construction  completed  as
 scheduled;  and
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 (d)  what  is  total  estimated  cost  for
 the  entire  project?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Construction  of  the  labo-
 ratory  is  expected  to  be  completed
 by  the  end  of  1963.

 (b)  Research  on  the  natural  re-
 sources  of  the  region  has  begun  by
 scientific  staff  of  the  laboratory  tem-
 porarily  located  in  other  National
 Laboratories.

 (c)  Shortages  of  building  mate-
 rials  and  difficulties  of  transport.

 (d)  About  Rs.  90.00  lakhs  upto  the
 eng  of  Third  Plan.

 Purchase  of  Property  from’  the
 Princes  in  Himachal  Pradesh

 ¢  Shri  Mohammad  Elias:
 1978,  J  Shri  S.  M,  Banerjee:

 3  Shrimati  Vimla  Devi:
 [  Shri  M.  K.  Kumaran:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  Himachal  Pra-
 desh  Administration  has  acquired  or
 purchased  any  property  from  the
 princes  getting  Privy  purses  or  from
 their  family  members  during  the
 period  from  1957-58,  to  96l-62;  and

 (b)  the  amount  paid  and  the  area
 of  land  or  building  acquired  or  pur-
 chased?

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  Information  is’  being
 collected  and  will  be  placed  on  the
 Table  of  the  House.

 Corruption  Cases  in  Himachal
 Pradesh

 (  Shri  Mohammad  Elias:
 979  J  Shri  S.  M,  Banerjee::

 )  Shrimati  Vimla  Devi:
 Shri  M,  K.  Kumaran:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  cases  of  corrup-
 tion  investigated  by  Police  in  Hima-
 cha}  Pradesh  during  the  period  from
 957  to  1961;
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 (b)  the  number  of  cases  in  which
 prosecution  was  launched;  and

 (c)  the  number  of  persons  punish-
 ed  in  these  cases?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House.

 विश्वविद्यालयों  के  छात्रों  के  लिये
 पुस्तकें

 १६८०.  श्री  विश्वनाथ  पिण्ड  :  क्‍या
 शिक्षा  मन्त्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  जिन  विश्वविद्यालयों  ने  क्षेत्रीय
 भाषाओं  को  शिक्षा  का  माध्यम  कर  दिया  है
 क्या  वहां  विद्यार्थियों  के  लिये  क्षेत्रीय  भाषा
 की  पुस्तकें  पर्याप्त  संख्या  में  उपलब्ध  हैं  ;  और

 (ख)  यदि  नहीं,  तो  सरकार  इस  सम्बन्ध
 में  क्या  विचार  कर  रही  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली)  :

 (क)  और  (ख).  वे  विश्वविद्यालय,  जिन्होंने
 प्रादेशिक  भाषा  के  माध्यम  से  शिक्षा  देनी
 आरम्भ  कर  दी  है,  विद्यार्थियों  के  प्रयोग  के
 लिये,  अपनी  सम्बन्धित  प्रादेशिक  भाषा  में,
 बहुत  सी  पुस्तकें  प्रकाशित  कर  रहे  हैं  1  परन्तु
 ऐसी  पुस्तकें  पर्याप्त  नहीं  हैं  -  बहुत  से  विश्व-
 विद्यालयों  ने,  मूल  पुस्तकों  को  तैयार  करने
 और  हिन्दी  तथा  प्रादेशिक  भाषाओं  में  प्रामा-
 णित  पुस्तकों  के  अनुवाद  और  उनके  अनुरूप
 पुस्तकें  बनाने  की  केन्द्रीय  सरकार  को  योजना
 भी  स्वीकार  कर  ली  है  ।  योजना  पर  राज्य
 सरकारों  और  विश्वविद्यालयों  के  सहयोग  से
 क्रमिक  कार्यक्रम  के  अनुसार  अमल  किया  जा

 रहा  है  ]

 Cement  for  Andhra  Pradesh
 jf  Shri  M.  N.  Swamy: i98l.

 +  Shri  Ulaka:
 Will  the  Minister  of  Steel  and

 Heavy  Industries  be  pleased  to  state:
 (a)  the  demand  for  cement  from

 the  Government  of  Andhra  Pradesh
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 for  the  second  and  third  quarters  of
 this  year;

 (b))  what  is  the  allocation  for  the
 above  terms;  and

 (c)  the  percentage  left  over  for
 collectors’  permits?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  rom  Subramaniam):
 (a)  and  (b).  The  following  figures
 indicate  demand  and  alotment  of
 cement  to  Andhra  Pradesh  under  the
 State  Quota:

 Quarters  Demand  Allotment

 II/62  1,50;000  69,000
 #6000
 Ad  hoc

 III  62  /2,00,000  69,000

 (c)  The  Government  of  India  make
 bulk  allocation  of  cement  every  quar-
 ter  and  the  detailed  break-up  as
 among  State  Projects,  Local  Munici-
 pal  authorities  and  public  (through
 permits  by  Collectors  or  otherwise)
 is  decided  by  the  State  Government
 every  quarter.
 Financial  Powers  of  Oil  and  Natural

 Gas  Commission

 (  Shri  P.  K.  Deo:
 1982.4  Shri  Narendra  Singh

 |  Mahida:
 Will  the  Minister  of  Mines  and  Fuel

 be  pleased  to  state:

 (a)  whether  Government  are
 planning  to  increase  the  financial
 powers  of  the  Oil  and  Natural  Gas
 Commission;

 (b)  if  so,  to  what  extent;  and

 (c)  by  what  date  a  Bill  is  likely  to
 be  introduced  in  Parliament  to  this
 effect?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  Under  the  present  Act,  the
 Commission  is  required  to  obtain  the
 previous  approval  of  the  Central
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 Government  for  creating  any  post,  the
 salary  or  honorarium  of  which
 would  be  Rs,  2,000]  per  month  or
 more,  or  would  be  on  a  scale,  the
 maximum  of  which  is  Rs.  2,000|-  a
 month  or  more,  and  the  appointment
 of  any  person  to  any  such  post.  It  is
 now  proposed  to  enhance  the  salary
 limit  from  Rs.  2000]  to  Rs.  2250|-  per
 month.

 Under  the  existing  Act,  the  Com-
 mission  has  to  obtain  the  approval  of
 the  Central  Government  to  imple-
 ment  any  scheme  or  proposal  which
 would  involve  a  capital  expenditure
 exceeding  Rs.  3  lakhs.  It  is  proposed
 to  enhance  this  to  Rs.  50  lakhs.  Also
 at  present,  the  Commission  jis  re-
 quired  to  obtain  the  previous  appro-
 val  of  the  Central  Government  to  re-
 appropriate  funds  if  such  re-appro-
 priation  has  the  effect  of  augmenting
 the  budget  provision  by  more  than
 20  per  cent  or  by  Rs.  74  lakhs  which-
 ever  is  less.  It  is  now  proposed  to
 remove  the  restriction  of  Rs.  74  lakhs.

 (c)  The  Bill  is  proposed  to  be  in-
 troduced  very  shortly  during  the  cur-
 rent  session.

 Second  Language  Convention
 1983.  Shri  P.  Kunhan:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  recommendations
 have  been  made  by  the  All  India
 Language  Convention  held  in  Delhi;

 फ  whether  the  All  India  Langu-
 age  Convention  has  demanded  the
 appointment  of  a  Second  Language
 Commission;  and

 (c)  if  so,  what  is  the  reaction  of
 Government?

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):
 (a)  and  (ib).  Certain  reports  appear-
 ing  in  Newspapers  have  come  to  the
 motice  of  Government.  There  is  no
 mention  in  these  reports  of  any  de-
 mand  for  the  appointment  of  a  Se
 cond  Official  Language  Commission.

 (c)  Does  not  arise.
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 Blasting  of  Rocks  in  Laceadives

 1984,  Shri  Nallakoya:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  tc
 refer  to  the  reply  given  to  Unstarrec
 Question  No.  2269  on  the  23rd  March.
 959  and  state:

 (a)  whether  any  progress  ha«
 since  been  made  to  blast  the  rocks  in
 Laccadives;

 (b)  if  not,  what  are  the  reasons  for
 the  delay  in  implementing  the  pro-
 posals  already  approved;  and

 (c)  by  what  time  Government  pro-
 pose  to  implement  the  scheme?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (c).  A  technical  expert  was
 deputed  to  the  islands.  His  scheme
 involves  a  good  deal  of  scarce  foreign
 exchange  and  is  being  examined.

 Copper  Deposits  in  Alwar

 1985.  Shri  K.  R.  Gupta:  Will  the
 Minister  of  Mines  and  Fuel  be  pieas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  in
 areas  near  villages  Partapgarh,
 Jodhavas  and  other  surrounding  vil-
 lages  of  Tehsil  Thana-Gazi,  District
 Alwar  (Rajasthan),  New  Copper  De-
 posits  have  been  found  and  exploring
 and  drilling  work  is  going  on  in  that
 area;

 (S$)  if  so,  since  when  this  explora-
 tion  and  drilling  work  is  going  on
 and  what  ore  the  up-to-date  results
 of  the  same;

 (c)  how  much  time  will  be  taken
 to  complete  this  work  and  get  full
 results  of  the  same;  and

 (d)  in  view  of  the  findings  of  these
 deposits  whether  Government  con-
 template  to  take  up  detailed  survey
 exploration  and  drilling  for  copper-
 ore  in  the  Alwar  Districts  as  a  whole,
 with  particular  attention  to  Thana-
 Gazi  Rajgarh,  Alwar  Mundawar  and
 Behror  Tehsils  of  the  District?
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 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri  Hajar-
 navis):  (a)  Zones  of  copper  ‘minerali-
 sation  occur  near  Partapgarh  and
 Jodhavas  (Rajasthan)  and  explora-
 tory  and  drilling  work  is  going  on
 there.

 (b)  Drilling  at  Partapgarh  was
 commenced  in  March,  1960,  and  at
 Jodhavas  in  April,  96l.  The  results
 are  still  inconclusive.

 (c)  As  per  the  present  time-sche-
 dule  for  investigation  of  copper  de-
 posits  of  Rajasthan,  the  Geological
 Survey  of  India  will  complete  the
 programme  in  Jodhavas  area  by  De-
 cember,  1963,  and  the  Indian  Bureau
 of  Mines  by  December,  1964.  In  the
 Partapgarh  area,  the  Geological  Sur-
 vey  of  India  will  complete  the  drilling
 work  by  December,  963  and  if  the
 results  obtained  are  favourable  the
 Indian  Bureau  of  Mines  will  take  up
 the  work  of  detailed  investigation
 and  complete  their  assignment  by
 December,  ‘1967.

 (d)  Investigation  of  all  the  other
 reported  occurrences  of  copper  in
 Alwar  and  Jaipur  Districts  has  al-
 ready  been  taken  up  and  will  be  con-
 tinued  throughout  the  3rd  Plan
 period.  Depending  upon  the  results
 obtained,  detailed  exploration  by
 drilling,  etc.  would  be  carried  out.

 Coaching  Centre  for  Scheduled  Castes
 and  Scheduled  Tribes  at  Allahabad

 1986.  Shri  Basumatari:  Will  «the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  students  ad-
 ‘mitted  in  the  University  of  Allahabad
 pre-examination  coaching  training
 centre  from  958  to  96l  from  among
 the  Scheduled  Castes  and  Scheduled
 Tribes  for  recruitment  to  LA.S.|I.P.S.
 State-wise  showing  separate  figure  fo
 Scheduled  Castes  and  Scheduled
 Tribes.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  The  information  is
 being  collected.  A  statement  will  be
 laid  on  the  Table  of  the  House  when
 the  information  becomes  available.
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 Rayon  Factory

 1987.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 State:

 (a)  whether  it  is  proposed  to  start
 a  Rayon  Factory  in  the  Defence  Sec-
 tor;  and

 (b)  if  so,  where  it  would  be  locat-
 ed?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Overtime  allowance  for  armed  forces
 Headquarters  Employees

 1988.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  2568  on  the  5th  June,
 962  and  state:

 (a)  whether  it  is  a  fact  that  over-.
 time  allowance  has  since  been  paid
 to  the  remaining  employees  of  Armed
 Forces  Headquarters,  New  Delhi;

 (b)  if  not,  the  reasons  for  the  de-—
 lay;  and

 (c)  when  these  employees  are  like—
 ly  to  get  their  allowance?

 The  Minister  of  State  in  the  Minis-—
 try  of  Defence  (Sri  Raghuramaiah):
 (a)  Payments  have  since  been  made:
 to  a  large  number  of  persons  who
 performed  overtime  work.  The  claims
 of  the  remaining  employees  are  in
 various  stages  of  scrutiny  by  the  80-
 ministrative|audit  authorities.

 (b)  and  (c).  Delay  in  payment  of
 overtime  allowance  is  mainly  due  to
 the  fact  that  claims  on  account  of
 pay  and  allowances  in  respect  of  De-
 fence  Civilians  are  subject  to  pre—
 audit  which  takes  some  time.  Every
 effort  is  however,  being  made  to  ex-
 Pedite  the  payment  of  the  allowance:
 to  the  persons  concernced?
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 Armeq  Forces  Headquarters
 Employees

 1989,  Shri  S.  M.  Bnerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  what  is  the  present  ratio  of
 Assistants,  Upper  Division  Clerks  and
 Lower  Division  Clerks  in  Armed
 Forces  Headquarters,  New  Delhi;

 (b)  whether  there  is  a  proposal  to
 increase  the  ratio  of  Assistants  and
 Upper  Division  Clerks;

 (c)  if  so,  what  is  the  proposed  re-
 vised  ratio;  and

 (d)  whether’  the  revised  ratio  is
 likely  to  be  implemented?

 The  Minister  of  State  in  the  Minis-
 try  of  Defence  (Shri  Raghuramaiah):
 (a)  The  existing  proportion  of  As

 sistants,  Upper  Division  Clerks  and
 Lower  Division  Clerks  in  Armed
 Forces  Headquarters  is  as  under:—

 Assistants  15%
 Uodper  Division  Clerks  35%
 Low:r  Division  Clerks.  0%

 (b)  to  (d).  The  question  whether
 the  existing  proportion  of  Assistants
 and  Upper  Division  Clerks  should  be
 increased  and,  if  so,  to  what  extent
 is  under  the  consideration  of  Govern-
 ment.

 Gas  and  Oil  in  Punjab

 (  Shri  Narendra  Singh
 J  Mahida: 1990.
 >  shri  P.  K.  Deo:
 (  Shri  Solanki:

 Will  the  Minister  of  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  likelihood  of  finding  gas  or  oil
 in  commercial  quantities  in  the  two
 drilling  rigs  in  Punjab;

 (b)  if  so,  why  these  rigs  have  not
 been  abandoned  so  far;  and

 (c)  how  much  money  Government
 have  spent  so  far  on  these  rigs?
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 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 As  oil  occurs  in  wells  drilled  with
 the  help  of  drilling  rigs,  not  in  dril-
 ling  rigs,  the  question  presumably
 refers  to  the  two  wells  recently  dril-
 led  in  Punjab—one  at  Adampur  and
 the  other  at  Janauri.

 There  is  no  likelihood  of  finding
 oil  or  gas  in  the  well  at  Adampur.
 The  well  has  been  abandoned,  and
 the  rig  is  being  removed.

 The  well  at  Januari  is  still  under
 test.  However,  the  chances  of  find-
 ing  oil  or  gas  in  that  well  are  not
 much.

 (c)  The  expenditure  incurred  on
 drilling  these  two  wells  has  not  been
 separately  worked  out  yet.

 Praga  Tools  Corporation,  Andhra
 Pradesh

 1991.  Shri  Laxmi  Dass:  Will  the
 Minister  of  Stee]  and  Heavy  Indus-
 tries  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Praga  Tools  Corporation,  Andhra
 Pradesh  has  registered  slow  pro-
 gress;

 (b)  if  so,  the  reasons  therefor;
 (c)  when  the  first  phase  will  be

 completed;
 (d)  how  much  production  capacity

 will  be  increased  till  the  end  of  the
 first  phase;  and

 (e)  the  steps  being  taken  by  Gov-
 ernment  for  the  expansion  of  second
 phase  of  the  above  Corporation  and
 details  thereof?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 (a)  to  (e).  I  presume  the  Hon’ble
 Member  refers  to  the  expansion  pro-
 gramme  of  the  Praga  Tools  Corpora-
 tion.  The  expansion  of  the  Company
 was  planned  in  959  in  two  phases.
 Soon  after,  however,  it  was  decided
 to  merge  the  first  and  the  second
 phases  and  undertake  a  composite
 programme  of  expansion.  The  revis-
 ed  programme  was  approved  towards
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 he  end  of  1960.  For  the  successful
 ‘mplementation  of  the  expansion  pro-
 ‘ramme  the  Corporation  has,  with
 ne  approval  of  the  Government  of
 ndia,  concluded  technical  collabora~

 \ion  agreements  with  three  U.K.
 ‘rms  for  the  manufacture  of  lathe
 aucks,  drill  chucks  and  tool  and  cut-
 or  grinders.  The  construction  ०
 uildings  is  progressing.  A  part  of
 Ye  capital  equipment  required  for
 ve  manufacture  of  drill  chucks  has
 ‘ready  arrived  and  the  balance  is
 xpected  before  the  end  of  1962.  The
 ianufacture  of  drill  chucks  is  expec-
 sd  to  commence  by  the  middle  of

 ‘363.  Orders  for  machinery  requir-
 i  for  the  manufacture  of  lathe
 ‘ucks  and  tool  and  cutter  grinders

 ‘re  being  placed.  Assembly  opera-
 ons  for  tool  and  cutter  grinders
 ave  already  started.  The  project
 “ill  be  completed  in  June  1964.  Full
 troduction  capacity  is  expected  to  be
 tilised  by  June  1965.  The  annual
 wnover  after  full  implementation  of
 १९  expansion  programme  is  expected

 >  be  of  the  order  of  Rs.  00  lakhs.

 \Velfare  of  Scheduled  Castes  and
 Scheduled  Tribes  in  Mysore

 1993.  Shri  S.  B,  Patil:  Will  the
 Tinister  of  Home  Affairs  be  pleased

 my  state:
 (a)  whether  any  scheme  for  the

 ‘elfare  of  Scheduled  Castes  and
 “sheduled  Tribes  has  been  formulat-

 qt  in  Mysore  State  during  Third
 “ive  Year  Plan  under  the  Centre
 oad  State  sectors;  and

 (b)  if  so,  the  details  therbof  and
 “ae  amount  to  be  spent?

 The  Deputy  Minister  in  the  Minis-
 ‘“y  of  Home  =  Affairs  (Shrimati
 ‘handrasekhar):  (a)  Yes  Sir.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 “i,  annexure  No.  67].

 Prices  of  Cement
 i994.  Shri  S.  B.  Patil:  Will  the  Min-

 --ter  of  Steel  and  Heavy  Industries
 53  pleased  to  state  the  production
 jst  and  selling  price  of  cement  per
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 ton  produced  in  Bagalkot,  Shahabad
 and  Bhadravati  (in  Mysore  State)
 factories  and  the  reasons  for  the  dif-
 ference  in  costs?

 The  Minister  of  Steel  and  Heavy
 Industries  (Shri  C.  Subramaniam):
 According  to  estimates  made  by  the
 Tariff  Commission  the  cost  of  pro-

 ‘duction  of  cement  in  the  factories  at
 Bagalkot,  Shahabad  and  Bhadravati
 (in  Mysore  State)  is  as  follows:—

 Rs,
 per  tonne

 (r)  Bagalkot  59°52
 (2)  Shahabad  56°58*
 (3)  Bhadravati  6:°86¥

 *The  figure  mentioned  against
 Shahabad  factory  is  the  estimated
 cost  of  production  of  Messrs.  Asso-
 ciated  Cement  Companies  Ltd.  com-
 prising  of  l4  factories  including  that
 of  Shahabad.

 The  cost  of  production  of  cement
 is  dependent  on  various  factors  like
 cost  of  raw  materials,  cost  of  power
 ang  fuel,  labour  and  establishment
 charges,  depreciation,  overhead  ex-
 penses  etc,  which  vary  from  factory
 to  factory.

 The  ex-works  retention  price  pay-
 able  in  respect  of  cement  produced
 at  these  factories  has  been  fixed  by
 the  Government  at  a  uniform  rate  of
 Rs.  69.50  per  tonne  of  naked  cement
 (after  providing  for  return  on  capi-
 tal  employed,  allowance  for  rehabili-
 tation,  research  etc.).

 Geophysicists  for  Third  Plan
 1995.  Shri  R.  Barua:  Will  the  Minis-

 ter  of  Education  be  pleased  to  state:
 (a)  whether  Government  have  made:

 any  assessment  of  the  requirements  of
 geophysicists  in  the  Third  Five  Year
 Plan;

 (b)  what  are  the  institutions  or  Uni-
 versities  having  facilities  for  studies
 in  geophysics  upto  M.Sc.  standard;

 (c)  what  is  the  expected  outturn  of
 B.Sc.  (Hons.)  and  M.Sc.,  in  Geophysics:
 from  each  institution;
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 (d)  whether  Governmen;,  (Univer-
 sity  Grants  Commission)  have  taken
 steps  to  induce  Universities  other  than
 those  which  are  having  geophysics  to
 introduce  this  subject  for  B.Sc.,  and
 M.Sc.,  course;  and

 (e)  if  so,  the  details  thereof?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes,  Sir.

 (b)  Universities  of  Andhra  and
 Banaras.

 (९)  M.Scs.

 Andhra.  22  per  annum.

 Banaras.  2  per  annuin.

 There  is  no  B.Sc.  (Hons.)  in  Geophy-
 sics.  |

 (da)  and  (e).  The  various  Visiting
 Committees  appointed  by  the  Uni-
 versity  Grants  Commission  to  assess
 the  development  proposals  of  the
 universities  keep  in  view  the  recom-
 mendations  made  by  the  various  ex-
 pert  committees  particularly  with  re-
 ference  to  development  facilities  in
 applied  geology  and  _  geophysics.
 Wherever  such  centres  are  required
 to  be  started,  the  Commission  consi-
 ders  grant  of  necessary  assistance.

 Foreign  Exchange  Facilities  for
 Students

 1996.  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Finance  be  pleased  to  state:

 /
 (a)  whether  the  Reserve  Bank  has

 recently  decided  to  allow  some  re-
 laxation  of  foreign  exchange  facilities
 for  educational  purposes;  and

 (b)  if  so,  what  relaxations  have
 been  allowed  and  to  what  category  of
 students  these  facilities  are  to  be  al-
 lowed?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  No,  Sir.

 (b)  The  question  does  not  arise.
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 Steel  Plant  in  South
 1997.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Steel  and  Heavy  Industries
 be  pleased  to  state:

 (a)  whether  the  team  of  Indian
 steel]  experts  which  recently  went  to
 West  Germany  to  study  matters  for
 the  purposes  of  establishing  a  steel
 plant  in  the  South  has  since  returned
 vo  India;

 (b)  if  so,  whether  the  team  has  sub-
 mitted  its  report;  and

 (c)  what  are  the  main  recommend-
 ations  and  observations  made  by  ६४७2
 team  in  their  report?

 The  Minister  of  Steel  and  Heavy  In-
 dustries  (Shri  Cc.  Subramaniam):  (a)
 to  (c).  Two  members  of  the  team  of
 observers  who  were  deputed  abroad  to
 observe  smelting  ang  sintering  tests  in
 East  Germany,  Norway  and  West
 Germany,  have  returned  to  India.  The
 third  member  is  expected  tc  be  back
 soon.  They  are  expected  to  submit
 their  report  shortly.

 Coal  Movement
 1998.  Shri  P.  0.  Borooah:  Will  the

 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Coal  Development  Corporat-
 ion  is  holding  back  output  of  coal
 because  of  transport  shortage;

 (b)  if  so,  how  far  the  production  has
 been  held  back;  and

 (q@  what  steps  are  being  taken  to
 improve  the  transport  arrangements?

 The  Minister  of  Mines  and  Fuc!
 (Shri  K.  D.  Malaviya):  (a)  to  (c).  The
 National  Coal  Development  Corpor-
 ation  Limited  achieved  a  rate  of  pro
 duction  of  137  million  tons  (13-9,  mil-
 lion  tonnes)  in  the  last  quarter  of  the
 Second  Plan  against  their  target  of
 production  of  135  million  tons  (13°77
 million  tonnes)  per  year.  Subsequent-
 ly  however,  production  had  to  be  de-
 liberately  curtailed.  This  was  princi-
 Pally  owing  to  the  unusual]  rise  in
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 pit-head  stocks  which  increased  to  °67
 milion  tons  by  3lst  March,  96l.  Dur-
 ing  1961-62,  the  Corporation  produced
 7°53  million  tons.  The  Corporation
 have,  however,  the  capacity  to  in-
 crease  production  from  their  Second
 Plan  collieries  to  the  level  of  their
 Second  Plan  target  as  soon  as  the
 pithead  stocks  position  eases.

 2  The  following  steps  are  being
 taken  to  improve  the  general  trans-
 port  position:—

 (i)  The  Railways  sre  improving
 the  section  capacity  and  pro-
 viding  additional  roiling  stock
 for  increased  movement  of
 coal.

 (ii)  Increased  movements  are  be-
 ing  affected  by  the  sea  route
 to  Madras,  Kerala  and  Western
 India.

 (iii)  Increased  short  distance  move-
 ment  of  coal  by  road,

 (iv)  Possibility  of  moving  increas-
 ed  quantities  of  coal  by  river/
 canal  is  being  explored.

 (v)  All  collieries  are  being  in-
 duced  to  do  full  loading  on
 Sundays  and  Holidays.

 (vi)  State  Governments  are  being
 persuaded  to  set  up  coal
 dumps.

 (vii)  Increased  production  of  ccal
 in  outlying  coalfielde  which
 are  more  conveniently  situ-
 ateq  from  the  rail  transport
 Point.

 Reorganisation  of  Oil  and  Natural  Gas
 Commission  e

 (  Shri  P.  C.  Borooah:
 1999.  <  Shri  Kajrolkar:

 iG  Shri  Bhakt  Darshan;

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 reorganise  the  Oil  and  Natural  Gas
 Commission  so  as  to  step  up  production
 of  oil;  and

 (b)  if  so,  what  main  changes  are
 proposed  to  be  introduced  in  the

 “present  set  up?
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 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Ankleshwar  Oil
 2000.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Mines  ang  Fuel  be  pleased
 to  state:

 (a)  whether  there  is  a  scheme  to  step
 up  output  at  Ankleshwar;  and

 (b)  if  so,  what  are  the  details  of
 the  scheme?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 (b)  It  is  proposed  to  step  up  the
 output  of  crude  oil  from  Ankleshwar
 from  the  present  rate  of  200  tons  per
 day  to  500  tons  per  day.  Arrange-
 ments  are  being  made  to  provide  ad-
 ditional  collection,  storage  and  trans-
 portation  facilities.

 Steel  for  Small  Scale  Industries  of
 Assam

 200]  Shri  P.  C.  Borovah:  Will  the
 Minister  of  Steel  and  Heavy  Industries
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Small  Scale  Industries  of  Assam  have
 not  been  getting  steel  against  quota
 certificates  issued  to  them  for  the  last
 three  years  and  are  on  the  verge  ot
 collapse;

 (b)  if  so,  what  steps  are  being  taken
 to  see  that  the  minimum  requirements
 of  these  industries  are  met  so  as  to
 enable  them  at  least  to  keep  going;
 and

 (c)  what  steps  are  envisaged  to  see
 that  their  full  quota  is  made  available
 to  them  in  due  course?

 The  Minister  of  Steel  and  Heavy  In-
 dustries  (Shri  C.  Subramaniam):  (a)
 to  (c).  Industries  in  Assam  are  getting
 regular  supplies  of  steel  like  other
 States,  although  it  is  generally  true
 that  supplies  of  certain  restricted  cate-
 gories  of  steel  much  short  of  the  de-
 mand  The  following  figures  of  des-
 Patches  to  Assam  would  show  that
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 supplies  are  regularly  moving  to
 Assam,  to  the  industries  as  well  as  to
 the  Controlled  Stockists  through  whom
 small  scale  industries  often  cash  their
 quota  certificates:

 (In  M.  tons)
 Govern-  Indus-  Contro-  Registered ment  tries  Med  stockists  Total

 Indentors  stockists

 I96I  5700  3928  574  9354  30,556
 Jan-June

 3962  8178,  759  I62  4648  13574,

 Supplies  of  restricted  categories  fall
 short  of  the  quotas  allotted  to  the
 small  scale  industries,  not  only  in  the
 case  of  Assam  but  in  the  case  of  other
 States  also.  The  shortage  is  generally
 in  sheets  and  wire,  for  which  categor-
 ies  the  Producers  are  carrying  large
 outstanding  orders.

 The  question  of  expediting  steel
 supplies  to  Assam  for  small  scale  in-
 dustries  has  been  recently  discussed
 by  the  Iron  and  Steel  Controller  with
 the  State  authorities  who  have  decided
 to  appoint  a  Liaison  Officer  at  Cal-
 cutta  to  ensure  further  improvement
 in  the  supply  of  material  against  out-
 standing  orders.

 National  Book  Trust
 2002.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  proposed  to  re-
 organise  the  National  Book  Trust;  and

 (b)  if  so,  the  details  of  the  pro-
 posal?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  Memorandum  of  Association
 ang  the  Rules  of  the  National  Book
 Trust  are  being  amended  with  a  view
 to  enabling  the  Trust  to  function  more
 effectively.  The  major  changes  relate
 to:

 (i)  Defining  the  types  of  books  to
 be  published  by  the  Trust  in
 accordance  with  its  objectives;
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 Gi)  setting  up  of  an  Executive
 Committee  to  administer,  dir-
 ect  and  contro]  the  affairs  of
 the  Trust;

 (iii)  making  a  provision  for  re-
 view  of  the  work  and  _  pro-
 gress  of  the  Trust  by  Govern-
 ment;  and

 (iv)  increasing  the  number  of
 members  from  46  to  9  and
 limiting  the  duration  of  mem-
 bership  to  3  years.

 दिल्‍ली  भूमि  सुधार  अधिनियम

 २००४.  श्रीमती  सावित्री  निगम  :  क्‍या
 शाह-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि
 क्या  यह  सच  है  कि  दिल्ली  भूमि  सुधार  श्री-
 नियम  के  अनुसार  जिन  किसानों  को  भूमिघारी
 के  प्रमाण-पत्र  दिये  गये  थे  वे  ग्राम  न्यायालय
 ने  इस  आधार  पर  रह  कर  दिये  हैं  कि  माल
 अफसर  को  प्रमाण-पत्र  देने  का  कोई  हक  नहीं
 था  तथा  यह  प्रमाण-पत्र  डिप्टी  कमिश्नर
 द्वारा  दिये  जाने  चाहिये  थे  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 दातार)  :  सम्भवतः  भूमिघारी  प्रमाण  पत्रों
 की  ओर  निदेश  &  i  यदि  ऐसा  है,  तो  स्थिति
 इस  प्रकार  है--सिविल  न्यायालयों  में  अव-
 शिष्ट  एक  मुकदमे  तथा  दो  अपीलों  में  ऐसा
 माना  गया  था  कि  सम्बन्धित  व्यक्तियों  को
 जारी  किये  गए  प्रमाण-पत्र  मान्य  नहीं  थे,
 क्योंकि  उनको  जारी  करने  वाला  भ्रमणकारी
 केवल  रेवेन्यू  असिस्टेंट  के  अधिकार  रखता  था,
 तथा  दिल्ली  भूमि  सुधार  भ्र धि नियम  की  घारा
 ३  के  अधीन  डिप्टी  कमिश्नर  के  रूप  में  कार्य
 करने  को  अधिकृत  नहीं  था  ।  सिविल  न्यायालयों
 के  इन  निर्णयों  के  विरुद्ध  अपीलें  दायर  कर  दी
 गई  हैं,  तथा  उन  पर  अभी  कार्यवाही  होनी  हैं  ny

 दिल्‍ली  भूमि  सुधार  झ्र धि नियम

 २००५.  श्रीमती  सा वित् नो  निगम  :  क्‍या
 शाह-कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  जिन  किसानों
 की  जमीन  ली  गई  है  उन्हें  मुभावणा  इसलिये
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 नहीं  दिया  गया  कि  जमींदारों  ने  अदालती
 कार्यवाही  द्वारा  मुआवजे  की  रकमों  की  सदा-
 लगी  इस  आधार  पर  रुकवा  दी  है  कि  उन्होंने
 १६५७-४८  में  अपनी  जमीनों  को  बेचने  का
 बयाना  एक्ट  पास  होने  के  पहले  दे  दिया  था  ;
 और

 (ख)  क्‍या  दिल्ली  भूमि  सुधार  अधि-
 नियम  में  संशोधन  करने  के  लिये  सरकार  कोई
 कार्यवाही  कर  रही  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (६.18
 दातार)  &  (क)  किसी  विशेष  मामले  का
 निदेश  दिये  बिना  कोई  निश्चित  उत्तर  देना
 सम्भव  नहीं  है  ।

 (ख)  प्रश्न  ही  नहीं  उठता  ।

 Academy  of  Indian  Dance  ang  Music
 2006.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  an  academy  of  Indian
 dance  ang  music  is  proposed  to  be
 opened:  in  London;

 (b)  if  so,  the  cost  of  its  establish-
 ment  and  the  recurring  expenditure  to
 be  incurred  on  the  scheme;  and

 (c)  what  courses  will  be  conducted
 at  the  academy?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Government  have  no  in-
 formation.

 (b)  ang  (c).  Do  not  arise.

 Equipment  for  Rourkela  Steel  Plant
 2007.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Steel  and  Heavy  Industries
 be  pleased  to  state:

 (a)  whether  a  three  member  dele-
 gation  of  Hindustan  Steel  has  left  for
 West  Germany  recently  for  placing
 orders  of  spares  and  equipment  for
 the  Rourkela  Steel  Plant;

 (b)  if  so,  whether  the  delegation
 would  also  discuss  the  Rourkela  ex-
 tension  scheme;  and

 AUGUST  29,  962  Written  Answers  4772.

 (c)  when  the  delegation  is  expected
 to  return?

 The  Minister  of  Steel  and  Heavy  In-
 dustries  (Shri  C.  Subramaniam):  (a)
 Yes,  Sir.

 (b)  The  delegation  will  examine
 some  questions  relating  to  the
 Rourkela  extension  scheme.

 (c)  Second  week  of  September,  1962.

 Amalgamation  of  New  Citizen  Bank
 of  India

 2008.  Shri  Jashvant  Mehta:  Will  the
 Minister  of  Finance’be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  the
 Reserve  Bank  of  India’s  moratorium
 order  was  executed  in  the  case  of  the
 New  Citizen  Bank  of  India;

 (b)  whether  it  is  also  a  fact  that  the
 Reserve  Bank  of  India  forced  a  scheme
 of  amalgamation  on  the  said  Bank
 with  the  Bank  of  Baroda;

 (c)  whether  it  is  also  a  fact  that  the
 Bank  of  Baroda  has  failed  to  pay  the
 depositors  their  deposits  as  per  amal-
 gamation;

 (d)  if  so,  the  number  of  depositors
 who  have  been  fully  paid;

 (e)  the  number  of  depositors  who
 are  yet  to  be  paid;  and

 (f)  the  reasons  for  this  inordinate
 delay?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  The  Cen-
 tral  Government  issued  the  order  of
 moratorium  in  respect  of  the  New
 Citizen  Bank  of  India  on  an  applica-
 tion  made  by  the  Reserve  Bank  under
 Section  45  of  the  Banking  Companies
 Act,  1949,  and  subsequently  sanction-
 ed  a  scheme  for  the  amalgamation  of
 the  said  bank  with  the  Bank  of  Baroda.

 (c),  (a)  and  (e).  Out  of  a  total  of
 32,325  depositors  23,54l  with  claims
 for  amounts  not  exceeding  Rs.  250
 have  been  paid  in  full.  The  remaining
 8,784  have  received  the  initial  pay-
 ment  of  Rs.  250  plus  the  equivalent  of
 66  per  cent.  of  the  balance,
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 (f)  The  realisation  of  the  value  of
 the  assets  of  the  New  Citizen  Bank  of
 India  and  the  other  amounts  due  to  it
 has  not  been  very  easy  and  is  expected
 to  take  some  more  time.

 Cultivation  of  Tobacco
 2009.  Shri  Karjee:  Will  the  Minister

 of  Finance  be  pleased  to  state:

 (a)  the  amount  of  tobacco  duty  col-
 lecteq  from  each  State  during  1960-61;
 and

 (b)  the  amount  of  tobacco  duty  col-
 lected  from  each  district  of  West
 Bengal  during  above  period?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  and  (b).  State-
 ments  showing  the  available  informa-
 tion  are  laid  on  the  Table  of  the
 House.  [See  Appendix  II,  annexure
 No.  68].

 Koyna  Hydre-Electric  Project
 Shri  D.  C.  Sharma:

 20l0.  <  Shri  Rameshwar  Tantia:
 |  Shri  Bagri,

 Will  the  Minister  of
 pleased  to  state:

 Finance  be

 (a)  whether  the  International  De-
 velopment  Association  has  given  a
 loan  for  the  second  stage  of  the  Koyna
 Hydro-Electric  Project  in  Maharashtra;

 (b)  if  so,  the  amount  of  loan  and
 details  of  the  second  stage  of  its  de-
 velopment  programme;  and

 (c)  the  terms  of  the  loan  and  how
 it  is  proposed  to  be  utilised  and  re-
 paid?

 The  Minister  of  Finance
 Morarji  Desai):  (a)  Yes,  Sir.

 (b)  The  credit  is  for  $175  million
 (Rs.  833.  crores).  The  second  stage  of
 this  Project  provides  for  increasing  the
 height  of  the  dam,  addition  of  340
 MW  of  generating  capacity  in  two
 power  stations,  and  the  extension  of
 transmission  system.  Full  details  are
 given  in  the  credit  agreement  copies
 of  which  will  be  placed  in  the  Parlia-
 ment  Library  as  soon  as  they  are  re-
 ceived  from  Washington.

 (Shri

 884  (SAKA)  Re:  Omission  of
 Item  from  Order  Paper

 (९)  The  credit  is  for  a  period  of  50
 years,  including  a  grace  period  of  ‘10.
 years.  No  interest  is  payable  on  the
 credit  but  a  service  charge  of  }  per
 cent.  per  annum  is  payable  to  Inter-
 national  Development  Association  for
 its  administrative  expenses.  The  cre-
 dit  will  be  drawn  and  repaid  by  the
 Government  of  India,  who  will  se-
 parately  give  necessary  financial  as-
 sistance  to  Maharashtra  Government
 on  the  usual  terms  of  Central  assist-
 ance  to  State  Governments.
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 i2  hrs.

 OBITUARY  REFERENCE
 Mr.  Speaker:  I  have  to  inform  the

 House  of  the  sad  demise  of  Dr.  Bakshi
 Tek  Chand  who  passed  away  on  the
 28th  August,  962  at  New  Delhi  at  the
 age  of  79.

 Dr.  Bakshi  Tek  Chand  was  a  Mein-
 ber  of  the  Constituent  Assembly  of
 India  and  of  the  Provisional  Parlia-
 ment  during  the  years  947  to  (1952.

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  wil)
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  short  while.

 2.0l  hrs.
 RE:  OMMISSION  OF  ITEM  FROM

 ORDER  PAPER
 Dr.  L.  M.  Singhvi  (Jodhpur):  Sir,  }

 rise  to  a  point  of  order  and  a  point  of
 clarification  regarding  the  omission  of
 Shri  K.  C.  Reddy’s  motion  on  Public
 undertakings.  An  assurance  was
 given....

 Mr.  Speaker:  Order,  order.  When
 we  come  to  some  business,  then  he  may
 Taise  it.  First  Calling  Attention
 Shri  Bagri.
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 Matters  of  Urgent
 Public  Importance

 40.02  hrs.
 CALLING  ATTENTION  TO  MAT-
 TERS  OF  URGENT  PUBLIC  IM-

 PORTANCE
 ‘(i)  REPORTED  FIRING  BY  NEPALI  SOL-

 DIERS  AT  MirIs  (DARJEELING)

 श्री  बिगड़ो  (हिसार)  :  श्रष्यक्ष  महोदय,
 में  नियम  १६७  के  भ्रन्तगंत  प्रधान  मन्त्री  का
 ध्यान  निम्न  अविलम्बनीय  लोक  महत्व  के

 “विषय  की  ओर  श्रीकृष्ण  करता  हूं  कौर  चाहता
 हूं  कि  वह  इस  सम्बन्ध  में  पता  वक्तव्य

 दे  —

 “नैपाली  सैनिकों  द्वारा  भारतीय  क्षेत्र
 में  दार्जिलिंग  जिले  के  मिरिस  थाने  के
 ग्रन्तगंत  एक  झोंपड़े  पर  गोलियां  चलाना
 कौर  फलस्वरूप  दो  भारतीयों  की  मृत्यु”

 प्रधान  मन्त्रों  तथा  वैदेशिक  कार्य  मंत्रों
 तथा  अणु  शक्ति  मान्त्रो  (श्री  जवाहरलाल

 नेहरू)  :  इस  मामले  में  हमारे  पास  कोई  अधिक
 इत्तिला  नहीं  भाई  है  ।  हमने  तार  देकर  पूछा
 है  और  वहां  तहकीकात  इसकी  शुरू  की  गई  है  ।
 जैसे  ही  कुछ  मालूम  हो  जाएगा  हम  यहां  रख
 देंगे  V

 श्री  बिगड़ो  :  भ्रष् पक्ष  महोदय

 भ्रध्यक्ष  महोदय  :  कभी  इत्तिला  नहीं
 आई  है  ।  इसको  मंगवा  कर  हाउस  के  सामने
 रख  दिया  जाएगा  ।

 श्री  जवाहरलाल  नहरू  :  ज्यादा  इत्तिला
 नहीं  शाई  है  ।  कुछ  श्राई है  -  ज्यादा  तहकीकात
 हम  कर  रहे  हैं  ।

 अध्यक्ष  महोदय  :  क्या  यह  सही  है  कि
 दो  की  मृत्यु  हुई  ?

 श्री  जवाहरलाल  नहरू  :  जो  नहीं  |  जहां
 तक  मुझे  मालूम  है.
 Shri  Hem  Barua  (Gauhati):  My

 ‘information  is....
 श्री  जवाहरलाल  नेहरु:  एक  ज़ख़्मी  हुआ

 झौर  एक  मारा  गया  ।

 श्री  बागड़ी  :  तीन  दिन  हुए  जबकि  रख-
 बारों  में  इस  के  बारे  में  संक्षिप्त  सी  खबर  न
 गई  थी  v  अखबारों  के  तो  सरकार  के  मुकाबले
 में  कम  जानकारी  के  साधन  हैं  जबकि  केन्द्र  के
 पास  राज्य  सरकारें  भी  हैं  तथा  दूसरे  और  भी
 साधन  हैं,  इन  चीज़ों  का  मालूम  करने  के  ।
 नगर  अब  तक  खबर  नहीं  कराई  है  तो  कितने
 दिनों  में  खबर  पहुंच  जाएगी  v

 at  जवाहरलाल  नेहरू  :  इसकी  सूचना
 हमें  बंगाल  गवर्नमेंट  के  द्वारा  ही मिल  सकती
 है  1  उनसे  हम  ने  इसको  फौरन  मांगा  है  ।  उनका
 जवाब  कभी  तक  नहीं  आया  है  ।  वे  तहकीकात
 कर  रहे  हैं  ।  इसके  अलावा  हमने  इंटेलीजेंस
 ब्यूरो  को  भी  कहा  है  कि  वे  तहकीकात  करें
 कौर  वे  भी  कर  रहे  हैं  ।  हमारे  पास  ज्यादा
 इत्तिला  नहीं  शाई  है  ।  उनका  जवाब  अभी
 नहीं  पाया  है  ।

 Shri  Hem  Barua:  May  I  submit,  Sir,
 this  incident  took  place  on  the  24th
 of  August.  Now,  it  is  the  29th,  My
 information  is  this.  Out  of  these  two
 men  hit  by  the  bullets  of  the  Nepalese
 forces,  one  was  heavily  injured  and
 he  was  taken  to  the  hospital  and  he
 died  there.  May  I  request  the  Prime
 Minister  to  ascertain  whether  that
 man  died  or  not  so  as  to  make  a  fuller
 statement.

 Mr.  Speaker:  The  Bengal  Govern-
 ment  have  been  addressed.  Some  in-
 formation  has  been  sent.  The  rest  is
 being  awaited.

 Shri  Hem  Barua:  Whether  that  man
 died.

 Mr.  Speaker:  The  Prime  Minister
 said  that  one  was  injured.  He  wants
 to  find  out  what  happened  to  the  in-
 jured  man.

 Shri  Hem  Barua:  At  the  same  time,
 may  I  submit,  this  was  on  the  24th.
 West  Bengal  is  not  far  away  from
 New  Delhi.  Why  should  it  take  such
 a  long  time  to  have  this  information?
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 Shri  Jawaharlal  Nehru:  The  Dar-
 jeeling  Nepal  border  is  fairly  far
 away.  Distance  does  not  make  much
 difference.

 Shri  Hem  Barua:  There  is  a  police
 station  in  Miri  where  this  happened.
 Information  can  be  obtained  from
 there.  I  think  the  Government  of
 West  Bengal  has  sufficient  source  of
 information  from  this  district  of
 Darjee'ing.

 Mr.  Speaker:  Government  would  get
 that  information  as  soon  as  it  is  possi-
 ble.

 Shri  Rameshwar  Tantia  (Sikar):  May
 I  know  whether  it  has  anything  to  do
 with  the  anti-Indian  propaganda  in  the
 Nepalese  press,  and  if  so.  whether
 Government  have  protested  against
 it?

 Mr.  Speaker:  This  refers  to  a  parti-
 cular  incident.

 at  रघुनाथ  सिह  (वाराणसी)  :  में
 जानना  चाहता  हूं  कि  ये  जो  लोग  हताहत  हुए
 हैं  ये  भारतीय  हैं  या  नेपाली  हैं  ?

 श्री  जवाहरलाल  नेहरू  :  गालिवन  भार-
 तीय  होंगे  ।  लेकिन  इसका  जवाब  पूरी  ताकि-
 कात  के  बाद  ही  दिया  जा  सकता  है  1

 Gi)  REPORTED  MISSING  OF  ROoyAL
 NEPALESE  AIRLINES  AIRCRAFT

 Shri  S.  M.  Banerjee  (Kanpur):  Sir
 undo  rule  O7,  I  call  the  attention  of
 the  Prime  Minister  to  the  following
 matter  of  urgent  public  importance  and
 I  request  that  he  may  make  a  state-
 ment  thereon:

 “The  reported  missing  of  an
 aircraft  of  the  Nepal  Royal  Air-
 lines  with  Indian  Inspector  of
 Accidents.  First  Secretary  of  the
 Indian  Embassy,  Nepal  and  four
 others  on  board.”.
 Shri  Jawaharlal  Nehru:  The  news  of

 the  missing  aircraft  was  first  tele-
 phoned  by  our  Ambassador  in  Nepal
 on  the  morning  of  Monday,  the  27th
 August.  Immediately,  the  Air  Force
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 and  the  Department  of  Civil  Aviation
 were  requested  to  join  in  the  search.
 Continuing  baq  weather  since  Sunday
 has  hampered  the  search  operations.

 The  following  details  about  the  inis-
 sing  plane  have  been  received  from
 the  Director-General  of  Civil  Aviaticn.
 The  plane,  a  Pilatus  Porter,  belonging
 to  the  Government  of  Nepal  was  on  a
 flight  from  Pokhara  to  Dhorpatan
 where  a  Royal  Nepalese  Aijirtines
 Dakota  crashed  on  August  Ist,  ‘1962.
 The  plane  was  under  the  command
 of  Captain  Ravi  Randhawa,  an  ex-
 perienced  Indian  pilot.  It  took  off
 from  Pokhara  at  3  P.M.  on  Sunday,
 August,  26th,  but  failed  to  land  at  the
 air-strip  in  the  Dhorpatan  valley.

 The  six-man  team  on  board  was  on
 its  way  to  the  site  of  the  wreckage  cf
 the  RNA  Dakota  for  on-the-spot  in-
 vestigations  into  the  cause  of  the
 crash.  Among  the  passengers  were
 Shri  A.  M.  N.  Shastri  and  Shri  B.  D
 Sharma,  First  Secretary  in  our  Em-
 bassy  in  Nepal.  The  services  of  Shri
 Shastri  had  been  lent  by  the  Govern-
 ment  of  India  to  the  Government  of
 Nepal  for  helping  in  conducting  the
 enquiry  into  the  cause  of  the  Dakota
 crash.  He  is  an  officer  of  the  Direc-
 torate  of  Civil  Aviation.  The  names  of
 the  Nepalese  officers  on  board  have  not
 so  far  been  released  by  the  Govern-
 ment  of  Nepal.

 Indian  Air  Force  planes  are  ready
 to  join  in  the  search  as  soon  as  tre
 weather  clears  up.  Since  both  the
 take-off  and  the  expected  landing
 points  are  in  Nepal  territory,  IAF’
 planes  have  positioned  themselves  to
 take  part  in  the  search  operations  at
 the  request  of  the  Government  ot
 Nepal.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  any  IAF  plane  had  _  already
 flown  in  search  of  this  plane?

 Shri  Jawaharlal  Nehru:  Severa!
 times  they  have  tried  to  go  there,  but
 the  weather  has  been  so  bad  that
 neither  the  Nepalese  planes  nor  our
 planes  have  actually  been  able  to  go:
 round  about  that  particular  area.
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 meanwhile,  the  police  and  others  fave
 been  asked  to  make  ground  searcaes.

 श्री  बागड़ी  :  जो  बात  प्रधान  मन्त्री  जी  ने
 कही  है,  उसको  मैं  समझा  नहीं  ह्  और  प्रार्थन
 करता  हूं  कि  थोड़ा  सा  हिन्दुस्तानी  में  भी  बताने
 की  कृपा  कार  दी  जाए।

 अध्यक्ष  महोदय  :  हमारा  एक  आदमी
 भी  था  उसमें  जब  वह  जहाज  चला  था  |  वह
 जहाज  लापता  है  ।  मौसम  इतना  खराब  है  कि

 हमारे  और  जहाज  नहीं  जा  सके  हैं  ।  वे  इन्तज़ार
 कर  रहे  हैं  कि  जैसे  ही मौसम  अच्छा  हो  उसको
 तलाश  की  जाए  ।  वह  इलाका  सारा  नेपाल
 सरकार  का  है  ।  इस  वास्ते  उनकी  सहायता  से
 ही  यह  सब  काम  होगा  ।

 श्री  बागड़ी  :  नेपाल  सरकार  का  वह
 इलाका  है  ।  वहां  पर  छानबीन  करने  के  लिये
 नेपाल  सरकार  की  तरफ  से  क्‍या  कोई  रुकावट
 है?

 शी  जवाहरलाल  नेहरू  :  कोई  रुकावट

 नहीं  है  ।  इस  मामले  में  रुकावट  क्‍या  हो
 सकती  है  ।  वे  हमारी  मदद  चाहते  हैं  कि और
 हम  खुशी  देने  के  लिये  तैयार  हैं  ।  लेकिन
 श्राप  देखें  कि  करीब  करीब  एक  ही  जगह  पर

 दो  एं  से  खतरनाक  वाकात  हो  चुके  हैं,  दो  क्रीज
 शायद  हो  चुके  हैं  और  जब  हम  तीसरे  को  उसी
 जगह  भेजें  बगर  ज़रा  हालात  के  बेहतर  हुए,
 वह  अच्छा  नहीं  होगा  ।

 Shrimati  Vimla  Devi  (Eluru):  Mr.
 ‘Speaker,  Sir,  will  you  please  translate
 ‘it  into  English,  because  I  have  uot
 “been  able  to  understand  it?

 Mr.  Speaker:  Two  accidents  have
 already  taken  place,  and  it  would  not
 be  safe  to  risk  another  ang  send  our
 plane  there  unless  the  weather  clears
 up  and  the  conditions  are  more  favour-
 able.

 Shri  Hem  Barua:  The  planes  are
 -already  there.

 Shri  Rameshwar  Tantia:  This  is  the
 second  accident  which  has  _  occurred
 -within  such  gw  short  time.  May  I  know
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 whether  Government  are  iaking  any
 special  precautions  or  any  special  steps
 to  prevent  the  recurrence  of  such  uc-
 cidents?

 Shri  Jawaharlal  Nehru:  That  cucs-
 tion  should  be  addressed  to  the  Guv-
 ernment  of  Nepal.  It  is  Nepalese
 territory,  and  it  is  their  plane  which
 is  missing.

 श्री  भक्त  दशन  (गढ़वाल)  :  श्रीमान्‌,
 चूकि  नेपाल  में  एक  ही  क्षेत्र  में  दो  दुर्घटनायें
 एक  के  बाद  दूसरी  हो  चुकी  हैं,  इसलिये  कप
 नेपाल  गव्तेपेंट  को  सुझाव  दिया  जा  रहा  है
 कि  वह  अच्छी  तरह  से  अपने  वायुयानों  की  जांच
 पड़ताल  कर  लिया  करे,  और  क्या  भारत  सर-
 कार  इसमें  उसे  सहायता  देगी  ?

 श्री  जवाहरलाल  नेहरू  :  कैसी  बात  आप
 फरमाते  हैं  ?  ख़्याल  गवर्नमेंट  खुद  ही  परेशान
 हुयी  और  इन्तजाम  करेगी  ।  हमारे  कोई
 सुझाव  देने  को  जरूरत  नहीं  है  -  मगर  हम  इस
 तरह  से  सुझाव  भेजे  तो  उनको  कुछ  नागवार
 गुजरेगा  ।

 I2‘l  hrs.
 PAPER  LAID  ON  THE  TABLE

 NOTIFICATION  UNDER  TRIPURA  LAND  RE-
 VENUE  AND  Lanp  REFORMS  AcT

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  I  Leg  to
 lay  on  the  Table  a  copy  of  Notification
 No.  F.  70(37)Rev.  /59-Vol.  II,  pub-
 lished  in  Tripura  Gazette  dated  the
 l0th  April,  1962,  containing  the  Tripura
 Land  Revenue  and  Land  Reforms  (Al-
 lotment  of  Land)  Rules,  1962,  under
 section  98  of  the  Tripura  Land  Re-
 venue  and  Land  Reforms  Act.  1960.
 (Placed  in  Library.  See  No.  LT-383/
 62).

 ‘19113  hrs.
 RE:  OMISSION  OF  ITEM  FROM

 ORDER  PAPER
 Shri  S.  M.  Banerjee  (Kanpur):  J}

 have  to  make  a  submission  about  the
 Order  Paper  today.  In  the  Order
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 Paper  of  28th  August,  there  was  an
 item  concerning  Motions  to  be  moved
 by  the  hon.  Minister  of  Commerce  and
 (ndustry....

 Mr.  Speaker:  That  was  «aised  here.
 {  will  just  find  out.  Let  ‘he  papers
 listed  in  the  Order  Paper  oe  first
 laid  on  the  Table

 2°2  hrs.
 RE:  MOTION  FOR  ADJOURNMENT

 Shrimatj  Renu  Chakravertty  (Bar-
 rackpore):  May  I  ask  what  has  hap-
 pened  to  the  adjournment  riotion  we
 haq  tabled  about  the  modifivation  in
 the  Government’:  Trtustrial  Policy
 Resolution?  We  have  not  received  any
 information  about  it—I  am  sorry.  I]
 have  just  been  informed  that  a  com-
 munication  has  been  received  by  us.

 2.24  hrs.
 PAPERS  LAID  ON  THE

 contd
 RULES  UNDER  INCOME  Tax  AcT

 The  Deputy  Minister  in  the  Ministry
 of  Finance  (Shrimati  Tarkeshwari
 Sinha):  I  beg  to  lay  on  the  Table  a
 copy  each  of  the  following  Rules
 under  section  296  of  the  Income-tax
 Act,  1961:

 TABLE—

 (i)  The  Income-tax  (Amendment)
 Rules,  1962,  published  in
 Notification  No.  S.O.  2029
 dated  the  30th  June,  1962.

 (ii)  The  Income-tax  (Second
 Amendment)  Rules,  1962,
 published  in  Notification
 No.  5.0.  2565,  dated  the  l0th
 August  1962.  [Placed  in  Li-
 brary.  See  No.  LT-384/62].

 42.3  hrs.
 COMMITTEE  ON  PRIVATE

 MEMBERS’  BILLS  AND  RESO-
 LUTIONS

 SEVENTH  REPORT
 Shri  Krishnamoorthy  Rao

 (Shimoga):  I  beg  to  present  the
 Seventh  Report  of  the  Committee  on
 Private  Members’  Bills  and  Reso-
 Jutions.

 2.34  brs,
 STATEMENT  RE:  DISTRIBUTION

 OF  G.  C.  SHEETS

 The  Minister  of  Stee]  and  Heavy  In-
 dustries  (Shri  com  Subramaniam):
 During  the  half-an-hour  discussion  on
 the  distribution  of  G.  C.  Sheets  in
 the  House  on  the  2lst  June,  ‘1962,  it
 was  mentioned  by  some  _  Hon’ble
 Members  that  the  despatches  to  States
 were  not  on  an  equitable  basis  and
 #ome  States  were  unduly  favoured  by
 despatch  of  disproportionately  large
 quantities  of  sheets.  In  this  connec-
 tion  some  criticism  was  also  made
 against  the  Iron  and  Steel  Controller
 personally.

 2.  I  have  looked  into  this  matter
 carefully.  The  main  reason  why  the
 despatches  to  certain  States  were
 comparatively  higher  than  to  other
 States  was  that  these  States  were
 carrying  a  much  larger  back  logs  of
 outstanding  orders  for  supply  of  G.  C.
 Sheets  and  of  much  longer  duration.
 Naturally,  the  despatches  had  to  be
 arranged  by  the  Iron  and  Steel  Con-
 troller  in  proportion  to  the  outstand-
 ings.  My  enquiry  has  revealed  that
 there  was  nothing  improper  behind
 these  large  despatches  and  there  1.
 nothing  which  would  cast  a  reflection
 on  the  integrity  of  the  Iron  and  Steel
 Controller.

 2.4  hrs.
 RE:  OMISSION  OF  ITEM  FROM

 ORDER  PAPER—contd.

 Mr.  Speaker:  Dr.  L.  M.  Singhvi  and
 Shri  S.  M.  Banerjee  had  raised  a  point
 that  there  has  been  omission  of  an
 item  in  today’s  Order  Paper.

 The  Minister  of  Parliamentary
 Affairs  (Shrj  Satya  Narayan  Sinha):
 Perhaps  you  are  aware  that  there  was
 some  reference  made  to  this  motion
 in  the  other  House  the  other  day.
 Subsequently,  a  large  number  of
 Members  of  both  Houses  met  infor-
 mally  and  they  approached  me  and
 suggested  that  this  matter  should  be
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 postponed  till  the  differences  between
 the  two  Houses  with  regard  to  cer-
 tain  powers  of  the  Members  of  the
 other  House  are  resolved.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  There  are  no  _  differences
 yet.  It  has  not  been  discussed  at  all
 in  the  House.

 Shri  Hem  Barua  (Gauhati):  They
 cannot  settle  the  differences.  It  is  for
 you,  the  hon.  Speaker,  to  decide.

 Mr.  Speaker:  Let  the  Minister  be
 allowed  to  proceed.

 Shri  Hari  Vishnu  Kamath:  Let  him
 continue.

 Mr.  Speaker:  The  hon.  Law  Minister
 wishes  to  say  something.

 Shri  Satya  Narayan  Sinha:  In  defer-
 ence  to  their  wishes,  I  got  this  item
 Temoved  from  the  agenda  for  the
 time  being.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Whose  wishes?

 Shri  Satya  Narayan  Sinha:  Wishes
 of  a  large  number  of  Members  of  both
 Houses.

 Shri  Hari  Vishnu  Kamath:  Both
 Houses?  On  a  point  of  clarification.

 Mr.  Speaker:  Order,  order.  The
 hon.  Law  Minister.

 Shri  Hari  Vishnu  Kamath:  Let  him
 further  explain.

 Vhe  Ministes  of  Tay  (Shri  A.  K.
 Sen):  May  ]  submit  tnat  in  fact  it  is
 not  right  to  ignore  the  very  strong
 feeling  which  was  expressed  in  the
 Rajya  Sabha?  The  Chairman  him-
 self  sent  for  me  and  I  had  a  long  dis-
 cussion  with  him  yesterday.  I  sub-
 mit  that  it  would  have  been  most  un-
 seemly  not  only  here  but  in  the  world
 outside  if  the  two  Houses  came  to
 a  conflict  on  this  issue  with  which
 Parliament  itself  is  very  vitally  con-
 cerned.  Therefore,  for  a  very  good
 reason  we  have  taken  it  out,  to  find
 an  area  of  agreement  between  the  two
 Houses.
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 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  clarification,  Sir,  may  I  ask
 the  Law  Minister  to  throw  some  light
 on  this  particular  aspect  of  the  matter,
 as  to  what  exactly  the  point  at  issue,
 the  point  of  conflict,  in  the  other
 place  is.

 Shri  A.  K.  Sen:  The  hon.  Member
 was  not  here  when  the  last  Parlia-
 ment  was  discussing  this.  You  will
 recall,  Sir,  that  the  original  proposa!
 was  for  the  setting  up  of  a  joint  com-
 mittee  consisting  of  Members  drawn
 from  both  Houses.  Objection  was
 Taised  by  many  Members  here  on  the
 ground  that  the  functions  of  the  Esti-
 mates  Committee  were  peculiar  to
 Members  of  this  House,  and  it  would
 be  wrong  to  associate  Members  of  the
 Rajya  Sabha  with  that  function;  and
 thereupon,  we  again  had  consultations
 with  that  House,  with  the  Chairman,
 our  present  President.

 Mr.  Speaker:  I  do  not  think  the
 hon.  Minister  of  Law  should  go  into
 those  details  at  this  moment.  The
 hon.  Members  here  in  this  House  feel
 perturbed,  but  this  is  not  the  occasion
 that  we  should  take  up  anything.
 Let  any  proposal  come.  I  will  only
 make  enquiries  whether  that  proposal
 is  intended  to  be  brought  here  in  the
 near  future  or  not.  When  the  pro-
 posal  comes,  then  this  House  can  look
 into  it,  whether  any  Members....

 Several  Hon.  Members  77४८

 Sarima:i  Renu  Chrakravar.ty  (Bsr-
 rackpore):  May  I  make  a  submission?
 After  all,  even  in  the  last  session  this
 resolution  came  up,  but  for  various
 reasons  it  had  to  be  shifted  on  to  this
 session.  Now  we  are  almost  at  the
 end  of  the  session,  Does  it  mean
 that  this  whole  question  of  the  public
 undertakings  is  not  going  to  be  dis-
 cussed  even  in  this  session,  and  will
 it  be  postponed  further,  while  we  find
 from  the  papers  that  on  attempt  is
 being  made  by  the  Government’  to
 modify  the  Industrial  Policy  Resw-
 lution?
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 Mr.  Speaker:  That  was  the  question
 I  put,  whether  it  was  intended  to
 bring  it  here  shortly  or  not.

 Shrimati  Renu  Chakravartty:  That
 must  be  clearly  stated  here,  because
 things  are  being  done  without  letting
 us  know.

 Shri  Daji  (Indore):  May  I  make  a
 statement?

 Mr.  Speaker:  First  let  the  answer
 come.

 Sbri  Daji:  The  whole  thing  may  be
 replied  to  jointly.  Our  submission
 IS)

 Shri  ludrajit  Gupta  (Calcutta-South
 West):  Ona  point  of  clarification,
 Sir.

 Mr.  Speaker:  Both  of  them  cannot
 stand  simultaneously.  One  must  sit
 down.

 Shri  Indrajit  Gupta:  You  decide.
 Mr.  Speaker:  Shri  Indrajit  Gupta.
 Shri  Indrajit  Gupta:  Those  of  us

 who  had  the  good  fortune  to  be  in  the
 last  Parliament  recall,  as  the  hon.
 Law  Minister  said,  that  a  similar
 motion—not  exactly  this  moticn—
 was  brought  forward,  and  after  an
 inconclusive  debate,  it  was  with-
 drawn,  and  we  were  not  informed
 what  the  future  course  wou'd  ४९.
 Again,  for  the  last  three  days  it  has
 appeared  on  the  Order  Paper,  and
 suddenly  again  it  is  being  withdrawn.
 I  only  want  to  know  this:  when  an
 importart  motion  of  this  type  is  in-
 tended  to  be  brought  forward  by  the
 Government,  would  it  not  be  better
 for  them  io  decide  whether  they  wish
 to  pursue  a  certain  motion  or  not,
 instead  of  continually  bringing  it  for-
 ward  on  the  Order  Paper  and  then
 taking  it  out  again.  How  many
 times  is  it  going  to  be  done?

 Shri  Daji:  My  submission  is  _  this.
 You  were  rteased  to  rule  that  this  is
 not  the  pruer  occasion  to  raise  it
 and  it  should  be  discusseqd  only  when
 a  motion  is  brought  but  my  difficulty
 is  this,  and  I  think  I  am  echoing  the
 1061,  (Ai)  LSD—4.
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 opinion  of  many  Members  of  the
 House,  that  when  once  a  motion  is
 tabled  and  the  Order  Paper  is  read
 out  for  the  entire  week  and  is  ap-
 proved  if  a  particular  item  is  to  be
 withdrawn,  at  least  courtesy  requires
 that  the  whole  House  should  be  in-
 tormed.  It  is  just  withdrawn  and
 we  are  just  left  guessing.  That  is  why
 we  had  to  raise  it.  We  were  not  in-
 formed  whether  it  would  come  up  or
 not.

 Shri  Satya  Narayan  Sinha:  Yester-
 day,  after  the  decision  was  taken,
 Il  had  informed  you,  Sir,  infcrmally.
 There  was  no  time  time;  otherwise,  I
 would  have  informed  the  House.

 Shri  Hari  Vishnu  Kamath:  The
 matter  is  before  the  House,  and  it
 cannot  be  withdrawn  without  the
 consent  of  the  House

 Mr.  Speaker:  There  is  no  question
 of  getting  permission  from  the  House
 to  withdraw  only  because  one  item
 appears  on  the  agenda.  Certainly
 by  this  change,  some  inconvenience  is
 caused.  That  is  all  right,  but  if
 something  is  brought  that  causes  sur-
 prise,  the  hon.  Members  can  have
 objection  that  they  were  not  prepar-
 ed  to  take  it  up,  or  they  did  not  pre-
 pare  themscives  for  that  discussion,
 but  simply  because  one  item  is  drop-
 ped  at  the  end,  I  do  not  think,  unless
 the  House  is  seized  of  the  matter,  any
 permission  is  required.  Of  course,  it
 would  be  advisable  that  when  once  an
 agenda  is  prepared,  normally  it
 should  be  followed,  because  the  hon.
 Members....

 Shri  S.  M.  Banerjee  rose—
 Mr.  Speaker:  Order,  order.  I  do

 not  think  there  is  anything  that  has
 to  be  discussed  just  at  this  moment.
 That  is  my  difficulty.

 Shri  Daji:  We  wanted  8  clarifi-
 cation.

 Mr.  Speaker:  That  question  I  put,
 and  the  hon.  Members  did  not  allow
 the  answer  to  be  given.

 I  have  put  that  question  myself
 whether  the  Government  propose  to
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 [Mr.  Speaker]
 bring  that  shortly  in  this  House  or
 whether  there  is  any  proposal  to
 postpone  it  to  the  next  Session  or
 some  indefinite  period.

 Dr.  L.  M.  Singhvi:  Before  the  hon.
 Minister  replies  I  want  to  raise  a
 point  of  order.

 Shri  P.  K.  Deo:  May  I  know  from
 the  Minister  of  Parliamentary  Affairs
 if  it  has  been  put  before  the  Business
 Advisory  Committee?

 Mr.  Speaker:  That  is  not  the  busi-
 ness  of  the  Business  Advisory  Com-
 mittee.

 Dr.  L.  M.  Singhvi:  Sir,  on  a  point  of
 order.  Rule  25  of  the  Rules  of  Pro-
 cedure  says:

 “Provided  that  such  order  of
 business  shall  not  be  varied  on
 the  day  that  business  is  set  down
 for  disposal  unless  the  Speaker
 is  satisfied  that  there  is  sufficient
 ground  for  such  variation.”
 This  matter  was  shown  on  yester-

 day’s  list  and  the  variation  was  made
 yesterday  to  the  best  of  my  informa-
 tion.  Therefore,  if  this  variation  has
 been  made,  we  are  entitled  to  know
 whether,  in  the  first  place,  the
 Speaker  has  been  fully  satisfied  that
 such  variation  was  called  for.  It  is
 only  after  that  that  we  can  make
 further  comment.

 Mr.  Speaker:  I  do  not  think  this
 proviso  means  what  the  hon.  Mem-
 ber  tries  to  make  out.

 “Provided  that  such  order  of
 business  shall  not  be  varied  on
 the  day....”.
 If  it  is  entered  here  and  if  it  is

 intended  to  vary  that,  it  would  be  a
 different  thing.  At  that  time,  cer-
 tainly,  the  House  would  be  consulted
 and  some  explanation  would  be  given
 for  the  variation  to  be  made  in  the
 agenda  if  it  has  to  be  done  that  day.
 This  was  put  yesterday....

 Dr.  L.  M.  Singhvi:  And  varied  yes-
 terday.
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 Mr.  Speaker:  Might  have  been
 varied.  I  got  that  information.  That
 was  also  informal,  but  at  the  last
 moment.  I  thought  that  the  Govern-
 ment  had  no  intention  to  put  it  here
 On  the  next  day’s  agenda.  Advance
 information  is  given.  So  far  as  the
 business  of  the  day  is  concerned,
 there  is  no  variation  that  has  been
 made.  (Interruptions).  I  think  the
 only  question  is  that  the  Members
 want  to  know  whether  the  matter  is
 coming  at  all  for  discussion  or  not.
 And  much  is  made  of  that.  That  is
 all  I  wanted  to  know.

 Shri  P.  K.  Deo  rose:

 st  सत्य  नारायण  सिह  :  आप  भी  कह
 लीजिए  ।

 Shrj  P.  K.  Deo  (Kalahandi):  I  just
 wanted  to  find  out....

 अध्यक्ष  महोदय  :  आप  उनके  कहने  से
 खड़े  हो  गये  मेने  तो  इजाजत  नहीं  दी  ।

 Shri  Satya  Narayan  Sinha:  I  have
 explained  the  circumstances  in  which
 this  postponement  is  made;  and  I  arm
 afraid  it  will  not  be  possible  to  bring
 the  motion  in  this  Session  at  least.

 Shri  P.  K.  Deo:  I  just  wanted  to
 find  out  if  this  withdrawal  from  the
 List  of  Business  has  been  done  suo
 motu  by  the  Minister  of  Parlia-
 mentary  Affairs  or  according  to  the
 decision  of  the  Business  Advisory
 Committee.

 Mr.  Speaker:  The  Business  Ad-
 visory  Committee  has  nothing  to  do
 with  the  Order  of  Business  or  the
 priorities  that  are  to  be  given  to  any
 particular  item.  The  Business  Ad-
 visory  Committee  only  allots  time  to
 the  items  that  are  brought  by  the
 Government  before  it.  The  agenda
 is  put  before  the  Committee  by  the
 Government  and  the  Committee’s  job
 is  only  to  allot  time  and  not  to
 arrange  priorities  or  to  prepare  the
 Order  Paper.
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 Shri  Hem  Barua:  May  I  seek  a
 elarification  from  you,  Sir?  Is  it  be-
 cause  of  the  fact  that  objection  has
 been  raised  in  the  other  House  that
 there  has  been  the  postponement  of
 this  item?  And,  now,  the  Minister
 declares  that  it  may  not  come  at  all
 during  this  Session.  May  I  know
 from  you  whether  the  relationship  of
 this  House  with  the  other  House  in
 certain  matters,  financial  and  things
 like  that,  has  later  on  been  defined?
 As  far  as  I  remember,  it  was  defined
 during  the  late  Speaker  Mavalankar’s
 time  and  it.  was  well  defined  (Inter-
 ruptions).  I  raise  this  because  the
 Law  Minister  has  objected  to  my  say-
 ing  like  that.  We  are  not  here  be-
 cause  of  the  precedents  before  us.
 We  are  not  here  to  bow  down  to  the
 objections  the  other  House  might
 have.

 Mr.  Speaker:  Order,  order.  The
 hon.  Member  may  kindly  resume  his
 seat.  As  I  said  earlier.  it  is  pre-
 mature  just  at  this  moment  to  criti-
 cise  anything  or  to  discuss  anything
 or  to  raise  any  controversy.  When
 the  actual  thing  comes  in,  certainly
 we  shall  say  what  we  have  to  say.  I
 know  hon.  Members  are  very  zealous
 of  guarding  their  own  _  rights.  If
 they  want  to  take  any  exception  they
 can  take  it  when  something  concrete
 comes  before  them.  The  only  objec-
 tion  they  can  now  take,  as  was  taken
 by  Shrimati  Renu  Chakravartty,  is
 this.  It  was  put  in  the  last  session;
 then  it  was  put  for  this  session.  Now
 it  is  being  postponed  once  again.
 That  is  the  only  objection....  (Inter-
 ruptions)

 Shrimati  Renu  Chakravartty:  It  is
 a  very  important  matter  regarding
 the  public  sector  but  I  feel  that  this
 matter  is  being  pushed  out  and  this
 House  is  not  permitted  to  consider  it.
 The  hon.  Minister  of  Parliamentary
 Affairs  knew  it;  we  had  a  lot  of  dis-
 cussion  as  to  when  this  should  be
 brought  forward.  He  had  discus-
 sions  with  me  also  about  the  difficult-
 ies;  he  mentioned  those  points  also.
 Now  just  seven  days  before  the
 session  ends,  we  are  told  that  ijt  will
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 not  be  possible.  Will  not  the  country
 surmise  that  the  Government  is  not
 serious  about  the  question  of  the
 public  sector  and  its  proper  func-
 tioning?....  (Interruptions).

 Shri  Satya  Narayan  Sinha:  I  may
 say  that  the  whole  trouble  has  arisen
 because  of  the  Leader  of  the  hon.
 Members  in  the  other  House;  other-
 wise  this  question  would  not  have
 arisen.

 Shrimati  Renu  Chakravartty:  As  if
 you  always  listen  to  everything  that
 the  Leader  of  the  Opposition  in  the
 Other  House  says?  Why  not  you
 settle  it  with  him?....  (Interrup-
 tions).

 Dr.  L,  M.  Singhvi:  The  proposal  has
 been  before  us  for  a  long  time.  Now
 some  sort  of  a  pill  has  been  adminis-
 tered  and  there  is  an  abortion.  I
 want  to  know  how  this  could  be  done
 without  taking  the  House  into  con-
 fidence?  The  opinion  of  the  other
 House  has  counted  so  much  with  the
 Government....  (Interruptions).

 Mr.  Speaker:  Order,  order.  That
 is  not  the  question  at  all.  I  do  not
 think  any  further  discussion  is  re-
 quired  at  this  moment.  The  only
 objection  in  which  I  could  find  some
 substance  is  that  the  Government  has
 been  giving  the  assurance  that  the
 Committee  was  being  constituted.
 But  so  far  the  work  is  benig  done  by
 the  Estimates  Committee  and  that  is
 going  on.  There  is  a  sub-committee
 of  fifteen  Members  to  look  into  the
 public  undertakings  only....  (Inter-
 ruptions).  Order,  order.  I  do  not
 think  there  is  anything  to  be  discuss-
 ed.  It  is  not  relevant  here  to  say
 that  the  Government  has  been  sway-
 ed  by  the  other  House  or  something
 else....  (Interruptions).

 Shri  Hari  Vishnu  Kamath:  There  is
 something  pertaining  to  your  own
 exalted  self  and  I  would  make  a  brief
 submission.  This  morning,  papers
 carried  the  news  that  the  Chairman
 of  the  Council  has  told  that  Mfouse,
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 [Shri  Hari  Vishnu  Kamath]
 that  is  the  Council,  that  he  will  con-
 sult  you  in  this  matter.  Have  you
 been  consulted  so  far  by  the  Chair-
 man?

 Mr.  Speaker:  If  I  have  any  consul-
 tations  with  the  Chairman,  I  do  not
 think  the  Members  should  require  me
 to  disclose  al]  that....  (Interrup-
 tions).

 Shri  Hari  Vishnu  Kamath:  No,  not
 the  content  of  the  talk,  but  only
 whether  you  have  been  consulted  or
 not.

 Mr.  Speaker:  If  he  wants  to  know
 only  the  fact  whether  I  had  any  meet-
 ing  with  him  on  this,  I  may  say  that
 he  has  not  consulted  me.

 Shrimati  Renu  Chakravartty:  I  may
 submit  that  it  is  not  a  question  of  a
 quarrel]  between  this  House  and  the
 upper  House.

 Mr.  Speaker:  It  is  a  quarrel  among
 ourselves.

 Shrimati  Renu  Chakravartty:  No,
 Sir.  There  has  been  a  sort  of  an
 insinuation  by  certain  Members  that
 the  Lok  Sabha  Members  are  against
 giving  equal  rights  to  the  Rajya
 Sabha  Members.  That  is  not  the
 point.  Our  point  is  that  the  Govern-
 ment  can  arrange  a  meeting  between
 some  or  a  large  number  of  Lok  Sabha
 Members  and  Rajya  Sabha  Members

 .and  thrash  out  these  points  even
 within  24  hours  so  that  we  can  have
 this  discussion  by  the  end  of  this
 session.  Surely  that  spirit  of  co-
 operation  can  be  assured.

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharlal
 Nehru):  Sir,  I  do  not  know  if  the
 hon.  Member  really  intended  to  say
 that  the  Government  was  trying  to
 postpone  this  discussion.  Govern-
 ment  has  been  trying  to  get  it  through;
 It  is  Government’s  proposition  and  it
 is  Government’s  proposal.  But  the
 fact  of  the  matter  is  that  a  resolution,
 or  whatever  it  was,  was  carefully
 drafted,  but  it  did  not  meet  with  the
 approval  of  the  other  House.  I  am
 not  going  into  that  question  now.  The
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 only  question,  therefore,  is  that  it  is
 desirable  for  us  to  find  some  form  of
 words  which  is  agreeable  to  this
 House  and  agreeable  to  the  other
 House.  Yesterday,  an  attempt  was
 made  for  sometime.  It  did  not  suc-
 ceed,  and  if  it  can  succeed  today  or
 tomorrow,  well  and  good,  and  we
 shall  have  those  discussions.  But  if
 it  did  not  succeed  yesterday,  it  is
 doubtful  whether  it  will  succeed  with-
 in  24  hours’  time.  That  is  our  diffi-
 culty.  If  it  succeeds.  it  is  good.

 Some  Hon.  Members  rose—-

 Mr.  Speaker:  Order.  order.  There
 should  be  some  end  to  this.  With  all
 respect,  4  have  to  make  a  submission
 to  this  House  and  I  would  iike  the
 Government  also  to  consider  it.  The
 Government  ought  to  have  taken  this
 into  account  beforehand.  It  ought  to
 have  been  considered  earlier  before
 the  matter  was  brought  before  this
 House.  When  a  matter  has  been
 brought  before  this  House,  then—I
 am  not  raising  any  controversy—we
 are  seized  of  the  matter.  But  it
 snould  not  be  for  the  second  House—
 be  it  there  or  here—that  they  should
 anticipate  what  would  happen  and
 then  raise  obiection.  This  matter
 could  have  gone  there  and  they  must
 have  discussed  it  there  when  the
 opportunity  arose.  Before  that  could
 be  done,  objections  were  taken,
 and  then,  at  once,  some  cbser-
 vations  were  made,  and  the  Govern-
 ment  took  some  attitude.  If  the
 was  before  this  House,  of  course,  it
 would  have  been  allowed  to  go  on.  and
 then,  when  the  opportunity  was  there,
 certainly  they  could  have  discussed
 it  or  taken  any  objection  to  that.  If
 the  Government  had  any  fears  they
 should  have  discussed  that  earlier  and
 come  to  a  decision  where  all  Mem-
 bers  should  have  agreed.  I  do  not
 say  that  there  are  any  differences
 between  the  two  Houses  or  that  any
 controversy  should  be  raised.  There
 ought  not  to  exist  any  superiority  of
 one  House  over  the  other.  Both  are
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 equal  wings  of  the  same  Parliament
 and  we  have  to  carry  on  harmonious-
 ly  and  set  down  certain  conventions.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indian):  I  doubt  that.

 Shri  Mari  Vishnu  Kamath:  Not  quite
 equal.

 Shri  Hem  Barua:  Their  powers  are
 not  the  same.

 Mr.  Speaker:  The  Constitution  it-
 self  has  laid  down  the  spheres,  and
 certain  powers,  and  they  would  be
 respected  always.  That  is  there.
 But  now  that  the  matter  has  come  to
 that  stage,  as  has  been  suggested  by
 Shrimati  Renu  Chakravartty,  the
 Government  might  take  early  steps
 just  to  have  these  matters  settled  as
 soon  as  possible.

 Shri  Hari  Vishnu  Kamath:  Can
 they  not  do  it  within  a  week?

 Mr.  Speaker:  I  do  not  know.  2
 cannot  insist  anything  like  that.

 Shri  Hari  Vishnu  Kamath:  If  they
 have  the  will,  they  can.  They  have
 no  will  in  the  matter.

 Mr.  Speaker:  Order,  order.  We
 now  take  up  clause-by-clause  con-
 sideration  of  the  State  of  Nagaland
 Bill.

 2.33  hrs.
 STATE  OF  NAGALAND  BILL—contd.

 Mr.  Speaker:  We  now  take  up
 clause  2.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  I  have  amendment  No.  6.  I
 beg  to  move:

 Page  l,  line  7  and  wherever  it
 occurs—

 for  “Central”  substitute
 “Union”  (6).

 Under  the  Constitution,  there  is  no
 such  entity  as  the  “Central”  Gov-
 ernment.  We  have  only  the  “Union”
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 Government  in  the  Constitution  and
 therefore  I  wou'd  ask  the  Law  Minis-
 ter  to  accept  this  simple  amendment
 to  bring  the  Statute  into  conformity
 with  the  Constitution.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  In  the  General  Clauses  Act
 which  is  the  dictionary  for  the  inter-
 pretation  of  our  statutes  the  word  is
 “Central”  Government,  and  therefore,
 all  our  statutes  use  the  word
 “Central”  Government,  ang  we  should
 not  break  that  long  tradition  and
 amend  the  General  Clauses  Act  for
 that  purpose.

 Mr.  Speaker:  So,  the  hon.  Member
 does  not  press  it,  I  believe.

 Shri  Hari  Vishnu  Kamath:  I  do  not
 press  my  amendment.

 The  amendment  was,  by  leave,
 withdrawn.

 Mr.  Speaker:  The  question  is:
 “That  clause  2  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.
 Mr.  Speaker:  Then,  I  shall  put

 clauses  3  to  6  together.
 Shri  Hari  Vishnu  Kamath:  I  re-

 quest  you  to  take  each  clause  sepa-
 rately.

 Mr.  Speaker:  There  are  no  amend-
 ments.

 Shri  Hari  Vishnu  Kamath:  Under
 Rule  88  they  may  be  put  separately.
 I  would  make  an  earnest  appeal  to
 you.  I  would  like  to  speak  on  them,
 though  there  may  not  be  any  amend-
 ment.

 Mr.  Speaker  If  it  is  the  desire  that
 any  clause  should  be  taken  up  sepa-
 rately,  certainly  I  shall  do  so.  If  the
 hon.  Member  wants  any  clause  to  be
 taken  up  separately  and  speak
 on  it,  I  shall  take  that  clause  sepa-
 rately.  Does  he  want  want  to  speak

 on  clauses  3  to  6?
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 Shri  Hari  Vishnu  Kamath:  I  would
 like  to  speak  on  clause  6.

 Mr,  Speaker:  Then,  I  shal]  put
 clauses  3  to  5  together.

 The  question  is:
 “That  clauses  3  to  5  stand  part

 of  the  Bill”.
 The  motion  was  adopted.

 Clauses  3  to  5  were  added  to  the  Bill.
 Clause  6.-  -(Representation  in  Council

 of  States)

 Shri  Harj  Vishnu  Kamath:  I  have
 got  an  amendment....

 Mr.  Speaker:  There  is  no  amend-
 ment  from  him  to  clause  6.

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry;  it  is  to  clause  7.

 Mr.  Speaker:  The  question  is:
 “That  clause  6  stand  part  of

 the  Bill”.
 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.
 Clause  7—  (Bye-election  to  fill

 vacancy)

 Shri  Hari  Vishnu  Kamath:  |  beg  to
 move:

 (i)  Page  3,  lines  9  and  10,  for  “a
 bye-election”  substitute  “an
 election”  (7).

 (ii)  Page  3,  line
 vacancy  in”  (8).

 10,  omit  “the

 The  second  amendment  is  a  conse-
 quential  amendment  to  the  first.  If
 the  amendments  are  accepted,  the
 clause  would  read  as  follows:

 “As  soon  as  may  be  after  the
 appointed  day,  there  shall  be  held
 an  election  to  fill  the  seat  allott-
 ed  to  the  State  of  Nagaland  in  the
 Council  of  States.”

 May  I  invite  your  attention  and  the
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 attention  of  the  House  to  clause  0
 of  the  Bill,  where  the  language  used
 is  similar  to  the  language  I  have  pro-
 posed  in  my  amendments?  Clause  10
 reads  as  follows:

 “The  sitting  member.  of  the
 House  of  the  People  representing
 immediately  before  the  appointed
 day,  the  Naga  Hills-Tuensang
 Area  shall,  as  from  that  day,  re-
 present  the  State  of  Nagaland  in
 that  House  and  shall  continue  to
 do  so  until  a  person  is  elected  in
 accordance  with  law  to  fill  the
 seat  allotted  to  the  parliamentary
 constituency  of  Nagaland”.

 I  80  not  know  whether  there  is  a  seat
 at  present  allotted  to  that  region  in
 the  Council  of  States,  so  that  as  a
 consequence  of  this  law  being  pas-
 sed,  it  falls  vacant.  But  if  that  is  not
 the  position,  it  js,  to  use  a  very  mild
 word,  laughable  that  there  is  a  bye-
 election.  When  there  is  no  seat  al
 all,  how  can  there  be  8  vacancy?
 When  a  seat  has  been  filled  once  there
 can  be  a  vacancy  caused  by  resigna-
 tion,  by  death  or  otherwise.  But
 when  a  seat  is  being  allotted  to  that
 State,  that  is  required  to  be  filled  by
 an  election  and  not  a  bye-election
 Therefore,  I  hope  the  Minister  wiil
 accept  my  amendments.

 The  Prime  Minister  ang  Minister  of
 External  Affairs  ang  Minister  of  Ato-
 mic  Energy  (Shri  Jawaharlal  Nehru):
 I  am  told  that  in  drafting  matters,
 the  word  “vacancy”  was  perhaps  a
 correct  word,  but  looking  from  the
 point  of  view  of  English,  I  think  the
 hon,  Member’s  amendments  are  desir-
 able.  Therefore,  I  am  prepared  to  ac-
 cept  the  amendments.  That  is,  the
 clause  will  read:

 a  ...there  shall  be  helq  an
 election  to  fill  the  seat  allotted
 to  the  State  of  Nagaland....”

 Shri  Hari  Vishnu  Kamath:  Thank
 you.
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 Mr.  Speaker:  Amendments  Nos,  7
 end  8  have  been  accepted  by  the
 Government.  I  shall  now  put  them
 to  the  vote  of  the  House.

 The  question  is:
 Page  3,  lines  9  and  10,  for  “a

 bye-election”  substitute  “an
 election”  (7).

 The  motion  was  adopted,
 Mr.  Speaker:  The  question  is:

 Page  3,  line  10,  omit  “the  vacancy
 in”  (8).

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 “That  clause  7,  as
 stand  part  of  the  Bill”.

 amended,

 The  motion  was  adopted.
 Clause  7.  as  amended,  was  added  to

 the  Bill.
 Clauses  8  to  0  were  added  to  the  Bill.

 Clause  l.  —(Strength  of  Legislative
 Assembly)

 Mr.  Speaker:  Is  any
 going  to  be  moved?  No,

 amendment

 The  question  is:
 “That  clause  ll  stang  part  of

 the  Bill”.
 The  motion  was  adopted.

 Clause  l  was  added  to  the  Bill.
 Clause  2  —(Rules  of  Procedure)

 Mr.  Speaker:  Is  amendment  No.  9
 for  the  insertion  of  new  clause  lA
 going  to  be  moved?  No.

 The  question  is:
 “That  clause  2  stand  part  of

 the  Bill.”
 The  motion  was  adopted,

 Clause  2  was  added  to  the  Bill.
 Shri  Hari  Vishnu  Kamath:  I  would

 request  you  to  go  a  little  more  slowly.
 Clause  8.—(Common  High  Court  for

 Assam  ani  Nagaland).

 Shri  Hari  Vishnu  Kamath:  I  want
 to  speak  on  that  clause.
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 Mr.  Speaker::  First  let  me  fing  out
 whether  amendments  Nos,  20  ang  2l
 are  going  to  be  moved.  No.

 Shri  Hari  Vishnu  Kamath:  A  deep
 study  of  clause  3  will  yield  certain
 desirable  results.  I  fee]  it  is  not  quite
 invulnerable  on  grounds  of  the  Con-
 stitution.  |  will  invite,  at  the  outset,
 your  attention  and  the  attention  of  the
 House  to  article  2l4  of  the  Constitu-
 tion.  Article  24  of  the  Constitution
 is  regarding  the  High  Courts  in  the
 States.  I  suppose  that  this  clause
 pertains  to  High  Courts  in  the  States.
 Article  2l4  reads  as  follows:

 “There  shall  be  a  High  Court
 for  each  State’.

 Mark  the  word,  Sir,  the  word  used  is
 “Shall”,  Now,  it  is  quite  unexception-
 able  for  the  Government  to  constitute
 a  High  Court  for  the  State  of  Naga-
 land.  I  do  not  dispute  that  point.  But
 the  point  at  issue  is  whether  by  ad-
 opting  or  passing  this  clause  of  the
 Bill  you  will  not  violate  article  2i4
 of  the  Constitution  as  it  has  been  ap-
 plied  to  Assam,  because  Assam  will  be
 depriveg  of  a  High  Court  for  itseif.
 According  to  this  article,  there  shall
 be  a  High  Court  in  each  State.  “A
 High  Court”  means  a  separate  High
 Court  for  each  State.  Here  you  are
 creating  a  common  High  Court.  I
 welcome  the  principle.  I  suggested
 in  956  during  the  debate  on  the
 States  Reorganisation  Bill,  that  there.
 should  be  common  High  Courts  for
 zones  in  India  I  suggesteg  then,  but  it
 was  not  accepted,  common  High
 Courts  and  common  Governors  for
 five  zones  in  India.  I  wish  it  had
 been  accepted;  but  it  was  rejected.
 But  today  they  are  up  against  this
 hurdle  of  the  Constitution  which
 says:  ‘There  shall  be  a  High  Court
 for  each  State”.  According  to  the  in-
 terpretation  of  the  debates  in  the
 Constituent  Assembly,  at  that  time,  if
 I  remember  a  right,  the  trend  and
 the  conclusion  of  the  debates  was  that
 every  State  in  India  shall  have  a  se-
 parate  High  Court.

 Mr.  Speaker:  Where  does  he  read
 the  word  “  separate’?
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 Shri  Hari  Vishnu  Kamath:  ‘That  is
 my  ixterpretation  of  the  article  which
 says:  ‘There  shall  be  a  Tfiigh om

 Mr.  Speaker:  He  may  read  article
 23]  also.

 Shri  Hari  Vishnu  Kamath:  Article
 23l  says:

 “Notwithstanding  anything  con-
 tained  in  the  preceding  provisions
 of  this  Chapter,  Parliament  may
 by  law  establish  a  common  High
 Court  for  two  or  more  States  or
 for  two  or  more  States  anda
 Union  territory.”

 Dr.  M.S.  Aney  (Nagpur):  That  was
 on  your  suggestion.

 An  Hon.  Member:  Withdraw.

 Shri  Tyagi
 bother  now.

 (Dehra  Dun):  Don%

 Shri  Hari  Vishnu  Kamath:  Aryway,
 Sir,  I  will  speak  on  other  aspects  of
 the  matter.

 Dr.  M,  S.  Aney:  Do  you  remember
 that  this  article  was  inserteg  al  you:
 request  in  the  Contituent  Assembly?

 Shri  Hari  Vishnu  Kamath:  I  pro-
 posed  that  in  the  States  Reorganisa-
 tion  Bill,  It  may  be  that  my  hon.
 friend,  the  elder  statesman,  has  bet-
 ter  memory  than  myself.  I  yielg  on
 that  point.

 May  I  ask,  Sir,  for  more  tight  to
 be  thrown  on  certain  other  aspects  of
 this  matter:  In  the  first  place,  it  is
 said  here  in  clause  13:

 “(2)  Expenditure  in  respect  of
 the  salaries  and  allowances  of  the
 Judges  of  the  common  High
 Court  shall  be  allocated  between
 the  State  of  Assam  and  the  State
 of  Nagaland  in  such  proportion
 as  the  President  may  by  order
 determine”.

 I  would  like,—of  course,  I  have  not
 given  an  amendment  in  this  matter—
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 as  I  said  yesterday,  to  assert  the  sup-
 remacy  of  Parliament,  a  very  healthy
 principle  which  has  been  upheld  in
 the  Constitution  in  respect  of  various
 articles,  to  request  the  Government  to
 provide  for  the  orders  of  the  Presi-
 dent  to  be  laid  before  Parliament.

 Secondly,  I  would  like  to  know
 from  the  Government  where  exactly
 this  High  Court  will  function;  that  is
 to  say,  whether  it  will  have  two  func-
 tions  from  one  seat  or  whether  there
 will  be  two  separate  seats,  one  in
 Shillong  and  the  other  at  Kohima  or
 somewhere  else  in  Nagaland.  |  want
 to  know  whether  there  will  be  a
 Bench  in  Kohima  or’  whether  the
 High  Court  will  be  permanently  at
 Shillong.  To  satisfy  the  demand  that
 will  be  created  owing  to  the  creation
 of  a  separate  State  of  Nagaland,  to
 satisfy  the  wishes  and  desires  of  the
 people  there,  we  should  go  a  step  fur-
 ther  and  also  provide  for  8  efficient
 Bench,  a  numerically  strong  Bench
 of  the  High  Court  at  Kohima  or  some
 other  place  in  Nagaland,  I  woulg  ask
 Government  to  go  into  this  matter.

 Shri  A.  K,  Sen:  So  far  as  the  allo-
 cation  of  expenditure  between  the
 Assam  Government  and  the  Nagaland
 Government  is  concerned,  that  must
 be  left  to  the  President.  We  cannot
 give  the  details  now.  As  to  the
 question  of  placing  it  before  Parha-
 ment  it  is  such  a  minor  matter,  that  J
 do  not  think  anybody  will  be  interest-
 ed  in  it.  Nobody  will  read  it.  The
 expenditure  on  the  High  Court  is
 chargeq  to  the  Consolidateg  Fund,  We
 have  to  carry  on  the  High  Court.

 With  regard  to  having  a  Bench  at
 Kohima,  it  cannot  be  dictated  from
 here.  It  is  for  the  High  Court  to
 determine  where  it  will  sit.  If  it  is
 feasible  and  if  other  conditions  war-
 arnt  having  a  Bench  था  Kohima,  I
 have  no  doubt  that  the  High  Court
 will  listen  to  a  demand  in  this  behalf,
 but  we  should  not  dictate  to  the  High
 Court  where  they  should  sit  or  where
 they  should  not  sit.
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 Mr.  Speaker:  Anyhow,  there  is  no
 amendment.  Now  the  questior  is:

 “That  clause  3  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  43  was  added  to  the  Bill.

 Clauses  4  to  8  were  added  to  the
 Bill,

 Clause  9  was  added  to  the  Bill.
 Clause  20  to  22  were  added  to  the

 Bill,
 Clause  23.  —(Distribution  of  revenues)

 Shri  Jawaharlal  Nehru:  I  beg  to
 move:

 (i)  Page  8,  line  34—cmit  “Ly,
 (2).

 (ii)  Page  9,—omit
 (3).

 lines  5  to  8.

 In  clause  23  the  second  paragraph
 seems  to  be  redundant.  It  is  obvious-
 ly  correct  but  it  is  redundant.  So,  I
 submit  that  sub-clause  (2)  of  clause
 23  should  be  deleted  and  the  figure
 “(l)”  before  sub-clause  (l)  should  be
 removed.

 Shri  Hari  Vishnu  Kamath:  How  is
 it  redundant?

 Shri  A.  K.  Sen:  It  is  not  necessary.
 Mr.  Speaker:  The  question  is:

 (i)  Page  8,  line  34,—omit  “Ly.
 (2).

 (ii)  Page  9,—Omit  lines  5  to  ra
 (3).

 The  motion  was  adopted.
 Mr.  Speaker:  The  question  is:

 “That  clause  23,  as  amended,
 stand  part  of  the  Bill”.

 The  motion  was  adopted,
 Clause  23.  as  amended,  was  added  to

 the  Bill.
 Clauses  24  to  27  were  added  to  the

 Bill,
 Clause  28—  (Provisions  as  to  continu-

 ance  of  courts  and  of  officers  etc.).
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 Shri  Hari  Vishnu  Kamath:  |  beg  to
 move:

 Page  10,  line  2i,—
 after  “inconsistent  with”  insert

 “or  repugnant  to”  (23).
 If  the  amendment  is  accepted,  it

 will  read  as  follows:—
 “All  courts  and  tribunals  and

 all  authorities  discharging  !awful
 functions  throughout  the  Naga
 Hills-Tuensang  Area  or  any  pari
 thereof  immediately  before  the
 appointed  day  shall,  unless  their
 continuance  is  inconsistent  with
 or  repugnant  to  the  provisions  of
 this  Act  or  until  other  provision
 is  made  by  a  competent  Legis-
 lature......  Ke

 I  want  to  make  it,  if  I  may  use  the
 word,  absolutely  foolproof  from  the
 legal  point  of  view  and  I  should  think
 that  it  will  be  acceptable  to  the  hon.
 Law  Minister  and  the  Prime  Minister.

 Shrj  Jawaharlal  Nehru:  The  words
 ‘inconsistent  with’  are  much  wider
 They  cover  repugnant  too.  Therefore
 it  is  just  a  redundancy  and  adding  a
 few  more  words.  I  submit  that  we
 should  not  add  words  unnecessariiy.

 Shri  Hari  Vishnu  Kamath:  May  I
 submit  that  it  has  a  different  connota-
 tion?  I  do  not  seek  to  replace  or
 substitute  some  words  but  add  the
 words  ‘or  repugnant  to’.

 Mr.  Speaker:  The  Government’s
 position  is  that  what  is  inconsistent
 must  be  repugnant  also.  So,  I  need
 not  put  it.  He  may  withdraw  it.

 Shri  Hari  Vishnu  Kamath:  That  is
 all  right.  I  withdraw  it.

 The  amendment  was,  by  leave,
 withdrawn.

 Mr.  Speaker:  The  question  is:
 “That  clause  28  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Claus.  23  was  added  to  the  Bill.
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 Clauses  29  and  30  were  added  to  the
 Bill.

 Clause  3l—  (Power  to  remove  diffi-
 culties)

 Shri  Hari  Vishnu  Kamath:  Sir,  by
 your  leave  ]  beg  to  move:—

 Page  ll,—
 after  line  6,  insert—

 “Provided  that  every  order
 made  under  this  section  shall  be
 laid  before  Parliament.”  (25)

 That  is  amendment  No.  25,  the  last
 amendment  in  this  List.  I  submit
 that  this  clause  confers  very  exten-
 sive  powers.  J]  do  not  dispute  the
 necessity  or  the  desirability  of  such
 conferral,  but  I  would  only  like  to
 submit  once  again—I  did  it  yester-
 day;  I  did  it  just  a  few  minutes  ago
 and  I  am  reiterating  my  position—
 that  in  such  matters  the  supremacy
 of  Parliament  must  ba  upheld  and
 accepted  by  the  Government  as  well
 as  by  everybody  else  in  this  House.
 Here  it  provides—will  you  please
 read  the  language  of  this  clause—

 “If  any  difficulty  arises  in  giving
 effect  to  the  provisions  of  ‘his
 Attsonws  Pia

 There  are  too  many  ‘anys’  in  this
 clause;  too  often  the  word  ‘any’  comes
 in.  It  says:

 ‘If  any  difficulty  arises  jn
 giving  effect  to  the  provisions  of
 this  Act,  the  President  may,  by
 order,  do  anything........

 This  is  very  sweeping.  I  do  not  sug-
 gesi  that  there  will  be  misuse  by  the
 President  of  these  powers,  but  it
 says  that  the  President  may  do  any-
 thing.  Of  course,  there  is  a  provi-
 sion  saying:—

 “not  inconsistent  with  such
 provisions  which  appears  to
 him  «  ”

 to  him,  Sir,  not  to  the  House  or  the
 Parliament—

 “to  be  necessary  or  expedient
 for  the  purpose  of  removing  the
 difficulty.”
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 I  have  no  doubt  in  my  mind  that
 we  will  have  8  succession  of  very
 able  and  wise  Presidents  in  this  land,
 but  you  cannot  guarantee  that.  God
 alone  knows  what  is  in  store  for  our
 country.  So,  this  amendment  will  do
 good,  I  hope.  in  the  future,  in  the
 coming  years  and  centuries.  To  con-
 fer  such  a  power  and  not  to  safeguard
 that  power  by  Parliamentary  super-
 vision  over  that  is  inconsistent  with
 the  principles  of  parliamentary  demo-
 cracy  that  we  have  espoused  and
 enshrined  in  our  Constitution.  Parlia-
 ment  is  supreme  and  any  order  made
 by  the  President  should  be  brought
 before  the  Parliament,  specially  an
 order  made  under  a  provision  like
 this.  With  all  due  respect  to  the
 Treasury  Benches  and  my  hon.  col-
 leagues  on  the  other  side  as  well  as
 on  this  side  of  the  House,  I  would  say
 before  I  close  that  any  colleague  of
 mine  in  this  House  will  only  stultify
 himself  by  not  accepting  the  principle
 of  the  sovereignty  of  Parliament
 which  I  have  sought  to  embody  in
 this  amendment.  With  this  I  com-
 mend  this  amendment  to  the  accept-
 ance  of  the  House.

 Shrj  Tyagi:  What  is  the  amend-
 ment?

 Mr.  Speaker:  The  amendment  is
 that  every  order  made  should  be
 placed  before  the  House.

 Shri  Hari  Vishnu  Kamath:  It  reads:
 “Provided  that  every  order

 made  under  this  section  shall  be
 laid  before  Parliament.”

 The  clause  provides  that  you  can
 do  anything.

 Shri  Tyagi:  Sir,  I  have  to  say
 something.  I  beg  to  support  this
 amendment.  I  think  enough  damage
 has  been  done  to  the  prestige  of
 Parliament  yesterday  by  providing
 that  if  the  Governor  issued  some  order
 or  took  some  action  which  was  con-
 trary  to  the  law,  even  contrary  to  the
 law  enacted  by  Parliament,  he  was
 free  to  do  so  and  that  was  not  to  be
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 brought  either  to  the  notice  of  Parlia-
 ment  or  for  the  assent  of  the  Presi-
 dent.  In  the  Schedule  to  the  Consti-
 tution  to  which  reference  was  made
 by  the  hon.  Law  Minister  there  is  a
 provision  already  that  no  such  law
 shall  be  brought  into  effect  unless  it
 has  obtained  the  assent  ofthe  Presi-
 dent,  that  is,  at  least  of  some  elected
 representative  of  the  people.  Now.
 the  Governor  is  not  an  elected  repre-
 sentative.  Therefore  a  non-elected
 representative  should  not  have  the
 freedom  to  override  the  decisions
 taken  by  the  sovereign  Parliament.
 The  House  has  agreed  to  it  and  I  do
 not  want  to  criticise  that.  But  in  this
 case  jt  would  be  but  fair  that  any
 such  order  made  by  the  President,
 although  the  President’s  order  means
 the  order  of  the  Government  of  India
 —it  is  not  the  order  of  a  single
 individual  as  is  the  case  with  the
 Governor;  the  President  means
 the  Government  of  India—is
 placed  before  this  House.  This
 section  must  be  there  because  situa-
 tions  might  arise  where  the  Govern-
 ment  has  to  act  and  cannot  leave
 things  to  themselves.  If  the  provi-
 sions  of  this  Act  are  not  really
 brought  into  effect,  it  is  the  responsi-
 bility  of  the  Government  to  do  the
 needful.  But  then  it  would  be  but
 fair  that  the  orders  which  are  in
 contravention  of  this  are  placed
 before  this  House.

 Mr.  Speaker:  I  would  draw  the
 attention  of  the  hon.  Prime  Minister
 and  the  hon.  Law  Minister  to  article
 392  of  the  Constitution  in  the  Part
 relating  to  temporary  and  transitional
 provisions.  Even  under  article  392
 which  says:—

 “The  President  may,  for  the
 purpose  of  removing  any  diffi-
 culties,  particularly  in  relation  to
 the  transition  from  the  provisions
 of  the  Government  of  India  Act,
 1985......  a

 it  was  provided,  namely:—
 “Every  order  made  under

 clause  (l)  shall  be  laid  before
 Parliament.”
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 Is  there  any  difficulty  in  providing
 that  here?

 Shri  Jawaharlal  Nehru:  There  is
 no  particular  difficulty.  I  would  not
 argue  this  matter.  There  are  some
 consideration  because  of  which  per-
 haps  it  would  have  been  better;  but
 I  am  prepared  to  accept  it,  that  is,  the
 order  to  be  laid  before  both  the
 Houses.

 Shri  Hari  Vishnu  Kamath:  Parlia-
 ment  means  both  Houses.

 Shri  A.  K.  Sem:  The  language  that
 we  apply  in  all  the  statutes  is  “laid
 before  both  Houses  of  Parliament”.

 Shri  Hari  Vishnu  Kamath:  Article
 392  says:—

 “shall  be  laid  before  Parliament”.
 Shri  A.  K.  Sem:  We  have  been

 using  that  language  in  all  the  statutes.

 Shri  Hari  Vishnu  Kamath:  I  accept
 his  amendment  to  my  amendment.

 Mr.  Speaker:  |  will  put  the  amend-
 ment  of  Shri  Kamath  (No.  25)  with
 the  modification  now  suggested.

 Shri  A.  K.  Sen:  May  I  also  suggest
 a  slight  alteration?  Clause  32  does
 not  speak  of  an  order  but  of  rules
 made  by  notification.  So,  in  place  of
 the  words  “every  order”  the  words
 “every  such  notification”  will  be
 better.

 Shri  Hari  Vishnu  Kamath:  I  am
 sorry,  Sir,  I  have  to  interrupt  my
 hon.  friend,  the  hon.  Law  Minister.
 We  are  on  clause  3]  and  not  on  clause
 32.

 Shri  A.  K.  Sen:  Then  it  is  all  right.
 Mr.  Speaker:  The  question  is:
 Page  ll,—

 after  line  6,  insert—
 “(2)  Every  order  made  under

 this  section  shall  be  laiq  before
 each  House  of  Parliament.’
 (25  as  modified.).

 The  motion  was  adopted,
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 Mr.  Speaker:  The  question  is:
 “That  clause  31,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  3l,  as  amended.  was  added  to
 the  Bill.

 Clauses  32  and  33  and  the  Schedule
 were  added  to  the  Bill.

 3  brs.
 Clause  1—(  Short  Title)

 Shri  Hari  Vishnu  Kamath:  I  have
 given  notice  of  an  amendment  to  my
 amendments  this  morning.  I  think  it
 is  with  you,  Sir.  Under  the  rules,  ]
 believe  that  it  requires  not  one  day’s
 notice,  but  it  can  be  given  notice  of..

 Mr.  Speaker:  The  hon.  Member
 might  move  it.  I  shall  allow  him,

 Shri  Tyagi:  Is  it  permissible?  I
 just  want  a  clarification.

 Shri  Hari  Vishnu  Kamath:  I
 shall  enlighten  my  hon.  friend  on  that
 point.

 Shri  Tyagi:  Can  an  hon.  Member
 amend  his  own  amendment?

 Mr.  Speaker:  While  moving  it,  he
 can  amend  it.

 Shri  Hari  Vishnu  Kamath:  I  think
 that  under  rule  80,  it  is  permissible.

 J  beg  to  move:
 (i)  Page  l,  line  5  and  wherever  it

 occurs—for  ‘Nagaland’  substi-
 tute  ‘that  is,  Naga  Lima’  (4).

 (ii)  Page  l,  line  5  and  wherever  it
 occurs,—for  ‘Nagaland’  subs-
 titute  ‘that  is,  Naga  Pradesh’.
 (5).

 I  move,  therefore,  that  clause  l  be
 amended  as  follows.  If  the  amend-
 ments  suggested  by  me  are  accepted,
 clause  l  will  read  as  follows:

 “This  Act  may  be  called  the
 State  of  Nagaland,  that  is,  Naga
 Lima,  Act,  1962”.

 -that  is  as  in  the  Constitution—
 Or,  failing  that,  it  will  read  thus:

 “This  Act  may  be  called  the
 State  of  Nagaland,  that  is,  Naga
 Pradesh.  Act,  9€2.”

 AUGUST  29,  962  of  Nagaland  Bill  4808

 May  I  invite  your  attention  and  the
 attention  of  the  Prime  Minister  and
 my  other  colleagues  in  this  House  to
 what  happened  in  the  Constituent
 Assembly  on  the  8th  September,  1948?
 I  have  got  here  the  proceedings  of
 the  Constituent  Assembly,  of  that
 date,  from  the  Library  this  morning.

 The  original  draft  of  article  l  in  the
 Constitution,  as  my  colleagues,  that
 is,  former  colleagues  in  the  Assembly,
 will  remember,  was  to  the  effect  that:

 “India  shall  be  a  Union  of
 States.”

 There  was  a  very  elaborate,  very  fine
 and  very  extensive  discussion  on  that
 article  to  the  effect  that  ‘India  shall]
 be  a  Union  of  States’.  Sir,  you  wil!
 also  recall  that  debate  in  the  Con-
 stituent  Assembly.

 There  was  so  much  pressure,  and
 rightly  so,  exercised  by  Members,  cut-
 ting  across  party  lines,  to  the  effect
 that  it  should  read:

 “India,  that  is,  Bharat,  shall  be
 a  Union  of  States.”

 Ultimately.  in  the  final  draft  of  the
 Constitution  Bill,  Dr.  Ambedkar  him-
 self  moved  this  amendment,  which,
 therefore,  I  suppose,  was  acceptable
 to  the  Prime  Minister  and  his  collea-
 gues  in  the  Constituent  Assembly.
 And  the  final  draft  which  was  moved
 in  the  Constituent  Assembly  and
 ultimately  accepted  by  the  Assembly
 unanimously  was  to  this  effect,
 namely:

 “India,  that  is,  Bharat,  shall  be
 a  Union  of  States.”

 Yesterday,  this  point  was  argued
 and  pressed  here  that  in  order  to
 promote  and  to  encourage  the  sense
 of  oneness  and  to  dispel  the  sense  of
 separatism  and  estrangement  between
 Nagaland  and  India,  which  might  arise
 in  either  the  rest  of  India  or  else-
 where  in  the  country  or  even  outside
 the  country,  this  amendment  should
 be  accepted.  I  would  again  appeal
 to  the  Prime  Minister  that  it  is  not
 too  late  for  him  to  make  up  his  mind
 as  he  did,  and  very  wisely  too,  on
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 article  l  of  the  Constitution  Bill.  He
 was,  I  suppose,  first  not  in  favour  of
 it,  but  ultimately  he  had  to  bow  to
 the  will  of  the  Constituent  Assembly,
 and  I  would  appeal  to  him  once  again
 to  accept  this  amendment.

 -If  this  is  accepted,  then  Government
 can  bring  forward  one-line  amending
 Bill  to  the  Constitution  (Thirteenth
 Amendment)  Bill  which  we  passed
 yesterday,  and  make  the  consequen-
 tial  amendment  accordingly  therein
 as  well.

 Shri  Tyagi:  On  a  point  of  order.
 This  is  irrelevant  because  we  have
 already  adopted  clause  3  of  the  Bill
 which  reads  thus:

 “As  from  the  appointed  day,
 there  shall  be  formed  a  new  State
 to  be  known  as  the  State  of
 Nagaland  comprising  the  terri-

 So,  the  State  has  already  been  named
 by  us  as  Nagaland.  So,  to  bring  about
 some  change  in  the  title  of  the  Bill
 alone  would  not.  in  my  opinion,  be
 proper.

 Shri  Hari  Vishnu  Kamath:  I  am
 afraid  that  my  hon.  friend  has  not  got
 the  list  of  amendments  before  him.
 It  is  unfortunate  that  he  has  not  seen
 the  list  of  amendments.  My  amend-
 ment  says  ‘wherever  it  occurs  in  the
 Bill’.  And  clause  |  is  taken  up  only
 at  the  end.

 Mr.  Speaker:  But  we  cannot  amend
 the  Constitution  (Thirteenth  Amend-
 ment)  Bill  by  taking  vote  on  this
 amendment  now.

 Shri  Hari  Vishnu  Kamath:  What  I
 said  was  this.  If  this  is  accepted  by
 the  House,  an  amending  Bill  can  be
 brought  forward  to  that  Bill  which
 we  passed  yesterday.

 Shri  Tyagi:  I  want  your  ruling,
 Bir,  on  the  point  which  I  had  raised.

 Mr.  Speaker:  I  shall  give  that  ruling.
 Let  me  hear  the  hon,  Law  Minister
 also
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 Shri  A.  K.  Sen:  I  must  say  that
 Shri  Tyagi  is  right.  Rule  80(2)  of
 our  Rules  of  Procedure  and  Conduct
 of  Business  in  Lok  Sabha  says:

 “An  amendment  shall  not  be
 inconsistent  with  any  previous
 decision  of  the  House  on  the  same
 question.”

 The  previous  decision  of  the  House,
 unfortunately  for  Shri  Hari  Vishnu
 Kamath,  is  embodied  i  nthe  Constitu-
 tion  (Thirteenth  Amendment)  Bill
 now.

 Shri  Hari  Vishnu  Kamath:  That  is
 unfortunate  for  me;  but  it  is  also
 true,  unfortunately  for  me,  that  my
 amendments  Nos.  4  and  5  read  as
 follows:

 “Page  l,  line  5  and  wherever  it
 occurs.”

 Unfortunately  for  me,  clause  l  was
 put  only  at  the  end.  If  clause  ]  had
 come  up  at  the  beginning,  then  it
 would  have  applied  to  the  whole  Bill.
 But  it  is  usually  the  practice  that
 clause  l  is  taken  up  only  at  the  end
 of  the  Bill  for  voting.  That  is  unfor-
 tunate  for  me

 Mr.  Speaker:  That  is  how  the  rules
 provide  and  that  is  how  we  have  pro-
 ceeded.  I  did  not  do  anything  extra-
 ordinary.

 Shri  Hari  Vishnu  Kamath:  I  am
 not  biaming  you,  Sir,  at  all;  far  from
 it.

 Does  it  mean  that  henceforward,
 whenever  we  table  amendments  to  a
 particular  word  or  words  occurring
 several  times  in  the  Bill,  we  shall
 have  to  repeat  that  amenament  in
 respect  of  every  clause?  That  has
 never  been  done  so  far.  I  have  been
 in  this  House  for  nearly  eight  years,
 and  it  has  never  been  done;  the  same
 amendment  has  never  been  moved  to
 every  clause  in  respect  of  this  kind
 of  thing.

 Mr.  Speaker:  There  is  the  difficulty
 pointed  out  by  the  hon.  Law  Minister
 also  that  an  amendment  shall  not  be
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 [Shri  Hari  Vishnu  Kamath]
 inconsistent  with  any  previous  deci-
 sion  of  the  House  on  the  same
 question.

 I  think  that  that  is  80  far  as  a  Bill
 is  concerned,  so  far  as  the  clauses  or
 the  Schedule  to  a  Bill  is  concerned.
 Now,  we  are  on  the  second  Bill....

 Shri  Tyagi:  But  we  have  already
 adopted  clause  3.

 Mr.  Speaker:  ....We  took  that  deci-
 sion  yesterday  in  regard  to  another
 Bill.

 Shri  Tyagi:  But  I  submit  that  we
 have  already  adopted  clause  3  of  the
 present  Bill,  and  the  voting  has
 already  been  done.

 Mr.  Speaker:  I  agree;  then,  that
 would  bar  these  amendments  certainly,

 Shri  Hari  Vishnu  Kamath:  For
 future  guidance,  I  must  know  it.  Does
 it  mean  that  if  a  word  or  term  which
 we  propose  to  amend  occurs  several
 times  in  a  Bil!,  henceforth,  we  should
 depart  from  the  usual  practice  that
 has  prevailed  in  this  House  that  the
 Member  may  propose  an  amendment
 to  clause  l  if  it  occurs  for  the  first
 time,  and  then  say  ‘wherever  it  occurs
 ix  the  Bill’?  That  has  been  the  prac-
 tice  always.  I  have  never  seen  any-
 thing  different  before,  and  we  have
 done  this  before,  and,  therefore,  there
 should  be  no  objection  to  this.  Here,
 I  have  got  an  amendment  only  to
 ‘clause  l.  When  clause  3  where  also
 the  term  ‘Nagaland’  occurs  was  taken
 us,  if  I  had  said  that  I  had  an  amend-
 ment  in  respect  of  that  also,  then,
 perhaps  it  would  have  been  taken  up
 at  that  stage,  but  I  could  not,  because
 clause  l  comes  only  at  the  end  for
 voting.

 Mr.  Speaker:  The  hon.  Member
 knew  the  procedure  that  would  be
 adopted.  When  clause  3  was  taken
 up,  he  ought  to  have  been  cautious
 and  brought  this  to  the  notice  of
 the  House  at  that  time  that  this
 amendment  was  also  there,  because
 that  was  the  first  opportunity  that
 ‘arose.  If  he  had  moved  this  amend-
 ‘ment  at  that  time  and  then  said  that
 wherever  the  term  occurred,  this
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 amendment  should  be  made,  that
 would  have  been  all  right.  But,  now,
 we  have  taken  a  decision  already;
 and  the  hon.  Member  did  not  object
 to  it  at  that  time.  My  difficulty  is
 that  the  decision  of  the  House  is  there
 on  a  particular  subject,  and  on  the
 same  question,  I  cannot  put  it  to  the
 House  again  to  take  a  different  view.

 Shri  Hari  Vishnu  Kamath:  Is  it  not
 open  to  the  House  to  review  or  revise
 its  decision?

 Shri  Tyagi:  There  is  also  another
 point.  Clause  l  cannot  be  operative
 in  character.  It  only  deals  with
 naming  the  Bill.  Therefore,  any
 amendment  to  this  clause  which  affecte
 other  clauses  which  are  of  an  opera-
 tive  character  is  not  possible.

 Mr.  Speaker:  I  have  already  said
 that  it  would  be  out  of  order  now.

 Shri  Hari  Vishnu  Kamath:  May  I
 say  this,  again,  on  a  point  of  order?
 Is  it  not  open  to  the  House  to  review
 or  revise  its  own  decision  on  a  motion
 made  by  a  Member?

 Mr,  Speaker:  There  is  a  regular
 procedure  for  it.  It  cannot  be  done
 as  we  proceed,  and  it  cannot  be  said
 that  one  clause  might  be  dealt  with
 in  a  particular  manner  and  another
 in  quite  a  different  manner.  That  is
 not  done.

 Shri  Hari  Vishnu  Kamath:  It  is
 only  on  a  technical  ground  that  you
 have  ruled  it  out.

 Mr.  Speaker:  The  question  is:
 “That  clause  l  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  |  was  added  to  the  Bill
 The  FEnacting  Formula  and  the  Long

 Title  were  added  7०  the  Bill.

 Shri  Jawaharlal  Nehru:  I  beg  to
 move:

 “That  the  Bill,  as  amended,  be
 passed.”
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 Mr.  Speaker:  Motion  moved:
 “That  the  Bill,  as  amended,  be

 passed.”
 Two  hon.  Members,  namely,  Shri

 Bishanchander  Seth  and  Shri  Buta
 Singh  had  written  to  me  that  they
 might  be  allowed  to  speak  in  the
 third  reading  stage.  But  I  find  that
 both  of  them  are  not  here.  So,  I  shall
 put  the  motion  to  vote.

 The  question  is:
 “That  the  Bill.  as  amended,  be

 passed.”
 The  motion  was  adopted.

 3.6  hrs.

 LAND  ACQUISITION  (AMEND-
 MENT)  BILL—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri  S.  K.
 Patil  on  the  250  August,  1962,  namely:

 “That  the  Bill  further  to  amend
 the  Land  Acquisition  Act,  1894,
 and  to  validate  certain  acquisi-
 tions  under  that  Act.  be  taken  into
 consideration.”

 together  with  amendments  moved
 thereon.

 Shrimati  Sarojini  Mahishi  was  in
 possession  of  the  House.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  S.  K.  Patil):  Before  the
 discussion  starts.  may  I  just  refresh
 memory  by  a  brief  statement?  You
 had  originally  given  4  hours  to  this
 Bill.  Later  on  at  the  request  of
 Members,  you  made  it  6  hours.  The
 discussion  went  on  and  amendments
 were  moved.  Then  I  made  an  appeal
 to  you  that  if  the  discussion  was  post-
 poned  to  a  later  date,  I  might  possibly
 meet  the  point  of  view  of  some  of  the
 Members  who  had  moved  amendments
 so  that  I  could  be  as  near  as  possible
 to  them  without  infringing  the  basic
 principles  embodieg  in  the  Bill.  You
 very  kindly  consented  to  that  and
 there  the  matter  ended.
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 After  that,  I  had  an  opportunity  of
 meeting  some  of  the  Members.  I  think
 quite  a  change  has  been  made  in  some
 of  the  amendments;  some  amend-
 ments  have  been  dropped  and  new
 ones  have  been  added  in  order  to
 accommodate  the  views  of  hon.  Mem-
 bers  as  far  as  possible.  There  the
 matter  stands.

 Shri  S.  M.  Banerjee  (Kanpur):  You
 very  kindly  increased  the  time  allot-
 ted  to  six  hours.  We  have  spent  four
 hours  already.

 Mr.  Speaker:  4  hours  and  36
 minutes;  ]  hour  and  25  minutes
 remain.

 Shri  S.  M.  Banerjee:  It  is  true  that
 the  hon.  Minister  met  some  of  the
 Members  of  the  Opposition  as  also  of
 the  ruling  Party.  But  there  are  54
 amendments.  Therefore,  I  submit
 that  the  time  should  be  extended.
 This  is  a  very  controversial  Bill.  I
 do  not  think  there  is  any  Bill  which
 has  come  up  in  this  House  which  has
 become  so  controversial.  We  have
 gone  through  the  latest  amendments
 tabled  by  the  hon.  Minister  and  Dr.
 Ram  Subhag  Singh.  We  want  that
 every  word  should  be  discussed.

 Mr.  Speaker:  We  can  spend  more
 time  on  clauses.

 Shri  S.  M.  Banerjee:  The  whole  daY
 should  be  allotted  for  this.

 Shri  Hari  Vishau  Kamath  (Hoshan-
 gabad):  You  may  first  be  pleased  to
 extend  the  time,  because  the  Minister
 has  put  a  new  complexion  to  the  Bili
 by  meeting  the  viewpoints  of  some
 Members  and  bringing  forward  new
 amendments.  It  is  almost  a  new  Bill.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  It  was  only  at  the  stage  of
 clause  by  clause  discussion  that  the
 question  of  considering  amendments
 and  the  attitude  of  Government  to
 the  various  amendments  came  up  and
 then  the  hon.  Minister  in  charge  took
 time....

 Shri  Daji  (Indore):  That  is  not
 correct.
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 Mr.  Speaker:  Hon.  Members  desire
 that  the  time  for  clause  by  clause
 consideration  should  be  extended.

 Shri  A.  K.  Sen:  That  is  entirely  for
 you  to  decide.  I  thought  they  wanted
 more  time  for  the  first  consideration
 stage.

 Shri  Hari  Vishnu  Kamath:  The
 Minister  cannot  stand  in  your  way.

 Shri  Tyagi  (Dehra  Dun):  Accord-
 ing  to  the  amendments  tabled  by
 Government  themselves,  I  think  the
 whole  Bill  has  been  overhauled,  one
 way  or  the  other,  and  Members  have
 a  lot  to  say  on  it.  From  the  way  in
 which  people  are  approaching  us  with
 telegrams  and  representations,  I  feel
 that  the  Bill  has  agitated  the  whole
 rural  area  of  India.  It  is  an  important
 matter.  I  would  suggest  that  you
 give  more  time.

 Shrimati  Renuka  Ray  (Malda):  I
 would  like  to  support  what  Shri  Tyagi
 has  said.

 Mr.  Speaker:
 extend  the  time.

 I  am  prepared  to
 It  is  for  the  House

 to  decide.  We  have  l  hour  and  25
 minutes.  After  Shrimati  Sarojini
 Mahishi  concludes,  the  hon.  Minister
 will  answer  all  the  objections  as  well
 as  refer  to  the  amendments  that  he
 proposes.  After  the  conclusion  of  the
 first  reading,  we  will  spend  as  much
 time  as  the  House  desires  on  the
 clauses  very  thoroughly,  because  I
 agree  there  are  new  clauses.

 Shri  Hari  Vishnu  Kamath:  That  is
 all  right.  Thank  you.

 Shri  RB.  S.  Pandey  (Guna):  I  had
 also  given  my  name  to  speak  on  this
 Bill  at  this  stage.

 Shri  S.  S.  More  (Poona):  Does  that
 mean  that  the  hon.  lady  Member  will
 be  the  last  speaker  during  the  first
 consideration  stage?

 Mr.  Speaker:  I  thought  so.  Does
 t#he  hon.  Member  want  to  speak?

 Shri  S.  S,  More:  No.

 Mr.  Speaker:  Thereafter  I  will  call
 wpon  the  hon.  Minister  who  will  reply
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 to  the  arguments  made  as  well  as
 refer  to  the  new  amendments  he  is
 bringing  in.

 hrimati  Sarojini  Mahishi  (Dhar-
 war  North):  Last  time,  I  was  refer-
 ring  to  the  particular  clause  that  was
 going  to  be  inserted  in  section  40  of
 the  Land  Acquisition  Act  and  saying
 that  the  remedy  should  not  be  worse
 than  the  disease.

 48I6

 Article  9  of  the  Constitution  con-
 fers  upon  the  citizen  the  right  to
 acquire  property,  the  right  to  enjoy

 “property  and  the  right  to  dispose  of
 property.  Article  3l(l)  at  the  same
 time  says  that  no  person  shall  be
 deprived  of  his  property  save  by
 authority  of  law.  Article  31(2)  says
 that  no  person  can  be  deprived  of  his
 property  save  for  a  public  purpose.
 There  cannot  be  any  acquisition  of
 property  except  for  a  public  purpose.
 At  the  same  time,  we  also  find  that
 article  3l  has  been  amended;  3lA  says
 that  any  law  existing  cannot  be  con-
 sidered  void  only  on  account  of  the
 fact  that  it  is  inconsistent  with  the
 provisions  of  article  3l.  Here  in  the
 existing  law,  the  Land  Acquisition
 Act.  that  is  not  inconsistent.  There-
 fore  that  stands  as  valid.  But  will
 not  any  insertion  or  amendment
 which  goes  to  change  the  whole  spirit
 of  the  existing  section  of  the  Land
 Acquisition  Act  be  against  the  provi-
 sions  of  article  317,  Will  it  be  within
 our  power  to  amend  this  particular
 section?

 We  find  that  there  is  another  clause
 that  is  going  to  be  substituted  between
 (a)  and  (b).  Section  40(])(a)  runs
 thus:

 “that  the  purpose  of  the  acqui-
 sition  is  to  obtain  land  for  the
 erection  of  dwelling  houses  for
 workmen  employed  by  the  Com-
 pany  or  for  the  provision  of
 amenities  directly  connected  there-
 with.”
 Therefore,  thig  is  for  acauiring  site

 for  construction  of  dwelling  houses
 for  the  workmen  employed  by  the
 company  or  for  the  provision  of  ame-
 nities  or  for  giving  better  facilities  to
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 the  workmen  who  are  employed  in  a
 company.  This  is  for  a  public  purpose
 and  it  has  been  recogniseg  accordingly,
 The  preamble  to  the  Land  Acquisi-
 tion  Act  says  that  the  property  will  be
 acquired  or  requisitioned  for  a  public
 purpose  or  for  a  company.  Here  the
 word  ‘company’  does  not  indicate  whe-
 ther  it  is  for  a  public  purpose,  but  it
 has  been  explained  further  that  the
 words  ‘acquired  for  a  company’  must
 be  for  a  public  utility.

 Clauses  (a)  and  (b)  were  put  into
 the  Land  Acquisition  Act  by  the  l6th
 amending  Act  of  1933,  It  was  inserted
 on  the  recommendation  of  the  Royal
 Commission  on  Labour  that  suggested
 that  it  should  be  done  in  view  of  the
 encouragement  that  was  to  be  given
 to  Indian  industry  and  specially  in
 view  of  the  fact  that  section  38A  said
 that  any  industrial  concern  wherein
 not  less  than  00  people  were  employ-
 ed  or  any  association  which  employed
 more  than  00  people  might  for  the
 purp2se  of  the  Land  Acquisition  Act
 be  treated  as  a  company,  On  account
 of  38A,  these  clauses  (a)  and  (b)  of
 section  40  were  also  made  _  essential,
 because  if  the  property  was  adjacent
 to  a  particular  industrial  concern  or
 company  and  if  it  was  essential  for
 erecting  dwelling  houses  for  the  wor-
 kers  of  the  concern,  it  was  a  matter
 of  public  concern,

 Therefore,  it  was  essential  because
 the  land  was  held  at  ransom  by  some
 of  the  landowners  and  it  was  sold  at
 exorbitant  prices  also.  As  a  result,  the
 workers  in  the  company  could  not  be
 provided  with  proper  accommodation.
 Hence  clauses  (a)  and  (b)  were  also
 to  be  inserted  in  section  40  on  account
 of  the  insertion  of  38A  in  the  particu-
 lar  Act.

 I  wish  to  draw  the  attention  of  the
 House  to  the  remarks  made  by  the
 hon.  Mr.  Blith  at  the  time  of  introduc-
 ing  this  particular  Bill.  He  said  that
 the  provisions  of  this  Act  could  not  be
 put  into  operation  for  the  purposes  of
 acquiring  any  land  for  any  particular
 company  in  which  the  public  is  having
 a  mere  indirect  interest.  Therefore,
 the  site  or  any  particular  land  belong-
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 ing  to  any  private  person  cannot  be
 acquired  only  for  purposes  of  a  parti-
 cular  company  or  a  spinning  mill  or  a
 weaving  mill,  or  an  iron  foundry,  be-
 cause  it  is  very  difficult  to  predicate
 of  them  the  terms  in  which  the  public
 shall  be  entitled  to  make  use  of  the
 particular  land.  Therefore,  this  being
 the  reason,  the  interests  of  the  public
 and  the  use  which  can  be  made  of  it
 by  the  public  being  the  main  concern,
 I  think  if  the  land  is  to  be  acquired,
 the  main  consideration  is  to  what

 ‘extent  the  public  can  make  use  of  the
 same.

 Sections  6  to  37  of  the  Land  Acqui-
 sition  Act  cannot  be  put  into  operation
 unless,  of  course,  the  pre-requisites  as
 mentioned  in  sections  40  and  4l  are
 carried  out.  They  say  that  the  con-
 cerned  or  apprzpriate  Government
 must  give  permission,  and  the  second
 thing  is  the  terms  of  the  agreement
 must  be  entered  into  by  the  Govern-
 ment  with  the  company,  That  is,  sec-
 tions  4l  and  40  must  be  read  together.
 Section  40  does  not  convey  any  mean-
 ing,  or  rather  much  meaning,  unless
 it  is  read  with  section  4l,  because  sec-
 tion  4l  says  under  what  circumstances,
 within  what  time  and  according  to
 what  terms  the  erection  of  the  dwel-
 ling  house  or  any  facility  or  amenity
 that  is  going  to  be  given  to  the  wor-
 kers  of  the  particular  industrial  con-
 cern  are  ging  to  be  constructed,  and
 if  so,  whether  within  a  particular
 period  they  are  going  to  be  construct-
 ed.  Therefore,  without  reference  to  the
 details  of  the  agreement  as  mentioned
 in  section  41,  section  40  does  not  carry
 much  meaning.

 Of  course,  as  has  been  mentioned
 here,  we  find  there  is  an  insertion  by
 way  of  (aa)  in  between  clause  (a)  and
 clause  (b).  Clause  (a)  of  section  40
 states  that  there  can  be  an  erection  of
 a  dwelling  house  for  the  workers  in
 the  company.  Clause  (9)  says  such
 acquisition  is  needed  for  the  construc-
 tion  cf  some  kind  of  amenity  and  that
 such  work  is  likely  to  prove  useful  to
 the  public.  What  is  meant  by  “likely
 to  be  useful  to  the  public”  has  not
 been  clearly  defined,  as  is  the  case
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 with  “public  purpose”  which  has  also
 not  been  clearly  defined,  but  then
 there  are  the  words  that  such  acquisi-
 tion  is  needed  for  the  construction  of
 some  work.  There  is  a  reference  to  the
 expression  “some  work”  in  clause  5  of
 section  4l,  where  the  wording  is  that
 the  acquisition  is  for  the  construction
 of  any  other  work  not  mentioned  in
 clause  (a)  or  (b)  of  section  40,  Then
 the  time  within  which  and  the  condi-
 tions  on  which  the  work  is  to  be  exe-
 cuted  and  maintained  and  the  terms
 on  which  the  public  shall  be  entitled
 to  use  the  work—this  is  most  impor-
 tant,  the  time  within  which  the  pub-
 lic  shall  be  entitled  to  make  use  of  the
 work.  The  provisions  of  this  particu-
 lar  section  cannot  be  made  us  of
 for  giving  any  undue  advantage  to
 any  particular  company.

 Secondly,  he  pointed  out  that  the
 public  also  must  know  that  the  sec-
 tions  of  this  particular  Act  should  not
 be  used  for  the  furtherance  of  any
 private  speculations,  that  is  most  im-
 portant,  ak

 And  I  can  see  here  that  clause  (aa)
 Which  has  been  inserted  in  ‘between
 mentions  this.  Formerly  it  was:

 “an  industry  which  js  essential
 -to  the  life  of  the  community  or  is
 likely  to  promote  the  economic
 development  of  the  country.”

 For  the  same,  now  another  clause
 has  been  substituted:

 “any  activity  which  is  essential
 to  the  life  of  the  community  or  is
 likely  to  promote  the  economic
 development  of  the  country  or  is
 otherwise  in  the  interests  of  the
 general  public.”
 Therefore,  I  am  sorry  to  5९९  that

 clause  (aa)  has  been  sandwiched  in
 between  clause  (a)  and  clause  (b),
 and  I  do  not  know  how  far  that  will
 be  giving  us  a  very  wider  scope  which
 was  never  thought  of  by  the  original
 makers  of  the  Land  Acquisition  Act,
 and  whether  it  is  going  to  defeat  the
 purpose  as  mentioned  in  clause  (a)  and
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 clause  (b).  Any  activity  can  be  brought
 under  this  term.  The  second  thing  is:
 can  there  be  any  activity  which  will
 not  prove  to  be  of  some  utility  to  the
 public?  We  shall  have  to  come  to  a
 wider  decision  and  say  let  it  be  the
 work  of  any  iron  foundry  or  spinning
 mill  or  weaving  mill.  I¢  it  is  a  private
 concern  or  a  concern  run  on  a  propri-
 etory  basis  or  anything  of  the  kind,  in
 the  ultimate  run  that  is  also  going  to
 serve  the  purpose,  not  directly  but  in-
 directly  but  can  the  land  be  acquired
 for  it?

 Shri  S.  K.  Patil:  May  I  point,  out,
 without  interrupting  the  hon  lady
 Member,....

 Mr.  Speaker:  How  can  he  point  out
 without  interrupting  her?

 Shri  S.  K.  Patil:  ....that  this  is  all
 changed.  She  has  not  read  the  latest
 amendments,  and  therefore  she  is
 speaking  on  something  which  is  not
 before  the  House.

 Mr.  Speaker:  It  would  e  better  I
 think  if  the  hon.  lady  Member  now
 concludes  and  waits  for  the  reply  of
 the  Minister.  Afterwards,  I  can  give
 her  another  chance  when  the  clause
 by  clause  consideration  is  taken  up.

 Shrimati  Sarojini  Mahishi:  I  hope
 my  suggestion  that  the  Bill  be  referr-
 ed  to  a  Select  Committee  will  be  ac-
 cepted.  I  shall  wait  for  the  reply  of
 the  Minister  and  then  avail  of  an
 opportunity  to  speak.

 Shri  S.  K.  Patil:  So  far  as  the  two
 original  amendments  are  concerned,
 namely  reference  of  this  Bill  to  a
 Select  Committee  and  publishing  it
 for  eliciting  public  opinion,  I  think  I
 would  not  accept  them,  and  for  that
 reason  I  gave  four  or  five  days,  so
 that  we  could  come  together,  at  any
 rate  try  to  come  together,  and  bridge
 the  differences  if  there  were  any.

 As  I  reported  to  you,  Sir,  a  little
 while  ago,  we  did  meet  and  try  to  go
 as  near  as  possible  and  remove  those
 fears  which  were  in  the  minds  of  the
 hon.  Members  about  the  likely  or  pos-
 sible  misuse  of  this  legislation.
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 Before  coming  to  some  of  the  chan-
 ges,  I  shall  mention  the  amendments
 which  the  Government  is  moving,  be-
 cause  there  are  many.  First  I  had  given
 notice  of  some  amendments,  and  later
 on,  My  colleague,  Dr.  Ram  Subhag
 Singh,  has  given  another  list  of  amend-
 ments.  After  all  these  discussions,  we
 think  the  Government  would  move
 these  amendments.  The  other  amend-
 ments  will  not  be  moved.

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore)  The  amendments  are  on
 which  page?

 Shri  ss.  K.  Patil:  List  No.  2.  The  first
 amendments  were  Amendment  Nos.  3
 to  7  which  stood  in  my  name  in  the
 original  list.

 So  far  as  amendment  No.  3  is  con-
 cerned,  seeking  to  insert  the  words:

 “or  any  other  law  relating  to
 co-operative  societies  for  the  time
 being  in  force  in  any  State,”

 this  was  sought  merely  because  every
 State  has  a  different  law  for  the  co-
 operatives,  they  have  got  their  own
 laws,  while  we  had  only  restricted  it
 to  some  laws,  and  in  order  to  remove
 that  lacuna  that  amendment  was
 there.  We  shall  stick  to  that  amend-
 ment.

 Amendment  No  4,  seeking  to  subs-
 titute  “principal  Act”  for  “Land  Ac-
 quisition  Act,  894  (hereinafter  refer-
 red  to  as  the  principal  Act)”,  is  a
 consequential  amendment,  on  which
 there  was  no  controversy.

 So  ‘far  as  amendments  5,  6  and  7  are
 concerned,  they  are  changed,  and  they
 are  substituted  ang  some  additions
 have  been  made.  Those  amendments
 stand  in  the  name  of  my  colleague  Dr.
 Ram  Subhag  Singh,  Those  are  amend-
 ments  42,  43  and  44  in  List  No.  Il.  I
 shal]  read  them:

 Page  ,—
 for  lines  8  to  12,  substitute—

 ‘“(aa)  that  such  acquisition  is
 needed  for  the  construction  of  some
 building  or  work  for  a  Company
 which  is  engaged  or  is  taking  steps
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 for  engaging  itself  in  any  industry
 or  work  which  is  in  the  interests
 of  the  general  public;  or.”’  (42).
 Page  2,—
 for  lines  4  to  10,  substitute—

 ‘“(4A)  where  the  acquisition  is
 for  the  construction  of  any  building
 or  work  for  a  Company  which  is
 engaged  or  is  taking  steps  for
 engaging  itself  in  any  industry  or
 work  which  is  in  the  interests  of
 the  general  public,  the  time  with-
 in  which,  and  the  conditions  on
 which,  the  building  or  work,  shall
 be  constructed  or  executed;  and”.’
 (43)

 Page  2,—
 after  line  10,  insert—
 Insertion  of  new  sections  44A  and

 44B.
 ‘3A.  In  Part  VII  of  the  principal

 Act,  after  section  44,  the  following
 sections  shall  be  _  inserted,
 namely:

 Restriction  on  transfer,  etc.
 “444A.  No  Company  for  which

 any  land  is  acquired  under  this
 Part  shall  be  entitled  to  transfer
 the  said  land  or  any  part  thereof
 by  sale,  mortgage,  gift,  lease  or
 otherwise  except  with  the  previ-
 ous  sanction  of  the  appropriate
 Government.

 Land  not  to  be  acquired  under  this
 Part  for  Private  companies  other

 than  Government  companies.
 44B.  Notwithstanding  anything

 contained  in  this  act,  no  land  shall
 be  acquired  under  this  Part  for
 a  private  company  which  is  not  a
 Government  company.

 Explanation.—“Private  com-
 pany”  and  “Government  company”
 shal]  have  the  meanings  respec-
 tively  assigned  to  them  in  the
 Companies  Act,  1956.”  (l  of  1956).

 Amendment  of  section  55
 3B.  In  section  55  of  the  principal

 Act,  in  sub-section  (l),  for  the
 words  “The  appropriate  Govern-
 ment  shall  have  power  to  make
 rules  consistent  with  this  Act  for
 the  guidance  of  officers,”  the  words



 4523  Land

 [Shri  S.  K.  Patil]
 “The  Central  Government  shall
 have  power  to  make  rules  consis-
 tent  with  this  Act  for  the  guidance
 of  the  State  Governments  and  the
 officers  of  the  Central  Govern-
 ment  and  State  Governments”  shall
 be  substituted.”  (44)
 These  are  the  amendments.  which

 Government  want  t>  move.
 Shrimati  Renu  Chakravartty:  You

 are  not  moving  amendments  4,  5  and
 6?

 Shri  S.  K.  Patil:  No.  4,  I.  think  is
 merely  consequential.

 Amendments  5,  6  and  7  are.  being
 substituted  by  these  amendments.

 The  main  thing  really  is  this.  What
 I  have  read  is  amendment  No.  43.  In
 the  Bill  that  was  before  the  House
 what  was  sought  to  be  introduced  was
 this.  On  page  l,  it  is  said:

 “In  sub-section  (1)  of  section  40
 ef  the  Land  Acquisition  Act,  894
 (hereinafter  referred  to  as  the
 principal  Act),  after  clause  (a),
 the  following  clause  shall  be  in-
 serted,  namely: —

 (aa)  that  such  acquisition  is
 needed  for  the  construction  of  some
 building  or  work  for  a  Company
 engaged  or  to  be  engaged  in  an
 industry  which  is  essential  to  the
 life  of  the  community  or  is  likely
 to  promote  the  economic  deve-
 lopment  of  the  country;”.
 To  that  also  some  words  were  added

 “or  is  otherwise  in  the  interests
 of  the  general  public.”
 A  lot  of  apprehension  was  expressed

 in  this  House  by  many  hon.  Members
 who  spoke  that  possibly  those  words
 might  give,  perhaps,  larger  power  and
 wider  scope  and  there  may,  perhaps,
 be  some  likelihood  of  misuse.  Whe-
 ther  they  would  do  or  not,  I  do  not
 know  because  it  was  subjected  to  very
 close  scrutiny  both  here  and  outside.
 It  was  decided  on  legal  opinion.  But,
 we  thought  that  we  could  meet  the
 hon.  Members  as  far  as  possible  so  far
 as  this  particular  amendment  was  con-
 cerned.  Therefore,  we  were  in  search
 of  phraseology.  Legal  opinion  was

 AUGUST  29,  962  Acquisition  (Amend-  4824
 ment)  Bill

 taken  and  the  Attorney-General  was
 consulted  on  that  phraseology.  We,
 ultimately,  came  to  this  that  we  may
 use  some  kind  of  phraseology  which  is
 knzwn  to  law,  so  that,  when  the  mat-
 ter  of  interpretation  comes,  it  would
 not  be  very  difficult  to  interpret  it.
 The  guidance  that  we  took  was  from
 the  Constitution  of  India,  article  ‘19.
 It  is  only  for  the  phraseology  that  we
 have  taken  that  and  there  is  no  other
 analogy.  That  article  deals  with  the
 protection  of  certain  rights  regarding
 freedom  of  speech  etc.  After  giving
 that  protection,  there  are  certain  limi-
 tations  which  are  enumerated  in  arti-
 cle  9  of  the  Comstitution,  clause  (5).
 There,  the  phraseology  used  is—

 “shall  affect  the  operation  of  any
 existing  law  in  so  far  as  it  im-
 poses,  or  prevent  the  State  from
 making  any  law  imposing,  reason-
 able  restrictions  on  the  exercise
 of  any  of  the  rights  conferred  by
 the  said  sub-clauses  either  in  the
 interests  of  the  general  public  or
 for....”
 We  are  not  concerned  with  the  other

 part  of  it.  This  phraseology,  ‘in  the
 interests  of  the  general  public’  is  a
 phraseslogy  which  has  been  fully  dis-
 cussed.  There  was  a  lot  of  discussion
 in  the  Constituent  Assembly  when
 this  article  19,  was  aproved.  It  was
 also  in  mv  amendment  but  it  was
 with  many  other  things.  We  have
 removed  all  those  things  now  and,  it
 reads.  as  it  stands  at  present  as
 follows:—

 “that  such  acquisition  is  needed
 for  the  construction  of  some  build-
 ing  or  work  for  a  Company”....
 Up  to  that,  it  is  common,

 “Which  is  engaged  or  is  likely  to
 be  engaged,”.
 We  have  made  this  more  precise  and

 said:
 “or  is  taking  steps  for  engaging

 itself.”
 It  is  not  merely  that  it  would  do  it

 in  the  distant  future,  but  it  must  be
 reasonably  etsablished  that  it  is  on  the
 way  of  doing  that  or  taking  steps  for
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 engaging  itself  in  an  industry  or  work
 which  is  in  the  interests  of  the  general
 public  What  we  have  said  is  a  corol-
 lary  to  that.  Then,  we  come  to  new
 section  44.4.

 “No  company  for  which  any  land
 is  acquired  under  this  Part  shall
 be  entitled  to  transfer”  etc.
 Several  Members  expressed  that  it

 is  possible  that  a  company  might  ac-
 quire  land  and  then  sell  it  or  do  any-
 thing  with  it  and  so  on,  Therefore,  we
 must  have  sufficient  safeguards.  These
 safeguards  have  been  taken  in  this
 444.

 Then,  it  was  said  that  this  should
 not  be  done  for  a  private  company.  In
 fact,  experience  has  shown  that  land
 has  not  been  acquired  for  any  private
 company  under  this.Part,  But,  even
 then,  Members  wanted  that  we  should
 really  incorporate  it  in  the  Act  itself;
 and  that  is  why  it  is  now  said:

 “Notwithstanding  anything  con-
 tained  in  this  Act,  no  land  shall
 be  acquired  under  this  Part  for  a
 private  company  which  is  not  a
 Government  company.”

 Now,  these  words,  ‘private  company’
 and  ‘government  company’  come  in.
 Therefore,  the  explanation  comes  in.

 “Private  company’  and  ‘Govern-
 ment  company’  shall  have  the  mea-
 nings  respectively  assigned  to  them
 in  the  Companies  Act,  1956.""
 It  will  be  a  matter  of  interpretation

 and  when  the  matter  of  interpretation
 goes  t>  a  court  of  law,  we  will  have  to
 be  precise.  So,  we  have  said  that  the
 meanings  shall  be  those  In  the  Com-
 panies  Act  of  1956,

 Shrimati  Renu  Chakravartty:  It
 must  be  clearly  defined  as_  private
 company  and  not  public  (Limited)
 company  of  the  private  sector  because
 many  of  the  Congress  Members  are
 confused  on  this  issue.  The  hon.  Minis-
 ter  should  make  it  clear.  All  that  the
 Explanation  means  is  that  it  is  only
 in  the  case  of  private  (limited)  com-
 pany  that  this  bar  is  there  but,  in  the
 case  of  the  public  (limited)  company.
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 there  is  no  bar  on  the  part  of  Gov-
 ernment  to  acquire  the  land  and  give
 over,

 Shri  S.  K.  Patil:  We  shall  deal  with
 it  when  we  come  to  the  clauses.  Other-
 wise,  we  shall  be  discussing  this  end-
 lessly.

 Shri  Tyagi:  Could  you  also  give  us
 the  definition  of  a  ‘private  company’
 and  a  ‘Government  company?

 Shri  S.  K.  Patil:  They  shall  have
 the  meanings  given  in  the  Companies
 Act,  1956.

 Shri  Daji:  What  is  the  definition
 under  the  Companies  Act?

 Shri  S.  K.  Patil:  I  shall  give  you
 that.

 The  rule-making  powers  were  then
 considered.  The  rule-making  power
 now  exists  in  the  appropriate  Gov-
 ernment,  the  appropriate  Government
 being,  when  the  land  js  acquired  by
 the  State,  the  State  Government,  and
 when  the  land  is  being  acquired  by  the
 Centra]  Government,  the  Union  Gov-
 ernment,  Therefore,  the  power  of
 making  the  rules  really  vested  in  the
 State  and  Central  Governments,  as
 the  case  mav  be.  There  was  feeling
 that  there  should  be  uniformity  about
 these  things  and,  as  far  as  possible,  it
 should  be  the  Central  Government
 that  should  have  these  powers.

 श्री  राम  बरामद  (करनाल)  :  अध्यक्ष
 महोदय,  विषयांतर  ।  न  त॑  इस  सम्बंध  में
 हिन्दी  में  बोला  जाता  हे  शरन  न  ही  कुछ  लिख
 कर  दिया  जाता  है,  ताकि  हम  इसक  समझ
 सकें  गन्नौर  कुछ  कह  सकें  |

 Shri  S.  K.  Patil:  So,  we  have  said:
 “In  section  55  of  the  principal

 Act,  in  sub-section  (l),  for  the
 words  ‘The  appropriate  Govern-
 ment  shal]  have  power  to  make
 rules  consistent  with  this  Act  for
 the  guidan’e  of  officers’,  the  words
 ‘The  Central  Government  shall
 have  power  to  make  rules  consis-
 tent  with  this  Act  for  the  guidance
 of  the  State  Governments  and  the
 officers  of  the  Central  Government
 and  State  Governments’  shall  be
 substituted.”
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 The  present  Bill,  as  the  Bill  itself

 says,  is  a  very  limited  legislation.  What
 is  sought  to  be  done  ig  not  to  overhaul
 the  whole  Land  Acquisition  Act  of
 ‘1894,  because  that  will  come  later  on
 when  several  of  the  sections  of  the
 Act  will  also  be  touched.  Here  there
 is  a  limited  purpose.  Certain  sections
 were  attacked  by  the  Supreme  Court
 in  its  judgment,  So,  this  Bill  is  brought
 only  to  clarify  the  situation,  There-
 fore,  so  far  as  the  other  amendments
 which  have  really  concern  with  other
 sections  which  are  not  sought  to  be
 modified  by  this  Bill,  are  concerned,
 nothing  can  be  done  here.

 Coming  to  the  speeches  and  obser-
 vations  made  here,  I  should  say  that
 I  have  already  explained  that  my
 amendments  5  and  6  have  been  subs-
 tituted.  I  said  amendments  Nos.  5  to
 7;  but  really  they  are  only  amend-
 ments  5  and  6  that  have  been  subs-
 tituted.

 I  would  like  to  reply  to  one  or  two
 points.  I  do  not  propose  to  reply  to
 those  hon.  Members  who  had  some
 reasonable  doubts  because  we  have
 now  come  to  some  arrangement.  It  is
 no  uSe  going  about  them  now.  That
 would  again  open  controversies  which
 it  ig  my  humble  attempt  to  set  at  rest.
 So,  I  will  only  reply  to  those  obser-
 vations  which  raised  some  sort  of  sus-
 picion.

 3.39  hrs.

 (Mr.  Deputy-Speaker  in  the  Chair]
 Hon.  Members,  Shri  Krishna  Pal

 Singh,  Shri  Kashi  Ram  Gupta  and
 Shrimati  Renuka  Ray  raised  objections
 on  the  ground  that  good  agricultural
 lands  are  likely  to  be  taken.  I  can
 assure  the  House  that  my  connection
 with  this  Bill  is  a  very  direct  and
 vital  connection  and  it  is  only  with
 reference  to  the  land  which  igs  good
 agricultural  land.  I  am  vitally  con-
 cerned  about  land  being  acquired  for
 industry  and  commerce  and  other
 things,  whether  good  agricultural  land
 can  be  acquired  for  those  purposes.  I
 can  assure  the  House  that  nothing
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 would  be  done  by  Government  to  ac-
 quire  good  agricultural  land  under
 this.  Every  precaution  was  taken  and
 will  be  taken.  Rules  also  will  be  made
 to  see  that  agricutural  lands  which  are
 capable  of  high  agricultural  produc-
 tion  will  not  be  taken  unless  it  is  ab-
 solutely  necessary  and  it  has  got  to
 be  proved  and  demonstrated,  These
 occasions,  I  hope,  will  be  rare.  (Inter-
 ruptions.)  I  would  not  be  interrupted.
 Members  would  have  enough  time
 when  the  clauses  are  taken  up.  I  have
 patiently  listened  to  every  one  of  them
 when  they  were  making  their  observa-
 tions.  As  far  back  as  March  958  we
 had  enjoined  this  upon  the  State  Gov-
 ernments.  In  some  cases  there  may
 be  no  alternative  land  suitable  for  the
 specific  purpose  for  which  the  agricul-
 tural  land  is  being  acquired.  However
 there  may  be  other  cases  where  such
 a  thing  could  be  avoided;  alternative
 land  which  is  not  so  valuable  from  the
 agricultural  point  of  view  could  be  ac-
 quired.  We  have  said  tha.  will  be
 highly  appreciated  if  the  State  Gov-
 ernment  intimated  whether  any  pre-
 cautions  are  taken  to  minimise  the
 acquisition  of  good  agricultural  land
 for  urban  purposes.  It  was  also  sug-
 gested  that  a  representative  of  the
 State  Agricultural  Department  might
 be  associated  with  the  selection  of  site
 for  non-agricultural  purposes  so  that
 agricultural  needs  may  be  kept  in  view
 and  wherever  possible  acquisition  of
 good  agricultural  lands  and  their  con-
 version  for  non-agricultural  uses  was
 avoided.  We  have  been  following  it.
 The  State  representative  of  the  Agri-
 cultural  department  is  generally  asso-
 ciated  when  the  land  is  selected.  Such
 occasions  have  been  few  and  far  bet-
 ween.  If  an}  thing  is  to  be  done  in  order
 to  strengthen  this  particular  provision,
 we  shal]  make  adequate  rules  to  see
 that  agricultural  land  is  not  used  for
 non-agricultural  purposes  because  it
 will  seriously  affect  agricultural  pro-
 duction.  There  were  cases  where  lands
 were  acauired  several  years  ago  and
 were  still  lying  unused,  For  this  the
 other  amendment  was  there.  Rules
 will  be  made  so  that  it  would  not  be
 possible.
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 Several  Members  said  that  com-
 pensation  given  was  not  adequate  and
 therefore  something  should  be  done
 about  that.  Many  Members  have  not
 seen  the  whole  Act.  This  Act  has
 several  parts  and  acquisition  of  land
 is  done  under  two  parts  under  part  II
 and  part  VII.  Under  part  II  the  State
 Government  can  acquire  iand  when-
 ever  they  want  and  in  that  case  the
 compensation  provision  is  not  even
 justiciable.  In  a  recent  case,  after
 one  case  was  very  much  discussed
 here,  that  is  the  judgment  of  the
 Supreme  Court,  the  State  Government
 of  Punjab  acquired  a  land  for  air
 conditioning  unit  or  something  of
 that  description  under  part  II.  When
 the  appeal  went  to  the  Supreme  Court,
 the  Court  held  it  intra  vires  and  held
 that  there  was  nothing  wrong  about
 it  because  it  was  done  under  part  II.
 That  is  a  different  matter.  Part  VII
 of  this  Act  has  been  specifically  intro-
 duced  in  the  law  so  that  there  should
 be  some  restrictions  so  far  as  acquisi-
 tion  of  land  for  companies  is  con-
 cerned.  So  many  things  have  got  to
 be  done;  so  many  terms  have  got  to
 be  fulfilled.  We  have  now  added
 many  more  things  so  that  ultimately
 it  will  become  as  foolproof  as  it  pos-
 sibly  could  be.

 The  compensation  that  is  going  to
 be  given  is  market  value  plus  fifteen
 per  cent  as  solatium.  If  the  party  is
 not  satisfied  that  this  price  is  not  all
 right  he  can  go  to  the  court  of  law
 and  until  the  court  judgment  comes
 the  collector  could  not  fix  the  price.
 Therefore,  sufficient  safeguards  have
 been  given.  Market  value  of  the  land
 is  a  commonly  understood  expression.
 In  big  cities  many  peopie  like  that
 Government  should  acquire  the  land.
 I  remember  when  I  used  to  be  the
 Mayor  of  a  big  city  where  lands  used
 to  be  acauired  and  people  will  come
 to  me  and  tell  me:  for  God’s  sake,
 when  our  lands  are  to  be  acquired,  let
 Government  acquire  it  instead  of  our
 selling  them  because  there  is  a  possi-
 bility  of  our  getting  fifteen  per  cent
 more  than  the  market  value........
 (Interruption.)  There  are  any  num-
 ber  of  cases.  The  hon.  lady  Member
 may  nod  her  head  as  she  likes  but
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 that  is  a  fact  because  market  values
 in  the  city  are  a  demonstrable  thing.
 It  is  not  a  village  or  a  rural  area....
 (Interruptions).  There  is  agricultural
 land  in  Bombay  in  42  villages.  The
 hon.  Member  should  pay  a  visit  to
 Bombay  to  know  that  there  are  agri-
 cultural  lands  in  the  city  of  Bombay
 and  they  used  to  be  sold.  Therefore,
 market  value  is  a  known  expressloD
 that  is,  the  value  at  which  adjoining
 lands  or  any  lands  are  sold.  Even  if
 there  is  a  party  going  to  buy  the  land
 for  a  higher  price,  the  market  value
 shall  be  determined  by  the  offer.
 That  is  the  reason  for  the  ‘plus  fifteen
 per  cent’,

 Shri  Tyagi:  It  is  rarely  done.

 Shri  8.  K.  Patil:  It  is  always  done
 under  chapter  VII.  If  it  should  be
 further  tightened  and  if  there  is  any-
 thing  more  which  the  hon.  Members
 want  me  to  do,  I  do  not  mind.  Some-
 times  it  so  happens  that  the  poor
 agriculturist  is  brought  in  for  discus-
 sion  for  nothing  because  the  poor
 agriculturist  has  nothing  to  do  with
 that  land  that  is  re-sold  because  long
 time  back  some  other  man  has  got  it
 and  perhaps  the  sponsors  of  the
 amenaments  equally  dislike  such
 people.  Whether  it  is  A  or  B  it  is
 the  same  thing.  It  will  be  a  different
 matter  if  the  actual  owner  of  the  land
 is  a  real  agriculturist  himself.  There
 may  be  some  cases  in  which  that  can
 happen  and  therefore  ihis  provision
 has  been  made.

 Having  said  that,  I  want  to  say  one
 thing.  There  are  certain  other  real
 difficulties  in  the  original  Act.  In  my
 first  speech  I  said  that  Government
 intend  to  revise  some  of  these  and
 if  there  are  any  amendments—there
 seem  to  be  quite  a  few  amendments—
 which  are  not  pertinent  or  irrelevant
 to  this  particular  Bill,  we  shall  con-
 sider  them  when  the  bigger  legisla-
 tion  is  taken  and  I  intend  to  do  that
 not  in  a  distant  future.

 I  think  the  hon.  lady  Member  had
 asked  the  definition  or  it  is  perhaps
 Shri  Daji.  It  is  given  in  the  Com-
 panies  Act  1956.  A  private  company
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 [Shri  S.  K.  Patil]
 means  a  company  which  by  its  articles
 restricts  the  right  to  transfer  its  shares

 It  is  a  long  definition  and  I  can
 refer  them  to  this  Act.  So  also  a
 public  company  means  a  company
 which  is  not  a  private  company.  Here
 we  have  made  ‘Government  Com-
 pany’  and  therefore  that  word  ‘public
 company’  has  been  omitted.

 Shri  Narendra  Singh  Mahida
 (Anand):  Sir,  I  would  like  to  have
 one  clarification.  That  is  in  respect
 of  refinery  near  Baroda  and  in  respect
 of  the  acquisition  by  ghe  Govern-
 ment,  land  which  has  been  ;elding  an
 annual  excise  revenue  to  the  extent
 of  a  crore  of  rupees.  The  land  reve-
 nue  is  to  the  extent  of  Rs.  25  lakhs
 per  annum.  It  involves  nine  villages.

 Mr.  Deputy-Speaker:  What  is  ‘your
 question?

 Shri  Narendra  Singh  Mahida:  My
 question  is:  what  is  the  policy  of
 the  Government.  The  Minister  has
 stated  that  it  is  not  the  policy  of  the
 Government  to  acquire  lands,  nor-
 mally,  from  cultivators.  These  are
 among  the  best  lands  in  Gujarat  and
 we  are  losing  a  land  revenue  of
 Rs.  +1,25,000  per  annum.  The  full
 compensation  that  will  have  to  be
 Paid  would  come  to  Rs.  25  crores  to
 Rs.  30  crores.

 Shri  S.  K.  Patil:  Who  is  going  to
 acquire  it?

 Mr.  Deputy-Speaker:  It  does  not
 deal  with  the  general  question;  it
 deals  with  individuals.

 Shri  P.  R.  Patel  (Patan):  I  want  to
 have  one  clarification  from  the  hon.
 Minister.  I  would  like  to  know  from
 the  hon.  Minister  one  point  regarding one  acquisition  that  is  being  done  in
 Udyognagar  by  the  Gujarat  Govern-
 ment.

 Mr.  Deputy-Speaker:  That  has
 nothing  to  do  with  the  Bill.  We  are
 dealing  with  general  principles  and
 not  with  individual  cases.  He  may
 table  a  separate  question  if  he  wants.
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 Shri  C.  K.  Bhattacharyya  (Raiganj):
 I  want  to  put  ame  question  to  the  hon.
 Minister.

 Mr.  Deputy-Speaker:  Tnis  cannot  be
 converted  into  a  Question  Hour.  When
 we  come  to  the  clauses,  you  may  have
 your  doubt  cleared.

 Shri  C.  K.  Bhattacharyya:  My  ques-
 tion  does  not  relate  to  clauses,  but
 to  tne  Statement  of  Objects  and  Rea-
 sons.  It  is  said  in  the  Statement  of
 Objects  and  Reasons  that  some  State
 Governments  have  expressed  their
 apprehension  at  the  judgment  of  the
 Supreme  Court.  I  am  interested  in
 knowing  what  these  State  Govern-
 ments  are  which  have  expressea  «p-
 prehension  at  the  judgmeiat.

 Shri  S.  K.  Patil:  It  wouid  be  repeti-
 tion  if  I  mention  them.  All  of  them
 have  expressed  it.  I  had  yiven  the
 names  when  I  spoke  last.

 Shri  Hari  Vishnu  Kamath:  Sir,  be-
 fore  the  House  proceeds  to  take  up
 the  voting,  I  wish  to  raise  a  point  of
 order.  I  want  to  know’  whether
 amendment  Nos.  3,  44  and  45—

 Mr.  Deputy-Speaker:  When  we  come
 to  the  clauses  and  the  amendments
 thereto,  the  hon.  Member  may  raise
 his  point.  (Interruptions).  Now,  I
 shal  put  amendment  No.  20  of  Shri
 R.  Barua  to  the  vote.  The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  30th  November,
 1962.”  (20)

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Amendment

 No.  20  is  the  same  as  amendment  No.
 l.  That  is  disposed  of.  Now,  I  shall
 put  amendment  No.  32  to  the  vote.
 The  question  is:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of
 Dr.  M.  S.  Aney,  Shri  Ramachandra
 Vithal  Bade,  Shri  S.  M.  Banerjee,
 Shri  Shree  Narayan  Das,  Shri
 Surendranath  Dwivedy,  Shri  Ajit
 Prasad  Jain.  Shrimati  Subhadra
 Joshi,  Shri  T.  T.  Krishnamachari,
 Shri  Inder  J.  Malhotra,  Shri  Harish
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 Chandra  Mathur,  Shri  R.  R.
 Morarka.  Shrimati  Sharda  Muker-
 jee.  Shri  S.  K.  Patil,  Shri  Indulai
 Kanaiyalal  Yajnik  and  Shri
 Homi  F.  Daji  with  instructions  to
 report  by  the  first  day  of  the
 next  session.”  (32)
 Those  who  are  in’  favour  of  the

 motion  wiil  please  say  “Aye”.

 Some  Hon.  Members:  Ave.

 Mr.  Deputy-Speaker:  Those  who  are
 against  the  motion  will  please  say
 “No.”

 Some  Hon.  Members:  Nu.

 Mr.  Deputy-Speaker:  The  Noes  have
 it.

 Shrimati  Renu  Chakravartty:  The
 Ayes  have  it.

 Sfari  Tyagi:  I  want  to  have  one
 clarification.  Are  those  amendments
 taken  to  have  been  moved?  The  hon.
 Members  nave  not  formaliyv  moved
 them.

 Shri  Daji:  I  had  already  moved  my
 amendment  and  I  had  spoken  the
 other  day.

 Mr.  Deputy-Speaker:  Those  who
 are  against  the  motion  will  please
 stand  in  their  seats.

 Shri  Hari  Vishnu  Kamath:  The  first
 stage  is,  you  will  have  to  see  that
 the  lobbies  are  cleared.  At  the  next
 stage,  ‘you  may  ask  the  Members  to
 stand  in  their  seats.  Rule  367  is  very
 clear  on  this  point.  It  is  only  at  the
 second  stage  that  you  may  ask  the
 Members  to  stand  in  their  seats.

 Shri  5.  M.  Baneriee:  It  is  now  1.50.
 The  vote  may  be  taken  at  2.30.

 Mr.  Deputy-Speaker:  Then  we  will
 have  to  adjourn  the  House  till  2.30,
 because  we  cannot  take  the  motion
 for  consideration  to  the  voting  stage
 before  this  amendment  is  disposed  of.

 Shri  S.  M.  Banerjee:  We  are  help-
 46858  in  the  matter.
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 Mr.  Deputy-Speaker:  Is  it  the
 pleasure  of  the  House  that  we  should
 adjourn  now?

 Shri  Hari  Vishnu  Kamath:  Yes;  till
 2°30.  You  have  established  a  conven-
 tion  ‘yourself.

 Mr.  Deputy-Speaker:  The  conven-
 tion  is  that  only  when  there  is  no
 quorum  we  adjourn.

 Shrimati  Renu  Chakravartty:  We
 have  been  here  since  the  past  44
 years  and  we  have  followed  this  cun-
 vention,  namely,  between  |  and  2.30
 there  will  be  no  voting.

 Shri  S.  K.  Patil:  While  ]  am  not
 disputing  the  right  of  Members,  I
 would  like  to  make  one  point  clear.
 When  I  said  the  other  day  that  we
 should  consider  the  Bill  after  three
 or  four  days,  I  had  made  it  abundant-
 ly  clear  that  I  was  not  going  to  accept
 the  motion  for  eliciting  public  opinion
 and  the  motion  for  reference  to  the
 Select  Committee.  I  said  I  would
 wait  for  three  or  four  gays.  It  was
 understood,  I  think,  that  tnese  amena-
 ments  were  not  to  be  moved.

 Shrimati  Renu  Chakravartty:  No,
 no.  They  have  been  moved.

 Shri  S,  K.  Patil:  If  they  have  been
 moved,  surely,  no  division  should  be
 claimed.  No  division  should  be  sought
 on  the  operative  part  of  it.

 Shri  Hari  Vishnu  Kamath:  The  Min-
 ister  cannot  stand  in  our  way.  From
 what  he  said,  that  may  be  a  private
 understanding  or  arrangement.

 Mr,  Deputy-Speaker:  So,  the  con-
 vention  is  not  to  take  the  vote  bet-
 ween  l  and  2.30?

 Some  Hon.  Members:  Yes,  yes.
 Mr.  Deputy-Speaker:  The  House

 shall  stand  adjourned  till  2.30.

 3.55  hrs.
 The  Lok  Sabha  then  adjourned  till

 Half  Past  Two  of  the  Clock.
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 The  Lok  Sabha  reassembled  at  Half
 Past  Two  of  the  Clock.

 [Mr,  Depury-SpEaAKER  in  the  Chair]
 Mr,  Deputy-Speaker:  The  question

 is:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of  Dr.
 M.  S.  Aney,  Shri  Ramchandra
 Vithal  Bade,  Shri  8.  M.  Banerjee,
 Shri  Shree  Narayan  Das,  Shri
 Surendranath  Dwivedy,  Shri  Ajit
 Prasad  Jain,  Shrimati  Subhadra
 Joshi,  Shri  T.  T.  Krishnamachari,
 Shri  Inder  J.  Malhotra,  Shri  Harish
 Chandra  Mathur,  Shri  R.  R
 Morarka,  Shrimati  Sharda  Muker-
 jee,  Shri  S.  K.  Ratil,  Shri  Indulal
 Kanaiyalal  Yajnik,  and  Shri  Homi
 F,  Daji  with  instructions  to  report
 by  the  first  day  of  the  next  session.”
 (32)
 Those  who  are  in  favour  may  please

 say  ‘Aye’.

 Some  Hon.  Members:  Aye.

 Mr.  Deputy-Speaker:  Those  who  are
 against  may  please  say  ‘No’.

 Some  Hon,  Members:  No.

 Mr,  Deputy-Speaker:  The  ‘Noes’
 have  it.

 Some  Hon,  Members:  The  ‘Ayes’
 have  it.

 Mr.  Deputy-Speaker:  Those  in  fav-
 our  of  the  amendment  will  please
 stand  in  their  seats.

 Shri  Daji:  Let  there  be  division.
 Shrimati  Renu  Chakravartty:  Divi-

 sion.
 Mr,  Deputy-Speaker:  All  right,  Divi-

 sion.  Let  the  lobbies  be  cleared.
 Shri  Indrajit  Gupta  (Calcutta  South

 West):  Sir,  in  the  Central  Hall  the
 bell  is  not  being  heard.

 Mr.  Deputy-Speaker:  Members  are
 coming  in.

 Shri  Mohammad  Elias
 The  bell  is  not  ringing.

 (Howrah):
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 Mr,  Deputy-Speaker:  I  am  told  the
 bell  is  not  ringing.  Hon,  Members
 can  bring  their  friends.

 Shri  Hari  Vishnu  Kamath:  It  will
 take  some  time.

 Mr.  Deputy-Speaker:  I  will  put  the
 question  again  to  the  House.  The  ques-
 tion  is:

 “That  the  Bill  be  referred  to  a
 Select  Committee  consisting  of  Dr.
 M.S.  Aney,  Shri  Ramchandra
 Vithal  Bade,  Shri  S.  M.  Banerjee,
 Shri.  Shree  Narayan  Das,  Shri
 Surendranath  Dwivedy,  Shri  Ajit
 Prasad  Jain,  Shrimati  Subhadra
 Joshi,  Shri  T.  T.  Krishnamachari,
 Shri  Inder  J.  Malhotra,  Shri  Harish
 Chandra  Mathur,  Shri  R.  R
 Morarka,  Shrimati  Sharda  Mukers
 jee,  Shri  S.  K.  Patil,  Shri  Indulal
 Kanaiyalal  Yajnik,  and  Shri  Homi
 F.  Daji  with  instructions  to  report
 by  the  first  day  of  the  next  session.”
 (32)

 The  Lok  Sabha  divided.

 An  Hon,  Member:  Many  Members
 were  not  ready.

 श्री  गुलशन  (भाटिया)  :  मेंने  दबाया  तो
 था  लेकिन  पाया  नहीं  1

 Mr,  Deputy-Speaker:  What  is  your
 division  number?

 Shri  Gulshan;  508.

 Mr.  Deputy-Speaker:  You  are  for
 ‘Ayes’?  All  right.

 Shri  Brij  Raj  Singh  (Bareilly):
 Division  No.  443.  I  am  for  ‘Ayes’.

 Shri  Biren  Dutta  (Tripura  West):
 Division  No.  525.  I  am  for  ‘Ayes’.

 Shri  Sarkar  Murmu  (Balurghat):
 Division  No.  513.  J  am  for  ‘Ayes’.

 Shri  V.  B.  Gandhi  (Bombay  Central
 South):  Division  No.  283.  I  am  for
 ‘Noes’.

 Shri  M.  Ismail  (Manjeri):  Division
 No.  386.  I  am  for  ‘Ayes’.



 4837  Land

 Shri  Gauri  Shanker  Kakkar  (Fateh-
 pur):  Division  No.  399.
 ‘Ayes’,

 Shri  Muzaffar  Husain  (Moradabad):
 Iam  for  ‘Ayes’. Division  No.  387.

 Shrimati  Kamala  Chaudhuri
 (Hapur):  Division  No.  210.  I  am  for  sion  No.  87.
 ‘Noes’.

 Shri  Tulshidas  Jadhav  (Nanded):
 Division  No.  232.  ‘Noes’.

 Mr.  Deputy-Speaker:  What  have
 you  done?

 शी  तुलसों  दास  जाधव  :  में  नोज  के  लिये
 वोट  करना  चाहता  था  लेकिन  गलती  से  आईजी
 के  लिये  कर  गया  t

 Division  No.  7  ]

 Banerjee,  Shri  S.M.
 Berwa,  (Kotah)  Shri
 Bhattacharya,  Shri  Dinen
 Biren  Dutta,  Shri
 Brij  Raj  Singh,  Shri
 Buta  Singh,  Shri
 Chakravartty,  Shrimati  Renu
 Chaudhuri,  Shri  Tridib  Kumar
 Daji,  Shri

 Dasarath  Deb,  Shri
 Dwivedy,  Shri  Surendranath
 Elias,  Shri  Mohmmad
 Gauri  Shanker,  Shri

 Abdul  Wahid,  Shri
 Alva,  Shri  A  S.
 Aney,  Dr.  M.  S.
 Azad,  Shri  Bhagwat  Jha
 Basapa,  Shri
 Basumatari,  Shri
 Baswant,  Shri
 Bhatkar,  Shri
 Bhattacharya,  Shri  C.  K.
 Bhawani,  Shri  Lakhmau
 Bist,  Shri  J.  B.  S.
 Brij  Raj  Singh  (Kotah),  Shri
 Chandrasekhar,  Shrimati
 Chattar  Singh  Shri
 Chaudhuri,  Shrimati  Kamale
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 Mr.  Deputy-Speaker:
 Murmu,  you  are  for  ‘Ayes’,  is  it  not?

 Daman  and  Diu):
 am  for  ‘Noes’.

 Shri  Hanmanth  Rao  (Medak):  Divi-
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 Mr.  Deputy-Speaker:  I  see,  you  have
 I  am  for  voted  wrongly.  You  are  for  ‘Noes’,

 all  right.
 Dr.  Gaitonde  (Nominated—Goa,

 Division  No,  72.  I

 I  am  for  ‘Noes’.
 Mr.  Sarkar

 Shri  Sarkar  Murmu:  Yes,  Sir.

 properly  recorded,
 Mr,  Deputy-Speaker:  It  has  been

 I  am  told.

 Shri  Sarkar  Murmu:  The  light  is

 corded.

 AYES

 Gulshan,  Shri
 Gupta,  Shri  Indrajit
 Ismail,  Shri  M.
 Jha,  Shri  M.
 Kamath,  Shri  Hari  Vishnu
 Karjee,  Shri
 Kunhan,  Shri  P,
 Mehato,  Shri  Bhajaheri
 Mahida,  Shri  Narendra  Singh
 Marandi,  Shri
 Murmu,  Shri  Sarkar
 Muzaffar  Husain,  Shri

 Nair,  Shri  N.  Sreekantan
 Pattnayak,  Srhi  Kisan

 NOES

 Chettiar,  Shri  Ramanathan
 Dafle,  Shri
 Daljit  Singh,  Shri
 Das,  Shri  B.  K.
 Das,  Shri  S.  B.
 Dasappa,  Shri
 Datar,  Shri
 Desai,  Shri  Morarji
 Deshmukh,
 Deshmukh,  Shri  B.  D.
 Deshpande,  Shri
 Dhuleshwar  Meena,  Shri
 Dighe,  Shri
 Dube,  Shri  Mulchand
 Dwivedi  Shri  M.  L

 here  but  it  is  not  recorded,  Sir.

 Mr.  Deputy-Speaker,  Yes,  it  is  re-

 [  74:37  hrs.

 Pillai,  Shri  Nataraja
 Rameshwaranand,  Shri
 Reddy,  Shri  Eswara
 Shastri,  Shri  Prakash  Vir
 Singh,  Shri  B.  J.
 Soy,  Shri  H.C.
 Tan  Singh,  Shri
 Utiya,  Shri
 Vimala  Devi,  Shrimati
 Vishram  Prasad,  Shri
 Wanior,  Shri
 Yadav,  Shri  Ram  Sewak
 Yajnik,  Shri

 Gaitonde.  Dr.
 Gandhi,  Shri  V.  B.
 Ganga  Devi,  Shrimati
 Ghosh,  Shri  N.  R.
 Gupta,  Shri  Ram  Ratan
 Hansda,  Shri  Subodh
 Haq,  Shri  M.  2४.
 Jadhav,  Shri  M.  L.

 Jadhav,  Shri  Tulshides
 Jamunadevi,  Shrimati
 Jehde,  Shri
 Joshi,  Shrimati  Subhadre
 Kamble,  Shri
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 Kisan  Veer,  Shri  Patil,  Shri  J.
 Fatil,  ShriS.  K.
 Paratap  Singh.  Shri
 Kaghunath  Singh,  Shri

 Laskar,  Shri  N.  R.  Raa,  Shri  C.  R.
 Ram  Sewak,  Shri
 Ram  Subhag  Singh,  Dr  Singh,  Shri  R.P.
 Ram  Swarup,  Shri
 Ramaswamy,  Shri  V.  K  Sinha,  Shri  Satya  Narayan
 Rananjai  Singh,  Shri

 Kripa  Shanker,  S
 Kureel,  Shri  B.  N.
 Lakshmikanthamm:i,  Shrimati

 Lagmi  Bai,  Shrimati
 Laxmi  Das,  Shri
 Mahtab,  Shri
 Miulaviya,  Shri  K.D.
 Malhotra,  Shri  Inder  J.
 Mandal,  Dr.  Rane,  Shri

 Mandal,  Shri  Yamuna  Prasad
 Mantri,  Shri
 Maruthiah,  Shri

 Mehrotra,  Shri  B.  B
 Mishra,  Shri  Bibhuti
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 Ranga  Rao,  Shri
 Rao,  Shri  K.  L.
 Rao,  Shri  Hanmath

 Masuriya  Din,  Shri  Rao,  Shri  Jagnatha
 Mathur,  Shri  Harish  Chandra  Rao,  Shri  E.  Madhusudan

 Rao,  Shri  Muthyal
 Rao,  Shri  Rameshwar

 Mohanty,  Shri  G.  Rattan  Lal,  Shri
 Ray,  Shrimati  Renuka

 Acquisition  (Amend-  4840
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 Sheo  Narain,  Shri
 Shinde,  Shri
 Shree  Narayan  Das,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddiah,  Shri
 Sidheshwar  Prasad,  Shri

 Singh  Shri  S.  T.

 Sinha,  Shrimati  Ramdulari
 Sonavane,  Shri
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Surya  Prasad,  Shri
 Swamy,  Shri  M.  P.
 Swaran  Singh,  Shri
 Tahir,  Shri  Mohammad
 Thimmaiah,  Shri
 Tiwary,  Shri  K.  N

 Mohsin,  Shri  Tiwary,  Shri  R.
 Moraka,  Shri  Reddiar,  Shri  Tyagi,  Shri
 More,  Shri  K.  L.  Reddy,  Shri  K.  ८.  Uikey,  Shri
 More,  Shri  S.  S.  Roy,  Shri  Bishwanath  Valvi,  Shri Mukherjee,  Shrimati  Sharda
 Munzni,  Shri  David
 Muthia,  Shri
 Naidu,  Shri  V.  G.
 Naik,  Shri  D.  J.
 Naik,  Shri  Maheswar
 Nesamony,  Shri
 Pandey,  Shri  R.  S.
 Pandey,  Shri  Vishwa  Nath
 Pant,  Shri  K.  ८,
 Patel,  Shri  N.  N.
 Patel,  Shri  P.  R.

 Mr,  Deputy-Speaker:  The  result  of
 the  division  is:

 Ayes  40;  Noes  150.

 Sen,  P.  G.

 The  motion  was  negatived.
 “Mr.  Deputy-Speaker:  The  question is:

 “That  the  Bill  further  to  amend
 the  Land  Acquisition  Act,  894  and
 to  validate  certain  acquisitions  under
 that  Act,  be  taken  into  considera-
 tion.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  We  shall  now

 take  up  the  clause-by-clause  con-
 sideration  of  the  Bill.

 Clause  2  —(Amendment  of  section
 40).

 Shri  Ss.  K.  Patil:  I  am  moving
 amendments  Nos.  4  and  42.

 Mr.  Deputy-Speaker:  What  about
 amendment  No.  5?

 Sadhu  Ram,  Shri
 Saha,  Dr.  S.  K.
 Sahu,  Shri  Rameshwar
 Samanta,  Shri  S.  C.
 Saraf,  Shri  Sham  Lal
 Sarma,  Shri  A.  T.
 Satyabhama  Devi,  Shrimati
 gStyanarayana,  Shri
 Sen,  Shri  A.  K.

 Shah,  Shri  Manabendra
 Sahastri,  Shri  Lal  Bhadur

 Varma  Shri  M.  L
 Varma  Shri  Ravindra)
 Veerappa,  Shri
 Venkatasubbaiah,  Shri  i
 Verma  Shri  K.  K.
 Vidyalankar,  Shri  A.  N.
 Vayas,  Shri  Radhelal
 Wadiwa,  Shri
 Wasnik,  Shri  Balkrishno
 Yadav,  Shri  Ram  Horak
 Yadava,  Shri  B.  P.

 Shri  S.  K,  Patil:  I  am  not  moving
 that.

 Shri  S.  M,  Banerjee:  I  am  moving
 amendment  No.  47.

 Shri  Hari  Vishnu  Kamath:  I  am
 moving  amendments  Nos.  24,  25,  26,
 36  and  37.

 Shrimati  Renu  Chakravartty:  I  am
 moving  amendment  No,  46.

 Shri  H.  0.  Soy  (Singbhum):  I  move
 amendment  No.  35.

 Shri  Daji:  I  am  moving  amendment
 No.  46.

 Shri  K.  L.  More  (Hatakanangle):  I
 am  moving  amendments  Nos.  23  and
 27,

 Mr.  Deputy-Speaker:
 No.  27  is  not  for  clause  2.

 Amendment

 Shri  Tyagi:  I  am  moving  amend-
 mont  No.  41.
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 Shri  Tridib  Kumar  Chauhuri  (Ber-
 hampur):  I  am  moving  amendment
 No.  3l.

 Mr.  Deputy-Speaker:  That  is  not  for
 clause  2,

 Shri  Jedhe  (Baramati):  I  am  mov-
 ing  amendment  No.  9.

 Shri  S.  K.  Patil:  I  beg  to  move:
 (i)  Page  ,  lines  5  and  6,—

 for  “Land  Acquisition  Act,  894
 (hereinafter  referred  to  as
 the  principal  Act)”,  sub-
 stitute  “principal  Act”  (4)

 (ii)  Page  l—
 for  lines  8  to  12,  substitute—

 ““(aa)  that  such  acquisition  is
 needed  for  the  construction
 of  some  building  or  work
 for  a  Company  which  is  en-
 gaged  or  is  taking  steps  for
 engaging  itself  in  any  in-
 dustry  or  work  which  is  in
 the  interests  of  the  general
 public;  or’.’  (42)

 Shri  Tyagi:  I  beg  to  move:
 (i)  Page  l—
 for  lines  8  to  12,  substitute—

 “"(ga)  that  such  acquition  is
 needed  for  the  construction
 of  scme  building  or  work
 for  a  Company  or  a_  cor-
 poration,  wholly  or  par-
 tially  owned  or  controlled
 by  the  State,  or  a  Co-
 operative  Society  registered
 under  the  Co-operative  So-
 cieties  Act,  ‘1912,  or  under
 any  other  law  correspond-
 ing  to  that  Act  for  the  time
 being  in  force  in  any  part
 of  India.  or  a  duly  register-
 ed  caritable  society  or  trust,
 engaged  or  to  be  engaged
 in  an  industry  or  work
 which  is  in  the  interests  of
 the  general  public;  or’.’
 (4l)

 Page  l,  line  9,—
 Shri  Jedhe:  I  beg  to  move:

 after  ‘for’  insert—
 “a  society  registered  under  the

 Societies  Registration  Act,

 ment)  Bill
 860  and  a  registeréd  society
 within  the  meaning  of  the
 Co-operative  Societies  Act,
 92  or  for”  (9)

 Shri  Hari  Vishnu  Kamath:  I  beg  to

 (i)  Page  1,  lines  0  and  ll—
 for  “an  industry  which  is  essen- y

 tial  to  the  life  of  the  com-
 munity  or  is  likely  to  pro-
 mote  the  economic  develop-

 ment  of  the  country”  substi-
 tute—

 “any  activity  which  is  essential
 to  the  life  of  the  community
 and  is  directly  useful  and
 beneficial  to  the  general
 public,  or  is  designed  to  pro-
 mote  the  economic  develop-
 ment  of  the  country  in  ac-
 cordance  with  the  socialist
 pattern”  (24)

 That  in  the  amendment  pro-
 posed  by  Shri  S.  K.  Patil,  printed  as
 No.  5  in  List  No.  2  of  Amendments,—

 for  “is  otherwise  in  the  interests
 of  the  general  public”  sub-
 stitute—

 “is  directly  useful  and  beneficial
 to  the  general  public”

 (26)
 Shri  H.  C.  Soy:  I  beg  t  move:

 Page  l,  lines  0  and  l—
 for  “an  industry  which  is  essen-

 tial  to  the  life  of  the  com-
 munity  or  is  likely  to  pro-
 mote  the  economic  develop-
 ment  of  the  country”  sub-
 stitute—

 “any  activity  which  is  essential
 to  the  life  of  the  community
 and  is  useful  and  beneficial
 to  the  general  public  and
 not  directly  detrimental  to
 the  well-being  of  the  local
 public  directly  affected  by
 such  land  acquisition,  or  is
 designed  to  promote  the
 economic  development  of
 the  country  in  accordance
 with  socialistic  pattern”
 (35)
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 Shrimati  Renu  Chakravartty:  I  beg
 to  move:

 Page  l,  line  l,—

 after  “country”  insert—
 “and  the  Company  is  owned  by

 the  Central  or  State  Gov-
 ernment  or  is  a  Public  Cor-
 poration”  (46)

 Shrimati  Renuka  Ray:  I  beg  to
 move:

 Page  l,  line  2.—
 for  “or”  substitute—

 “provided  a  majority  of  shares
 of  such  a  Company  are  own-
 ed  by  the  State  or  it  is  in
 the  Co-operative  Sector  or”
 (33)

 Shri  Hari  Vishnu  Kamath:  I  beg  to
 move:

 (i)  That  in  the  amendment  pro-
 posed  by  Shri  S.  K.  Patil,
 printed  as  No.  5  in  List  No.  2
 of  Amendments,—

 after  “‘development  of  the  coun-
 try”  insert—

 “in  accordance  with  the  socialist
 pattern”  (25)

 (ii)  That  in  the  amendment  pro-
 posed  by  Shri  S.  K.  Patil,  printed  as
 No.  5  in  List  No.  2  of  Amendments—

 after  “development  of  the  coun-
 try”  insert  “in  consonance
 with  the  socialist  pattern”
 (36)

 (iii)  That  in  the  amendment  pro-
 posed  by  Shri  S.  K.  Patil,  printed  as
 No.  5  in  List  No.  2  of  Amendments,—

 for  “is  otherwise  in  the  interests
 of  the  general  public”  sub-
 stitute—

 “is  for  a  specific  public  purpose”
 (37).

 Shri  K.  L.  More:  I  beg  to  move:

 Page  l,  lines  0  and  l,—
 for  “an  industry  which  is  essen-

 tial  to  the  life  of  the  com-
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 munity  or  is  likely  to  pro-
 ‘mote  the  economic  develop-
 ment  of  the  country”  sub-
 Stitute-—

 “any  activity  which  is  essential
 to  the  life  of  the  community
 or  is  likely  to  promote  the
 economic  development  of
 the  country  or  is  otherwise
 in  the  interest  of  the  mem-
 bers  of  a  co-operative  hous-
 ing  society  registered  under
 any  law  relating  to  co-
 operative  societies  for  the
 time  being  in  force  in  any
 State  or  in  the  interest  of
 the  general  public”.  (23)

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 Page  ,—

 after  line  12,  insert—

 “Provided  that  the  land  shall
 not  be  acquired  under  this  clause
 unless  the  Government  owns
 more  than  fifty  per  cent.  of  the
 shares  in  the  Company  and  ade-
 quate  compensation  equal  to
 market  price  plus  twenty-five  per
 cent  thereon  has  been  given  to
 the  land.”  (47)

 Sir,  I  am  speaking  on  amendment
 No.  47,  which  I  have  moved.  I  must
 mention  here  that  I  am  not  basically
 opposed  to  land  being  acquired,  but
 the  question  is  under  what  conditions
 it  should  be  acquired.  I  have  very
 carefully  gone  through  the  various
 amendments  moved  by  my  hon.  friend
 Shri  8.  K.  Patil.  I  am  not  stil]  satis-
 fied  that  the  amendments  are  to  the
 satisfaction  of  this  House.  I  am  not
 mentioning  that  these  amendments  do
 not  satisfy  me,  but  I  submit  that  I  am
 sure  all  Members  either  on  this  side
 or  that  side  of  the  House  will  not  be
 satisfied,  because  amendment  No.  42
 moved  by  the  hon.  Minister  says:

 “(aa)  that  such  acquisition  is
 meeded  for  the  construction  of  some
 building  or  work  for  a  Company
 which  is  engaged  or  is  taking  steps
 for  engaging  itself  in  any  industry



 4845  Land

 or  work  which  is  in  the  interests  of
 the  general  public.”

 The  hon,  Minister  read  out  the  defini-
 tion  of  ‘company’—  private  company
 Or  public  company—according  to  the
 definition  given  in  the  company  law.
 I  submit  that  where  any  person  is
 having  more  than  00  shares,  it  can
 be  termed  as  a  public  limited  com-
 pany  or  a  company  which  comes  unde)
 the  definition  of  the  particular  amend-
 ing  Bill.

 In  my  opinion,  the  old  Act  of  894
 should  have  been  amended  long  ago.
 While  amending  this  Act,  I  submit
 that  we  should  show  proper  respect  to
 two  Supreme  Court  judgments,  one
 delivered  on  5th  December,  96l  in
 the  case  State  of  U.P.  versus  a  parti-
 cular  gentleman  and  in  another  case
 where  the  Punjab  Government  wanted
 to  acquire  land.  These  two  judgments,
 in  my  opinion—I  express  my  inability
 in  regard  to  legal  matters—are  not
 conflicting  or  contradictory.  In  the
 first  place,  I  feel  that  this  legisla-
 tion  was  not  at  all  necessary.  But  if
 it  was  necessary,  certain  safeguards
 should  have  been  given.

 The  Minister  said  that  when  land  is
 acquired,  they  would  be  given  ade-
 quate  compensation  i.e,  market  value
 plus  5  per  cent  or  something  like
 that.  What  is  the  market  price?  So
 far  as  Kanpur  is  concerned,  I  am
 not  opposed  to  the  proprietor  of  that
 particular  firm  which  has  been  refer-
 red  to  in  the  Supreme  Court  judg-
 ment.  I  have  got  a  telegram  from  the
 villagers  of  Nauraiyakhera,  in  Kanpur
 District.  Nauraiyakhera  actually
 comes  within  the  jurisdiction  of  the
 Kanpur  Corporation.  There  are  also
 certain  areas  which  may  not  be  with-
 in  the  Corporation  limits,  but  they
 come  under  the  definition  of  areas
 continguous  to  the  Corporation  area.
 The  telegram  reads  thus:

 “Nagarmahapalika  acquiring  agri-
 cultural  land.  Kindly  withhold
 orders  if  unable  payment  of  land  be
 given  at  market  value.”
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 We  have  been  told  in  this  House
 that  every  man  has  been  paid  the
 market  value.  Unfortunately,  the
 market  value  has  not  been  paid  at  all.
 This  particular  piece  of  land  in  Nau-
 Taiyakhera,  where  this  factory  has
 been  constructed—I  am  not  opposed
 to  this,  but  many  other  industrialists
 are  acquiring  land;  even  Singh  En-
 gineering  Works  have  acquired  land—
 this  land  of  the  small  villagers,  widows
 etc.,  which  is  lying  vacant,  is  being
 acquired  in  various  ways  by  the  Nagar
 Mahapalika  with  the  help  of  the  U.P.
 Government.  Unfortunately,  this
 land  has  become  a  sort  of  Somnath
 Temple  where  all  Mohammed  Ghaznis
 are  coming  and  acquiring  land  with
 the  help  of  the  U.P.  Government  and
 giving  a  very  scanty  compensation.
 What  I  feel  is,  unless  the  Government
 has  a  share  in  the  particular  con-
 cern  it  should  not  acquire  land  for  it.
 Further,  I  wish  to  say  that  the
 Supreme  Court  has  correctly  pointed
 out  that  this  Government  cannot  be-
 come  the  chief  agent  of  acquiring  land
 for  industrialists.  If  the  industrialists
 want  land,  let  them  negotiate.  If
 they  do  not  negotiate  and  have  a
 settlement,  the  Government  should
 not  go  to  their  rescue.

 Sir,  I  will  conclude  in  another  two
 or  three  minutes.

 Mr.  Deputy-Speaker:  You  have
 spoken  at  length  during  the  considera-
 tion  stage.  I  think  any  further  re-
 marks  will  not  be  necessary.

 Shri  S,  M.  Banerjee:  With  your  per-
 mission,  Sir,  I  will  have  only  two
 minutes,

 Mr.  Deputy-Speaker:  You  have
 already  taken  five  minutes.

 Shri  Daji:  We  have  got  the  whole
 day,  Sir,  for  this  Bill.

 Shrimati  Renu  Chakravartty:  The
 Speaker  said  so.

 Shri  Hari  Vishnu  Kamath:  You  were
 not  here  at  that  time,  I  think.

 Shri  Daji:  The  time  has  been  ex-
 tended.
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 Shri  Harj  Vishnu  Kamath:  If  you
 refer  to  the  proceedings,  Sir,  it  will
 be  clear.

 Shri  Tyagi:  It  is  a  matter  where  on
 each  clause  we  have  to  give  full
 thought.

 Shri  Hari  Vishnu  Kamath:  Each
 phrase  of  every  clause,

 Shri  Daji:  Each  word.
 Shri  Hari  Vishnu  Kamath:  We  will

 fight  every  inch  and  every  millimetre.
 (Interruption),

 Mr.  Deputy-Speaker:  You  should
 try  to  conclude  as  early  as  possible.

 Shrimati  Renuka  Ray:  We  do  _  not
 fight  but  we  want  to  improve  it.

 Shrimati  Renu  Chakravartty:  You
 cannot  improve  it  without  fighting.

 Shri  S,  M.  Banerjee:  Sir,  there  is
 another  case.  I  am  sure  copies  of  this
 have  been  circulated  to  scme  Mem-
 bers  of  Parliament.  Land  was  acquir-
 ed  from  one  Bishan  Lal,  son  of  Pt.
 Chandu  Lal.  This  is  a  typical  case.
 The  land  was  acquired  by  the  Delhi
 Corporation  or  the  D.D.A.  or,  I  may
 say,  the  Government  or  even  a  statu-
 tory  corporation  for  a  particular  work
 concerning  the  Government.  They
 said  that  the  Small  Industries  Ser-
 vices  Institute,  New  Delhi  was  to  be
 established  here.  But  what  happened?
 About  2000  square  yards  of  land  was
 acquired  by  Government,  and  ulti-
 mately  this  was  sought  to  be  given  to
 a  private  concern.  This  land  was
 sought  to  be  given  to  a  private  con-
 cern  company  known  as  Messrs.  Ran-
 baxy  Laboratories  (Private)  Limited.

 Shri  Tyagi:  This  was  in  Delhi?

 Shri  S.  M,  Banerjee:  This  was  in
 Delhi.  An  injunction  order  is  going
 on,  There  will  be  a  third  judgment  by
 the  Supreme  Court  and  a  Bill  will
 again  be  necessary.

 Sir,  my  submission  is  only  this,  that
 these  things  should  be  looked  into.
 Let  us  not  rush  with  the  whole  thing.
 When  we  could  patiently  wait,  even
 after  the  Supreme  Court  judgment
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 which  was  passed  in  December  ‘1961,
 for  the  “lame  duck”  session,  when  we
 could  patiently  wait  for  another  92
 days...

 Mr.  Deputy-Speaker:  You  have  said
 all  this  during  the  consideration
 stage.

 Shri  5.  M.  Banerjee:  Sir,  my  amend-
 ment  says  that  adequate  compensa-
 tion  should  be  given  (Interruption).
 If  the  hon.  Minister  feels  that  this  is
 a  two-fold  one—one  is  that  the  Gov-
 ernment  should  have  shares  and  the
 other  is  about  compensation—and
 this  is  not  acceptable  to  him,  I  hope
 the  amendment  ‘moved  by  my  respect-
 ed  sister  Shrimati  Renuka  Ray  and
 my  hon.  friend  Shri  Sinhasan  Singh
 should  be  accepted.  This  is  a  harmless
 one.  If  Government  want  to  pay  ade-
 quate  compensation  to  those  people,  I
 do  not  know  why  it  should  be  denied.

 Then  there  is  this  question  of  vali-
 dating.  I  am  opposed  to  this.  Suppos-
 ing  a  land  has  been  acquired  for  a
 specific  purpose,  Government  should
 find  other  ways  to  see  that  that  parti-
 cular  industry  is  not  disturbed.  To
 validate  right  from  the  beginning,
 with  retrospective  effect  is  some-
 thing  unimaginable.  Sir,  I  could  have
 quoted  many  things.  I  could  have
 quoted  from  the  Property  Act  and
 other  things—I  have  full  facts  with
 me.  Unfortunately,  the  time  at  my
 disposal  is  less.

 The  Minister  of  State  in  the  Minis-
 try  of  Food  and  Agriculture  (Dr.  Ram
 Subhag  Singh):  That  concerns  the
 next  clause.

 Shri  S.  M.  Banerjee:  I  will  come  to
 that  clause  also.  Sir,  my  amend-
 ment  is  harmless.  It  does  not  stand
 in  the  way  of  our  industrial  expan-
 sion.  I  do  not  want  any  subversion
 of  our  industrial  policy  resolution.
 But  we  want  that  Government  should
 not  act  as  an  agent.  That  is  all  my
 submission  and  I  hope  the  hon.  Min-
 ister  will  accept  my  amendment.

 Shri  Hari  Vishnu  Kamath:  Sir,  I
 have  moved  amendments  Nos.  24,  25,
 26,  36  and  37.
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 Mr,  Deputy-Speaker:  You  have  mov-
 उठ  them.  Let  us  have  your  remarks
 ron  them.

 Shri  Hari  Vishnu  Kamath:  You  will
 have  them  in  plenty,  Sir.  I  did  not
 take  part  in  the  consideration  stage,
 and  so  I  shall  crave  your  indulgence
 ‘if  I  take  a  little  more  time  than  you
 ‘would  like  me  to.

 Mr.  Deputy-Speaker:  Not  more  time
 Shri  Hari  Vishnu  Kamath:  There  is

 mo  time  fixed  for  moving  amendments.
 Mr.  Deputy-Speaker:  Total  time  is

 ‘fixed.
 Sbri  Hari  Vishnu  Kamath:  This  wil!

 ‘be  contrary  to  practice,  Sir,  if  even
 at  the  stage  of  moving  amendments

 cyou  block  us.  That  way  we  will  be-
 come  functionless,  defunct,  here
 (Interruptions).

 Shrimati  Renu  Chakravartty:  This
 is  one  of  the  most  obnoxious  Bills
 ‘that  we  have.

 Shri  Hari  Vishnu  Kamath:  The
 ‘Minister  of  State  has  today  moved  an
 amendment,  Amendment  No.  42.  I
 suppose  that  is  a  substitute  amend-
 ment  for  the  amendment  of  his  se-
 nior  colleague  of  an  earlier  date.

 Dr,  M.  S.  Aney  (Nagpur):  You
 ‘must  read  out  the  amendment.  Un-
 *ess  you  read  it,  how  are  we  to  know?

 Shri  Bari  Vishnu  Kamath:  Ba
 thought  you  had  the  list  before  you.

 Mr.  Deputy  Speaker:  Before  you
 read  the  amendment,  I  would  like
 to  tell  you  that  your  amendments
 Nos.  25,  26,  36  and  37  are  amend-
 ments  to  Government  amendment
 No.  5  which  the  Government  has  not
 moved.  Therefore,  those  amendments
 are  out  of  order.

 Shri  Hari  Vishnu  Kamath:  I  am
 surprised.  They  have  given  notice  of
 $t.  Which  of  them  survive  now,  Sir?

 Mr.  Deputy-Speaker:  Amendments
 ‘Nos,  25,  26,  36  and  37  are  out  of  or-
 der.
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 Shri  Hari  Vishnu  Kamath:  So,  at
 least  two  have  survived  the  on-
 slaught  of  the  Treasury  Benches.

 Shrimati  Renu  Chakravartty:  What
 about  28?

 Shri  Hari  Vishnu  Kamath:  Yes,  I
 would  like  to  move,  Sir,  amend-
 ment  No.  28  also.  So  J  have  amend-
 ments  Nos.  24  and  28  (Interruption).
 It  is  the  Minister  who  is  responsible
 for  all  this.  He  introduced  the  Bill,
 more  or  less  withdrew  it  and  again
 brought  it  back.  They  have  created
 all  this  mess,  which  we  have  got  to
 clear  for  them.

 the  Minister  of  State  has
 new  amend-

 original
 colleague,

 Now,
 sought  to  introduce  a
 ment  as  a  substitute  to  the
 amendment  of  his  senior
 which  says:

 “that  such  acquisition  is  needed  for
 the  construction  of  some  building
 or  work  for  a  company  which  is
 engaged  or  is  taking  steps  for  en-
 gaging  itself...  2

 Mark  the  words,  Sir.  The  words
 are:  “is  engaged  or  is  taking  steps
 for  engaging  itself’.  It  is  so  very
 indefinite  and  vague.  It  further
 says:

 WG 4  or  is  taking  steps  for
 engaging  itself  in  any  industry  or
 work  which  is  in  the  interests  of
 the  general  public;  or’.

 The  other  day,  when  [  raised  a  con-
 stitutional  objection  at  the  considera-
 tion  stage  I  suggested  that  the  words
 used  in  article  3l  of  the  Constitution
 are  “public  purpose”.  Clause  2  of
 article  3l.reads  as  follows:

 “No  property  shal]  be  compul-
 sorily  acquired  or  requisitioned
 save  for  a  public  purpose  and  save
 by  authority  of  a  law  which  pro-
 vides...  Fa

 Now,  Sir,  this  “public  purpose”  is
 to  my  mind  neither  synonymous  nor
 coterminous  with  “public  interest”.
 There  what  is  sought  to  be  introduc-
 ed  in  the  parent  Act  is  that  it  satis-
 fies  the  criterion  of  public  interest  so
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 (Shri  Hari  Vishnu  Kamath]
 that  it  will  be  valid  and  will  be
 constitutional.  I  have  got  very  grave
 doubts  on  this  point  and  I  hope  the
 Law  Minister—I  am  sure  since  he
 became  the  Law  Minister  he  has  not
 forgotten  the  law—will  throw  ade-
 quate  light  on  this  subject.
 5  brs.

 Shri  A.  K.  Sen:  When  I  stand  be-
 fore  the  hon.  Member  I  forget  a
 everything.

 Shri  Hari  Vishnu  Kamath:  But  now
 you  are  sitting;  not  standing.  You
 are  being  seated  now.

 My  amendments  which  have  finally
 survived  are  Nos.  24,  28  and  37.  I
 will  read  out  my  amendment  No.  24
 because  my  hon.  friend,  the  elder
 statesman,  Dr.  Aney,  requested  me
 to  read  it.  It  reads:

 for  “an  industry  which  is  essen-
 tial  to  the  life  of  the  community
 or  is  l*ekely  to  promote  the  econo-
 mic  development  of  the  country”
 substitute—

 “any  activity  which  is  essential
 to  the  life  of  the  community  and  is
 directly  useful  and  beneficial  to  the
 general  public,  or  is  designed  to
 promote  the  economic  development
 of  the  country  in  accordance  with
 the  socialist  pattern”.’

 The  Supreme  Court  judgment,  which
 has  been  referred  to  in  the  Statement
 of  Objects  and  Reasons,  has  been
 referred  to  in  the  House  on  the  pre-
 vious  occassion;  so,  I  wil  not  read  it
 out  again.  Here,  therefore,  ]  would
 like  to  suggest  to  the  Minister  that
 the  amendment  suggested  by  Dr.
 Ram  Subhag  Singh,  who,  till  some
 time  ago,  was  a  very  active  member
 of  this  side  of  the  House,  rather  near
 this  side  of  the  House,  seeks  practi-
 cally  to  modify  the  Constitution,
 to  amend  the  Constitution.  So,  my
 first  objection  is  on  the  ground  that
 this  cannot  be  done  unless  the  Con-
 stitution  itself  is  amended  for  which
 they  have  to  bring  a  Bill  to  amend
 article  3  of  the  Constitution.  With-
 out  that  this  amendment  should  be
 held  to  be  out  of  order.
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 I  will  briefly  refer  to  one  of  the
 aspects  of  the  matter  and  then  close.
 In  this  judgment  under  reference,
 the  Supreme  Court  judgment,  the
 wise  judges,  the  eminent  judges  of
 the  court,  held  that  a  land  which  is.
 acquired  by  a  company....

 Shri  A.  K,  Sen:  Five  judges  held
 it.

 Shri  Hari  Vishnu  Kamath:  |  said
 “wise  and  eminent  judges”.  I  did  not
 say  5,  6  or  7.  I  did  not  mention  the
 number.  I  am  sorry,  you  have  mis-
 heard  ‘me.  It  is  not  my  fault.

 The  Supreme  Court  held  _  that
 under  the  Land  Acquisition  Act,  as.
 it  stands,  land  can  be  acquired  for
 a  company  for  a  ‘public  purpose’  or
 for  a  purpose  akin  to  such  purpose.
 It  was  held  by  the  Supreme  Court  in
 this  case  that  the  purpose  must  be
 something  like  a_  hospital,  reading
 room,  library  or  an  educational  in-
 stitution  open  to  the  public.  It  must
 be  for  a  specific  public  purpose  as
 mentioned  in  the  Statement  of  Ob-
 jects  and  Reasons.

 I  submit  that  the  amendment  mov-
 ed  by  my  hon.  friend,  Dr.  Ram
 Subhag  Singh,  does  not  comply
 with  the  provisions  of  the  Constitu-
 tion  and  the  meaning,  the  _  specific
 meaning,  the  tmport,  the  _  signifi-
 cance  of  the  phrase  “public  purpose’”
 as  embodied  in  article  3l.  “public  in-
 terest”  is  something  very  much
 vaguer  or  obscurer  than  what  is  meant
 by  “public  purpose”.  I  would  suggest,
 therefore,  that  the  amendment.
 might  be  further  amended,  85  fol-
 lows:

 for  “in  the  interests  of  the  general
 public”  substitute  “for  a  _  specific
 public  purpose”

 so  as  to  incorporate  my  amendment
 No.  27  which,  unfortunately,  be-
 cause  of  the  tactics,  wholly  uncalled
 for,  of  the  senior  Minister,  could
 not  be  moved  today.

 One  word  more  and  I  have  done.
 Mr,  M.  S.  Aney:  If  you  say  “a  speci-

 fle  purpose”,  suppose  there  are  more
 than  one  public  purpose?



 4853  Land

 Shri  Hari  Vishnu  Kamath:  So  long
 as  at  least  one  is  there  it  does  not
 matter  whether  there  are  two  or
 three.  It  is  pure  arithmetic.  When
 there  are  two,  three  or  four  one  is
 there,

 The  amendment  moved  by  my  hon.
 friend,  the  Minister  of  State,  reads  as
 follows:

 “..which  is  engaged  or  ‘s
 taking  steps  for  engaging  itself
 in  any  industry  or  work....”

 I  do  not  know  why  the  legal.  advisers
 of  the  Food  and  Agriculture  Ministry
 have  advised  them  to  word  it  in  this
 manner.  It  is  extremely  vague.

 Shrimati  Renu  Chakravartty:  That
 is  why  it  has  been  so  put.

 Shri  Hari  Vishnu  Kamath:  That
 should  be  the'r  purpose;  no  doubt,
 that  should  be  the  purpose  of  the
 treasury  benches.  As  has  been  stated
 by  my  hon.  friend,  Shrimati  Renu
 Chakravartty,  just  now,  it  has  been
 deliberately  done.  I  hope  that  the
 Law  Minister,  if  he  does  participate
 in  the  dscussion  at  this  stage,  wil}  at
 least  try  to  exonerate  himself,  his
 Ministry,  from  this  charges  that  it  was
 not  at  his  instance,  and  for  Shri
 Patil’s  convenience,  that  this  has  been.
 embodied  in  the  amendment  moved
 by  my  hon.  friend,  Dr.  Ram  Subhag
 S'ngh..

 Shrimati  Renu  Chakravartty:  Mr.
 Deputy-Speaker,  Sir,  I  find  no  words
 really  to  oppose  this  Bill,  It  is  the
 most  shock’ng,  shameless  and  most
 obnoxious  Bill  that  we  have  ever  dis-
 cused  in  this  House.  I  would  not  at  all
 have  m'nded  it  if  we  have  gone  into
 the  entire  Land  Acquisit‘on  Act  of
 894  and  had  tried  to  make  some
 changes  in  it  for  the  better,  that  is
 in  order  to  see  that  the  poorer  sections
 of  the  people,  the  less  wealthy  sec-
 tions  of  the  people  really  get  a  fair
 deal  in  cases  where  Government-
 controlled  companies  or  public  cor-
 porations  try  to  get  hold  of  land  in
 order  to  bu'ld  factories  and  other  in-
 dustries.  As  a  matter  of  fact,  when
 we  have  seen  the  way  in  which  this
 law  has  really  functioned  in  the  rural
 areas,  and  even  in  areas  round  about
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 cities,  we  have  found  that  it  is  really
 in  the  computation  of  the  compensa-
 tion,  which  my  hon.  friend,  Shri
 Banerjee  has  just  now  raised,  that
 needed  amendment.  Actually,  this
 computation  is  done  in  various  ways,
 sometimes  on  the  crop  yield,  some-
 times  on  the  land  revenue  etc.  with
 the  result  that  the  amount  of  money
 that  is  paid  for  an  acre  of  land  does
 not  buy  another  acre  of  land  of  equal
 quality.  That  is  what  is  happening.

 If  we  go  into  this  deeply,  we  are
 going  to  pay  compensation  to  the
 richer  section,  those  who  own  more
 than  two  or  three  acres  of  land,  not
 to  the  poor  people,  and  that  is  where
 I  join  issue  with  the  Minister  of  Food
 and  Agriculture.  He  says  he  wants
 to  protect  only  those  people  who  have
 got  very  rich  lands.  A  person  in
 Krishna  district  of  Andhra  Pradesh
 owning  three  acres  of  land  is  really
 a  rich  man.  For  him,  the
 Minister  is  prepared  to  see  that
 jJands  is  not  acquired.  But  inthe
 ९856  of  an  Adivasi  who  is  living  in
 Singhbhum,  who  is  hardly  scrap  ng
 some  subsistence  from  his  land,  it  can
 be  acquired  because  it  is  for  a  public
 good,  because  the  land  is  required  by
 Tatas,  Birlas  or  somebody  else.  So,
 we  are  not  able  to  understand  what
 is  meant  by  a  “public  good”.  There-
 fore,  my  view  is  that  if  he  really
 wanted  to  amend  the  Land  Acquisi-
 tion  Act,  he  should  have  gone  into  alt
 these  things.  But,  instead  of  doing
 that,  we  are  now  being  told  that  this
 is  being  brought  forward  for  a  public
 good,  for  the  planned  development,  for
 the  industrialisation  of  the  country,  in
 order  to  prevent  land  speculation  and
 so  on.  One  friend  was  trying  to  tell
 me  “We  want  to  stop  land  specula-
 tion;  you  have  no  idea  how  come
 people  buy  land  cheap,  at  very  low
 prices  and  then  sell  it  at  very  high
 rates,  that  is  what  we  want  to  stop”.
 If  that  had  been  the  real  intention,  we
 could  have  brought  forward  a  Rill
 for  preventing  speculation  on  land  in
 which  case,  we  would  have  all  wel-
 comed  and  supported  it.  Why  this
 machinery  of  acquisition  for  that?  As
 a  matter  of  fact,  if  some  amendment
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 {Shrimati  Renu  Chakravartty.]
 had  been  brought  forward  to  Part  IIL
 in  order  to  see  that  no  Government
 acquires  lang  under  Part  II  without
 paying  proper  compensation—under
 Part  II  they  can  acquire  land  with-
 out  paying  compensation,  as  the  hon.
 Minister  has  stated—we  would  have
 supported  it.  But  now  there  is
 nothing  to  prevent  the  State  from
 acquiring  a  land  even  for  a  private  in-
 dividual  under  Part  II.  I  will  give
 you  one  or  two  examples  to  show
 how  it  has  been  done.

 The  hon,  Min‘ster  said  in  his  speech
 that  for  68  years  we  have  had  no
 difficulty  and  this  law  has  actually
 functioned  so  well.  Actually,  it  has
 functioned  but  who  has  heard  the
 voice  of  that  poor  Adivasi  whose  land
 has  been  taken  away  by  the  riches  in
 the  land?

 As  regards  th’'s  question  of  interests
 of  the  general  public  in  the  amend-
 ment  which  has  been  moved  by  my
 hon.  friend,  Dr.  Ram  Subhag  Singh,  it
 is  a  tragedy  that  I  see  the  name  of
 Dr.  Ram  Subhag  Singh  being  mixed
 up  with  this  amendment,

 Dr.  Ram  Subhag  Singh:  Why?  There
 should  not  be  any  surprise.

 Shrimati  Renu  Chakravartty:  He  is
 the  person  whom  in  the  past  we  saw
 talking  so  often  about  the  poor
 peasant!  I  can  understand  Shri  Patil
 doing  it  because  he  is  one  who
 always  backs  the  cap'talists.  We  know
 it.  But  this  comes  in  the  name  of  Dr.
 Ram  Subhag  Singh  who  always  spoke
 for  the  poor  peasantry  and  who  used
 to  jibe  at  us  because  we  lived  in  the
 urban  area.  Now  Dr.  Ram  Subhag
 Singh  has  brought  forward  this
 amendment  saying  that  if  the  words
 ‘in  the  interest  off  the  general
 public’  are  included  everything  will
 be  covered,

 What  is  happen'ng  actually  in  the
 interests  of  the  general  public—  I
 want  to  ask  the  hon.  Minister—in  the
 case  of  an  iron  and  steel  company,  like
 the  Ind’an  Iron  and  Stee]  Company,
 which  is  owned  by  Martin  Burns  and
 the  richest  in  the  land,  like,  Sir  Biren
 Mukerjee?  They  go  and  take  over
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 the  land  of  the  poor  Adivasi,  an  iron
 ore  mine  worker,  who  does  not  even
 have  a  minimum  wage,  in  an  area
 calleq  Gua  which  is  in  the  same  State
 as  my  hon.  friend,  Dr,  Ram  Subhag
 Singh,  comes  from.  That  poor  Adi-
 vasi  has  very  little  arable  land  and  he
 takes  it  over.  For  what  purpose?
 Because  the  burra  sahibs  want  to  have
 a  land  in  ground.  For  three  years  I
 tried.  I  went  to  the  Commiss  oner
 for  Scheduleq  Castes  and  Scheduled
 Tribes.  I  wrote  to  fhe  late  Pandit
 Pant.  I  d‘d  everything  possible.
 The  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  saw
 with  his  own  eyes  how  the  bulldozers
 actually  razed  that  village  to  the
 ground.

 Now,  is  it  not  in  the  interests  of
 the  genera]  public  if  it  is  argued  that
 here  is  this  campany  which  is  pro-
 ducing  iron  ore  which  is  going  to  go
 to  the  steel  companies  which  are  going
 to  produce  steel  which  is  the  bas  gs  for
 our  heavy  industries  and  for  the
 economic  development  of  our  country?
 Of  course,  it  can  be  argued  in  that
 manner.

 Why  is  it  that  you  are  bring'ng  for-
 ward  this  thing?  It  is  because  just  by

 saying  ‘in  the  interest  of  the  gene-
 ral  public’  which  is  vague  you  are
 going  to  allow  loopholes  for  the  big-
 gest  in  the  lang  to  go  from  the  lowest
 court  right  upto  the  Supreme  Court
 to  fight  this  out  and  because  you  know
 that  the  poor  Adivasi  will  not,  in  any
 case,  be  able  to  do  that,  He  has  not
 been  able  to  do  that  wth  the  result
 that  today  he  has  no  land.  That  is
 why  we  are  totally  opposed  to  amend-
 ment  No,  42  being  brought  forward.

 I  know  that  Shri  5.  K.  Patil  ‘s  a
 very  determined  person  and  he  has
 been  able  to  win  over  a  large  section
 of  friends  who  very  rightly  opposed
 this  and  felt  that  there  was  someth ng
 very  wrong  being  done.  He  told  me
 yesterday  with  great  bravado,  “You
 have  come  too  late;  everyone  else  has
 succumbed.”  I  say  they  may  have
 succumbed  but  the  people  outs  de
 have  voted  into  power  Shri  Ranga  to
 this  very  House  defeating  the  powers
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 that  be  today  and,  if  you  are  going
 to  allow  the  capitalists  with  these
 concessions  that  is  what  is  going  to
 happen  again  tomorow.  That  is  why
 with  the  strongest  words  which  I  can
 utilise  and  with  very  great  feeling  I
 say  that  by  bringing  in  this  Bill  you
 are  not  improving  what  we  should
 have  improved.  We  are  not  really
 going  to  stop  land  speculation  at  all.  If
 there  was  any  attempt  at  stopping
 lang  speculation,  I  would  be  one  with
 you.  I  would  even  go  to  that  extent
 though.  I  donot  like  that.  But  in  the
 case  of  the  private  sector  we  should
 not  permit  it,  In  the  case  of  the
 public  sector  let  us  allow  it  because
 in  the  ase  of  the  public  sector  we
 do  not  put  forward  the  philosophy
 which  Shri  S.  K.  Patil  has  of  free
 profit.

 Shri  Narendra  Singh  Mahida:  You
 helped  them  against  Shri  Ranga’s
 election.

 Shrimati  Renu  Chakravartty:
 Because  we  say  that  you  are  worse.
 We  do  not  want  you  to  come  here  in
 greater  number.  That  is  why  we  are
 supporting  their  policy.  We  are  ask-
 ing  them  to  wake  up  before  it  is  too
 late  and  before  they  are  submerged
 in  the  pholosophy  of  Swatantra  Party.
 That  is  why  we  supported  them
 against  you.

 But  I  only  say  that  actually  there
 is  much  which  should  have  been  done
 by  bringing  forward  a  new  amend-
 ment  to  the  original  Act.  Actually,
 what,is  the  Government  doing?  In  my
 State,  do  you  now,  what  actually  has
 happened?  You  have  now  actually
 said  that  the  land  of  co-operative
 societies  may  not  be  taken  over.  But
 I  can  give  you  the  example—here  it
 is  the  case  of  the  public  sector—  of  the
 Bandal  thermal  power  station  where
 we  have  acquired  55  acres  of  land
 belonging  to  the  Triveni_  Trifasali
 Co-operative  Society  which  won  the
 Dr.  8.  C.  Roy  Shield  for  the  best  pro-
 duce.  The  price  computed  for  that
 Jand  was  Rs.  1,000  per  acre  This  is
 the  amount  of  compensation,  but  the
 District  Magistrate  told  them  once  in
 private  that  actually  it  should  have

 BHADRA  7,  884  (SAKA)  Acquisition  (Amend-  4858
 ment)  Bill

 been  Rs.  3,000  per  bigha  because  it  is
 three-crop  land.  It  produces  three
 crops.  Therefore  when  we  are  pre-
 pared  to  allow  the  Government  to
 acquire  land  for  those  who  do  not  put
 forward  the  philosophy  of  free  enter-
 prise,  that  is,  the  public  sector.  In
 the  new  amendment  are  told  that  only
 private  companies  will  be  exempted
 but  public  limited  companies  will  come
 within  the  purview  of  this  Act.
 Shri  Ram  Rattan  Gupta  is  correct.  I
 do  not  know  whether  he  is  big  or  the
 biggest,  but  the  biggest  industrialists
 and  the  biggest  monopolists  will  escape
 because  they  are  not  “private  limited
 companies”.  So.  I  say,  let  there  be
 some  logic.  If  the  private  sector  wants
 that  there  should  be  free  enterprise,
 let  it  be  free  enterprise  all
 the  way,  for  the  small  landowner
 as  well  as  for  those  whose  pro-
 fits  the  Goernment  is  not  permitted  to
 control]  and  to  know  their  cost  of
 production.  If  that  is  done,  that  would
 be  fair,  Therefore  I  completely  op-
 pose  this  amendment,  that  is,  amend-
 ment  No.  42.  As  a  matter  of  fact.  I
 totally  oppose  this  whole  Bill.

 Shrimati  Renuka  Ray:  Mr.  Deputy-
 Speaker,  Sir,  I  have  moved  an  amend-
 ment  to  this  clause  which  says  that
 companies  in  which  the  State  has
 majority  of  shares  as  also  cooperative
 societies  should  be  included  in  it,  I
 did  this  because  I  felt  that  it  would
 be  the  quickest  and  the  best  way  of
 getting  over  the  fact  that  Govern-
 ment  might,  on  some  _  occasion,  be
 acting  as  a  land  agent  for  a  private
 company  as_  suggested  by  the  judg-
 ment  of  the  Supreme  Court.

 I  realise  that  we  have  a  mixed
 economy  and  it  may  be  necessary  on
 some  rare  occasions  to  help  companies
 selected  by  the  Government  in  getting
 land.  But  there  must  be  some  very  ade-
 quate  checks  also.  The  amendment
 moved  by  hon.  friend,  Dr.  Ram
 Subhag  Singh  is  certainly  some  im-
 provement  over  the  original  amend-
 ing  clause  in  the  Bill.  Nevertheless,
 there  is  one  point  to  which  I  would
 like  to  draw  the  atention  of  the  hon.
 Minister.
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 [Shrimati  Renuka  Ray]
 I  must  say  here  that  the  hon.

 Min‘ster  has  shown  that  he  does  take
 into  consideration,  to  some  extent,  the
 feelings  in  this  House.  He  did  dis-
 cuss  this  matter  with  all  parties  and
 to  some  extent  some  improvements
 have  been  made.  It  is  because  he  has
 been  accommodating  that  I  will  still
 request  him,  at  this  late  hour,  to  bring
 in  the  words  ‘public  purpose’  in  place
 of  ‘in  the  interests  of  the  general
 public’.  Shri  Patil  has  quite  rightly
 said  that  in  clause  9  (f)  the  words
 fmterests  of  the  general  public’  are
 included—that  is  the  clause  allowing
 private  property.  But  in  clause  3l
 which  is  quite  a  different  clause—it
 is  the  clause  through  which  compen-
 sation  is  paid  and  for  certain  pur-
 poses  you  can  acquire  land  also—the
 words  ‘public  purpose’  are  used  and
 not  the  words  ‘interest  of  the  general
 public’.  Therefore  I  would  request
 him  even  now  to  use  the  words
 ‘public  purpose’  in  place  of  the  words
 ‘interests  of  the  general  public’.  If
 that  is  done,  that  in  itself  wil]  be
 somewhat  of  a  safeguard.

 We  must  realise  that  while  on  some
 occasions  it  may  be  necessary  for  the
 Government,  when  it  is  not  able  to  do
 something  in  the  public  sector  which
 is  essential,  to  ask  some  private  firm
 to  do  that  work  for  them.  Surely
 that  cannot  be  so  in  the  case  of  textile
 machinesry  and  things  like  that.  It
 could  only  be  in  regard  to  major  and
 key  industuries  where  Government
 are  unable  to  expand  rapidly  in  the
 public  sector.  While  we  may  leave
 it  to  the  private  sector  freely  to  put
 up  factories  for  textile  machinery  and
 the  like,  surely,  it  is  not  for  Govern
 ment  to  ego  to  their  help  to  acquire
 the  land.  Why  can  they  not  acquire
 the  land  in  the  usual  manner  and  buy
 it  in  the  open  market  without  any
 help  or  any  particular  assistance  from
 Government?

 As  it  is,  in  the  case  of  public
 sector  companies  or  public  sector
 projects—and  some  of  them  are  very
 vital  projects—such  as  the  Farrakka
 barrage  or  other  big  irrigation  pro-
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 jects,  we  do  have  to  take  over  the
 lands  belonging  to  some  agricultur-
 ists,  who  may  be  very  poor  persons.
 When  we  take  over  those  lands,  do
 we  have  adeqauate  safeguards  that
 compensation  will  be  paid  in  proper
 time?  I  know  from  personal  experi-
 ence  what  has  been  done  in  my  own
 constituency,  when  the  railway  line
 was  built  there.  The  compensation
 in  some  cases,  is  still  pending  in  that
 connection.  This  took  place  about
 two  or  three  years  ago.  Aga’n,  where
 the  Farrakka  barrage  is  being  cons-
 tructed,  the  people  are  natrally  very
 worried  and  anxious,  because  it  is
 just  across  the  river.  They  also  want
 to  know  if  compensation  will  be  paid
 in  time.  I  have  brought  up  this  point
 merely  to  show  even  where  acquisi-
 tion  is  made  for  public  sector  com-
 panies  or  some  very  essential  public
 sector  projects,  we  must  be  very  care-
 ful  and  very  vigilant,  and  when  we
 take  the  land,  we  must  see  to  it  that
 the  persons  whose  lands  are’  taken
 away  from  them  are  not  made
 refugees.  It  is  our  duty  to  see  to  it,
 and  it  is  Government’s  duty  to  see  to
 it  that  they  are  not  made  refugees.

 Even  where  land  is  acquired  for
 private  companies,  that  should  be  very
 rarely  done,  and  it  should  be  done
 only  for  some  very  definite  public
 purpose,

 I  have  decided  not  to  move  my
 amendment  to  this  clause  not’  only
 because  there  is  improvement  on  the
 present  clause,  but  I  hope  my  further
 suggestion  will  be  accepted.  I  hope
 that  the  rules  that  will  be  framed  by
 the  Central  Government  will  be  laid
 on  the  Table  of  the  House,  and  we
 shall  be  in  a  position  to  suggest
 amendments.  to  the  rules  when  they
 are  so  laid.  So,  if  the  Bill,  along
 w'th  Dr,  Ram  Subhag  Singh’s  amend-
 ment  is  accepted,  then  it  will  be
 possible  to  have  adequate  safeguards,
 and  therefore,  it  is  not  necessary  to
 use  as  Shrimati  Renu  Chakravartty
 has  done,  invectives  and  adjectives
 such  as  “obnoxious”.  I  was  rather
 surprised  to  hear  her  say  that  she
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 supported  the  election  of  Shri  Ranga,
 but,  of  course,  she  qualified  it  later
 by  saying  that  she  was  opposed  to
 the  policy  of  his  party.

 Shrimati  Renu  Chakravartty:  The
 mad  woman  is  thinking  that  we  sup-
 ported  Shri  Ranga!

 Shrimati  Renuka  Ray:  There  is
 ‘one  other  point  also.  I  do  not  know
 whether  it  is  the  creed  of  the  com-
 munists  not  only  to  say  that  com-
 pensation  should  be  paid  but  to  say
 that  larger  amounts  of  compensa+
 tion  should  be  paid  when  land  is  ac-
 quired  by  Government;  and  she  also
 said  that  even  where  land  is  acquired
 by  Government,  not  for  the  private
 sector,  not  only  the  compensation
 that  is  now  given  should  be  paid  but
 ‘even  more  should  be  paid.

 Shrimati  Renu  Chakravartty:  Our
 policy  is  that  the  smaller  man  or  the
 smaller  peasant  should  be  given  much
 more.  For  my  hon,  friend’s  edu-
 cation,  I  may  inform  her  of  _  our
 party’s  policy.

 Shrimati  Renuka  Ray:  I  do  _  not
 know.  I  am  always  subject  to  cor-
 rection  by  the  hon.  Member,  But  I
 cannot  understand  whether,  if  this  is
 the  policy,  it  is  in  line  with  the  com-
 munist  creed,  because  we  have  been
 told  al]  along  that  private  property
 ‘should  be  taken  over  by  the  State
 without  compensation,

 Mr.  Deputy-Speaker:  Now,  Shri
 Tyagi.

 Shri  A.  K.  Sen:  I  wanted  tu  ask
 one  thing.  I  thought  that  the  hon.
 Member  Shrimati  Renu  Chakravartty
 said  ‘mag  woman’,  May  I  ask  her
 whether  she  said  so?

 Shrimati  Renu  Chakravartty:  Shall
 I  say  ‘insane’  ?

 Shrimati  Renuka  Ray:  I  do  not
 know  whether  that  is  parliamentary.
 Is  that  not  unparliamentary?

 Shrimati  Renu  Chakravartty:  In
 that  case,  I  withdraw  that  expression,
 and  say  ‘Do  not  be  insane’.
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 Mr.  Deputy-Speaker:  Order,  order.
 Now,  Shri  Tyagi.

 Shri  Tyagi:  The  subject  actually
 circles  round  the  two  words  used  in
 the  Constitution,  namely  ‘public  pur-
 pose’.  It  is  quite  clear  that  the  whole
 controversy  from  beginning  to  end  has
 gone  roung  the  interpretation  of  these
 two  words.  Let  us,  therefore,  be  quite
 clear  about  what  we  are  going  to
 enact  today.  My  fears  are,  that  the
 Bill  if  it  is  passed  along  with  the
 amendments  proposed  today  may  again
 perhaps  have  a  bad  fate  when  it  goes
 to  the  Supreme  Court.  Therefore,
 the  idea  has  not  been  well  conceived
 or  duly  considered  from  that  angle.

 But  I  talk  with  a  sense  of  inferiority
 and  diffidence  because  I  do  not  know
 law  and  I  am  qabbling  in  matters
 which  are  highly  legal.  The  Consti-
 tution  had  enacted,  and  that  has  been
 repeated  very  often,  that  “no  property
 shall  be  compulsorily  acquired  or  re-
 quisitioned  save  for  a  public  purpose,
 and  save  by  authority  of  a  law  which
 provides  for  compensation  for  the  pro-
 perties  so  acquired  etc.”

 So,  there  are  only  two  saving  pro-
 visions.  One  is  that  the  property  is
 essentially  to  be  acquired  for  a  public
 purpose.  There  is  no  dispute  about  it.
 The  other  is  that  it  should  be  done  by
 authority  of  a  law.  And  what  is  that
 law?  It  is  not  a  law  for  acquisition
 of  land,  or  the  principles  of  Acquisi-
 tion,  but  a  jaw  which  provides  for  due
 compensation.  That  Jaw  cannot  be  the
 present  legislation  which  we  are  enact-
 ing.  The  term  ‘law’  here  means  a  law
 which  provides  for  compensation  for
 the  property  so  acquired.  This  is  the
 requirement  of  the  Constitution,

 Then  again,  according  to  the  terms
 of  the  Constitution,  the  Land  Acquisi-
 tion  Act  of  894  were  also  ultra  vires,
 had  we  provided  further  in  the  same
 article  of  the  Constitution  in  Clause  5,
 that:

 ‘Nothing  in  clause  (2)  shail
 affect—

 (a)  the  provisions  of  any  existing
 law  other  than  a  law  to  whieb
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 [Shri  Tyagi]
 the  provisions  ०  clause  (6)
 apply......  i“

 The  Land  Acquisition  Act  of  894  was
 already  existing.  Therefore,  that  is
 the  only  one  law  which  could  override
 the  interpretation  of  Article  31(2)  of
 the  Constitution,  After  emphasising
 the  words  ‘for  a  public  purpose’,  it  is
 mentioned  in  clause  5  that  this  Article
 can  only  be  read  in  the  light  of  the
 old  or  existing  acquisition  Acts.  And
 this  Land  Acquisition  Act  of  894  was
 the  only  one  which  was  existing  then.
 Therefore,  if  we  amend  that  Act  now,
 we  shall  Jose  the  balance  again,  I  am
 afraid,  because  this  law.  is  the  only
 security  before  Government;  the  Cons-
 titution  had  permitteq  only  the  inde-
 pendence  of  the  existing  Act  and  no
 other  Act.  So,  if  we  amend  the  old
 Act  in  any  manner,  that  amendment
 shal]  not  be  within  the  meaning  of  the
 term  ‘existing  law’.  Therefore,  we
 shall  again  take  the  risk  of  facing  an
 interpretation  from  the  Supreme  Court
 or  the  other  courts.  Exemption  was
 given  only  for  this  existing  Act.

 Moreover,  the  preamble  of  the  Act
 which  we  are  amending  also  says:

 “Whereas  it  is  expedient  to
 amend  the  law  for  the  acquisition
 of  land  nteded  for  public  purpos-
 es  and  for  companies’  and  for
 determining  the  amount  of  com-
 pensation  to  be  made  on  account
 of  such  compensation,  it  is  hereby
 enacted:  yeas

 So,  according  to  the  preamble  of  the
 Act  also,  the  objecitve  was  to  acquire
 land  only  for  ‘public  purposes’.  We
 cannot  therefore  get  over  the  term
 ‘public  purposes’.  That  term  is  there
 in  the  Constitution.  That  term  is
 there  also  in  the  Act.  So,  even  if
 you  say  ‘public  interest’  or  ‘public
 utility’  etc.,  all  those  safeguards  will
 not  give  you  any  safety  valve.  Again,
 all  those  phrases  will  be  tested  on  the
 touchstone  of  the  term  ‘public  pur-
 poses’.  That  is  what  I  would  like  to
 submit,

 The  Law  Commission  also  has  re-
 ported  on  this  matter.  I  am  afraid  of
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 Shri  A.  K.  Sen  when  I  am  referring  to
 this,  because  he  is  an  eminent  lawyer
 and  knows  law  very  well,  and  I  am
 only  a  layman.  So,  when  I  have  to
 talk  to  him,  I  have  tried  to  find  autho-
 rities  of  some  other  eminent  lawyers.
 For  instance,  there  is  the  report  of  the
 Law  Commission  of  India,  where  Mr.
 Setalvad  has  signed  it.  At  page  9,  it
 has  been  mentioned  that:

 “The  determination  that  a  pur-
 pose  is  3  public  purpose  is  no  long-
 er  a  matter  for  the  subjective
 satisfaction  of  the  appropriate
 Government....The  existence  of  a
 purpose  is  a  necessary  condition
 to  the  acquisition  or  requisition  of.
 property....”.

 Further  on,  it  is  said:
 “That  the  existence  of  a  purpose

 must  be  established  objectively
 has  been  settled  by  the  decisians
 of  the  Supreme  Court  in  Bela
 Banerjee’s  case,  and  still  holds
 good.”.

 This  is  what  eminent  lawyers  of  the
 country  say.  So  this  cannot  be  got
 over  in  any  manner.  Then  they  say:

 ‘If  the  Land  Acquisition  Act,
 1894,  and  other  existing  laws
 are  allowed  te  continue  in
 force  without  alteration,  the  pro-
 vision  in  these  Acts  to  the  effect
 that  declaration  by  Government
 that  the  land  was  required  for
 public  purposes  shall  be  conclu-
 sive  evidence.  This  cannot  be
 challenged.  The  position  would,
 however,  be  different  if  a  consoli-~
 dating  Act  is  now  enacted.  The
 decision  of  the  Government  that
 a  land  is  needed  for  a  public  pur-
 pose  will  not  have  the  finality
 which  it  would  have  had  if  Act  I
 of  894  and  the  other  Acts  were
 left  untouched”.
 Because  you  are  bringing  in  new

 amendments  now,  therefore  you  are
 losing  your  old  sanctions,  the  sanctiong
 which  the  Central  and  State  Govern-
 ments  have  been  enjoying  so  far  be-
 cause  this  Act  had  not  been  amended.



 4865  Land

 lt  is  the  opinion  of  the  Law  Com-
 mission  that  you  lose  that  sanction  and
 “the  decision  of  Government  will  not
 have  that  finality  which  it  would  have
 had  Bla  Act  I  of  894  and  _  the  other
 Acts  were  left  untouched.”  I  am  glad
 to  speak  in  the  interest  of  the  smail
 man.  I  think  you  are  committing  an
 error,  a  blunder,  in  amending  this,
 because  as  it  is  it  will  useful  to  the
 cultivator  because  it  will  not  be  pos-
 sible  to  exercise  so  much  freedom  of
 land  acquisition  as  you  have  been
 doing  so  far  if  you  amend  this  Act.

 5.32  hrs.

 {SHrr  MuLcHanp  DuseE  in  the  Chair.]
 Then  there  is  the  question  of  ‘public

 purpose’.  It  wil]  have  to  undergo  the
 test  of  ‘public  purpose’.  Article  3l
 says  that  no  new  law  can  be  made  in
 contravention  thereof.  According  to
 article  35,  the  new  law  cannot  be  in
 contravention  of  this  article;  only  the
 old  laws  will  hold  good.  That  is
 quite  clear.  Then  article  4l  says
 that  the  decision  on  law  of  the  Sup-
 reme  Court  is  binding  on  all  courts.
 It  is  difficult  to  get  round  the  deci-
 sions  of  the  Supreme  Court.  They
 will  remain  final.  Whatever  you  do,
 the  interpretation  of  the  Supreme
 Court  shall  be  final.

 Shri  Hari  Vishnu  Kamath:  For  all
 courts,  not  for  the  Governmnet.

 Shri  Tyagi:  Government  are  sub-
 ordinate  to  the  courts  in  the  matter
 of  interpretation  of  law.

 Shrimati  Renu  Chakravartty:  They
 will  brimg  forward  another  amend-
 ment,

 Shri  Tyagi:  Coming  to  the  Supreme
 Court  rulings,  in  Babu  Barkaya  Tha-
 kur  vs  State  of  Bombay  (A.I.R.  960
 S.C,  1203),  the  Court  had  clearly
 laid  down  that  the  ‘purpose  must  be
 something  like  a_  hospital,  reading
 room,  library  or  an  educational  ins-
 titution  open  to  the  public’.  These
 are  public  purposes  according  to  the
 view  of  the  Supreme  Court.  In  Arora
 vs  State  of  UP,  they  say  that  ‘merely
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 because  a  company  is  going  to  produce
 something  which  is  likely  to  be  used
 by  the  public  does  not  justify  acquisi-
 ton  of  Jjand  for  the  company  because
 it  is  not  a  public  purpose’.  How  snall
 you  get  over  that?  So  that  it  is  not
 possible  to  think  that  all  the  lacunae
 will  be  regularised.  I  am  afraid  we
 cannot  do  that  by  one  stroke  of  the
 pen,

 Then  take  the  question  of  sovereign
 power.  There  is  a  ruling  of  the  Sup-
 reme  Court  there  also.  They  say  tnat
 ‘sovereign  power  to  acquire  prope:ty
 compulsorily  is  a  power  to  acquire  it
 only  for  public  purpose.  There  is  no
 power  in  the  sovereign  to  acquire
 private  property  in  order  to  give  it  to
 private  persons.  Public  purpose  is  a
 content  of  the  power  itself’.  This  was
 said  by  the  Court  in  1952.

 So  my  fear  is  that  the  Bill  that
 Government  has  brought  in  amending
 the  Act  shall  be  challenged.  It  would
 be  challenged  on  these  grounds  and
 then  you  will  again  have  to  face  the
 same  music,

 Shri  Hari  Vishnu  Kamath:  Sweet
 music.

 Shri  Tyagi:  As  my  hon.  friends
 have  already  pointed  out,  there  are
 quite  a  number  of  spots  here  even  in
 Delhi  which  were  acquired  from  pcr-
 sons  who  were  going  to  start  indus-
 tries.  They  were  acquired;  they  were
 not  given  to  those  industries  but  given
 to  other  industries  at  higher  prices.
 Is  this  justice?  Such  things  are  hap-
 pening  even  in  other  States.

 I  am  grateful  to  the  hon.  Minister,
 for  he  has  Jaid  down  a  policy  which
 wil]  sustain  me.  Otherwise,  people
 wil]  be  carried  away  by  sentimental
 speeches  delivered  by  Communist
 Members  like  my  hon.  friend,  Shri-
 mati  Renu  Chakravartty.  I  was  simp-
 ly  carried  away  altogether  because
 she  spoke  out  my  sentiments,  she
 spoke  out  the  sentiments,  of  the  poor,
 the  sentiments  of  the  people;  therefore,
 people  will  naturally  recognise  those
 representatives  who  represem  them:
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 really,  truthfully.  She  has  really
 done  a  service  to  those  people  by
 saying  that.  We  have  no  business  to
 acquire  property  for  private  interests.

 “Why  should  we  do  so?  We  say,  mar-
 ket  price  plus  5  per  cent.  If  that
 ‘were  actually  the  price  calculated,  let
 any  capitalist  come  to  any  town  and
 pay  the  market  price  plus  5  per  cent,
 Hundreds  will  come  and  give  their
 lands  because  there  is  no  harm;  they
 are  selling  at  a  profit  of  5  per  cent.
 If  that  calculation  were  there,  people

 “would  not  resent  their  lands  being
 sold.  Why  acquire  them?  Why  do
 you  put  these  capitalist  friends  into  a
 loss  by  saying  ‘market  price  plus  5
 per  cent?’  This  is  a  penalty  to  those
 capitalists  wha  are  supporting  you.

 “Why  do  you  want  to  force  them  to
 Pay  market  price  plus  5  per  cent?
 Why  not  give  them  the  freedom  to
 buy  freely?  They  wil)  pay  market

 “price  plus  something  or  minus  some-
 ‘thing  for  the  commission  agents.

 Shri  Hari  Vishnu  Kamath:  It  is  a
 new  angle.

 Shri  Tyagi:  In  fact,  that  is  better.
 “They  are  moneyed  people.  Let  the
 poor  man  have  the  free  market  to  sell
 his  land.  What  else  has  he?  If  he
 needs  money  and  wants  to  sell  the
 land,  let  him  get  a  good  price.  I  do
 not  think  there  is  any  harm  in  that.

 Of  course,  we  cannot  do  away  with
 acquisition  for  public  purposes.  We
 need  it.  Therefore,  we  may  be  con-
 tent  with  the  amendment  I  have
 moved.  There  are  better  amendments,
 of  course.  I  will  change  my  position
 as  3007  as  those  amendments  come.  I
 have  no  objection  to  better  wording.

 “My  amendment  reads:
 “that  such  acquisition  is  need-

 ed  for  the  construction  of  some
 building  or  work  for  a  company
 or  a  corporation,  wholly  or  par-
 tially  owned  or  controlled  by  the
 State,  or  a  co-operative  society  re-
 gistered  under  the  “Co-operative

 ‘Societies  Act,  ‘1912,  or  under  any
 other  law  corresponding  to  that

 -Act  for  the  time  being  in  force  in
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 any  part  of  India,  or  a  duly
 registered  charitable  society  or
 trust,  engaged  or  to  be  engaged  in
 an  industry  of  work  which  is  in
 the  interests  of  the  general  pub-
 lies:  a”

 I  can  well  understand  the  bringing  in
 of  the  word  ‘interests’.  If  it  is  accep-
 table  to  Government,  that  will  be  very
 good.  I  am  glad  my  hon.  friend  the
 Minister  has  made  an  announcement
 that  in  the  rules  he  will  incorporate
 a  provision  that  fertile  lands  will  not
 be  acquired  and  no  permis%ion  will  be
 given  for  such  acquisition.  That  is  a
 very  good  undertaking  he  has  given.
 I  am  thankful  for  this  assurance  to
 the  people  at  large.

 Since  the  time  we  have  started  con-
 sidering  this  Bill,  people  came  to  know
 that  I  was  supporting  their  cause  ind
 I  have  received  a  number  of  telegrams
 saying  that  so  many  thousands  of
 acres  of  Jand  have  been  acquired  for
 industries  in  Ahmedabad,  Bombay  and
 other  places.  Now  people  wil]  have
 less  fear  after  the  announcement  made
 by  the  hon,  Minister  that  the  interests
 of  the  rural  population  will  be  looked
 after.

 As  regards  ‘public  purpose’,  there  is
 a  big  list  given  by  the  Law  Commis-
 sion.  It  is  not  an  exhaustive  list
 defining  what  a  ‘public  purpose’  should
 be.  I  do  not  want  to  read  the  whole
 of  it  but  just  a  sample.

 5.38  hrs.
 (Mr.  SPEAKER  in  the  Chair]
 “Provision  of  villate  sites  in  dis-

 tricts  in  which  the  appropriate
 Government  shall  have  declared
 by  notification  in  the  offiical
 gazette;  provision  of  land  for  plan-
 ned  development  from  public
 funds,  and  _  subsequent  disposal
 thereof  in  whole  or  in  part  by
 lease  assigned  or  outright  sale
 with  the  “object  of  securing  fur-
 ther  development  as  planned”.

 This  is  what  the  Law  Commission  have
 Tecommended.  Why  not  act  upto  it?
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 “Provision  of  land.  for  town  or
 rural,planning  under  a  Jaw  relat-
 ing  to  such  planning;  provision  of
 land  for  carrying  out  any  housing
 schemes  or  health  schemes  spon-
 sored  by’  the  Union  Government
 or  any  State  Government  or  local
 authority  for  clearing  slum  areas,
 for  relieving  congestion,  for  hous-
 ing  the  poor,  landless,  displaced
 persons....”

 There  are  a  number  of  details.  I  do
 not  want  to  go  through  each  of  them.
 The  considered  view  of  the  eminent
 lawyers,  experts  in  law,  is  that  public
 purpose  would  be  like  that.  Allowing
 a  big  man  to  start  a  factory  for  profit-
 earning  purposes  is  not  a_  public
 purpose,

 Again,  a  question  arises.  In  this
 latest  case,  the  Supreme  Court  have
 clearly  laid  down  that  “merely  because
 a  company  is  going  to  produce  some-
 thing  which  is  likely  to  be  used  by  the
 public,  it  is  not  a  justification  to  ac-
 quire  the  land  for  the  company,  be-
 cause  it  is  not  a  public  purpose”.  A
 factory  may  produce  textiles,  the  most
 important  thing,  but  according  to  the
 judgment  of  the  Supreme  Court,  this
 is  not  a  public  purpose,  because  pub-
 lic  purpose  means  that  it  must  be  ap-
 plied  to  the  building  that  is  made,
 that  must  be  for  the  public  purpose,
 or  the  work  that  is  done,  not  the
 produce  or  whatever  comes  out  of
 that  factory  that  is  used  by  the  pub-
 lic.  That  is  not  a  public  purpose
 according  to  the  verdict  of  the  Sup-
 reme  Court.

 In  the  matter  of  interpretations,  I
 am  afraid  Parliament  is  divested  of
 power.  We  cannot  give  interpreta-
 tions.  We  can  only  enact  laws,  and
 laws  within  the  Constitution,  we  can-
 not  go  beyond  the  Constitution.  In-
 terpretation  ultimately  will  have  to
 be  by  the  Supreme  Court,  and  this  is
 the  interpretation  of  the  Supreme
 Court.  Knowingly,  with  open  eyes,
 why  are  we  going  to  go  beyond  these
 interpretations?  Ultimately  again  we
 have  to  come  to  the  very  same  point.

 BHADRA  7,  884  (SAKA)  Acquisition  (Amend-  4870
 ment)  Bill

 The  amendment  of  my  hon.  friend
 Dr.  Ram  Subhag  Singh  says:

 “Notwithstanding  anything  con-
 tained  in  this  Act,  no  Jand  shall
 be  acquired  under  this  Part  for  a
 private  company,  which  is  not  a
 Government  company.”

 This  is  beyond  the  purview  of  the
 present  clause  that  we  are  discussing.

 Shri  Hari  Vishnu  Kamath:  It  has
 not  been  moved.

 Shri  Tyagi:  Not  moved.  But  this
 is  again  something  which  I  cannot
 understand.  People  are  accusing  me
 as  a  Member  of  the  Party,  they  are
 putting  questions  to  me:  how  are  you
 supporting  these  capitalists,  bigger
 people?

 Mr.  Speaker:  We  are  not  concern-
 ed  with  his  membership  of  the  party.
 Here  he  can  speak  as  a  Member  of
 the  House.

 Shri  Tyagi:  I  am  sorry,  but  my
 party  affiliation  has  been  so  great  that
 sometimes  I  betray  it.

 Shri  Hari  Vishnu  Kamath:  It  can-
 not  be  divorced.

 Shri  Tyagi:  Now  the  question  would
 be,  I  feel,  the  question  of  supporting
 the  big  man,  the  capitalist.  Among
 the  capitalists  also,  the  smaller  men
 are  chucked  off.  Suppose  I  want  to
 start  a  small  factory  in  the  public
 interest  for  the  production  of  medi-
 cines  or  something  else,  whatever  I*
 think  is  in  the  interests  of  the  public,
 my  friend  would  not  acquire  land  for
 me,  because  I  am  a  small  man,  I  am
 a  private  company,  I  am  a  firm  or  I
 am  even  a  co-operative  society.  It  is
 only  those  persons  who  have  got  big
 public  limited  companies  who  shall
 be  benefited.  Up  til  now  everybody
 could  be  benefited,  but  now  we  are_
 reformists,  we  have  accommodated  the
 wishes  of  the  people,  and  now  the
 smaller  man  shall  not  be  accommodat-
 ed.  The  smaller  man  will  be  deprived
 of  his  land.  It  is  all  right.  But  the
 smaller  man  will  also  not  be  accom-
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 modated  any  longer.  It  is  only  the
 bigger  man,  a  man  who  can  float  a
 public  limited  company  who  will  be
 accommodated  according  to  the  new
 amendments  my  hon.  friends  have
 givef.  If  you  are  giving  a  benefit  to
 people  who  are  coming  into  industry.
 why  unnecessarily  deny  it  to  the
 small  man?  Give  it  to  everybody.  Or,
 be  frank,  and  say  that  according  to
 the  principles  of  the  socialist  pattern,
 all  those  concerns  only  which  enjoy
 a  Government  share  or  State  share  or
 a  share  by  municipal  or  co-operative
 societies,  will  be  accommodated;  for
 the  rest,  there  is  the  open  market,
 they  can  go  and  buy.  If  they  cannot
 have  it  in  Bombay,  let  them  come  to
 my  town.  They  can  start  a  factory
 there.  Why  should  you  stick  to  Bom-
 bay  alone?

 With  these  words,  I  commend  my
 amendments.

 श्री  लहरी  सिंह  (रोहतक)  :  स्पीकर
 साहब  ,  जो  अमेंडमेंट  शब  पेश  की  गई,  उस  ने
 तो  और  भी  मुश्किल  पैदा  कर  दी  है।  पहले  तो
 बड़ा  साफ  था  एक  ही  इलाज  पर  बहस  थी  ।
 जहां  तक  इस  हिस्से  का  ताल्लुक  हें,

 “That  such  acquisition  is  need-
 ed  for  the  construction  of  some
 building....which  is  essential  to
 the  life  of  the  community”.

 इस  पर  तो  हाउस  में  कोई  डिफरेंस
 नहीं  था  और  सब  इस  को  वैलकम  करते  थे  a
 बहस  तो  इलाज  के  इस  हिस्से  पर  थी,

 “or  is  likely  to  promote  the  eco-
 nomic  development  of  the  coun-
 try”.

 सारे  मेलबर्न  की  तरफ  से  इस  के  खिलाफ
 प्रा वाज़  उठी  थी  कि  यह  बड़ा  वाइड  प्राविजन  है  tv
 इस  लिये  मिनिस्टर  साहब  ने  मैम्बर्स  को  कंसल्ट
 करने  के  लिये  टाइम  लिया।  उस  कन सल् टेशन
 में  क्‍या  प्वाइंट  आया  और  क्‍या  नहीं  आया,
 ग्रह  तो  मालूम  नहीं,  लेकिन  जो  श्रमेंडमेंट
 अब  लाया  गया  है,

 AUGUST  29,  962  Acquisition  (Amend-  4872
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 it  made  the  confusion  more  confound-
 2d  and  the  corruption  more  corrupt.

 उन्होंने  क्या  दे  दिया  ?  उन्होंने  *एसेंशल
 टूटी  लाइफ  श्राफ  दि  कम्युनिटी”/  के
 लफ्ज  भी  हटा  धि  और  टु  प्रोमोट  दि
 इकोनोमिक  डेवलपमेंट  श्राफ  दि  कंट्री'
 को  शर्त  भी  खत्म  कर  दी  |  उन्होंने  डिस्पूटिड
 क्लान  में  ये  अल्फाज  रख  दिये,  “इन  दि
 इन्ट्रेस्स्स  शादी  दि  जेनरल  पब्लिक”  ।
 ये  अल्फाज  रखने  के  मायने  तो  यह  होंगे  कि
 लोग  हर  रोज  अदालत  में  खड़े  रहें  और  हर
 रोज  फैसले  होते  रहें  ।  सुप्रीम  कोर्ट  ने  अपने
 जजमेंट  में  (पब्लिक  परपज'  ”  बात  कही  थी
 अगर  'पबलिक  परपज”  रखा  जाये,  तब  तो
 ठीक  हो  सकता  था  और  वह  बात  समझ  में
 भरा  सकती  थो  ।  लेकिन  “पब्लिक  परपाजा
 के  अल्फाज  भी  गये  और  ऐशेंशसल  z  दि  लाइफ
 श्राफ  दि  कम्युनिटी”  के  अल्फाज  भी  गये  |
 अब  तो  इस  प्राविजन  को  बहुत  वाइड  कर  दिया
 गया  है  1

 पहले  बहस  इन  अल्फाज  पर  थी,  “इज
 लाइकली  =  प्रोमोट  दि  इकॉनोमिक  डेवलपमेंट
 श्राफ  दि  कंट्री”  |

 उन  की  जगह  पर  अब  इन  अल्फाज  को
 रख  दिया  गया  है,  “इन  दि  इन्ट्रैस्ट्स  श्राफ  दि
 जनरल  पब्लिक”  i  इस  का  मतलब  तो
 यह  है  कि  अगर  कोई  आदमी  एक  फैक्ट्री  लगाये,
 तो  वह  भी  इन्ट्रेस्ट्स  आफ  दि  जेनरल  पब्लिक
 के  लिये  ही होगी  ।  उस  फैक्ट्री  में  बनी  चीज
 श्राम  लोगों  के  इस्तेमाल  के  लिये  नहीं  होगी,
 तो  और  क्या  होगी  ?  इसलिये  में  यह  समझता

 हूं  कि  “इन  दि  इंट्रेस  श्राफ  दि  जनरल
 पब्लिक”  के  भ्रल्फाज  रखने  का  नतीजा  सिवाये
 लिटिगेशन  को  बढ़ाने  और  कम्पनीज  और
 पब्लिक  को  तकलीफ  देने  के  कुछ  नहीं  होगा  ।
 अगर  इस टर्म  को  अच्छी  तरह  से  डेफाइन
 कर  दिया  जाता,  स्पेसिफिक  परपज  का  जिक्र
 कर  दिया  जाता,  तो  ठीक  होता  ।  लेकिन
 मिनिस्टर  साहब  ने  कांस्टीट्यूशनल  में  से

 कुछ  लफ्ज  पढ़  कर  सुना  दिये  ।  जिन  का  जिक्र
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 फ्रीडम  आफ  स्पीच  के  सिलसिले  में  क्रिया  गया
 था  7  में  अर्ज  करना  चाहता  हूं  कि उस  सिलसिले
 में  इस्तेमाल  किये  गये  “इन  दि  इन्ट्रैस्ट्स
 आफ  दि  जनरल  पब्लिक”  के  अल्फाज  को
 लैंड  एक्वीजिशन  के  मामले  में  इस्तेमाल  नहीं
 किया  जा  सकता  है  at

 इसलिये  यह  जरूरी  है  कि  “इन  दि  इन्ट्रैस्ट्स
 आफ  दि  जेनरल  पब्लिक  को  डेफाइन  किया
 जाये  और  वह  “पब्लिक  पर पण”  के  लिये
 हो।  अगर  इस  में  “पब्लिक  परपज”  रखा  जाये
 तो  तमाम  हाउस  सैडिसफाइड  होगा  1

 आज  जमींदारों  का  जोन  पर  सीलिंग
 लगाई  जा  चुकी  है।  उन  को  जमाने  गीत  चुकी
 हैं  7  अब  वे  दो  दो,  चार  चार  एकड़  के  आदमी
 रह  गये  हैं।  सरकार  उन  से  दूध  और  ग्रेन
 लेना  चाहता  है  और  उन  ह  लड़कां  को  पुलिस
 और  फौज  में  लेता  चाहता  है।  वे  लाग  सब  तरफ
 से  मुल्क  और  सरकार  को  सांस  कर  रहे  हैं  ।

 लेकिन  आज  वे  लाचार  हो  कर  बैठे  हुए  हैं  1
 वे  कहते  हैं  कि  भगवान  यह  गवर्नमेंट  तो
 अंग्रेज  से  भो  ज्यादा  सख्त  है।  उन  लागों  #
 दस  दस  बच्चे  ह॒ते  हैं,  वे  कैसे  अरपना  गुजारा
 करें  ?  आज  फैमिली  प्लानिंग  का  बहुत  जिक्र
 होता  है,  लेकिन  हम  देखते  हैं  कि  रिच  मेन  के
 कम  बच्चे  हाते  हैं,  जब  कि  इस  बारे  में  गरीब
 आदमियां  पर  ज्यादा  मार  हितो  है  1  जब  से
 इस  बिल  का  चर्चा  हा  रहा  है,  वे  लाग  बहुत
 परेशान  हैं  ।  हम  देखते  हैं  कि  यहां  पर  वर्मा
 पर  बने  किया  जा  रहा  है--क्रो  कुछ  लफ्ज
 लिख  देते  हैं  और  करो  कुछ,  लेकिन  मतलब
 वहाँ  है,  यानों  केप्रेटिलिस्टस  को  जोन
 दिलवाई  जाये।  इस  39  मुकाबले  में  गरीब  खराद-
 बीमार  का,  जित  को  हालत  पहले  ही  बहुत  खराब
 हो  चुका  है,  जित  की  जमीन  छिन  चुको  है,
 कोई  सिटी  नहीं  दी  जा  रहो  है  ।

 जहां  तक  जमीन  हासिल  करने  का
 शवाल  है,  वे  लोग  इस  बारे  में  सौदा  करें,
 चिन  के  लिये  सरकार  की  तरफ़  से  यह
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 बिल  लाया  गया  है  t  इस  में  कोन  सी  रुकावट
 है  ?  अगर  मैं  मकान  बनाना  चाहता  हूं,
 तो  में  सौदा  करूं,  मुझे  जमीन  मिले  या  न
 मिले  ।  लेकिन  वे  लोग  समझते  हैं  कि  सोदा
 करने  से  मुश्किल  होगी  ।  इसलिये  वे  गाने-
 मेंट  की  मदद  से  गरीब  आदमियों  को  उन
 की  ज़मीन  से  डेप्राइव  करना  चाहते  हैं,
 जिस  के  बिना  उन  का  जिन्दा  रहना  ना-
 मुमकिन  है  ।  आज  तमाम  इंडिया  से,  मुल्क
 के  कोने  कोने  से  आवाज़  श्री  रही  है  कि
 किसी  तरह  से  हमें  बचा ग्रो  t

 जिस  ग़रीब  आदमी  की  जमीन  ली
 जा  रही  थी,  वह  इन्साफ  पाने  के  लिये  नीचे
 गया,  ऊपर  गया,  हाई  कोर्ट  गया,  लकिन
 उस  की  कोई  परवाह  नहीं  की  गई  ।  जब
 वह  बहुत  रुपया  खर्च  कर  के  सुप्रीम  कोर्ट
 गया,  तो  वहां  उस  को  जस्टिस  मिला  ।
 अब  सुप्रीम  कोर्ट  के  उस  जजमेंट  को  किक
 किया  जा  रहा  है  और  उस  ग़रीब  आदमी
 को  उस  की  जमीन  से  डेप्राइव  किया  जा
 रहा  है,  जिस  छे  लिव  उस  ने  हज़ारों  रुपये
 खर्च  किये  ।

 एक  बात  तो  यह  है  कि  “पब्लिक
 इन्टरेस्ट”  को  डेफ़ाइन  किया  जाने  और  दूसरे
 यह  देखना  है  कि  जिन  लोगों  को  हम  जमीन
 से  डेप्राइव  करने  जा  रहे  हैं,  जिन  की  इतनी
 बड़ी  फंमिलीज  हैं,  उन  के  लिये  हम  ने  वाल्टर-
 नेटिव  क्या  रखा  है,  उन  को  हम  कया  रोजगार
 देंगे  ।  जहां  तक  उन  को  मार्केट  वैल्यू  देने
 का  सवाल  है,  मैं  भ्रम  करना  चाहता  हूं  कि
 सरकार  दस  फंमिलीज्  को  उन  की  जमीन
 से  डेप्राइव  कर  के--वे  लोग  श्रनपढ़  हैं,
 वे  टेक्निकल  नहीं  हैं  ओर  कोई  ट्रेड  नहीं
 करते  हैं--पह  कहना  चाहती  है  कि  हम
 तुम  को  मार्केट  वैल्यू  देंगे  ।  यह  मार्केट  वेल्यू
 क्या  है  ?  हम  लोग  हर  रोज  देखते  हैं  कि
 अदालत  में  यह  कहा  जाता  है  कि  चार
 पांच  साल  की  औसत  निकालो,  वह  माकट
 वैल्यू  है  ।  राज  सब  चीज़ें  दिन-ब-दिन  महंगी
 होती  जा  रही  हैं,  लेकिन  भ्र दाल तों  के  मुताबिक
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 मार्केट  वेल्यू  के  मायने  पांच  साल  का  ऐवेरेज
 है,  जोकि  कुछ  भी  नहीं  आता  है  ।  अगर
 गवर्नमेंट  अपने  किसी  काम  के  लिये  लैंड
 एक्वायर  करे,  तो  ठीक  है,  लेकिन  जहां
 तक  कंपिटलिस्ट  क्लास  के  लिये  जमीन
 एक्वायर  करने  का  सवाल  है,  अगर  वे  लोग
 आपस  में  सौदा  कर  के  ज़मीन  हासिल  नहीं
 कर  सकते,  तो  कम  से  कम  यह  प्राचीन
 फिया.  जाये  कि  सिर्फ  पब्लिक  परपज  के
 लिए  ज़मीन  एक्वायर  की  जाये  ।  उस  जमीन
 से  उजड़े  हुए  फंमिलीज  के  लिए  एक  खास
 स्पेशल  मार्केट  वेल्यू  हो  ।  उन  को  खास
 कम्पनसेशन  देने  पर  ग़ौर  किया  जाये  ।  जसे
 कोई  आदमी  एक  फैक्ट्री  लगाता  है  ।जिस
 जगह  पर  एक  फैक्ट्री  लगती  है,  उस  जगह
 पर  और  भी  बहुत  सा  डिवेलपमेंट  का  काम
 हो  जाता  है  1  वहां  पर  सड़क  बन  जाती  है
 वहां  पर  दुकानें  खुल  जाती  हैं,  वहां  पर
 मंडी  बन  जाती  है  1  ये  जो  दुकानें  बन  जाती
 हैं,  दस  दस  और  पंद्रह  पंद्रह  और  जिन  को
 कम्पनी  वाले  बनवा  लेते  हैं,  उन  का  ये  किराया
 भी  खाते  हैं  लेकिन  उन  का  उस  फैक्ट्री  से
 कोई  ताल्‍लुक  नहीं  होता  है  ।  ये  दुकानें  भी
 उस  जमीन  पर  बनती  हैं  जिस  को  एसक्वायर
 कर  के  उस  को  दिया  जाता  है  1  क्‍या  कभी
 आप  ने  सोचा  है  कि  जिस  से  ज़मीन  ली
 गई  है,  उस  को  भी  इस  में  से  कुछ  हिस्सा
 मिले,  उस  के  लिये  भी  इस  में  कुछ  ज़मीन
 अलग  से  रखी  गय  ताकि  वह  भी  दुकान
 बना  कर  वहां  पर  कुछ  काम  कर  सभा  ।
 क्या  आप  ने  कोई  इस  तरह  का  श्रीविजय
 इस  में  रखा  है  कि  उस  जर्म'न  का  एव  चौथा
 हरसा  या  एक  तिहाई  हिस्सा  उस  को  मिलेगा
 ताकि  वह  भी  कुछ  कर  सके,  वह  भी  अपना
 गुजर  बसर  कर  सके  ।  आप  को  चाहिये  कि
 आप  देखें  कि  वह  भी  यह  जो  प्रासपेरिटी  होगी,
 उस  में  हिस्सा  ले,  उस  को  एनजाय  करे  ।
 लेकिन  उस  बेचारे  को  न  कोई  दुकान  मिलेगा
 कौर  न  ही  उस  को  या  उस  के  बच्चों  को
 उस  फैक्ट्री  में  कोई  नोकरी  ही  मिलेगी  शरीर

 AUGUST  29,  962  Acquisition  (Amend-  4876.
 ment)  Bill

 वह  गरीब  इधर  उधर  मारा  मारा  फिरेगा,
 उस  को  पूछने  वाला  कोई  नहीं  होगा  ।  क्‍या
 उस  को  नौकरी  वगरह  वहां  पर  देने  में  कोई
 रुकावट  है  आप  ने  तो  सिर्फ  यहां  पर  जनरल
 इंटिरेस्ट  की  बात  लगा  दी  है  और  उस  को
 अमल  में  ला  कर  आप  कई  फंमिलीज  को
 उजाड़  दे  ।  उन  पर  आप  रहम  करें।  यहां
 पर  जो  लफ्ज़  रखे  हैं  उन  में  कोई  सदाकत
 नहीं  है  ।  इस  का  नतीजा  यही  होगा  कि  वह
 गरीब  आदमी  मारा  मारा  फिरेगा,  लिटिगेशन
 में  फंसेगा  और  उजड़  जायगा  ।

 कल  कोई  भाई  मेरे  पास  आये  और
 कहने  लगे  कि  उन  के  लिये  स्टेशन  बनवा
 दिया  जाय  ।  मैने  उन  से  कहा  कि  स्टेशन
 की  बात  मत  करो  क्‍योंकि  अगर  स्टेशन
 बन  जायगा  तो  तुम्हारी  जमीन  जाती  रहेगी
 श्र  तुम  बेजमीन  हो  जाओगे  ।  अगर  स्टेशन
 बन  गया  तो  सड़क  भी  बनेंगी,  नज़दीक  में
 मंडी  भी  बनेगी,  कारखाने  भी  बनेंगे  और
 सब  कुछ  होगा  और  इस  सब  का  नतीजा  यह
 होगा  कि  तुम  को  अपनी  ज़मीन  से  हाथ  बिना
 पड़ेगा,  कोई  और  ही  तुम्हारी  ज़मीन  ले
 जायगा  कौर  तुम  मारे  मारे  फिरोगे  ।

 गांव  के  लोग  भी  चाहते  हैं  कि  उनके
 यहां  सड़कें  हों,  उनके  लिए  वहीं  सुविधायें
 मुहैया  की  णायें  जोकि  दूसरों  के  लिए  मुहैया
 की  गई  हैं,  उनके  पास  भी  उतनी  जमीनें  तो
 कम  से  कम  हो  जिस  में  से  वे  अपना  गुर्र
 बसर  कर  सकें  ।  लेकिन  आए  हो  यह  रहा
 है  कि  जोन  पर  भी  सालिग  लगा  दी  गई  है
 सिजसे  अधिक  जमीन  रखी  नहीं  जा  सकती
 है,  जिससे  अधिक  खरीदी  नहीं  जा  सकती  है
 ग्रोवर  जिन  के  पास  उससे  ज्यादा  थी  वह  उन  से
 छीन  ली  गई  है  ।  इस  तरह  की  बातों  ने
 बहुत  गड़बड़ी  पैदा  कर  दी  हूँ  ।  लोगों  को
 मार  दिया  गया  हँ  ।  आइन्दा  क्‍या  आप
 यह  उम्मीद  कर  सकते  हैं  कि  एक  किसान  का
 लड़का  अपने  बच्चे  को  कालेज  में  भेज  सकेगा
 या  इंग्लड  में  पढ़ने  के  लिए  भेज  सकेगा  1,
 यह  सोशलिस्ट  गवर्नमेंट  है  जिस  में  कम्पनियों
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 के  लिए  तो  इतना  कुछ  किया  जा  रहा  है  लेकिन
 दूसरी  तरफ  जो  किसान  है,  उसके  लिए
 कुछ  भी  नहीं  किया  जा  रहा  है  और  उससे
 उसकी  ज़मीन  छीनी  छा  रही  है  कौर  इन
 कम्पनियों  को  दी  जा  रही  हे  -  गरीब  भ्रांतियों
 की  ज़बान  बन्द  करके  पब्लिक  इंटरेस्ट  में  ही
 हमारी  ज़मीन  पर  आपने  सालिग  लगा  दी
 (सका  नतीजा  यह  है  कि  हमारे  जो  लड़के
 हैं,  वे  पढ़  नहीं  सकते  हैं,  हम  लोग  शहरों  में
 रह  नहीं  सकते  हैं,  हम  को  मजदूर  बनाया
 जा  रहा  हैँ  ।  जो  गरीब  आदमी  पोलटरी
 फार्म  से  या  डेरी  से  थोड़ा  बहुत  कमाता  है,
 उसको  जमीन  इस  बहाने  पर  ली  जायेगी  कि
 इससे  कंट्री  का  डिवेलेपमेंट  होगा  लेकिन
 अगर  कंट्री  का  डिवलेपमैंट  होना  है  तो  यह
 क्या  केवल  हमारी  कास्ट  पर  होना  हैँ  -  यह
 हमारी  कास्ट  पर  नहीं  होना  चाहिये  ।  जमीन
 से  हम  को  डिप्राइव  करके  कंट्री  फ्ल रिश  हो
 यह  हमें  मंजूर  नहीं  है  ।  गोल्डस्मिथ  ने  जो
 कहा  है,  वह  में  दोहराता  हूं,  पै ज़े टरी  वंस
 डेस ट्रायड  कन  नेवर  बी  रेकॉर्ड  ।  अगर  आपने
 ऐसा  किया  तो  न  आपको  मिलिट्री  के  लिए
 जवान  काम  करने  के  लिए  मिल  सकेंगे,  न
 पुलिस  के  लिए  आदमी  मिल  सकेंगे  और.  जो
 गरीब  आदमी  हैं  वे  गलियों  में  पड़े  रहेंगे,
 मजदूरी  करने  पर  उनको  मजबूर  होना  पड़ेगा  |
 श्राप  ये  जो  कैपिटलिस्ट  हैं,  इनको  सीधे
 जमीन  खरीदने  क्यों  नहीं  देते  हैं,  आप  क्‍यों
 बीच  में  पड़ते  हैं,  सीधे  आप  इनको  सौदा
 करने  दो  ।  क्‍या  ये  जमीन  की  कीमत  अदा
 नहीं  कर  सकते  हैं  और  अगर  कर  सकते  हैं
 तो  आप  इनके  लिए  क्‍यों  एक्वायर  करते  हैं  ।
 शब  तक  टाटा,  बिड़ला  आदि  ने  जो  जमीनें
 खरीदी  हैं,  जो  कारखाने  चलाये  हैं  इन  सब
 के  लिए  क्‍या  गवर्नमेंट  ने  ज़मीन  स्क्वायर
 कर  के  दी  है?  अगर  नहीं  दी  है  तो  अब  क्‍यों
 इस  तरह  की  जरूरत  आपको  महसूस  हो
 रही  है  1  क्‍यों  आप  उनके  लिए  ये  सब  काम
 करते  हैं

 BHADRA  7,  884  (SAKA)  Acquisition  (Amend-  4878.
 ment)  Bill

 At  the  cost  of  the  poor  person
 whose  son  is  serving  in  Kashmir,  at
 the  cost  of  a  poor  person  who  is  work--
 ing  hard,  at  the  cost  of  a  poor  person
 who  is  starving.  His  lang  has  been
 taken  and  everything  has  been  acquir--
 ed.

 इन  हालात  में  में  निहायत  अदब  से
 गवर्नमेंट  से  रिक्वेस्ट  करूंगा  कि  वह  इन
 लोगों  की  रक्षा  करे  और  हिन्दुस्तान  में  रेपो--
 ट्यूशन  की  सूरत  पैदा  होने  की  नौवत  न  आने
 दे  ।  ऐसी  सूरत  आपको  यहां  नहीं  पैदा  करनो
 चाहिये  जिससे  ब्लड  रेवोल्यूशन  हो  जाये  t
 आज  देहातों  के  अन्दर  लोग  भी  पढ़  लिख
 रहे  हैं  और  उन  में  भी  जागृति  पैदा  हो  रही  है  ।
 अगर  आप  ने  यह  चीज़  की  तो  लोग  भूखों
 मरने  शुरू  हो  जायेंगे  और  तव  क्‍या  हालत
 होगी  इसका  आप  अंदाज़ा  लगा  सकते  हैं
 इस  वास्ते  श्राप  उनके  जज़बात  से  न  खेलें
 और  अगर  आप  खेलें  तो  यह  जो  कपिटलिस्टिक'
 गवर्नमेंट  है  यह  एक  तरफ  होगी  और  सारी
 कंट्री  में  रेव ल्यूशन  हो  भायेगा  और  उसे  आप
 रोक  नहीं  सकेंगे  |  मेहरबानी  करके  लफ्ज़ों
 से  आप  न  खेलो,  यह  जो  पब्लिक  इंटरेस्ट
 है  इससे  आप  न  खेलो,  गरीब  की  जात  से  न
 खेलो  ।  यदि  आपने  ऐसा  किया  तो  जो
 गरीब  है,  वह  पिस  छायेगा  और  आपका  यह
 जो  सोशलिस्ट  पैटन  का  नारा  हैँ,  यह
 घरा  का  घरा  रह  जायेगा  ।  इस  वास्ते
 वक्‍त  पर  ही  आप  सम्भल  हिं  और  इत
 गरीबों  4  लिए  भी  कुछ  करें,  इनको  इनकी
 ज़मीनों  से  बेदखल  न  करें  ।

 श्री  हु  Fo  सौय :  प्रत्यक्ष  महोदय

 अध्यक्ष  महोदय  :  कितना  वक्‍त  यह
 चलेगा  ।  बहुत  से  माननीय  सदस्य  खड़े  हो
 रहे  हैं  ।

 मी  यशपाल  सिंह  (कराना)  :  प्रत्यक्ष
 महोदय,  स्वतंत्र  पार्टी  को  केवल  पांच  मिनट
 ही  श्रमी  तक  मिल  पाये  हैं  t
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 अध्यक्ष  महोदय  :  मुझे  भ्रफसोस  है  कि

 नस्वतेपर  पार्टी  को  इतना  ही  समय  मिला  हूँ  ।

 श्री  त्यागी  :  हाउस  जितना  इस  में
 “इंटरेस्ट  ले  रहा  है,  उसको  देखते  हुए  तो  ऐसा
 मालम  पड़ता  है  कि  टाइम  बढ़ाना  ही
 पड़ेगा  |

 दि
 Shri  Hari  Vishnu  Kamath:  The  dis-

 cussion  on  public  undertakings  has
 ‘been  dropped  and  that  much  time  has
 “been  saved.  So,  the  time  for  this  can
 ‘be  extended.

 Shri  Ram  Ratan  Gupta  (Gonda):
 If  I  am  allowed  5  minutes,  I  am  sure,
 ‘the  discussion  can  be  cut  down  very
 much  because  most  of  the  discussion
 is  proceeding  on  the  basis  of  certain
 facts  which  are  far  from  the  facts  of
 the  situation.

 Mr.  Speaker:  Shri  Kamath  says
 that  if  he  is  allowed  some  time  the
 whole  time  can  be  saved.

 Shri  Hari  Vishnu  Kamath:  No,  Sir.
 I  said  that  the  discussion  on  public
 -undertakings  has  been  dropped  and
 the  whole  of  that  time  has  been  sav-

 ‘ed;  and  so  some  more  time  can  be
 ‘taken  by  this.

 अध्यक्ष  महोदय  :  माननीय  सदस्य  बहुत
 मुख्तसर  बोले  ।  पांच  पांच  मिनट  में
 वे  अपना  भाषण  समाप्त  कर  दें  |

 श्री  हु०  च०  सोच  :  यह  बात  ठीक  है  कि
 “इस  कानून  को  हमें  बताना  होगा  और  जो  मूल
 कानून  है,  उसमें  तबदीली  करनी  होगी  ।  मगर
 हमारे  सामने  सवाल  यह  है  कि  प्राचीन  पब्लिक
 परपज्ध  है  क्‍या  ।  जैसा  कि  माननीय  त्यागी
 जी  ने  श्रमी  कहा  कि  यह  जो  कानून  बनाया  जा
 रहा  है,  इससे  जो  बड़े  लोग  हैं  उनकों  ही  लाभ
 होगा,  उनको  ही  फायदा  होगा  और  जो  छोटे
 पैमाने  पर  काम  करते  हैं,  उद्योग  चलाते  हैं,
 उनको  इससे  कोई  फायदा  होने  वाला  नहीं  है  1
 यह  अच्छी  बात  नहीं  है  -  जो  कुछ  त्यागी  जी

 कहां  है,  में  उसको  सपोर्ट  करता  हूं  ।

 AUGUST  29,  962  Acquisition  (Amend-  4580
 ment)  Bill

 जो  मूल  कानून  है  वह  उस  ज़माने  में  बना
 था  जब  कि  हम  ने  यह  सोचा  भी  नहीं  था  कि
 हमारे  देश  में  इतने  बड़े  पैमाने  पर  उद्योग
 स्थापित  होंगे  और  इतने  भ्र धिक  पैमाने  पर
 हम  को  जमीन  की  जरूरत  होगी  |  हमने  ज
 बड़ी  बड़ी  विकास  योजनायें  चला  रखी  हें,
 कौर  जिन  स्थानों  पर  चला  रखी  हैं  वहां  पर
 हजारों  'फैमिली  हैं  जिन  को  हटाया  जा  रहा
 है  या  जिन  को  हटा  दिया  गया  है।  हमारे  अपने
 इलाके  में,  बिहार  में  दामोदर  वली  है,  हटिया
 (रांची)  है  और  एक  माननीय  सदस्या  ने

 गुरो  का  नाम  लिया  है  1  वहां  से  बहुत  ही  बड़े
 पैमाने  पर  जमीन  से  लोगों  को  हटाया  गया  है
 कौर  हटाया  जा  भी  रहा  है  1  सवाल  पैदा  होता
 है  कि  उनको  रिहेविलिटेट  कैसे  किया  जाये  1
 उनको  रिहैबिलिटेट  करने  की  कोई  व्यवस्था
 इस  कानून  में  हो,  ऐसा  नज़र  नहीं  रखता  है  ।
 जरूरत  इस  बात  की  है  कि  उनके  पुनर्वास  की
 कोई  उचित  व्यवस्था  की  जाये  ।  इसमें  यह  कह
 दिया  गया  है  कि  मार्किट  वैल्यू  में  १५  परसेंट
 जोड़  करके  उनको  दे  दिया  जायेगा  जिन  लोगों
 के  लिये  हम  जमीन  लेंगे,  मगर  सोचा  जाए  तो
 वे  सैकड़ों  गुना  मुनाफा  उससे  कमायेंगे  क्योंकि  ये
 जमीनें  बड़ी  सम्पत्तियों  के  लिये  ही  लो  जाएंगी  tT
 जब  जमीन  हम  लोगों  से  ले  लेते  हैं  तो  खाली
 पन्द्रह  परसेंट  मार्किट  वैल्यू  से  अधिक  हम  उन
 को  देते  हैं  ।  मगर  श्राप  देखें  तो  आपको  पता
 चलेगा  कि  बीस  पच्चीस  साल  बाद  उस  जमीन
 की  कीमत  कितने  ही  गुना  बढ  जाएगी  ।  ऐसी
 सूरत  में  पन्द्रह  परसेंट  भ्र धिक  देने  के  बजाय
 'नगर  श्राप  पन्द्रह  बीस  साल  बाद  जो  उसकी
 मार्किट  वैल्यू  होगी,  उसके  हिसाब  से  मुआवजा
 दें,  तब  तो  बात  कुछ  समझ  में  श्री  सकती  है  ।
 इस  तरह  से  में  समझता  हुं  कि  यह  जो  पन्द्रह
 परसेंट  की  बात  इसमें  रखी  गई  है  यह  बिल्कुल
 गलत  है  और  इसको  बदलना  चाहिये  ।  उचित
 काम्पैंसेशन  देने  का  प्रबन्ध  आपकी  तरफ  से
 किया  जाना  चाहिये  |

 साथ  ही  साथ  ग्राहकों  यह  भी  सोचना
 चाहिये  कि  उनका  रिहैबिलिटेशन  किस  प्रकार
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 से  किया  जा  सकता  है  1  जो  ढेवर  कमीशन
 बैठा  था,  उसने  एक  सैम्पल  बताया  है।  डसते
 बताया  है  कि  बड़ी  बड़ी  योजनाकारों  के  लिये
 कितनी  फैमिली  को  वेरनोन  किया  गया
 है  और  कितनी  काम्पैंसेशन  उनकों  दी  गई
 है  और  इस  मानते  में  हम  कितना  दूर  गए  हैं  ।
 उसने  कहा  है  कि  माथों  डैम  में  करीब  तीन
 हजार  फैमिलोज  को  हटाया  गया  और  उनमें
 में  स ेहम  केवल  ४६४  को  ही  बसा  सके  हैं  ।
 मयूराक्षी  डेम  में  २९  ००  फैमिली  को  हटाया
 गया  और  उनमें  से  केवल  एक  सौ  फैमिली
 को  मुश्किल  से  बसाया  जा  सका  हैं  ।  यही  हालत
 हीराकुण्ड  डैम  के  बारे  में  तथा  दूसरी  योजनाओं
 के  बारे  में  है  a सवाल  यह  पैदा  होता  है  कि  एक
 दफा  तो  हम  उनको  पैसा  दे  देते  हैं,  मार्किट
 वैश्य  के  हिसाब  से  मगर  उसके  बाद  हम  उनकी
 कोई  सुच  नहीं  लेते  हैं,  पैसा  ले  चुकने  के  बाद
 उनकी  क्या  हालत  होती  हैँ,  इसका  हमें  कुछ
 पता  नहीं  होता  है  1  जिन  लोगों  की  जमीन  ले
 ली  जाती  है,  उनमें  कोई  स्किल  तो  होती  नहीं
 है,  काम  तो  कोई  वे  जानते  नहीं  हैं  जिससे
 उनको  कारखानों  में  नौकरी  मिल  सके,  और
 उनको  बेकार  रहता  7इता  है  जमीन  से  तो
 वे  हाथ  धो  ही  बैठते  हैं,  उनका  पैसा  भी  कुछ
 दिन  बाद  खत्म  हो  जाता  है  नतीजा  यह  होता
 है  कि  हजारों  की  संख्या  में  वे  बेज़मीन  के  मज-
 द्र  हो  जाते  हैं  और  एक  औद्योगिक  केन्द्र  से
 दूसरे  प्रौद्योगिक  केन्द्र  में  चलते  जाते  हैं  -  इस
 बात  का  हम  लोगों  को  बड़ा  तीखा  अनुभव  है  ।
 रूरकेला  में  जिन  लोगों  की  जमीन  ली  गई
 उन  लोगों  को  और  जगह  उचित  तरीके  से
 बसाने  के  वजाय,  उन्हें  काम  पर  लगाने  के  बजाय
 बीस  मील  दूर  हटा  दिया  गया  है  और  उनको
 रूरकेला  में  काम  नहीं  मिला  ।  कुछ  दिनों  तक
 बे  रूरकेला  में  अन स्किल्ड  मजदूर  का  काम
 करते  हैं  और  जब  वहां  पर  कंस्ट्रक्शन  खत्म  हो
 जाता  है  तो  वे  हटिया  में  चले  जाते  हैं  -  नतीजा
 यह  होता  है  कि जब  जमीन  ले  ली  जाती  है  तब
 ये  बेजमीन  मजदूर  अथवा  की  तरह  से  यहां  से
 वहां  हटते  रहते  हैं  कौर  उनकी  तबाही  होती
 ह्
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 इसलिये  मेरी  दरख्वास्त  &  कि  काम्पैंसेशन
 के  मामले  में  हम  यह  न  सोचें  कि  राज  मिनट
 वैल्यू  क्या  है  बल्कि  यह  सोचना  चाहिये  कि  पन् दूह
 या  बीस  वर्षों  बाद  उसकी  मार्केट  वैल्यू  क्‍या
 होगा  |  लोगो  को  कम्प्रेस्सेशन  देने  के  मामले  में

 ह  व्यवस्था  भी  होती  चाहिये  कि  जिस  उद्योग
 के  लिये  जमात  ली  जाती  है  किसी  को  उसमे
 ही  उसको  काम  मिले  और  उस  के  रहते  को
 व्यवस्था  भी  वहीं  पर  होनी  चाहिये  स्कोर  उस
 उद्योग  या  प्राजैक्ट  के  कुल  खां  में  हो  एक  हिस्सा
 इन  के  फिर  से  बसाने  का  खर्चे  अनिवार्य  शामिल
 हो  ।  ढेबर  कमीशन  की  भी  यही  सिफारिश
 ह

 Shri  Gajraj  Singh  Rao  (Gurgaon):
 Sir,  I  would  submit  that  this  enact-
 ment  has  been  brought  against  all
 laws,  against  the  Constitution  and
 against  the  interpretation  of  the  law.
 Even  if  this  amendment  is  passed  what
 would  be  the  effect?  We  can  see  the
 ruling  that  is  given.  Only  one  point
 was  pressed  that  the  provisions  of
 chapter  VII  were  not  applied,  that  the
 enquiry  was  not  held,  etc.  J  will  stress
 only  one  point.  If  the  other  points
 are  again  raised  in  the  Supreme
 Court  and  if  this  also  is  set  aside,
 what  is  the  position?  The  U.P.  Gov-
 ernment  went  out  of  the  way:  they
 did  things  even  when  the  writ  was
 pending.  They  tried  to  do  something
 like  an  enquiry  under  section  5(a)  or
 6(a).

 Leaving  out  the  point  stressed  by
 Shri  Tyagi,  we  shall  now  come  to  pub-
 lic  purpose;  it  is  well-defined  term  in
 the  Constitution  and  it  has  been  in-
 terpreted  over  and  over  again.  Now,
 there  is  the  genera]  interest  of  the
 public,  Now,  different  High  Courts
 may  give  different  meanings  and  the
 burden  of  the  whole  of  it  will  be  this.
 The  peasant  proprietor,  the  small
 landowner  has  to  bear  the  litigation.
 They  are  poor  people  and  they  can-
 not  go  to  the  High  Court  or  the  Sup-
 reme  Court  even  if  they  sell  all  their
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 property.  Leaving  aside  the  old  en-
 actment  ang  the  socialist  pattern  of
 society,  let  us  consider  this.  I  can
 only  say:  ara  Yi

 “पिदर  न  सनद,  पिसर  तमाम  कुनद'...

 Mr.  Speaker:  Hon.  Member  may
 resume  his  seat.  Apparently  hon.
 Member  is  not  feeling  wel].  If  he
 wants  he  may  be  helped,  some  hon.
 Members  may  help  him.  I  will  allow
 him  to  lie  down.  I  am  calling  Shri  K.
 L.  More.

 Shri  K.  L.  More:  Sir,  I  have  moved
 amendment  No.  23  which  reads:

 Page  l,  lines  0  ang  Il,
 for  “an  industry  which  is  essen-

 tia]  to  the  life  of  the  community
 or  is  likely  to  promote  the  eco-
 nomic  development  of  the  coun-
 try”,  substitute—

 Shri  Daji:  That  has  gone;  that  has
 been  withdrawn.

 Shri  K.  L.  More:

 “any  activity  which  is  essential
 to  the  life  of  the  community  or  is
 likely  to  promote  the  economic
 development  of  the  country  or  is
 otherwise  in  the  interest  of  the
 members  of  a  co-operative  housing
 society  registered  under  any  law
 relating  to  co-operative  societies
 for  the  time  being  in  force  in  any
 State  or  in  the  interest  of  the
 general  public”.

 An  Hon.  Member:  That  amendment
 has  been  withdrawn.

 Mr.  Speaker:  Shri  Patil  has  with-
 drawn  his  amendment.  The  _  hon.
 Member  says  that  he  has  his  own
 amendment.

 Shri  S.  K.  Patil:  Co-operative  societ-
 jes  are  covered  under  the  Bill;  he  is
 under  a  wrong  .impression.
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 Shri  A.  K.  Sen:  It  has  now  been  de-
 fined  so  as  to  cover  co-operative
 society  also.

 Shri  K.  L.  More:  In  order  to  clarify
 the  position  of  the  societies  I  have
 moved  this  amendment.  The  discus-
 sion  shows  that  acquisition  has  to  be
 made  for  public  purpose.  I  will  in
 this  connection  refer  to  section  (6).
 “Subject  to  the  provisions  cf  Part  VII
 of  this  Act,  when  the  appropriate  Gov-
 ernment  is  satisfied  after  considering
 the  report  made  under  section  54  +2)
 aa?  etc.  Now.  the  Bill  has  been
 brought  to  save  the  position  of  the
 companies,  but  if  we  see  the  whole
 Act.  we  will  find  that  the  position  with
 regard  to  Chapter  VII  is  not  saved.
 The  company  has  to  pay  the  compen-
 sation.  In  the  case  of  a  public  com-
 pany,  the  compensation  will]  have  to  be
 paid  to  the  public  revenues  or  some
 fung  managed  or  controlled  by  some
 authority,  but  in  the  case  of  a  private
 company,  the  company  has  to  pay  the
 compensation.  If  the  company  has  to
 pay  the  compensation.  then  that  posi-
 tion  is  not  saved.  Bv  this  Bill.  the
 position  of  the  company  is  not.  save&
 or  fettered  in  anyway,  because  it  has
 to  pay  compensation.  and  the  com-
 panies  have  to  conform  to  the  con-
 ditions  laid  down  in  Chanter  VII.  That
 means  they  have  to  make  an  agree-
 ment  with  the  Government.  They
 have  to  conform  to  other  things  also.
 They  have  to  show  that  the  work  is
 indirectlv  useful  to  the  public  and  the
 public  will  be  entitled  to  use  it  for  its
 own  benefit  in  accordance  with  the
 terms  of  the  agreement.  So,  many
 hon.  Members  have  blamed  the  Gov-
 ernment  for  bringing  this  measure,
 but  they  have  not  given  good  thought
 to  it.

 The  Government  is  not  going  to  im=-
 Drove  the  position  of  the  company  in
 any  way.  Only,  this  measure  will
 bring  some  benefit.  That  is,  if  -the
 purpose  is  widened,  then,  indirectly
 at  least,  some  company  will  be  hene-
 fited.  But  it  will  have  to  pay  com-
 pensation  and  will  have  to  conform  to
 the  agreement.  The  Government's
 Position  with  regard  to  the  determin-
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 ation  of  compensation  or  other  condi-
 tions  has  remained  intact.  In  this  way,
 the  measure  will  be  a  sort  of  iron
 cage  to  bring  in  companies  to  pay
 more.  Some  hon.  Members  have  ac-
 cused  the  Government:  I  am  not  with
 them.  I  want  to  say  that  the  Supreme
 Court  has  made  the  position  very
 clear  with  regard  to  co-operative  soc-
 ieties.  The  position  has  been  very
 clearly  laid  down.  Therefote.  I  will
 not  press  my  amendment.

 Shri  Ram  Rattan  Gupta:  Mr.  Speaker,
 Sir.  I  am  sorry  that  I  was  not  present
 during  the  discussion  which  was  held
 on  this  Bill  on  the  2lst  August.  I
 understand  that  a  lot  of  insinuations
 was  made,  wrong  facts  were  brought
 before  the  House  and  that  the  facts
 were  misinterpreted  to  mislead  the
 action  of  the  Government  in  bringing
 forward  this  Bill.  (Interruption).

 Mr,  Speaker:  They  can  be  misunder-
 stood  by  him  also.

 Shri  Sinhasan  Singh  (Gorakhpur):
 This  is  insinuation,  Sir.  What  the  hon.
 Member  says  is  insinuation.

 Shri  Ram  Ratan  Gupta:  Now,  I
 would  like  to  correct  those  impres-
 sions.  (Interruptions).

 Mr.  Speaker:  Order,  order.  This  is
 not  fair.  Every  hon.  Member  might
 honestly  construe  according  to  his  own
 notion  and  understanding  and  then
 give  his  sincere  and  honest  opinions.
 But.  at  the  same  time,  points  of  view
 can  differ.  Why  should  the  hon.
 Member  say  that  hon.  Members  have
 misunderstood  or  did  something?  He
 might  have  held  a  different  opinion.
 It  can  also  be  true  that  what  one  hon.
 Member  understands  may  be  under-
 stood  differently  by  another  hon.
 Member.

 Shri  Ram  Ratan  Gupta:  I  shall  now
 endeavour  to  prove  that  position.

 Mr.  Speaker:  I  will  not  allow  him  to
 do  so.  I  will  advise  him  to  withdraw
 those  words  if  he  still  persists.
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 Shri  Ram  Ratan  Gupta:  I  did  not
 mean  any  disrespect  to  anybody,  and
 if  that  was  any  disrespect  I  with-
 draw.

 Mr.  Speaker:  I  would  request  him  to
 withdraw  those  words  and  then  con-
 tinue  his  speech.

 Shri  Ram  Ratan  Gupta:  If  you  think
 that  they  in  anyway  carry  that  idea,
 I  have  no  objection  in  withdrawing
 them.  But  I  never  made—and  I  did
 not  mean—any  disrespectful  remark.
 All  that  I  wanted  to  say  was  this:  that
 the  posotion  or  the  fact  that  had  ex-
 isted  in  Uttar  Pradesh,  which  was  res-
 ponsible  to  bring  about  this  Biil  for
 acquisition  of  land  for  the  industries
 there,  has  not  been  brought  to  the
 notice  of  the  House.

 Mr.  Speaker;  That  is  all  right.  He
 might  bring  those  facts.

 Shri  Ram  Ratan  Gupta:  Under
 the  law  in  Uttar  Pradesh,  no  agricul-
 tural  land  which  is  Boomidari  land
 ean  be  sold  by  the  agriculturist.  That
 is  point  No.  ]  Point  No.  2  is,  that
 land  which  is  under  kismi  agriculture
 cannot  be  sold  for  any  other  purpose
 but  for  agriculture.  These  are  very
 important  facts  that  must  be  taken
 into  consideration,  in  considering  the
 action  which  has  been  taken  by  the
 Uttar  Government  in  acquiring  the
 land  for  industries.

 Shri  Tyagi:  Under  what  law  pro-
 hibited?  (Interruptions).

 Mr.  Speaker:  Order,  order.  Tet.
 the  hon.  Member  proceed.

 Shri  Ram  Ratam  Gupta:  Agricul-
 tural  land  cannot  be  sold  for  any
 other  purpose.

 Shri  Tyagi:  Under  what  law?

 Shri  Ram  Ratam  Gupta:  Under  the
 agricultural  law  of  Uttar  Pradesh.  The
 third  important  fact  which  I  want  to
 bring  to  the  notice  of  the  House  is
 this.  In  the  area  of  the  land  in  ques-
 tion,  for  which  the  Supreme  Court
 order  has  been  passed,  there,  even
 one  week  before,  land  could  be  ace
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 quired  at  the  rate  of  Rs.  200  per  biga.
 Only  four  days  ago,  one  of  my  own
 concerns  has  acquired  40  bigas  at  the
 rate  of  Rs.  200  per  acre  which  is
 350  per  acre  adjoining  that  very
 area,  As  a  matter  of  fact,  if  there  was
 freedom  to  purchase  land  _  directly
 there,  this  land  can  be  purchased  at  a
 much  lesser  price  because  most  of  that
 land  was  barren  and  it  comprised
 mostly  of  brick  kilns.  I  am  surprised
 when  my  hon.  friend  Shri  S.  M.
 Banerjee  claims  that  he  comes  from
 Kanpur  and  he  -  enumerated  the
 case....

 Shri  S.  M.  Banerjee:  Sir,  I  raise  a
 point  of  order.  \

 Shri  Ram  Ratan  Gupta:  Let  me  be
 allowed  to  proceed.  He  has  had  two
 occasions  to  speak.

 Mr.  Spefker:  He  says  it  is  a  point
 of  order,  and  so  I  must  give  him
 preference.

 Shri  5.  M.  Banerjee:  The  hon.
 Member  also  belongs  to  Kanpur.  He
 says,  “my  hon.  friend  Shri  S.  M.
 Banerjee  claims  that  he  comes  from
 Kanpur.”  Can  he  say  so,  Sir?  He  also
 belongs  to  Kanpur  but  he  fought  from
 Gonda  and  I  fought  from  Kanpur  and
 got  the  highest  number  of  votes.

 SMri  Ram  Ratan  Gupta:  I  do  not
 want  to  enter  into  personalities,  but
 the  person  who  went  to  the  Supreme
 Court  belongs  to  one  of  the  industrial
 concerns  of  Calcutta.  Kanpur  is  a
 very  international  place.  Shri  S.  M.
 Banerjee  himself  is  a  representative
 from  Kanpur  and  that  indicates  that
 we  do  not  bother  about  ihese  things.
 What  I  wanted  to  say  is  that  actual-
 VY

 Shri  Indrajit  Gupta:  Is  he  speak-
 ing  on  any  amendment?  Let  us  know
 on  which  amendment  he  is  speaking.

 Mr.  Speaker:  He  can  speak  on
 others  amendments  also.

 Shri  S.  K.  Patil:  Why  should  he
 be  so  jittery  about  it?  He  is  speaking
 on  the  clauses.
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 Shri  Ram  Ratan  Gupta:  Shri  5.  M.
 Banerjee  knows  that  when  this  land
 was  acquired,  two  more  pieces  of
 land,  one  of  50  acres  and  another  of
 300  acres,  were  also  acquired  at  the
 same  ‘time  for  other  industries.  He  did
 not  make  any  reference  to  those  cases.
 Anyway,  I  will  not  go  into  the  ques-
 tion  of  personalities.  I  would  go  only
 into  the  merits  of  the  case  or  the
 facts  of  the  case.  The  other  party
 who  actually  filed  the  writ  petition
 was  -invited  by  the  Uttar  Pradesh
 Government  continuously  for  three
 months  to  sit  down  and  settle  the
 question  so  that  more  land  could  be
 given  to  him.

 Mr.  Speaker:  I  am  very  much
 interested  in  all  this  history,  but  he
 may  refer  to  the  clauses  in  question.

 Shri  Ram  Ratan  Gupta:  All  these
 facts  have  been  enumerated  here
 during  the  last  discussion  and  there-
 fore  I  wanted  to  make  clear  what  the
 actual  facts  are.

 Mr.  Speaker:  Only  the  clauses  are
 being  taken  and  therefore  he  should
 be  brief.  He  can  say  those  things,  and
 I  have  allowed  him  to  say  them,  be-
 cause,  as  he  said,  nobody  else  knew
 them.  But  he  must  confine  himself
 to  the  clause  before  us.

 Shri  Ram  Ratan  Gupta:  I  will
 come  to  that.  Another  thing  which
 I  wanted  to  say  is  that  some  of  our
 hon.  friends  perhaps  do  not  appreciate
 the  difficulties  of  the  various  Govern-
 ments  in  acquiring  land.  I  have  been
 the  Mayor  of  the  town  for  two  years.
 When  our  Prime  Minister  visited  that
 place  0  years  ago,  he  said,  “I  would
 like  to  see  that  the  slums  are  burnt”.
 Since  then,  the  Government  and  the
 Corporation  have  been  busy  ‘o  get
 these  slums  cleared,  but  because  of
 the  liberal  law  of  land  acquisition,  the
 proceedings  are  delayed  by  the  inter-
 ested  parties.  The  award  of  prices  is
 not  given  by  the  Government,  but
 by  the  judicial  officer  who  is  appoint-
 ed  and  an  appeal  against  the  award
 is  allowed  right  up  to  the  Supreme
 Court.  Therefore,  to  say  that  the
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 right  of  the  parties  whose  land  is
 acquired  is  not  fully  safeguarded  is  in
 fact  not  correct.

 So  far  as  the  particular  Act  is  con-
 cerned,  nobody  will  deny  the  fact  that
 the  industrial  development  of  India
 since  the  last  90  years  and  many  types
 of  public  activities  like  construction  of
 schools  and  hospitals  have  all  been
 made  possible  due  to  this  Act.  No-
 body  will  deny  the  fact  that  the  ap-
 plication  of  this  Act  has  so  far  never
 been  a  point  of  agitation  by  anybody
 in  this  country.  That  cleariy  shows
 that  there  is  nothing  fundamentally
 wrong  so  far  as  this  particuiar  Act
 is  concerned.

 This  amending  Bill  has  been
 brought  before  the  House  not  because
 the  Government  wanted  to  bring  it
 at  this  time.  So  far  the  courts  have
 held  continuously  that  Government
 are  the  final  arbiter  to  determine  the
 necessity  of  acquisition.  While  quot-
 ing  the  Supreme  Court  ruling,  the
 hon.  Members’  have  conveniently
 ignored  the  opinion  of  the  dissenting
 Judge.  He  did  not  agree  with  the
 majority  judgment.  There  can  be
 always  two  opinions  in  matters  of
 interpretation  of  law.  So,  that  deci-
 sion  cannot  be  made  an  exclusive
 ground  for  attacking  the  Bi!l  which
 has  been  brought  before  the  House.

 So  far  as  the  U.P.  Government  is
 concerned,  it  was  in  955  when  our
 revered....(Interruptions).  I  think
 it  is  the  duty  of  those  who  know  the
 facts  to  correct  the  wrong  impression
 which  seems  to  have  been  created  in
 the  House  against  any  particular  Gov-
 ernment.  It  was  in  955  that  our  then
 revered  Chief  Minister.  Shri  Pantji
 invitedsome  of  the  industrialists  and
 asked  what  was  the  reason  why  U.P.
 was  not  progressing  industrially.
 Naturally,  it  was  pointed  out  that
 since  independence,  every  State  has
 been  making  a  sort  of  race  to  attract
 the  industry  by  giving  all  sorts  of
 benefits  and  facilities  of  land,  power
 etc.,  and  also  by  giving  exemptions
 from  certain  taxes  and  so  on.  In  955
 it  was  decided  that  U.P.  Government
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 would  also  allow  these  facilities  and
 accordingly  in  ‘1956,  the  then  Chief
 Minister,  Dr.  Sampurnanand,  invited
 the  U.P.  industrialists....

 Mr.  Speaker:  Order,  order.  He
 can  make  a  brief  reference  to  the  his-
 tory  of  the  case,  but  the  whole  defence
 that  he  is  putting  up  is  not  very  rele-
 vant  here.  We  have  to  see  generally
 what  is  the  effect  of  this  clause  or
 amendment.

 Shri  Ram  Ratar  Gupta:  I  was  going
 to  say  that  this  factory  was  already
 decided  to  be  put  up  in  Patiala.  The
 land  was  acquired  and  the  founda-
 tion-stone  “was  laid.  But  according  to
 the  new  policy  decided  by  the  U.P.
 Government,  a  few  of  us.  decided  to
 come  back  to  U.P.  to  put  up  these
 factories.

 I  am  not  going  into  the  details  of  the
 various  amendments,  but  one  _  thing
 stands  out  clearly.  So  long  as_  the
 policy  of  the  Government  of  India
 continues to  be  to  link  up  the  indus-
 trial  development  with  general  policy
 of  the  Government  and  so  long  as  the
 country  goes  on  feeling  that  the  pro-
 blem  of  solving  the  unemployment
 question  and  raising  the  standards  of
 the  people  is  linkeg  up  with  the
 development  of  industry,  I  do  not
 think  the  position  of  industry  stands
 on  a  different  ground  as  it  might  have
 been  sometime  in  the  past.  In  con-
 clusion,  I  would  say  that  it  will  not
 be  correct  to  say  that  the  purpose  of
 acquiring  land  for  development  of
 these  industries  which  have  been
 licensed  by  the  Government  of  India
 after  a  lot  of  scrutiny,  which  fall
 under  the  Five  Year  Plan  of,  the  Gov-
 ernment  of  India  is  not  in  public  inter-
 est.  The  House  has  already  given  its
 consent  to  all  these  arrangements  and
 I  do  not  think  it  will  be  correct  to
 come  forward  and  say  that  this  parti-
 cular  interpretation  should  be  changed
 for  this  purpose.

 श्री  यशपाल  सिंह  :  अध्यक्ष  महोदय,
 हमारे  खाद्य  मंत्री  महोदय  ने  जब  इस  बिल  पर
 ४,  ५  दिन  का  समय  मांगा  था  उस  वक्‍त  हमें
 पता  नहीं  था  लेकिन  राज  उस  को  पढ़ने  के
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 [at  यशपालर्सिह]
 बाद  पता  लगा  कि  इस  मनहूस  बिल  की  शक्ल
 के  ऊपर  गाजा  कौर  पाउडर  मलने  के  लिये
 यह  wy  दिन  का  समय  उन्हों  ने  मांगा  था  V
 लेकिन  हम  देख  रहे  हैं  कि  वह  गाजा  और  पाउडर

 रह  नहीं  सका  और  श्री  त्यागी  जैसे  स्पष्ट  वकक्‍ताग्रों
 ने  उस  की  प्रबल  सूरत  को  खोल  कर  पहला
 दिया  है  ।  इसे  पढ़ने  के  बाद  पता  लगता  है:-

 “that  such  acquisition  is  needed
 for  the  construction  of  some  build-
 ing  or  work  for  a  Company  which
 is  engaged  or  is  taking  steps  for
 engaging  itself  in  any  industry  or
 work  which  is  in  the  interests  of
 the  general  public;  07",

 जहां  तक  स्कूलों  और  कालिजों  का  ताल्लुक
 है  जहां  तक  एजूकेशन  का  ताल्लुक  है  उन  के
 लिये  तो  हम  जितनी  भी  जमीन  चाहिये  वह
 देन  के  वास्ते  तैयार  हैं  ।  मेरी  कांस्टिट्यूएंसी
 यहां  से  सीधे  ५  ०मील  है।  मेरे  साथ  माननीय
 खाद्य  मंत्री  महोदय  चलें  में  एक  हजार  एकड़
 जमीन  स्कूल  और  कालिजों  के  लिये  मुफ्त
 दिलवाता  हूं  ।  बने  र  किसी  रुकावट  के  दिलवाता

 हूं  लेकिन  स्कूल  और  कालिजों  के  नाम  से,
 सरमायादार,  जो  कि  आदमखोर  हैं,  उस  को
 पनपने  का  मौका  देता  और  पैरासाइट  ग्रोथ
 को  आगे  बढ़ने  का  मौका  देना  हमारे  कांउटी-

 ट्यूशन  के  साथ  विद्रोह  करना  है  1  हम  यहां  एक
 जनतन्त्र  के  मन्दिर  में  बैठ  हुए  हैं  जिन  प
 फी  सदी  किसानों  के  वोट  ले  कर  हम  यहां  ्य
 हैं  उन  ८५५  फीसदी  किसानों  को  सिर्फ  १५००
 ख़ानदानों  के  हाथ  में  खेलने  के  लिए  उन  १५  ००

 सरमाए दारों-  के  सामने  इस  तरह  से  डाल  दिया
 गया  है  जैसे  कि  शेर  के  सामने  बकरी  को
 डाल  दिया  जाता  है  ।  यह  बिल  किसान  को
 इस  तरह  से  डालने  के  लिये  लाया  गया  है  1
 मगर  भ्रस्पतालों  की  बात  हो,  मगर  पब्लिक
 के  फायदे  की  बात  हो,  स्कूलों  और  गुरुकुलों
 की  बात  हो,  तो  जमीन  की  कोई  कमी  नहीं  है  1
 आज  भी  चलिये  हम  श्राप  को  हजारों  एकड़
 जमीन  दिलवाने  के  लिये  तैयार  हैं  लेकिन  सर-
 मायेदारों  के  फंड्स  को  सर्व  करने  के  लिये  इस

 AUGUST  29,  962  Acquisition  (Amend-  4892
 ment)  Bill

 तरीके  से  जो  यह  बिल  लाया  गया  है  हम  उस  की
 पुरजोर  मुखालफत  करते  हैं  ।  विरोधी  दल  के
 सदस्यों  की  बात  तो  रहने  दीजिये,  श्राप  स्वयं
 ग्र पनी  पार्टी  के  मेम्बर  को  फ्रीडम  खौफ  वोट
 दीजिये  तो  श्राप  देखेंगे  कि  वह  स्वयं  श्राप  के
 इस  बिल  के  खिलाफ  वोट  देंगे  ।  वे  इस  के  हक
 में  वोट  नहीं  देंगे  ।  पार्टी  डिसिप्लन  के  नाम  पर
 आप  यह  चाहते  हैं  कि  ५५  फीसदी  जनता  का
 गला  घोंटा  जाय  तो  यह  चीज  बर्दाश्त  नहीं  की
 जा  सकती  है  1  श्राप  अपने  इस  बहुमत  को
 इसलिये  इस्तेमाल  न  कीजिये  कि  उस  से  ८
 फीसदी  जनता  को  ज़िब्ह  किया!  जाय  बल्कि
 बहुमत  को  श्राप  अच्छे  काम  के  लिये  इस्तेमाल
 खोजिये।  इस  के  भ्र लावा  हर  जगह  बहुमत
 चलता  भी  नहीं  है  ।  हम  आप  जानते  हैं  कि  राज
 सिग्रेट  पीने  वालों  की  तादाद  ज्यादा  है,  हुक्काम
 पीने  वालों  की  तादाद  ज्यादा  है,  कालिजों  और
 यूनिवर्सिटीज  से  पास  होने  वालों  में  थर्ड
 डिवीजन र्स  की  तादाद  ज्यादा  है  1  लेकिन
 उन  थर्ड  डिवीजनर्स  को  ऐडमिनिस्ट्रेशन
 का  काम  नहीं  सौंपा  जा  सकता  है।  वहां  के  लिये
 तो  वह  पांच  फीसदी  नवयुवक  लेने  पड़ेंगे  जो
 कि  फस्ट  पास  हुये  हैं  |  यह  खेद  का  विषय  है
 कि  आज  इस  विल  द्वारा  संख्यासुर  के  आधार  पर
 ८५  फीसदी  जनता  का  गला  घोंटा  जा  रहा  है।
 यहं  बिल  किसानों  के  अस्तित्व  को  खतरे  में
 डालने  के  लिये  और  उन  को  मिटाने  के  लिये
 लाया  जाता  है  1

 में  एक  छोटा  सा  किसान  हूं  ।  मैं  एग्रीकल्चरल
 परपज  के  लिये  जब  गेहूं  को  पानी  ट्यूबवैल
 से  देता  हूं,  जब  में  गन्ने  को  पानी  देता  हूं  तो  मुझ
 से  सरकार  १८  नये  पैसे  फी  यूनिट  के  हिसाब  से
 चाज  करती  है  Y  चने  ,  गेहूं  ज़ोर  सब्जी  वगैरह  को
 जो  हम  पानी  देते  हैं  उसके  लिये  हम  से  सरकार
 १८  नये  पैसे  प्रति  यूनिट  चार्ज  करती  है  लेकिन
 उस  के  विपरीत  बिड़ला  साहब  को  रिहंद
 डैम  की  बिजली  जो  दी  गई  है  वह  सिर्फ  ३  नये
 पैसे  पर  यूनिट  दी  गई  है।  श्व  बिड़ला  साहब
 जो  कि  सब  ऐ  बड़े  सरमायेदार  हैं  उन  से  तो
 एक  यूनिट  के  लिये  ३  नये  पैसे  लिये  जाते  हैं
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 लेकिन  किसान  का  बेटा  एक  यूनिट  के  लिये
 १८  नये  पैसे  देता  है।  हमारे  साथ  सरकार  द्वारा

 सौंतिनो  मां  जैसा  सलूक  किया  जाता  है  ।
 आपने  भ्रमर  बहुमत  और  संख्यासुर  के  भ्राता
 चर  इस  बिल  को  यहां  से  पास  भी  कर  दिया
 सो  भी  भारत  की  प्  फीसदी  जनता  इसे  हरगिज
 मात तने  के  लिये  तैयार  नहीं  होगी.

 अध्यक्ष  महोदय  :  माननीय  सदस्य  मेरी
 त्तरफ  घ्यान  दें  ।

 श्री  यशपाल  सिह:  बड़ो  कृपा  है।  आप
 के  दीदार  का  मोका  मिला,  इस  से  बढ़  कर  मेरे
 लिये  और  क्या  खुशनसीबी  हो  सकती
 है?

 अध्यक्ष  महोदय  :  चूंकि  आप  का  ध्यान
 मेरी  ओर  न  हो  कर  उधर  रहता  है  इसलिये
 आप  ज्यादा  जोश  में  ग्रा  जाते  हैं  1

 श्री  यशपाल  सिंह  :  “दिल  मेरा  भसरूर
 है  दीदारे  श्रकदस  से  जनाब”

 ला  के  माने  ये  हैं  :---
 ‘Law  is  nothing  but  the  wil]  of

 the  people  expressed  in  terms  of
 law”.

 अगर  यहां  पर  जनता  के  नुमाइंदे  बैठे
 हुये  हैं,  तो  सत्तारूढ़  दल  को  फ्रीडम  आफ
 वोट  दी  जाये  ।  वे  लोग  इस  बिल  के  खिलाफ
 चोट  देंगे  ।  :

 अभी  का,  कल  का  ही  केस  है  कि  इकबाल
 पुर  मिल  का  मालिक  एक  छोटे  से  मजदूर  की
 दुकान  छीनना  चाहता  है।  मैं  अपनी  कांस्टीटयूंसी
 में  भी  गया  शौर  में  ने  कलक्टर  साहब  से  कहा
 कि  एक  मजदूर  को,  जिस  के  पास  सिर्फ  चार
 अंगुल  भूमि  है,  एक  करोड़पति  मिल  मालिक
 हटाना  चाहता  है  1  कलेक्टर  साहब  ने  मुझे
 जवाब  दिया  कि  यह  तो  पब्लिक  इन्टरेस्ट  में
 करना  पड़ेगा  ।  करोड़पति  का  इंट्रेस्ट  तो
 पब्लिक  का  इंटरेस्ट  है,  लेकिन  एक  मजदूर  का
 इन्टरेस्ट  पब्लिक  का  इंटरेस्ट  नहीं  है  ?
 ये  ज्यादतियां  कौर  जुल्म  इस  वक्‍त  बर्दाश्त
 नहीं  किये  जा  सकते  v
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 हम  जनतंत्र  के  मन्दिर  मे  बैठे  हुए  हैं  t
 हम  कोई  बात  ऐसी  नहीं  कहेंगे,  जो  इस
 मन्दिर  के  खिलाफ़  हो,  हमारे  कांस्टीट्यूशनल  के
 खिलाफ़  हो,  हमारी  इस  अज़मत  के  खिलाफ़
 हो,  क्‍योंकि  हमारे  कांस्टीट्यूशनल  की  इज्जत,
 हमारे  स्पीकर  साहब  की  इज्जत  हमारी  इज्जत
 है,  लेकिन  में  कहना  चाहता  हूं  कि  इतना
 मनहूस  बिल  आज  से  पहले  इस  फ्लोर  पर  नहीं
 आया  है  ।  अगर  किसी  किसान  की  आत्मा
 यहां  पर  बैठो  हुई  होती,  अगर  स्वर्गीय  सरदार
 पटेल  यहां  पर  बैठे  हुए  होते,  तो  यह  बिल
 हरगिज़  नहीं  लाया  जा  सकता  था  ।  स्पीकर
 साहब,  में  आप  के  द्वारा  मिनिस्टर  साहब  से
 दरख्वास्त  करना  चाहता  हूं  कि  इस  मनहूस
 बिल  को  वापस  लिया  जाये  |

 हम  लोगों  के  साथ--खेती  करने  वालों
 के  साथ,  एग्रीकल्चरिस्ट  क्लास  के  साथ--
 ग्राम  सौतेली  मां  का  सलूक  होता  है  ।  मैं  अपने
 कम्यूनिस्ट  भाइयों  से  भी  कहूंगा  कि  वे  मेरे
 मुताल्लिक  यह  खयाल  न  करें  कि  मैं  कोई  बड़ा
 जमींदार  हूं  ।  में  एक  बहुत  मामूली  सा  ज़मींदार
 हूं,  बीस  एकड़  का  काश्तकार  हूं  ।  रामगढ़
 साहब  ने,  जो  कि  बिहार  में  लीडर  हैं,  अ्रपनी
 बीस  हज़ार  एकड़  ज़मीन  मुफ्त  तक्सीम  की  है  1
 मेरे  पास  जो  बीस  एकड़  ज़मीन  है,  में  उस  को
 मुफ्त  देने  के  लिए  तैयार  हूं  ।  कम्यूनिस्ट  भाई
 यह  खयाल  हरगिज़  न  करें  कि  वे  कुछ  ज्यादा
 त्याग  कर  सकते  हैं  ।  हम  उन  से  ज्यादा  त्याग
 करने  के  लिए  तैयार  हैं  ।  लेकिन  गेरी  दरख्वास्त
 यह  है  कि  जब  किसान  पर  कुल्हाड़ी  चलेगी,
 तो  हम  और  कम्यूनिस्ट  एक  लाइन  में  खड़े
 होंगे  ।  वयं  पंचाधिकम्‌  शतक---उस  वक्‍त
 हम  एक  सौ  पांच  होंगे  ।

 आज  हर  जगह  एग्रीकल्चरिस्ट  को  जीवन
 करने  की  कोशिश  की  जाती  है  ।  सरकार  ने
 मिलिटरी  में  यह  रूल  बना  रखा  है  कि  जब
 हमारा  लड़का,  राजपूत,  सिख  या  जाद  कौ
 लड़का,  फ़ौज  में  भरती  होने  के  लिए,  रिक्रूटमेंट
 के  लिए,  जाता  है,  तो  कहा  जाता  है  कि  उस
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 [श्री  यशपाल  सिंह]
 का  कद  पांच  फ़ीट  छू:  इंच  होना  चाहिए,
 लेकिन  जब  ग़ैर-सिख,  गैर  राजपूत  और  गैर-
 जाट  का  लड़का  जाता  है,  तो  पांच  फ़ीट  चार

 इंच  कद  होने  पर  भी  लिया  माता  हूँ  ।  हमारे
 लिए  यह  कानन  है  कि  हमारा  लड़का  पांच
 फ़ीट  छ:  इंच  होने  पर  ही  लिया  जाये,  जब  कि
 गर-काश्तकार  के  लिए  यह  ल  है  कि  उस  का
 लड़का  पांच  फीट  चार  इंच  होने  पर  ले  लिया
 जाये  |  हम  कहते  हैं  कि जब  हमारा  करना-खाना
 छीना  गया,  हमारी  जमीने  छीनी  गई,  हम  ने
 अपने  सामन  खड़े  कर  के  अपने  घोड़ों  को  गोली
 मारो,  हमारे  लड़के  अब  पांच  फ़ीट  |:  इंच
 तक  नहीं  बढ़  सकते  ।  इस  लिए  हम  को  ईश्वर
 स्टेटस  पर  लाया  जाये  और  बहुमत  से  हमारा
 गला  न  घोंटा  जाये  1

 मैं  ने  अभी  इकवाल पुर  के  केस  का  जिक्र
 किया  हूँ  ।  वहां  पर  मजदूर  की  झोंपड़ी  छीनी
 जा  रही  हैं,  सिर्फ़  इस  लिए  कि  इकवाल पुर
 के  मिल  के  मालिक  की,  जो  कि  करोड़पति  हैं
 इच्छा  पूरी  हो  जाये  ।  हमारा  कहना  यह  है
 कि  'होली  एंड  पार्टी”  अलफ़ाज़  को  निकाला
 जाये  ।  एक  रुपया  दे  कर  सरमायादार  या
 गवर्नमेंट  का  कोई  नुमाइंदा  उस  में  हिस्सेदार
 हो  चाबेगा  ।  मैं  मंत्री  महोदय  से  कहूंगा  कि
 इस  सदन  की  स्पिरिट  को  समझा  जाये,  बनता
 की  स्पिरिट  को  समझा  जाये  और  बहुमत  के
 चक्कर  में  न  आ  कर  इस  बिल.  के  ऊपर  गौर
 किया  जाये  ।  जो  आदमी  करोड़पति  हैं,  वह
 कहीं  जा  कर  ज़मीन  खरीद  सकता  हँ  ।  वह
 करोड़ों  रुपये  खर्च  कर  सकता  हैं  ।  लेकिन
 कानून  के  ज़ोर  से  ८५  फ़ीसदी  जनता  का  गला
 घोंटने  की  कोशिश  करना  किसी  भी  दृष्टि  से
 उचित  नहीं  है  ।

 अदल  और  इन्साफ़  का  यह  नमूना  रहा
 है  कि  एक  वार  नौशीरवां  बादशाह  का  महल
 बन  रहा  था  ।  महल  बनते  बनते  बीच  में  एक

 ढ़िया  का  छोटा  सा  झोंपड़ा  आ  गया  ।  उस
 बुढ़िया  को  कहा  गया  कि  यह  झ्षौंपड़ा  हटा  लो  V
 उस  बुढ़िया  ने  कहा  कि  नहीं,  यह  झौंपड़ा  मुझे

 AUGUST  29,  962  Acquisition  (Amend-  4896
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 महल से  ज्यादा  प्यारा  हैं  ।  इस  पर  नौशीरवा
 बादशाह  ने  कहा  कि  लाख  लो,  दस  लाख  लो,
 करोड़  लो  ।  बुढ़िया  ने  मना  कर  दिया  और
 कहा  कि  यह  मेरे  अस्तित्व  का  सवाल  है  ।
 नौशीरवां  बादशाह  ने  यह  हुक्म  दिया  कि  महल
 को  टेढ़ा  कर  लिया  जाये,  लेकिन  बुढ़िया  के
 दिल  को  तकलीफ़  न  पहुंचे  v

 में  अज  करना  चाहता  हूं  कि  एक  बुढ़िया
 के  लिए  नौंशीरवां  बादशाह  ने  कांस्टीट्यूशनल
 बनाया  था,  लेकिन  यहां  पर  ८५  फीसदी
 जनता  का  गला  घोंटा  जा  रहा  है  और  फिर
 यह  कहा  जाता  है  कि  मजदूरों  का  राध  है,
 किसानों  का  राज  है  ।  इस  लिए  मेरी  दरख्वास्त
 है  कि  सरकार  की  तरफ़  से  जनता  की  स्पिरिट
 को  समझा  जाये  और  उस  के  मुताबिक  इस
 बिल  को  वापस  लिया  जाये  ।  अगर  मंत्री
 महोदय  इस  बिल  को  वापस  लेंगे,  तो  जनता
 उन  को  आशीर्वाद  देगी,  जनता  उन  को  वोट
 देगा,  जनता  उन  को  सुख  प्रदान  करेगी  t
 लेकिन  अगर  वह  इस  बिल  को  वापस  नहीं
 लेंगे,  तो  इस  देश  की  ८५  फ़ीसदी  जनता  उन  को
 माफ  करने  वाली  नहीं  है  ।

 श्री  पालीवाल  (हिण्डौन)  :  अध्यक्ष
 महोदय,  बहुत  कम  अवसर  ऐसे  आये  होंगे,
 जब  इस  सदन  के  दोनों  ओर  के  सदस्यों  में
 किसी  विषय  पर  इतना  मतैक्य  रहा  हो,
 जितना  कि  इस  विधेयक  के  बारे  में  है  ॥
 ग्राम  सदन  में  इस  विधेयक  के  वारे  में  गहरे
 असंतोष  की  भावना  है  ।  इस  विधेयक  का
 जो  मेन  कलाम  २  है,  उस  पर  पहले  दिन  भी
 सदन  के  सभी  ओर  से  बड़ा  असंतोष  प्रकट
 किया  गया  था  और  मंत्री  महोदय  ने  उस
 को  अनुभव  कर  के  कुछ  समय  चाहा  था  कि
 वहू  सदस्यों  से  बातचीत  कर  के  उन  की
 भावना  को  समझ  कर  ऐसा  परिवर्तन  कर
 लें,  जो  सदन  को  आम  तौर  से  स्वीकार्य

 हो  ।  मुझे  खेद  है  कि  उस  बातचीत  के  पश्चात्‌
 जो  नतीजा  आया,  जो  फल  पाया,  वह  जारी-
 जिन  असेंसमेंट  से,  आरिजिनल  क्लास  से,
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 ज्यादा  खराब  आया  |  अगर  आप  उस  इलाज
 की  पंक्तियों  को  देखें,  तो  बिल्कुल  स्पष्ट  हो
 जायेगा  कि  वह  प्राचीन  जितना  पहले
 अनिन्दित  था,  ब  उस  से  अधिक  अनिश्चित
 हो  गया  है,  उस  से  जितनी  खराबियां  पहले
 हो  सकती  थीं,  अब  उस  से  कहीं  अधिक
 खराबियाँ  हो  सकती  हैं  ।  पहली  शब्दावली
 यह  है  :

 “that  such  acquisition  is  needed
 for  the  construction  of  some  build-
 ing  or  work  for  a  Company  engag-
 ed  or  to  be  engaged  in  an  indus-
 try  which  is  essential  to  the  life
 of  the  community....”.

 इस  में  कुछ  तो  कंक्रीट  बात  है  और  कुछ
 निश्चितता  इस  में  कराती  है  ।  इस  के  बाद  ये
 शब्द  हैं  :

 “.,..or  is  likely  to  promote  the
 economic  development  of  the
 country;”

 लेकिन  सरकार  की  ओर  से  अब  जो  शब्दावली
 शाई  है,  वह  इस  प्रकार  है  :

 “that  such  acquisition  is  needed
 for  the  construction  of  some
 building  or  work  for  a  Company
 which  is  engaged  or  is  taking
 steps  for  engaging  itself  in  any
 industry  or  work  which  is  in  the
 interests  of  the  general  public;”

 “इन  दि  इन्टरेस्ट  आफ  दि  जनरल  पब्लिक”,
 इट  इज़  ए  वरी  वाइड  टर्म  ।  इस  की  ट्म्ज
 इतनी  वाइड  हैं  कि  अगर  कॉस्मेटिक्स  का
 प्रॉडक्शन  करने  वाली  कोई  फ़ैक्ट्री  भी  एक् वी-
 जीवन  चाहे  तो  वह  भी  इस  में  आरा  सकती
 है,  क्योंकि  कॉस्मेटिक्स  का  प्रोडक्शन  भी  जेनरल
 पब्लिक  के  इल् ट्रे रेस्ट  के  लिए  हो  सकता  है,
 क्योंकि  पब्लिक  का  एक  बहुत  बड़ा  सैक्शन
 उस  को  यूज  करता  है  और  उस  के  प्रॉडक्शन
 से  बाहर  जाने  वाली  मुद्रा  की  बचत  हो
 सकती  है  t  इस  माने  में  कई  चीज़ें  आ  सकती
 हैं  1

 BHADRA  7,  884  (SAKA)  Acquisition  (Amend-  4895
 ment)  Bill

 लेकिन  मेरा  निवेदन  यह  हे  कि  ये  चार
 पांच  दिन  लगा  कर  मामले  का  कोई  इम्प्रूव
 नहीं  किया  गया,  बल्कि  उस  को  और  ज्यादा
 उलझन  में  डाल  दिया  गया  है  ।  मेरे  मित्र,
 श्री  त्यागी,  और  में  ने  सम्मिलित  रूप  से  एक
 संशोधन  दिया  है  n  मंत्री  महोदय  ने  मोशन
 रखते  वक्‍त  यह  उद्देश्य  बताया  था  कि  सुप्रीम
 कोर्ट  के  हाल  के  फ़ैसले  से  न  केवल  प्राईवेट
 कम्पनियों  का  ही  मामला  अनिश्चित  रूप  में
 आ  गया  है,  बल्कि  गवर्नमेंट  की  पब्लिक
 अंडरटेकिंग  के  लिये  भी  बड़ा  खतरा  पैदा
 हो  सकता  है,  इसलिये  उस  स्थिति  का  निरा-
 करण  करने  के  लिये  यह  बिल  लाया  गया
 है  ।  हम  दोनों  ने  जो  संशोधन  दिया  हैं,  उस  में
 यह  व्यवस्था  की  गई  हैँ  कि  गवर्नमेंट  अडूर-
 टेकिग्ज,  कार्पोरेशन  और  पब्लिक  कम्पनी
 को,  जिन  में  अधिकांश  भाग  गवर्नमेंट  का  हो,
 स्वीकार  कर  लिया  जाये  ।  अगर  मंत्री  महोदय
 की  अब  भी  यही  पोजीशन  हैँ,  तो  मैं  नहीं
 समझता  कि  इस  संशोधन  को  स्वीकार  करने
 में  उन  को  क्‍या  एतराज़  हो  सकता  है  1

 लेकिन  मैं  एक  कदम  आगे  जाता  हूं  t
 मैं  इस  बात  को  स्वीकार  करता  हूं  कि  विरोधी
 बैंचों  की  ओर  से  जो  एक  संशोधन  आया  है,
 जिस  को  श्रीमती  रेणु  चक्रवर्ती  और  श्री
 बनर्जी  ने  रखा  है,  वह  मेरे  खयाल  से  हमारे
 इस  संशोधन  की  तुलना  में  हम  को,  और
 मेरा  खयाल  है  कि  सारे  सदन  को,  अधिक
 ग्राह्म  हो  सकता  है  ।

 श्री  त्यागी  :  कभी  कम्यूनिस्टों  की  ही
 वात  मान  ली  जाये  ।

 श्री  पालीवाल  :  जैसा  कि  मैं  ने  बजे
 किया  हैँ,  बहुत  कम  अवसर  ऐसे  जाते  हैं,
 जबकि  इस  सदन  में  किसी  विषय  पर  इतना
 धिक  मतैक्य  हो  ।  जहां  तक  इस  विधेयक  का
 सम्बन्ध  है,  कम्यूनिस्ट  सदस्य,  स्वतंत्र  पार्टी
 के  सदस्य--मेरा  खयाल  है  कि  माननीय
 सदस्य,  श्री  यशपाल  सिह  स्वतंत्र  पार्टी  को
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 [att  पालीवाल]
 बिलांग  करते  हैं,  जिस  के  बारे  में  कहा  जाता
 हैं  ,--और  वह  हैं  भी---कि  वह  एक*  राइटिंग
 पार्टी  हें,

 श्री  यशपाल  सिह  :  हमारी  राइट  पार्टी
 े 1

 श्री  पालीवाल  :  .  .और  दूसरी  ओर
 समाजवादी  पार्टी  के  सदस्य  अर्थात्  इस
 लंदन  के  चारों  ओर  बठने  वाले  सदस्य  इस
 विधेयक  से  असंतुष्ट  हैं  1  मैं  अपने  दल  के
 सदस्यों  के  बारे  में  कहना  चाहता  हूं  कि  उस
 का  एक  बहुत  बड़ा  बहुमत  इस  विधेयक  से
 बहुत  असंतुष्ट  है  ।  इस  की  वड़ी  चिन्ता  है
 कि  इस  के  परिणाम  खास  तौर  से  किसानों
 के  लिये  बड़े  घातक  होने  वाले  हैं  ।  जो  तक
 अन्य  माननीय  सदस्य  द्वारा  दिये  जा  चुके
 हैं,  उन  को  मैं  दोहराना  नहीं  चाहता  ।  लेकिन
 इतना  मैं  अवश्य  कहना  चाहता  हूं  कि  कोई
 लाभ  तो  नहीं  बल्कि  इस  का  परिणाम  बड़ा
 घातक  होगा  खास  तोर  से  किसानों  के
 लिये  ।  यह  कहा  गया  है  कि  किसान  से  तो
 जमीन  दूसरे  लोग  ले  लेते  हैं  और  फिर  वे
 उस  ज़मीन  को  ज्यादा  कीमत  पर  बेचते  हैं,
 इसलिये  किसान  को  जो  नाम  लिया  जाता
 है,  वह  वैसे  ही  लिया  जाता  है।  असल  में
 किसान  को  न  तो  इस  का  बड़ा  लाभ  मिलने
 बाला  है  और  न  ही  हानि  होने  वाली  है।  भरा
 निवेदन  यह  है  कि  क्‍या  गवर्नमेंट  इस  पोजीशन
 को  स्वीकार  करने  के  लिये  तैयार  है
 कि  जो  संशोधन  हम  कर  रहे  हैं,  उन  में  यह
 निश्चित  कर  दिया  जाये  कि  किसान  से
 किसान  की  भूमि  नहीं  ली  जायेगी  ।  जहां
 तक  मिडल मैन  का  सम्बन्ध  है,  स्पेकुलेट्ज
 का  सम्बन्ध  है,  उन  से  हमारी  कोई  हमदर्दी
 नहीं  है  ।  लेकिन  इस  चीज़  को  जहां  तक
 किसान  का  सम्बन्ध  है,  स्पष्ट  कर  दिया  जाय
 कि  उन  की  ज़मीन  नहीं  ली  जायेंगी  ।  नगर
 ऐसा  कर  दिया  जाय  तो  मेरा  खयाल  है  कि
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 इस  सदन  का  बहुमत  इस  के  हक  में  हो  सकता
 है  v

 माननीय  मंत्री  जी  ने  कहा  है  कि  दुबारा
 इस  कानून  में  संशोधन  करने  के  बारे  में
 सरकार  विचार  कर  रही  है  1  यदि  यह  सच
 है  तो  श्ष्यक्ष  महोदय  मुझे  कोई  कारण  मालूम
 नहीं  होता  है  कि  इस  बिल  को  क्‍यों  रश  थ
 किया  जा  रहा  है,  क्यों  इस  में  जल्दबाजी
 दिखाई  जा  रहो  है  ।  कभी  जो  माननीय
 राम  रतन  जी  ने  कहा  है  उस  से  ऐसा  लगता
 है  कि  सचमुच  इस  सारे  एक्ट  में  कोई  बहुत
 बड़ी  खामी  है  क्योंकि  एक  ओर  नहों  ने
 बताया  है  कि  जब  वह  कानपुर  के  मेयर  थे
 तब  स्लम  क्लीयरेंस  के  लिये  जब  जमीन
 एक्वायर  करने  की  बाज  दुई  जोकि  निश्चित
 रूप  से  पब्लिक  पाया  हो  सकता  हैं,  उस  के
 लिये  तो  कई  साल  लग  गये,  एक्वायर  नहीं
 हो  सकी  और  दूसरी  प्रो  यहां  पर  जो  एक
 केस  इन  प्वाइंट  है,  उस  केस  में  ज़मीन  एक्वायर
 करने  में  उतनी  देरी  नहीं  लगी,  उतना  समय
 नहीं  लगा  ।  इस  वास्ते  में  समझता  हूं

 There  must  be  something  very  seri-
 ously  wrong  with  this  Act.

 इस  कानून  में  इतनी  भारी  खामियां
 हैं,  इतनी  ज्यादा  कमियां  हैं  कि  सब  के  सब
 एक्ट  को  संशोधन  करने  की  आवश्यकता  है
 और  इस  तरह  से  इस  बिल  को  इस  हाउस  में
 रश  न्यू  करना  नहीं  चाहिये  |  में  समझता  हूं  कि
 सरकार  के  सामने  जो  बहुत  ज्यादा  आनरेबल
 तरीका  हो  सकता  है  कह  यह  है  कि  वह  इस
 विधेयक  को  वापिस  ले  कर  के  सारे  एक्ट  को
 संशोधित  करे,  एक  कम्प्रिहँंसिव  बिल
 हमारे  सामने  लाये  ।  जो  सदर  की  भावना
 है,  उस  को  हमें  पहचानना  चाहिये  ।  सदन  के
 किसी  सैक्शन  से  भी  यह  श्रीवास  नहीं  भाई
 है  कि  देश  की  प्रगति  को  रोक  दिया  जाय,
 देश  के  औद्योगिक  विकास  को  रॉक  दिया
 जाय  या  वह  रुक  जाय  ।  हम  सब  यही  चाहते
 हैं  कि  देश  को  उभारा  जाय,  देश  को  आगे
 बढ़ाया  जाय  ।  लेकिन  इस  के  साथ  साथ  हम
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 यह  भी  चाहते  हैं  कि  उस  प्रगति  की  कीमत

 के  वल  गरीब  आदमी  को  चुकाने  के  लिये  मजबूर
 न  किया  जाय  ।  जो  पूजीपति  है,  जो  उद्योग-
 पति  है,  जो  बड़ा  धन,  बड़ा  रुपया,  बड़ा
 मुनाफ़ा  कमाने  वाला  है,  उस  को  अगर  मारपीट
 रेट  से,  जिस  से  वह  जमीन  लेता  है,  कुछ  ज्यादा
 भी  देना  पड़  जाता  है  गरीब  भ्रामक  को  तो
 कोई  बहुत  भारी  अनर्थ  होने  वाला  नहीं  है  ।
 जो  उद्योगपति  हैं,  ये  तो  फ्री  एंटरप्राइज  को
 सपोर्ट  करने  वाले  लोग  हैं  ।  क्या  कारण  है  कि
 इस  में  गवर्नमेंट  का  दत्त  चाहते  हैं  ?
 क्यों  नहीं  वे  ज़मीन  एक्वायर  करने  की
 फिल्म  चाहते,  यह  मेरी  समझ  में  नहीं  पाया
 &

 एक  ॉल्यिय  बात  कह  कर  मैं  समाप्त
 करता  2  ।  ह: 2 ह  जो  नई  पोजीशन  गव नें मेंट
 ने  लो  हैँ,  उस  में  शायद  यह  कहा  जायेगा  कि
 इस  में  सेफ गार्ड  रख  दिये  गये  हैं  ।  इस  में
 कह  दिया  गया  है  कि  प्राइवेट  कम्पनी
 एलिमिनेटिड  होंगे  ।  इस  में  कहा  गया  है  im

 “notwithstanding  anything  con-
 tained  in  this  Act,  no  land  shall
 be  acquire?  under  this  power  for
 a  private  company  which  is  not
 a  Government  company”.
 Shri  Tyagi:  It  is  out  of  order.

 at  पालीवाल  :  ऐसा  लगता  है  कि
 शायद  प्राइवेट  कम्पनियां  डिस्टिगुइडड
 फ्राम  गवर्नमेंट  कम्पनी  के  बारे  में  यह  है  ।
 अब  गवर्नमेंट  कम्पनी  की  कोई  परिभाषा
 ही  नहीं  है  कम्पनी  एक्ट  में,  इसलिये  यह
 इस  तरह  से  हुमा

 “private  company  as_  distin-
 guished  from  public  limited  com-
 pany.”

 gad  बात  एक  और  है  ।  ओरिजनल
 एक्ट  के  सैक्शन  ३८  में  यह  प्रोवाइड  किया
 गया  है  पार्ट  ७  की  कार्रवाई  के  लिये  कि
 कोर्ट  भी  व्यक्ति  जो  सौ  या  सौ  से  अधिक
 मजदूरों  को  एम्पलाय  करता  हैँ,  वह  भी
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 कम्पनी  माना  जायेगा  |  इसका  मतलब  यह
 हुआ  कि  प्राइवेट  कम्पनियों  को  तो  इसका
 लाभ  नहीं  मिलेगा  लेकिन  पब्लिक  लिमिटिड
 कम्पनीज  जो  हैं  प्राइवेट  ओज  की,  उनको
 लाभ  मिलेगा,  हर  वह  इंडिविजुअल  जो  सो  से
 ज्यादा  मजदूरों  को  एम्पलाय  करता  है,  उस
 को  इस  का  लाभ  मिलेगा।  केवल  प्राइवेट
 लिमिटिड  कम्पनी  को  ही  नहीं  मिलेगा।
 में  कोई  इस  में  हज  नहीं  पाता  हूं  कि  जो
 प्राइवेट  लिमिटेड  कम्पनी  वाले  हैं  वे  इंडि-
 विजुअल  कैसेट।  में  भ्रपत्रे  किसने  के  या  पार्टनर-
 शिप  की  कैपेसिटी  में  अपने  कंसर्न  के  नाम  से
 लैंड  ले  लें  और  अपना  काम  चला  लें  ।  इस
 तरह  से  काम  चल  जायेगा  ।  जो  लाभ  हम
 देना  चाहते  हैं  वह  जरूर  उन  को.  मिल
 जायेगा  v

 Mr.  Speaker:  I  want  to  know  the
 pleasure  of  the  House.  We  have  spent
 so  much  time  on  this.  I  want  to  know
 whether  the  desire  is  that  we  should
 continue  still  further.

 Shri  Tyagi:  We  have  so  far  discus-
 sed  only  one  clause.  We  are  anxious
 to  discuss  each  clause  like  this.

 Mr.  Speaker:  But  there  should  be
 some  end  to  the  discussion,  How  long
 does  the  House  desire  to  sit?

 Shri  Tyagi:  Whatever  be  the  time,
 we  have  to  discuss  this  in  detail.

 Shri  Hari  Vishnu  Kamath:  I  would
 suggest  to  the  Minister  that  he  with-
 draw  this  Bill  and  allow  the  Ordi-
 nance  to  lapse.  A  new  Bill  can  be
 introduced  in  the  next  session.

 Mr.  Speaker:  That  is  for  the  Minis-
 ter  to  decide  according  to  what  he
 likes.  I  can  only  ascertain  the  pleas-
 ure  of  the  House.

 Shri  Hari  Vishnu  Kamath:  We  can
 continue  this  tomorrow.

 Mr.  Speaker:  We  have  already
 exceeded  the  time  very  much.  We
 have  spent  practically  the  whole  of
 today.  I  am  prepared  to  sit  up  to
 6,  7  or  even  8.
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 Some  hon,  Members:  No,  no.
 Mr.  Speaker:  We  ought  to  finish  it

 somehow.  If  the  House  is  prepared
 to  sit  late,  I  am  agreeable.  I  will  sit
 as  long  as  the  House  sits.

 Shrimati  Renu  Chakravartty:  We
 have  got  so  much  of  time  at  our  dis-
 posal  because  there  is  no  business.

 Shri  S.  M.  Banerjee:  We  can  take
 it  up  for  tomorrow  the  whole  day.

 Mr.  Speaker:  The  Minister  of  Par-
 liamentary  Affairs  would  tell  us  whe-
 ther  we  have  got  enough  work.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 For  tomorrow?

 Mr.  Speaker:  The  suggestion  is  that
 the  whole  of  tomorrow’  should  be
 devoted  for  this,

 Some  hon.  Members:  Yes,  yes.

 Shrimati  Renu  Chakravartty:  There
 is  no  urgency  about  it.

 An  hon.  Member:  We  require  at
 least  two  more  days.

 Shri  Hari  Vishnu  Kamath:  Shri
 K.  C.  Reddy’s  Resolution  has  been
 withdrawn.  So,  that  much  time  has
 been  saved.

 Shri  Satya  Narayan  Sinha:  What
 has  been  withdrawn?

 Shri  Hari  Vishnu  Kamath:  Shri
 K.  C.  Reddy’s  Resolution,

 Mr.  Speaker:  That  has  nothing  to
 do  with  this.

 Shrimati  Renu  Chakravartty:  It  is
 a  very  contentious  Bill,

 Mr.  Speaker:  If  we  want  more  time
 for  this  then  we  should  sit  at  least
 till  6  0?  Clock  today.

 Shri  Satya  Narayan  Sinha:  We
 need  not  decide  it  just  at  present.
 You  can  judge  it  yourself  tomorrow.
 If  you  are  satisfied  that  the  discus-
 sion  has  been  sufficient,  you  can  stop
 it.

 AUGUST  29,  962  Acquisition  (Amend-  4904
 ment)  Bill

 Shri  Tyagi:  Sir,  you  can  well  under-
 stand  the  wishes  of  the  House.  So,
 surely,  we  should  not  be  guided  only
 by  what  Government  feels’  in  the
 matter,

 Mr.  Speaker:  Would  the  Minister
 or  the  Government  be  influenced  by
 the  number  of  speeches’  delivered
 here?  It  must  have  been  very  clear
 to  the  hon.  Minister  by  now  as  to
 what  the  House  or  Members  feel.
 What  is  the  use  of  prolonging  the
 discussion  endlessly?

 Shri  Daji:  Let  us  discuss  it  till  the
 end.

 Shrimati  Renu  Chakravartty:  The
 feelings  on  this  Bill  are  on  all  sides
 of  the  House.  This  is  no  party  issue
 at  all.  It  is  very  necessary  that  the
 Government  understands  that  there  is
 a  feeling  of  unanimity  in  this  matter.
 Let  each  one  express  himself  strongly
 on  this.  We  are  now  discussing  only
 clause  2.  When  we  come  to  clause
 3.  which  is  one  of  the  most  important
 clauses,  we  want  to  give  expression
 to  our  views  in  more  strong  terms

 Shri  Narendra  Singh  Mahida:  I  have
 been  able  to  speak  on  State  of  Guje-
 rat.  I  have  not  been  sven  oppor-
 tunity  to  speak  on  this.  thouzh  we
 are  affected  by  this  most.

 Shri  Hari  Vishnu  Kamath:
 draw  the  Bill.  6

 With-

 Mr.  Speaker:  How  many  more
 Members  want  to  speak  on  this  clause
 alone?  Well,  I  find  so  many  Mem-
 bers  want  to  speak.  If  I  have  to
 accommodate  all  of  them,  the  whole
 of  tomorrow  would  not  be  sufficient
 to  discuss  this  clause  alone.

 Shri  Tyagi:  It  does  not  matter.
 Shrimati  Renuka  Ray:

 would  not  be  enough.
 Tomorrow

 Shri  Daji:  Let  us  have  a  limit  on
 the  duration  of  speeches.

 Mr.  Speaker:  We  have  to  finish  it
 at  some  time  or  the  other.  Hon.
 Members  should  realise  that  it  cannot
 be  continued  endlessly.  Now  we  will
 sit  till  6  O’clock  and  devote  the  whole



 4905  Land

 of  tomorrow.  That  is  all.  There
 ought  to  be  some  limit  (Interruptions)
 What  else  can  I  do?  I  am  giving  two
 hours  tomorrow  and  one  hour  today.

 Shrimati  Renu  Chakravartty:  You
 will  recollect,  Sir,  that  during  the
 course  of  the  whole  of  the  last  two
 Lok  Sabha  we  had  never  requested
 that  a  Bill  should  not  be  guillotined.
 But  because  it  is  a  Bill  which  is  of
 the  utmost  importance,  we  are  making
 this  request.

 Mr.  Speaker:  We  had  four  hours  in
 the  beginning  and  then  four  hours
 today.  Still,  I  am  giving  another
 three  hours.

 Shrimati  Renuka  Ray:  That  will
 not  do.

 Shrimati  Renu  Chakravartty:  We
 will  leave  it  to  you,  if  you  like,  but
 we  would  like  you  to  feel  the  pulse
 of  the  House.  Many  hon.  Members  in
 the  back  benches  as  also  in  the  front
 benches  want  to  express  themselves
 about  this.

 Shrimati  Renuka  Ray:  There  are
 some  hon.  Members  who  want  to
 send  it  to  the  Select  Committee.

 Shri  Tyagi:  That  has  been  defeat-
 ed.

 Shrimati  Renuka  Ray:  Some  of
 the  amendments  are  most  important.
 Please  give  us  sufficient  time.

 Mr.  Speaker:  I  am  not  shutting
 out  any  amendment,

 Shri  Satya  Narayan  Sinha:  All
 that  I  submit  is  that  it  has  not
 assumed  any  importance  subsequent
 to  our  deciding  in  the  Business
 Advisory  Committee  with  the  con-
 sent  of  all,  that  four  hours  would  be
 quite  sufficient.  It  was  said  that  you
 had  one  hour  up  your  sleeve.  Even
 after  that,  I  do  not  know  the  feeling
 of  the  House  but  we  must  know  how
 much  time  they  want.

 Some  Hon.  Members:  The  whole  of
 tomorrow.

 Shri  Daji:  Only  one  whole  day  we
 want.  Give  us  a  chance  to  express
 ourselves,
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 Shri  Hari  Vishnu  Kamath:  We
 might  sit  upto  six  o‘clock  today  and
 the  whole  of  tomorrow.

 Shri  Satya  Narayan  Sinha:  Some
 time  limit  should  be  fixed.  Tomorrow
 means  the  whole  night.  Should  we
 sit  the  whole  day  and  night?

 Shri  Hari  Vishnu)  Kamath:  Let
 there  be  a  whole  night  session  pro-
 vided  you  serve  us  dinner.

 Mr,  Speaker:  We  ought  to  be  defi-
 nite  now.  It  is  demanded  that  upto
 5  O’  clock  tomorrow,  time  should  be
 given  for  this.

 Some  Hon.  Members:  Yes.
 Mr.  Speaker:  I  will  allow  that,  but

 at  5  0'  clock  tomorrow,  whatever  be
 the  stage,  I  will  guillotine  it.  Is  that
 agreed  ?

 Several  Hon,  Members:  Yes.
 Shri  Hari  Vishnu  Kamath:  Upto  6

 O’  clock  tomorrow.
 Mr.  Speaker:  No,  not  upto  6

 O’  clock,  but  upto  5  O’  clock  tomor-
 row.  Whatever  be  the  stage  then,  I
 will  have  the  right  to  guillotine  it.
 That  is  agreed.

 Shri  Paliwal:  Give  five
 morrow,

 hours  to-

 Shri  Hari  Vishnu  Kamath:  And  one
 hour  more  today.

 अ्रध्यक्ष  महोदय  :  हो  सकता  है  कि
 मिसलेनिश्रस  डिस्कशन  में  दस,  पंद्रह  मिनट
 लग  जायें,  उस  में  क्‍या  फर्क  पड़ता  है  ?

 We  sit  upto  6  0"  clock  today.
 Some  Hon.  Members:  Yes.
 Some  Hon.  Members:  No.
 Shri  Hari  Vishnu  Kamath:  We  sit

 upto  6  O’  clock  today.
 Mr.  Speaker:  Shri  K.  C.  Sharma

 should  not  go  away  because  I  am  go-
 ing  to  call  him.  Tomorrow  I.  will
 have  no  time  for  him,  Hon.  Mem-
 bers  should  not  run  away  in  the  hope
 that  they  would  get  an  opportunity
 tomorrow  because  there  are  so  fiany
 hours  more.  We  are  going  to  sit  up
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 [Mr.  Speaker]
 to  6  O’  clock  today  and  those  who  are
 absent  during  this  interval  will  not
 be  entitleqd  to  be  called  tomorrow.
 Now,  Shri  Sumat  Prasad.

 Shri  Sumat  Prasad  (Muzaffarnagar):
 Sir,  the  scope  of  section  40,  sub-sec-
 tion  (l)  of  the  Land  Acquisition  Act
 is  a  limited  one.  It  does  not  include
 the  acquisition  of  land  for  economic
 development  or  for  any  industrial
 concern.  The  only  object  was  to  pro-
 vide  better  amenities  for  the  work-
 men  under  clause  (a)  and  such  other
 works  of  a_  charitable  nature  as
 schools,  colleges,  hospitals  etc.  under
 clause  (b).  That  was  confirmed  by
 the  judgment  of  the  Supreme  Court
 also.

 Mr,  Speaker:  The  hon.  Member  is
 not  audible.  He  might  move  forward.
 There  is  another  speech  also  going
 on  in  the  House.

 Shri  Daji:  It  is  the  hon.  lady  Mem-
 ber’s  speech  and  it  is  very  distrub-
 ing.

 Mr.  Speaker:  Let  us  hear  that  first.
 She  would  not  listen  even  now.
 So,  I  thought  that  we  might  hear  her.

 Shri  Hari  Vishnu  Kamath:  She  is
 engaging  herself  in  conversation  with
 the  Minister  of  Parliamentary  Affairs.

 Mr.  Speaker:  Order,  order.  The
 whole  House  has  stopped  its  proceed-
 ings  just  to  listen  to  her,  because  her
 voice  was  louder  than  the  voice  of
 the  hon,  Member  whom  I  had  called
 upon  to  speak.

 Shrimati  Renuka  Ray:  I  am  sorry.
 Shri  S.  M.  Banerjee:  May  I  rise  to

 a  point  of  order?  I  have  _  been  notic-
 ing  a  feeling  that  the  Minister  of
 Parliamentary  Affairs  is  just  trying  to
 induce  her  not  to  speak,  and  so  on.
 That  is  not  fair.

 Shrimati  Renuka  Ray:  He  is  not
 trying  to  induce  me,  but  I  am  trying
 to  induce  him  to  accept  my  sugges-
 tions.
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 Shri  Satya  Narayan  Sinha:  Neither
 of  us  is  trying  to  induce  each  other.

 Shri  Sumat  Prasad:  I  was  refer-
 ring  to  section  40  of  the  Land  Acqui-
 sition  Act.  Its  scope  was  _  limited.
 Clause  (a)  of  section  40  (l)  provided
 for  acquisition  of  land  for  the  erec-
 tion  of  dwelling  houses  for  workmen
 or  for  the  provision  of  better  ameni-
 ties  directly  connected  therewith.
 And  clause  (b)  of  section  40  (l)  pro-
 vided  for  work  of  general  benefit,  and
 it  reads  thus:

 “That  such  acquisition  is  needed
 for  the  construction  of  some  work,
 and  that  such  work  is  likely  to
 prove  useful  to  the  public.”.

 Now,  both  these  clauses  are  being
 retained.  The  original  amendment
 proposed  was.

 “that  such  acquisition  is  needed
 for  the  construction  of  some  build-
 ing  or  work  for  a  Company
 engaged  or  to  be  engaged  in  an
 industry  which  is  essential  to  the
 life  of  the  community  or  is  likely
 to  promote  the  economic  deve-
 lopment  of  the  country;”.

 So,  the  first  criterion  is  that  the  land
 should  be  acquired  for  these  indus-
 tries  which  are  essential  to  the  life
 of  the  community;  and  the  other
 criterion  is  that  they  should  be  likely
 to  promote  the  economic  develop-
 ment  of  the  country.

 Now,  this  is  a  period  of  planning,
 and  our  Plans  provide  for  the  setting
 up  of  industries  which  are  essential
 for  the  economic  development  of  the
 country.  Therefore,  there  can  be  no
 difficulty  in  interpreting  the  term
 ‘economic  development  of  the
 country’.  We  have  accepted  the
 Policy  embodied  in  the  Industrial
 Policy  Resolution,  and  it  has  been
 accepted  by  the  House  and  by  the
 nation  as  a  whole.  Nobody  would
 object  if  land  is  to  be  acquired  for
 an  industry  included  in  the  Five  Year
 Plan,  or  if  it  is  otherwise  necessary.
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 There  can  be  no  objection  in  such  a
 case.  That  was  the  only  object  of
 bringing  forward  this  amending  Bill.

 The  scope  of  the  clause  which  is
 proposed  to  be  substituted  in  place  of
 clause  (aa)  of  the  original  amend-
 ment  is:

 “that  such  acquisition  is  needed
 for  the  construction  of  some
 building  or  work  for  a  company
 which  is  engaged  or  is’  taking
 steps  for  engaging  itself  in  any
 industry  or  work  which  is  in  the
 interests  of  the  general  public.”*

 The  scope  of  the  new  amendment
 which  is  in  substitution  of  the  pre-
 vious  amendment  is  very  wide.

 Since  clause  (b)  of  the  parent  Act
 already  provides  for  acquisitions
 needed  for  the  construction  of  some
 work  etc.,  I  do  not  see  any  necessity
 for  including  these  words  in  the  new
 clause  which  is  going  to  be  substituted
 in  place  of  the  original  clause  (aa)  in
 the  Bill.  The  proposed  clause  makes
 the  scope  of  the  original  clause  (aa)
 of  the  amending  Bill  much’  wider
 and  more  general.
 nv  brs.

 [SHrr  SURENDRANATH  Dwivepy  in  the
 Chair]

 I  think  most  of  the  criticisms  in  this
 House  can  be  met  if  the  language  is
 so  changed  that  only  industries  with-
 in  the  scope  of  the  Third  or  Fourth
 Five  Year  Plan,  which  the  commu-
 nity  considers  essential  for  economic
 development,  will  get  the  benefit  of
 acquisition  of  land.  At  present,  it
 is  very  wide  and  vague  and  there-
 fore  land  can  be  acquired  for  various
 types  of  industries  which  may  come
 within  the  definition  of  ‘general  pur-
 pose’  but  which  may  not  be  neces-
 sary  for  the  economic  development
 of  the  country  or  the  interests  of  the
 Plan,  Therefore,  I  would  respect-
 fully  submit  that  the  original  amend-
 ment  is  much  better  than  the  present
 one  which  wants  to  replace  the  ori-
 ginal  one.  In  view  of  the  feeling  in
 this  House  and  outside,  it  must  be
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 made  absolutely  clear  by  the  amend-
 ment  that  only  for  very  specific  and
 limited  objects  it  may  be  possible  to.
 acquire  land  and  the’  scope  of  the
 amendment  need  not  be  made  wider.

 It  has  rightly  been  said  that  indus-
 trialists  are  very  well  off.  If  anybody
 has  benefited  by  the  Plan  most,  it  is.
 the  industrialists.  Even  if  the  object
 is  narrowed  and  those  industries  for
 which  land  can  be  acquired  are  limit-
 ed  to  the  industries  which  are  includ-
 ed  in  the  Plan,  they  can  very  well
 purchase  land  by  paying  something
 more.  Therefore,  I  would  submit  that
 no  case  has  been  made  out  for  widen-
 ing  the  scope  of  the  original  amend-
 ment.

 Shri  Narendra  Singh  Mahida:  I
 have  marked  the  sense  of  the  House
 and  I  must  bring  it  to  the  notice  of
 the  hon.  Minister  that  my  State  of
 Gujarat  is  the  most  concerned  with
 this  land  acquisition  as  it  is  fast
 hanging  into  an  industrial  State.
 This  morning  also  I  had  pointed  out
 to  the  hon,  Food  Minister  that  we  are
 losing  lands  in  Gujarat  as  agricultu-
 rists  at  a  very  fast  rate.  In  cons-
 truction  of  roads,  canals,  mills,  fac-
 tories  in  various  towns,  ranging  from
 Bulsar  right  up  to  Palanpur.  All
 along  the  railway  line,  every  small

 town  and  every  city,  lands  are  being
 deprived  from  agriculturists,  and  we
 as  cultivators  are  being  shaken  to  our
 roots—we  have  a  fear  that  this  legis-
 lation  may  benefit  the  industrialists
 and  harm  our  interests.

 We  who  have  lost  all  as  zamindars
 or  jagirdars  have  now  to  depend
 solely  on  our  little  lands.  We  have
 become  common  men,  but  our  confi-
 dence  is  completely  shaken  by  this
 legislation.  We  have  changed  our-
 selves,  but  the  big  industrialists,  who
 have  gained  throughout  the  post  in-
 dependence  period,  who  have  helped
 the  party  in  power,  have  not  changed
 a  bit.  Our  cars  have  gone,  our
 palaces  have  disappeared;  but  the
 prosperity  of  industrialists  has  im
 creased.

 I  have  known  almost  all  the  top  in-
 dustrialists  in  India,  and  generally,  T
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 [Shri  Narendra  Singh  Mahida]
 do  not  find  any  change  in  them  in  the
 last  4  years.  Their  cars  have  not
 disappeared,  their  bank  balances  have
 not  lowered  down,  and  their  fatness
 has  not  reduced.  I  am  sorry  to  say
 that  the  party  in  power  is  still  hob-
 nobbing  with  these  industrialists,  tak-
 ing  their  help  and  granting  them
 assistance  by  way  of  acquiring  lands
 which  is  the  only  sustenance  remain-
 ed  in  the  hands  of  poor  agriculturists.

 What  do  we  want  more  in_  this
 country,  industries  or  food?  We  do
 not  say  we  do  not  want  any  industry,
 but  we  feel  that  while  taking  of  en-
 couragements  to  grow  more  food,
 we  are  being  deprived  of  our  lands,
 and  as  a  result,  food  is  shrinking,  and
 the  importance  of  industry  is  being
 brought  out  and  helped.

 In  my  State,  I  wish  to  bring  to  the
 notice  of  the  hon.  Minister,  in  almost
 all  cities—I  will  cite  you  Baroda,
 Ahmedabad,  Surat  and  various  other
 towns—lands  are  lost  not  in  small
 number  of  acres.  For  example,
 Baroda  alone  will  be  losing  15,000
 acres  of  land  by  way  of  this  oi]  re-
 finery.  The  town  of  Naroda_  near
 Ahmedabad  will  be  losing  13,000  acres
 of  land  because  of  industrialisation.  ]
 do  not  say  that  there  should  be  no
 growth  of  industries.  We  all  know
 that  prosperity  depends  on  industries,
 but  there  must  be  some  limit  on  ex-
 pansion.  In  Gujarat,  industries  are
 expanding  right  from  Bulsar  to  Palam-
 pur  railway  line.  Lands  are  _  being
 acquired  in  that  way  and  we  shall  not
 have  any  belt  in  that  region  for  agri-
 culturists  at  all,  because  ail  our  lands
 are  being  fast  taken  over  for  irriga-
 gation  purposes,  criss-cross  of  State
 road  or  national  roads,  and  various
 other  schemes.  Luckily,  oil  is  found
 also,  but  we  request  the  Government
 that  the  oil  refineries—at  the  moment
 the  Government  have  one  in  mind,  but
 it  might  be  increased  to  three—may
 not  be  situated,  probably,  on  cultivat-
 €d  lands,  but  on  coastal  lands  or  lands
 which  are  not  utilised  for  cultivation
 purposes.
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 In  Koyali  alone,  which  is  near
 Baroda,  as  I  have  brought  to  the  notice
 of  the  Food  Minister  earlier,  nine
 villages  will  be  destroyed,  35,000  peo-
 ple  will  be  displaced  and  15,000  acres
 of  land  will  be  lost,  yielding  an  annual
 revenue  of  Rs.  |  crore  in  excise  alone,
 and  Rs.  24  lakhs  land  revenue;  150,000
 fruit-bearing  trees  will  disappear,  and
 together  with  them  50,000  other  trees
 will  go;  and  there  will  be  a  tota]  loss
 to  the  extent  of  Rs.  25  to  Rs.  30  crores
 to  all  the  people  concerned.  This  is
 only  one  exampie  I  am  citing.

 I  need  not  stress  what  is  more  im-
 portant,  oil  or  food.  Of  course,  we  say
 that  oil  is  our  national  cry,  the  nation
 needs  oil  badly,  but  why  cannot  the
 Government  select.  uncultivated  lands,
 locate  the  factories  or  refineries  an
 uncultivated  lands?  We  are  still  cla-
 mouring  for  a  Capital  in  Gujarat.  We
 have  selected  Gandhi  Nagar.  We  will
 be  losing  5  to  20  villages  and  thous-
 ands  of  acres  of  land.  Why  cannot  the
 Government  advise  the  State  Govern-
 ment  to  take  it  to  a  place  in  the  hinter-
 land,  whereby  cultivated  lands  are  not
 lost?  Everywhere  I  know  this  is  hap-
 pening.  Near  Bulsar  we  have  Atul,
 near  Surat  we  have  Udhna.  Baroda  is
 also  expanding,  in  a  radious  of  about
 0  miles.  That  way,  Nadiad,  Anand—-
 I  can  cite  you  a  number  of  cities  where
 industrial  expansion  is  going  on.  We
 are  not  sorry  for  it  My  only  complaint
 is  that  cultivated  lands  are  being  taken
 over  without  proper  compensation,  and
 as  a  result,  people  suffer  a  lot.

 On  the  one  side,  near  Koyali  there
 is  Land:  Reclamation  Institute,  and
 waste  lands  are  being  reclaimed  there.
 On  the  other  side,  good  cultivated  lands
 are  going  over  to  factories.  This  has
 been  criticised  by  all  the  eminent  per-
 sons  of  all  parties  and  sections.  Even
 Shri  Dhebar  and  our  well-known
 Bhoodan  leader  Acharya  Vinoba
 Bhave  and  many  others  have  decried
 this  tendency  of  Government,  depriv-
 ing  the  cultivators  of  their  land.  Be-
 cause  the  agriculturists  are  not  united,
 because  the  farmers  of  India  have  not
 got  any  association,  their  cry  is  not
 heard  here  jn  this  House.  If  they  had
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 unity,  I  am  sure,  this  Government  will
 be  shaken  to  its  bones.  But  because
 the  farmers  are  ignorant,  because  they
 are  not  united,  because  they  do  not
 know  how  to  present  their  case,  they
 are  being  ignored.

 There  have  been  two  or  three  depu-
 tations  from  my  State  who  have  come
 to  represent  their  matters  on  this  sub-
 ject.  There  are  a  couple  of  telegrams
 and  a  number  of  letters  addressed  to
 us  protesting  against  this  policy  of
 Government  in  deriving  the  agricul-
 turists  of  their  land.

 Even  this  discussion  of  one  or  two
 days  will  not,  probably,  shake  the  Food
 Minister.  But,  I  may  tell]  the  Food
 Minister  that  if  he  does  not  hear  these
 things,  probably,  a  time  may  come
 when  the  party  in  power  may  not  re-
 Main  in  power,  because  this  fundamen-
 tal  question  of  depriving  the  agricultu-
 rists  of  their  lands  for  the  sake  of  in-
 dustrialists  is  opposed  not  by  us  alone,
 but  by  the  people  as  a  whole.  Even
 this  House  has  given  its  sense  fully.
 The  Communists  and  the  Congress,  the
 Socialists,  and  the  Swantantra  parties,
 have  all  expressed  their  feelings.  I
 hope  the  ears  of  the  Food  Minister  are
 open  and  that  the  party  in  power  will
 also  bear  in  mind  the  fact  that  this
 erroneous  policy,  of  depriving  the  lands
 of  the  agriculturists  for  the  industria-
 lists,  is  not  proper.  Government  must
 change  its  policy.  Otherwise,  I  am
 sure  people  will  show  the  Government
 its  strength,  in  the  coming  years.  The
 party  in  power  will  have  to  listen  to
 the  agriculturists.

 Cannot  this  Land  Acquisition
 (Amendment)  Bill  be  stayed?  Because
 of  the  Supreme  Court’s  orders,  our
 Government  had  perforce  to  bring  in
 an  Ordinance.  But,  I  would  request
 the  Government  to  change  the  whole
 law  of  land  acquisition,  which  is  an
 Act  of  1894,  and  bring  in  a  consolidated
 Taw  suited  to  our  present  day  changed
 circumstances?

 I  do  not  want  to  take  much  time.
 But  I  again  wish  to  say  and  emphasize
 3667  (Ai)  L.S.D.—9.
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 that  the  agriculturists  must  be  heard
 with  respect.  Their  problems  must  be
 dealt  with  properly  and  this  policy  of
 ignoring  the  agriculturists  and  paying
 more  attention  to  the  industrialists  is
 not  fair.

 Shri  K.  C.  Sharma  (Sardhana):  Mr.
 Chairman,  Sir,  I  have  read  with  great
 attention  the  amendment  moved  by
 my  hon.  friend.

 को  यशपाल  सिह :  सभापति  महोदय,
 हाउस  में  इस  समय  कोरम  नहीं  है  1

 Mr.  Chairman:  We  have  all  agreed
 that  we  shall  continue  the  discussion,
 and  the  hon.  Member  should  not  press
 for  quorum.

 Shri  K.  C.  Sharma:  I  was  trying  to
 look  into  the  provisions  of  the  law...

 Dr.  M.  S.  Aney:  We  are  agreed  that
 we  shall  continue.  But,  we  cannot  do
 work  under  illegal  conditions.  My  hon.
 friend  has  drawn  your  attention  to
 want  of  quorum.

 Mr.  Chairman:  May  I  remind  the
 hon.  Member  that  there  is  a  conven-
 tion  that  for  the  extended  period,  gene-
 rally,  we  do  not  press  for  quorum?  If
 the  House  wants  the  rules  to  be  strictly
 followed,  then,  I  will  have  to  get  the
 bell  rung.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  When  your  attention  has  been
 drawn  to  it  you  cannot  try  to  dispose
 it  of  like  this.  How  can  you  overlook
 that?

 Mr.  Chairman:  The  rules  do  not
 provide  that  even  between  the  hours
 of  one  and  half  past  two,  we  can  con-
 tinue  without  quorum.  We  do  it  be-
 cause  of  the  convention  accepted  by  the
 House.  So,  for  the  extended  period
 also,  if  you  want  to  observe  the  con-
 vention,  we  can,  certainly,  continue  the
 discussion.  There  will  be  no  voting.
 It  is  only  to  enable  the  discussion  to  be
 continued.

 Shri  Tyagi:  I  think  we  might  carry
 on  tomorrow.
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 Shri  A.  Cc.  Guha  (Barasat):  Is  there
 any  convention  that  during  the  extend-
 ed  time  also  there  will  be  no  quorum?
 That  is  only  for  the  lunch  period.

 Mr.  Chairman:  That  is  for  the  lunch
 period.  But  that  convention  is  gene-
 rally  followed  for  this  period  also.

 Shri  Tyagi:  Can  voting  take  place
 in  the  extended  period?

 Mr.  Chairman:  No.
 Shri  K.  Cc  Sharma:  I  will  refer  to

 article  9  of  the  Constitution.  It  gives
 the  right  to  acquire,  hold  and  dispose
 of  property.  This  is  qualified  by  sub
 clause  (5):

 “Nothing  in  sub-clause  (d),  (e)
 and  (f)  of  the  said  clause  shall
 affect  the  operation  of  any  exist-
 ing  law  in  so  far  as  it  imposes,  or
 prevent  the  State  from  making
 any  law  imposing,  reasonable  res-
 trictions  on  the  exercise  of  any  of
 the  rights  conferred  by  the  said
 sub-clauses  either  in  the  interests
 of  the  general  public  or  for  the
 protection  of  the  interests  of  any
 Scheduled  Tribe.”

 The  other  relevant  article  is  31(2)
 which  says  that  no  property  shall  be
 compulsorily  acquired  or  requisitioned
 save  for  a  public  purpose  and  save  by
 authority  of  a  law  which  provides  for
 compensation  for  the  property  so
 acquired.  In  USA,  article  5  of  the  US
 Constitution  says  that  no  private  pro-
 perty  shall  be  taken  for  public  use
 without  just  compensation.  Compen-
 sation  also  is  referred  to  in  article  3
 of  the  Indian  Constitution.  In  U.S.A.
 there  are  two  doctrines:  the  doctrine  of
 police  power  and  eminent  domain.
 That  is  to  say,  the  State  has  greater
 authority  over  the  property  of  the  in-
 dividual,  when  public  purpose  is  the
 need  of  the  national  emergency.  In
 American  law,  it  is  seen  Government
 displayed  restraint  in  its  intention  in
 seeking  to  expand  the  meaning  of  the
 words  ‘public  use’  beyond  mili-
 tary  purposes,  post  offices,  high
 ways  and  public  buildings.  If  an
 acquisition  is  needed  for  the  construc-
 tion  of  some  buildings  or  for  a  com-
 pany  engaged  in  industry,  it  is  in  the
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 interest  of  the  general  public.  That  is
 how  this  amendment  says.  The  ex-
 pression  ‘general  public’  is  used  in  arti-
 cle  9  of  the  Constitution  to  restrict  the
 right  of  the  individual  to  hold  pro-
 perty  and  that  right  of  the  individual
 to  hold  the  property  is  modified:  it
 may  be  nullified.  Surely  I  accept  the
 proposition.  It  is  not  applicable  for
 taking  property  of  A  and  giving  it
 away  to  B.  Suppose  I  keep  a  tiger  in
 my  land,  one  may  say:  you  should  not
 use  your  land  for  keeping  a  tiger  on
 that  land  to  the  detriment  of  the  child-
 ren  playing  in  the  public  park.  This  is
 nullifying  the  use  of  my  land.  I  can-
 not  keep  dogs  and  tigers  on  my  land
 just  to  frighten  children  playing  in  the
 public  park.  But  it  does  not  mean  that
 you  jump  upon  my  head  and  take  my
 land  and  give  it  away  to  B.  In  the
 l8th  century  England  the  merchants
 and  traders  were  riding  upon  the  poor
 farmers  and  citizens.  What  about  Kan-
 pur?  My  hon.  friend,  the  Kanpur
 millionaire,  is  not  there.  It  is  a  place
 of  infamy,  a  place  where  you  find  the
 highest  number  of  crimes.  This  is  what
 Kanpur  is.  Kanpur  is  a  place  where
 four  persons  are  murdered,  where  the
 legal  procedure  was  nullified.  It  was
 a  shame  when  a  high  court  judge  said
 that  “it  is  my  first  judicial  experience
 to  come  across  a  Government  advocate
 questioning  the  right  of  the  judge  to
 summon  a  man  as  2  court  witness  be-
 cause  a  certain  man  happened  to  be  a
 millionaire.”  Where  is  the  rule  of
 law?  It  is  the  rule  of  Gold.

 I  am  not  a  physiocrat.  I  do  not
 stick  to  land.  Once  my  forefathers
 were  land  holders  and  I  am  still  a
 petty  land-holder.  But  ever  since  930
 I  did  not  love  to  have  it.  I  am  not
 a  physiocrat.  I  do  not  like  to  stick  the
 land.  To  stick  to  the  land  is  a  sign  of
 low  civilisation  and  low  industrial
 growth  and  low  economic  growth.
 People  who  are  the  highest  in  the  in-
 dustrial  development  do  not  cling  to
 Jand.  You  cannot  produce  from  a
 small  piece  of  land,  as  much  as  you
 like  with  the  technological  and  scien-
 tific  help.  But  my  point  is,  I  do  not
 like  to  accept  the  position  that  any
 projecteering  creature  can  stand  up  and
 say,  “I  am  an  industrialist.”  Who  is  an
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 industrialist?  He  is  a  man  who  works
 day  and  night  intelligently  fer  his
 workers  or  for  the  people  of  the  coun-
 try.  He  is  not  an  industrialist  who
 works  for  mere  projecteering  in  a
 Place  where  the  highest  crimes  are
 committed  in  the  day,  at  22  O’clock—
 children  are  lifted;  people  are  murder-
 @d  and  the  courts  are  helpless.

 I]  know  about  Kanpur.  The  district
 magistrate  there  is  willing  to  forgo
 Rs.  200  a  month  so  that  he  may  be  sav-
 ed  from  that  dirty  city.  That  is  Kan-
 pur.  What  aches  me  is  not  the  land
 but  the  condition  which  is  akin  to  the
 8th  century  England,  when  the  traders
 and  merchants  rode  on  the  poor  far-
 mers  when  the  poor  people  were
 simply  slaves.  Do  you  mean  to.  say
 that  we  should  accept  the  position  of
 slavery  under  this  Constitution?  When
 a  woman  is  just  kidnapped  in  the
 street  and  nobody  raises  a  voice,  when
 the  district  magistrate  does  not  like  to
 continue  in  his  position  and  is  willing
 to  forge  Rs.  200,  what  does  it  mean,  if
 it  is  not  slavery?  Kanpur  is  the  city
 of  crimes.

 Shri  Hari  Vishnu  Kamath:  That  is
 too  much.

 Mr.  Chairman:  The  hon.  Member
 cannot  characterise  a  city  like  that.  It
 is  not  the  proper  word.

 Shri  K.  C.  Sharma:  It  is  a  city  of
 crimes.  So,  my  respectful  submission
 is  that  this  amendment  does  not  con-
 form  to  tbe  language  of  the  Constitu-
 tion.  Article  19,  as  I  have  submitted,
 is  applicable  to  the  case  of  taking  away
 the  full  right  to  hold  the  property,  but
 article  51  comes  into  play  in  cases
 where  a  piece  of  land  is  taken  away
 from  the  owner  for  a  public  purpose
 either  by  the  State  or  by  a  company.
 Public  purpose  is  the  main  thing  in
 article  B31.  The  Law  Commission  has
 defined  what  public  purpose  is.  It  is
 found  at  page  54  of  the  !0th  report  of
 the  Law  Commission,  and  reads  as  fol-
 lows:
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 Acquisition  for  Company—
 “(a)..of  land  for  a  company  for

 the  erection  of  dwelling  houses  for
 the  workmen  employed  by  the
 company  or  for  the  provision  of
 amenities  directly  connected  there-
 with;  oF

 (b)  where  the  land  is  needed  for
 the  construction  of  some  work  and
 such  work  is  likely  to  prove  subs-
 tantially  useful  to  the  public.”

 For  a  company  to  acquire  land,  these
 two  things  are  necessary.  That  is,
 erection  of  dwelling  houses  for  their
 workmen  or  some  work  which  is  likely
 to  prove  substantially  useful  to  the
 public.  This  term  ‘substantially  use-
 ful  for  the  public’  has  been  referred
 to  in  many  recent  judicial  decisions.
 Though,  in  modern  times  a  man  who
 clings  to  land  is  called  physiocrat  not
 a  happy  term.  It  is  a  fact  that  ever
 since  man  began  to  possess  things,
 land  has  been  his  most  precious  pos-
 session.

 Even  the  Romans  based  their  secular
 law  on  four  principles,  namely,  justice,
 order,  reason  and  humanity.  Reason
 and  humanity  as  well  as  justice  de-
 manded  that  A’s  property  could  not  be
 taken  away  and  give  to  B.  It  was
 limited  by  two  considerations  that  the
 interest  of  the  people  or  country  is
 more  than  the  interest  of  the  indivi-
 dual  and  when  there  is  a  necessity  like
 war,  etc.  private  property  can  be
 taken.  Later  it  was  qualified  by  due
 process  of  law  in  the  American  Consti-
 tution.  There  also,  the  private  pro-
 perty  of  an  individual  cannot  be  taken
 for  public  use  unless  it  is  of  such  a
 nature  as  military  purpose,  post  offices,
 highways  or  such  things.

 A  very  pertinent  question  arises  at
 this  stage.  If  India  is  to  be  industria-
 lised,  industries  are  to  be  built  on  land.
 Land  must  come  from  somewhere.  I
 have  already  submitted  that  for  a
 country  to  grow  and  develop,  indus-
 tries  are  needed.  A  country  like  India
 must  have  big  capital  industries.  In
 the  last  war,  Japan  could  fight  Ame-
 rican  all  right,  but  Japan  was  defeated
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 because  it  hag  no  capital  industries.
 So,  in  a  country  like  India,  for  build-
 ing  capital  industries,  land  has  to  be
 acquired.  But,  for  that,  private  indus-
 trialists  must  negotiate  with  the  owner
 of  the  land,  pay  the  market  price  and
 get  the  land.  Why  should  the  Govern-
 ment  come  in?  I  am  a  Jawyer  and  if
 I  need  a  house  for  my  residence  and
 my  office,  I  do  not  go  to  the  Govern-
 ment  to  acquire  land  for  me.  I  nego-
 tiate  with  the  owner  of  the  land,  pay
 the  price  and  get  the  land  for  my  pri-
 vate  purpose.  Cannot  an  industrialist
 negotiate  it?  It  is  in  the  interest  of
 industry  itself  and  in  the  interest  of
 general  public  that  the  industrialists
 should  be  responsible  for  acquiring
 land  for  themselves.  If  a  good  price
 is  coming,  certainly  the  owner  will
 pass  on  the  land  to  the  industrialist
 and  no  difficulty  will  arise.  In  the
 money  economy  land  does  not  count
 for  much.

 I  submit  that  as  they  are,  these
 amendments  are  not  in  accordance
 with  the  provisions  of  the  Constitution
 and  I  have  my  own  dobuts  that  the
 Supreme  Court  will  not  uphold  them.

 श्री  तुलशोदास  जाघव  (नांदेड़)  :  सभा-
 पति  महोदय,  मैंने  अपने  साथियों  के  साथ  एक
 एमेंडमेंट  नम्बर  €  दी  है  और  उसमें  यह  सुझाव
 रखा  है  कि  जहां  तक  लंण्ड  एक्वायर  करने  का
 सम्बन्ध  है,  जो  कोग्रोप्रेटिव  सोसाइटीज़  होती
 हैं,  हाउसिंग  कोओप्रेटिव  सोसाइटीज़  होती  हैं
 उनके  लिये  लैण्ड  एक्वायर  की  जानी  चाहिये  V
 जब  से  यह  हाईकोर्ट  का  निर्णय  हुआ  है,  उसके
 बाद  से  उनके  लिये  एक्वीजिशन  नहीं  होता  है  ।

 श्री  हाजी  :  कोग्रोप्रेटिव  सोसाइटीज़  के
 लिए  हो  सकता  है,  कोई  रुकावट  नहीं  है  ।

 श्री  तुल शो दास  जाघव  :  आपके  यहां  हो
 सकता  होगा  लेकिन  महाराष्ट्र  की जो  पोजीशन
 है  वहां  पर  हाईकोर्ट  के  निर्णय  के  बाद  इन
 सोसाइटीज  के  लिये  भी  एक्वीजिशन  नहीं  हो
 सकता  है  v  इसलिये  हमने  एक  एमेंडमेंट  दिया
 है  कौर  में  आशा  करता  हुं  कि  माननीय  मन्त्री
 जी  कपा  करके  उसको  स्वीकार  कर  लें।
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 श्री  हाजी  :  वह  मंजूर  हो  जाएगा  |

 श्री  तुलसीदास  जाधव  :  मैने  माननीय
 सदस्यों  के  भाषणों  को  सुना  है  और  उन  पर
 गौर  मैंने  किया  है  1  मुझे  ऐसा  लगा  है  कि
 कम्पनियों  के  लिये  जमीन  एक्वायर  करने  की
 जो  बात  है,  उसके  खिलाफ  आज  यहां  पर  हवा
 है।  यह  बात  सही  है  कि  जो  कं पिट लिस्ट  हैं,  जो
 कारखानेदार  हैं,  वे  चाहें  तो  अपनी  मन  पसन्द
 की  जमीन  कहीं  भी  खरीद  सकते  हैं  और  सीधे
 बातचीत  करके  ले  सकते  हैं  ।  जब  वे  करोड़ों
 और  लाखों  रुपये  कारखाने  में  डालने  के  लिये
 तेयार  हो  जाते  हैं,  तो  थोड़ी  सी  ज़मीन  भी  वे
 अपने  आप  ज़मीन  मालिक  से  मोल  ले  सकते  हैं  tv
 मैने  देखा  हैं  कि बाजार  कीमत  भी  आज  जितनी
 होनी  चाहिये,  उतनी  नहीं  है  1  माननीय  त्यागी
 जी  ने  कहा  कि  बाजार  में  जो  कीमत  हो  उस
 रीति  से  वे  ले  लें।  लेकिन  आजकल  बाजार  की
 कीमत  में  भी  बड़ी  कठिनाई  उत्पन्न  हो  गई  हूँ।
 हमारे  यहां  सालिग  बिल  आया  जिसमें  यह  है
 कि  १२५  एकड़  से  ऊपर  ज़मीन  किसी  के  पास
 नहीं  रहनी  चाहिये  ।  यह  चीज  हो  जाने  के  वाद
 ज़मीन  की  जो  कीमत  है,  वह  भी  कम  हो  गई
 है  ।  इसका  कारण  यह  भी  है  कि  कोई  दूसरा
 आदमी  जमीन  लेने  के  लिये  तेयार  नहीं  है  और
 जहां  पर  लेने  की  इच्छा  होती  है,  वहां  पर
 जमीन  मिलती  नहीं  है  ।  साथ  ही  जो  काटी-
 वेशन  करने  वाले  लोग  हैं,  वे  ही ज़मीन  को  ले
 सकते  हैं,  दूसरे  व्यवसाय  करने  वाले  जमीन
 नहीं  ले  सकते  हैं  ।  ऐसी  सूरत  में  पहले  कम्पीटी-
 शन  में  जैसे  जमीन  की  कीमत  ज्यादा  होती
 थी,  उस  रीति  से  अब  ज्यादा  नहीं  होती  है  ।  यह
 सही  है  कि  छोटे-छोटे  जो  खेत  हैं,  जिन  के  पास
 थोड़ी  जमीन  है  वे  उस  पर  जो  काम  करते  हैं,
 उसी  से  अपना  पेट  भरते  हैं  और  जो  कैंप-
 लिस्ट  लोग  होते  हैं,  जो  कारखानेदार  होते  हैं,
 उनकी  इच्छा  वहीं  जमीन  लेने  की  होती  है,
 जो  जगहें  शहर  के  नज़दीक  होती  हैं  ।  यह  भी
 सही  है  कि  जब  ऐसा  होता  है  तो  जो  गरीब

 खेत  होता  है,  उसको  उस  ज़मीन  से  बेदखल
 हो  जाने  के  बाद,  कोई  काम  नहीं  रहता  है;
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 उसका  कोई  सहारा  नहीं  बच  रहता  हैँ  ।  इतना
 ही  नहीं  उसके  लिये  पना  तथा  अपने  बच्चों
 का  पेट  भरना  भी  मुश्किल  हो  जाता  हूँ  ।
 मान  लीजिये  उसको  सौ  रुपये  के  हिसाव  से
 या  दुगने  के  हिसाब  से  उसकी  ज़मीन  की  कीमत
 दे  दी  जाती  हूँ  लेकिन  उसके  बाद  क्या  होता  हैं
 इस  पर  आप  विचार  करें  ।  वह  पैसा  ज्यादा
 दिन  तक  उसके  पास  टिकता  नहीं  है,  खर्च  हो
 जाता  है  और  आखिर  में  जाकर  उसको  मजदूरी
 करने  के  लिये  मजबूर  होना  पड़ता  है

 यहां  पर  यह  कहा  गया  हँ  कि  उसको
 उसकी  जमीन  की  ज्यादा  कीमत  मिलनी
 चाहिये  ।  जितनी  भी  स्पीशीज  हुई  हैं,  उनका
 सार  यही  था  1  यह  कहा  गया  हैँ  कि  बाजार  में
 जो  कीमत  है,  वह  उसको  मिलनी  चाहिये  t
 लेकिन  मैं  तो  इसके  भी  आगे  जाकर  कहता  हूं
 कि  सौ  रुपये  के  बजाय  उसको  नगर  दो  सौ
 रुपया  भी  दे  दिया  जाए  तो  भी  जो  पैसा  है  वह
 गरीब  के  पास  नहीं  रहता  हँ  और  थोड़े  दिन  के
 बाद  उसके  पास  से  चला  जाता  हूं,  खर्च  हो  जाता
 हैं  और  उसके  बाद  उसको  मजदूरी  वगैरह
 करने  के  लिये  मजबूर  होना  पड़ता  है।  इस
 वास्ते  यह  जो  आर्गुमेंट  दिया  जाता  है  कि  जो
 कीमत  हो  वह  उसको  मिलनी  चाहिये,  यह
 टिकती  नहीं  है,  ऐसा  करने  से  कोई  बहुत  ज्यादा
 लाभ  उसको  नहीं  होता  है  ।  हमारे  देश  में
 कारखानेदारी  बढ़नी  चाहिये  नगर  हम  दुनिया
 की  मार्किट  में  कम्पीट  करना  चाहते  हैं  ।  इसमें
 में  समझता  हूं  कोई  दो  मत  नहीं  हो  सकते  हैं  ।
 अगर  हम  चाहते  हैं  कि  हमारा  एक्सपोर्ट  बढ़े
 तो  उसके  लिये  हम  को  अपना  उत्पादन  बढ़ाना
 होगा  और  उत्पादन  बढ़ाने  के  लिये  कारखानों
 का  विस्तार  करना  होगा,  नए  कारखाने  लगाने
 होंगे  |  इस  वास्ते  मिनिस्टर  साहब  को  कोई
 ऐसा  मार्ग  निकालना  होगा  जिससे  कारखाने-
 दारों  को  जमीन  हासिल  करने  में  कोई  मुश्किल
 पेश  न  आए  ।  कुछ  माननीय  सदस्यों  का  कहना
 हैं  कि  जहां  कहीं  भी  दूसरी  जगह  पर  ज़मीन
 मिलती  हो,  उसको  उन्हें  ले  लेना  चाहिये  और
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 कारखाना  स्थापित  कर  लेना  चाहिये  ।  यह
 चीज  हमेशा  ही  सम्भव  नहीं  होती  है  ।  पहाड़ों
 पर  अगर  जमीन  फालतू  पड़ी  हो  तो  जो  कार-
 खाना  वहां  नहीं  लग  सकता  है,  उसको  वहां
 कैसे  लगा  दिया  जाए।  जंगलों  में  भी  जितनी
 जमीन  पड़ी  2,  वहां  पर  कारखाने  नहीं  लगाये
 जा  सकते  हैं  -  कारखाना  लगाने  से  पहले  कई
 बातों  पर  सोचना,  विदा  र  करना  पड़ता  है।  देखना'
 पड़ता  हैँ  कि  वहां  पर  पानी  का,  बिजली  का
 इन्तजाम  हूँ  या  नहीं  है,  लोग  वहां  पर  आ  जा
 सकते  हैं  या  नहीं,  रह  सकते  हैं  या  नहीं  |  जरगर
 देश  में  कारखानेदारी  बढ़नी  हो  तो  कहीं  न  कहीं
 उपयुक्त  स्थान  पर  जमीन  का  इन्तजाम  होना
 ही  चाहिये  ।  बाजार  भाव  पर  जमीन  ले  ली
 जाए,  और  रुपया  उनको  दे  दिया  जाए,  बह
 आर्गुमेंट  मेरे  विचार  में  टिक  नहीं  सकती  है  ।
 इस  वास्ते  कोई  दूसरा  ही  मार्ग  हम  को  निका-
 लना  होगा  ।  मेरा  सुझाव,  इस  सम्बन्ध  में,
 यह  हूँ  कि  जब  और  कोई  चारा  न  बच  रहे
 तब  सरकार  उनके  लिए  मीन  एक्वायर
 करे  ।  कारखानेदारी  सब  से  पहले  देहाती
 लोगों  से  विचार  की  कीमत  दे  कर  या  उससे
 कुछ  अरणिक  दे  कर  जमीन  खरीदें  ।  इस  में
 कोई  हर्ज  की  बात  नहीं  है  ।  अब  अगर  खेत
 कहे  कि  में  जमीन  नहीं  दंगा  तो  क्या  करना
 चाहिये  ।  तब  हम  को  गरीब  आदतों  का  भी
 ध्यान  रखना  पड़ेगा  ।  उसी  की  खातिर  हम
 सोशलिस्टिक  पैटर्न  आफ  सोसाइटी  की  तरफ
 जा  रहे  हैं  a एक  दम  हम  इसको  हासिल  नहीं
 कर  सकते  हैं।  ३५  वरस  से  रूस  में  डिक्टेट-
 शिप  आफ दी  प्रोलीटैरिएट  चली  श्र  रही  है  t
 में  वहां  पर  १९५४२  में  गया  था  ।  वहां  पर  मेने
 देहातों  को  देखा  ।  वहां  पर  अनपढ़  लोग  मैंने
 पाये,  फटे  हुए  कपड़े  उनके  पाये  ।  ३५  दाल  के
 बाद  भी  वहां  ये  चीज़ें  देखने  को  मिलती  हैं  ।
 इसका  मतलब  यह  नहीं  है  कि  हम  अपने  यहां
 सोशलिस्ट  पैटर्न  लाने  में  और  TY  ज्यादा
 वक्‍त  लें  ।  लेकिन  वहां  पर  जब  ३४  वर्ष  में  यह
 चीज  सम्भव  नहीं  हुई  है  तो  हमारे  यहां  यह
 १५  बरस  में  कैसे  सम्भव  हो  सकती  हैं  1  वहां

 पर  मैंने  टूटी  फूटो  गाड़ियां  देखीं,  फटे  पुराने
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 कपड़े  पहने  हुए  लोगों  को  देखा  ।  में  अपने
 साथ  उनके  फोटो  भी  लाया  हूं  ।  वहां  पर
 डिक्टेटरशिप  में  ३५  बरस  में  भी  लोगों  का
 दारिद्रय  दूर  नहीं  हुआ  है  ।  हम  भी  अपने
 यहां  सोशलिस्टिक  पीटने  स्थापित  करना  चाहते
 हैं  ओर  जितनी  जल्दी  हो  सके,  करना  चाहते
 हैं  ओर  में  नहीं  कहता  हूं  कि  हमें  उनसे  ज्यादा
 वक्‍त  लेना  चाहिये  ।  जितनी  जल्दी  यह  हो
 सके,  इसको  करना  चाहिये  ।  लेकिन  जो
 भी  काम  हम  करें  उसको  केवल  शथ्योरेटीकल  में
 हम  नहीं  कर  सकते  हैं,  प्रेक्टीकल  में  उसे  हम
 को  करना  होगा  ।  में  कुछ  सुझाव  मिनिस्टर
 साहब  के  सामने  रखना  चाहता  हूं  ।

 जमीन  तो  कारखाने  के  लिए  मिलनी
 चाहिये,  इस  में  कोई  दो  राय  नहीं  हैं  ।  साथ
 ही  खेत  को  जो  उसकी  कीमत  मिले  वह
 बाज़ार  भाव  से  भी  ज्यादा  मिलनी  चाहिये  ।
 यह  भी  मेरा  विचार  है  ।  लेकिन  अगर  वह
 कहता  है  कि  जमीन  नहीं  दंगा  तो  क्या  उपाय
 होना  चाहिये  ।  इसके  लिए  मेरा  सुझाव  है  कि
 यह  देखा  जाये  कि  वहां  तक  हो  सके,  उससे
 वह  जमीन  न  ली  जाये  और  अगर  आसपास
 किसी  दूसरी  जगह  पर  जमीन  पड़ी  हुई  हैँ
 और  वहां  पर  कारखाना  स्थापित  हो  सकता
 हो  तो  वहां  पर  उसको  स्थापित  कर  दिया
 जाये  |  अगर  यह  सम्भव  न  हो  तो  उस  जमीन
 को  एक्वायर  करने  की  व्यवस्था  तो  की  ही
 जानी  चाहिये  nr  लेकिन  इस  पर  अमल  तब
 होना  चाहिये  पब  कि  मुसीबत  में  पड़ने  की
 नौवत  आ  जाये  और  कोई  कारखानेदार
 के  लिये  दूसरी  जगह  पर  यहां  जमीन  अ्वेलबल
 हो,  कारखाना  स्थापित  करना  मुश्किल  हो
 सकता  हो  1

 राज  पब्लिक  सैक्टर  और  प्राइवेट
 सैक्टर  दोनों  साथ-साथ  चल  रहे  हैं  ।  इस  में
 दो  मत  नहीं  हैं  कि  हम  को  ज्यादा  गति,
 ज्यादा  प्रोत्साहन  पब्लिक  सैक्टर  को  देना
 चाहिये  ।  जहां  तक  पब्लिक  सैक्टर  का  सम्बन्ध
 है,  उसके  लिए  एक्वीजिशन  करने  के  लिए
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 हम  तैयार  हैं  ।  लेकिन  जहां  तक  प्राइवेट  कम्पनी
 का  सम्बन्ध  है,  प्राइवेट  जो  कारखानेदार  होता
 है,  जो  प्राइवेट  कैपिटलिस्ट  होता  है,  उसके  पास
 खुद  की  काफी  पूंजी  होती  है,  टैक्स  इलेवन  भी
 वही  करता  है,  देश  को  भी  मुश्किल  में  वह
 फंसाता  है  |  ऐसी  अवस्था  में  उसके  लिए
 जमीन  देते  समय  अगर  हिचकिचाहट  हो
 जाये  तो  यह  स्वाभाविक  है।  मेँ  तो
 कहता  चूंकि  बाकी  के  जो  दरवाजे  हैं,
 बाकी  का  जितना  उसका  काम  है  उसके  लिये
 ठीक  से  कानून  बना  कर  कंपिटलिस्ट्स  के  लिये
 जो  करना  हैं  उसे  करना  चाहिये  ।  लेकिन  इस
 तरह  का  कोई  रास्ता  निकालना  जिससे  कि
 जिन  लोगों  को  कारखाना  बनाना  हैं  उन  को
 जमीन  न  मिले,  जितनी  कीमत  ज्यादा  से  ज्यादा
 हो  सकती  है  उतनी  देने  पर  भी  न  मिले,  यह
 ठीक  नहीं  है  और  इस  के  लिये  हम  को  कुछ
 करना  चाहिये  ।  मेरा  सुझाव  यह  है  कि  मिनिस्टर
 साहब  को  ऐसा  इन्तजाम  करना  चाहिये  कि
 ऐसी  जमीन  लेने  के  लिये  जो  बाजार  भाव  हो
 उस  के  हिसाव  से  कीमत  दी  जाय  और  अपना
 कोई  आफिसर  प्वाइंट  कर  के  मिनिस्टर
 साहब  इस  की  देख  भाल  करें  कि  जिस  की
 जमीन  ली  जाये  उस  के  साथ  कोई  अन्याय
 रहो।  पव  कीमत  के  बारे  में  ऐसा  इन्तजाम
 किया  जायेंगी  तभी  यह  समस्या  हल  हो
 सकती  है  1

 श्री  दे”  शि०  पाटिल  (यवतमाल  )  :  क्या
 आप  की  ऐसो  राय  है  कि  अगर  कोई  प्राइवेट
 कम्पनी  कीमत  देवे  तो  उस  को  जमीन  मिलनी
 ही  चाहिये  ?

 श्री  तुलशीदास  जाधव  :  बगैर  इस  के
 कारखाने  बनेंगे  कैसे  ?  जब  आप  ने  मिक्स्ड
 एकानमी  का  रेजोल्यूशन  पास  किया  हें,  जैसी
 कि  सन्‌  १६५६  के  रेजोल्यूशन  के  अनुसार
 आप  की  पालिसी  है,  तब  तक  आप  को  इस  को
 करना  ही  पड़ेगा  ।  आखिर  मिक्स्ड  एका नमी
 के  माने  क्‍या  हैं  ?  में  तो  कहता  हूं  कि  मिक्स्ड
 एकानमी  की  जो  पालिसी  है,  जो  आप  का
 इस  के  सम्बन्ध  में  रेजोल्यूशन  हैं,  उस  को



 4925  Land

 निकाल  दीजिये  और  जो  इंडस्ट्रीज  हैं,  मले  ही
 वे  बेसिक  हों  या कोई  और,  उन  को  स्टेट  चलाये,
 तब  फिर  बाप  चाहे  जैसे  कीणिये  ।  में  इस
 विचार  का  हूं  ।

 श्री  त्यागी  :  नगर  किसान  खेती  को  बढ़ाने
 के  लिये,  आलू  बोने  के  लिये  कहे  कि किसी  शहर
 के  बड़े  इंडस्ट्रियलिस्ट  के  बंगले  की  जमीन  को
 स्क्वायर  कर  ली  जाये,  तो  क्या  आप  करा
 देंगे  ?

 को  तुलसीदास  जाधव  :  बात  ऐसी  है  कि
 बंगले  के  पास  कोई  जमीन  हो,  और  कोई  बिल
 इस  रीति  से  आ  जाये  तो  में  आप  के  साथ  उसे
 सपोर्ट  करूंगा  ।  में  ३०,  ३५  वर्षो  से  देहातों  में
 रोजाना  काम  करता  हूं  ।  मैं  इस  विचार  का
 नहीं  हूं  कि  खेत  को  रास्ते  फक  दिया  जाय
 और,  वह  भूखा  मरे  ।  लेकिन,  जैसा  त्यागी  जी
 ने  कहा,  अगर  कारखाना  बनाने  के  लिये  कोई
 कारखानेदार  जमीन  चाहता  है  और  उस  को
 गवर्नमेंट  से  एक्वीजिशन  कराना  चाहता  है
 तो  उस  का  प्रबन्ध  सरकार  को  कराना  चाहिये,
 में  इस  विचार  का  हूं  |  अगर  किसी  कारखानेदार
 को  बम्बई  शहर  में  मकान  न  मिलता  हो  तो
 वह  गवर्नमेंट  के  पास  नहीं  आयेगा  कि  मकान
 का  एक्वीजिशन  कर  के  सरकार  उस को  दे  दे,
 वह  ज्यादा  भाड़ा  दे  कर  भी  मकान  लेता  है  v
 लेकिन  फारखाना  बनाने  की  बात  अलग  है
 आर  आफिस  के  लिये  जगह  लेने  की  बात  अलग
 है।  कारखाना  खुलने  से  जो  बेकार  लोग  होते
 हैं  उन्हें  काम  मिलता  है,  उत्पादन  बढ़ता  है  v
 मेरा  यह  कहना  है  कि  ऐसी  अवस्था  में  अगर
 जमीन  न  मिलने  से  कारखाना  बनना  बन्द  हो
 जायें  तो  यह  ठीक  नहीं  है  ।

 दूसरी  बात  यह  है  कि  आज  कल  गांवों  में
 और  सारे  देश  में  जिस  तरह  की  हवा  आप  चाहते
 हैं  वैसी  हवा  नहीं  हो  सकती  है  1  हम  ने  इस  से
 पहले  आंकड़े  सुने  कि  ३००  करोड़  रुपये  का
 टैक्स  इवेजन  होता  है  -  कई  लोग  ऐसे  भी
 मिलते  हैं  जो  कहते  हैं  कि  हमारे  पास  पैसा
 भरा  हुआ  है,  हम  उसे  कहां  डालें,  इस  का  मार्ग
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 बतलाइये  ।  हिन्दुस्तान  को  आजाद  हुए  तो
 अभी  केवल  पन्द्रह  वर्ष  हुए  हैं,  लेकिन  मैंने
 ऐसी  अवस्था  यहां  कहीं  नहीं  देखी  जैसी  कि
 मेने  खुद  अपनी  आंखों  से  रूस  के  ग्रन्दर  देखी
 थी  a  वहां  कोर्ट  में  मैं  गया  तो  जो  ट्रेजरर  थे,
 जिन  का  ३५००  सुबल  वेतन  था,  वह  ४०,  ००
 रूबल  की  चोरी  कर  के  तिजोरी  से  ले  गये  थे
 और  उन  के  ऊपर  केस  चल  रहा  था  ॥  मैंने
 वहां  पर  लोगों  से  पूछा  कि  तुम्हारे  यहां  ३४  वर्षो
 से  डिक्टेटरशिप  है  लेकिन  इस  तरह  की  चोरी
 होती  है,  इस  के  कया  माने  हैं  ?  उन्होंने  मझे
 बतलाया  कि  जब  तक  डेवेलपमेंट  आफ  दि
 माइकल  और  प्रोडक्शन  आफ  दि  नेशन  दोनों
 साइमल्टेनिञ्ससली  नहीं  चलेंगे  तब  तक  यह
 चीजें  बन्द  नहीं  होंगी  -  मगर  माइकल  बढ़
 गया  और  प्रोडक्शन  कम  हो  गया  तो  भी
 तकलीफ  होगी  और  प्रोडक्शन  बढ़  गया  लेकिन
 माइकल  ज्यादा  नहीं  बढ़ा  तो  भी  तकलीफ
 होगी  |  इसी  तरह  से'  जब  तक  अपने  देश  के
 अन्दर  हर  क्षेत्र  में  ऐसी  हवा  नहीं  आयेगी
 तब  तक  कुछ  नहीं  हो  सकेगा  ।

 यहां  मैंने  बहुत  सी  स्पीचेस  सुनीं  ।
 लेकिन  इस  के  अन्दर  से  आखिर  मार्ग  कंसे
 निकाला  जायें  ?  हाई  कोर्ट  ने  निर्णय  कर  दिया
 जिस  से  जमीन  नहीं  मिलती  है  कौर  गवर्नमेंट
 को  आडिनेन्स  निकालना  पड़ा  |  यहां  पर
 बहुत  से  विद्वानों  ने  अपने  विचार  रखे  हैं  t
 में  ज्यादा  वक्‍त  तो  नहीं  लेना  चाहता  लेकिन  मेँ
 सोच  रहा  था  कि  आखिर  इस  में  गवर्न॑मेंट
 क्या  करे  और  क्या  सुझाये  |  किस  रोती  से
 लोगों  को  बसाये  यह  बात  अलग  है  ।  हाउस  के
 अन्दर  एक  A  कर  का  एजिटेशन  है  कौर  बाहर
 भी  इस  बिल  के  ऊपर  बड़ी  नाराजगी  है,  यह
 बात  सही,है,  लेकिन  इस  के  लिये  रास्ता  निकाल
 कर  आआडिनेन्स  जारी  कर  के  बार-बार  हिन्दुस्तान
 में  बेकानूती  चीज  करना  भी  तो  ठीक  नहीं  है  ।
 इसी  लिये  यह  बिल  यहां  लाया  गया  है
 इस  के  लिये  कमेटी  मुकरने  करने  का  जो  विचार
 था  वह  भी  पूरा  नहीं  हो  सका  क्‍योंकि  इस  में
 समय  ज्यादा  लगता  |  कारखानेदारों  के  लिये
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 और  दूसरे  लोगों  के  लिये  इस  से  जो  मुश्किल
 पैदा  हुई  इस  के  लिये  यह  बिल  यहां  रखा  गया  tv
 में  ने  जो  सुझाव  दिये  हैं  उन  पर  विचार  कर  के
 मिनिस्ट्री  को  यहां  पर  जाना  चाहिये  और
 हाउस  के  अन्दर  और  बाहर  जो  हवा  इस
 सम्बन्ध  में  है उस  को  भी  देख  कर  बीच  का
 ऐसा  रास्ता  निकालना  चाहिये  जिस  से
 जिस  की  जमीन  हो  उस  को  उस  की  पूरी
 कीमत  मिले  और  उस  के  ऊपर  किसी  भी
 दृष्टि  से  अन्याय  न  हो  ।  इतना  ही  नहीं,
 अगर  कर  सकते  हैं  तो  यह  भी  करना  चाहिये
 कि  अगर  किसी  की  जमीन  कारखानेदारों  के
 लिये  ली  गई  हो  तो  उस  को  दूसरी  जगह  पर
 ठीक  सी  जमीन  मिले  ।  महाराष्ट्र  के  अन्दर
 जो  वहां  की  गवर्नमेंट  है  वह  नगर  किसी  खेत
 की  जमीन  इरीगेशन  प्रोजेक्ट  के  लिये  लेती  है
 तो  उस  को  दूसरी  जगह  जमीन  देती  है  खेती
 के  लिये,  और  वह  उस  की  जमीन  की  कीमत
 के  बराबर  कीमत  की  होती  है  ।  उस  के  बेलों
 की  जोड़ी  की  और  मकान  आदि  सब  की
 व्यवस्था  करती  है  ।  मैं  तो  कहूंगा  कि  अगर
 किसी  कारखाने  के  लिये  किसी  किसान  की
 जमीन  ली  जाती  है  तो  पाटिल  साहब  की  तरफ
 से  और  मिनिस्ट्री  की तरफ  से  उस  को  गारन्टी
 दी  जानी  चाहिये  कि  उस  कारखाने  में  उस  को
 मान  और  सम्मान  के  साथ  रखा  जायेगा  और
 जिस  तरह  से  कई  वर्षों  तक  काम  करने  के
 वाद  तीन  महीने  का  बोनस  कारखाने  में  काम
 करने  वालों  को  दिया  जाता  है,  यदि  कोई
 आदमी  सरकारी  नौकरी  करता  है  तो  उस
 को  २५  वर्ष  के  बाद  पेन्शन  मिलती  है,  उसी
 तरह  से  जिस  आदमी  की  जमीन  जाती  है,
 जिस  का  पेट  भरने  का  साधन  चला  जाता  है,
 उस  के  लिये  भी  कुछ  न  कुछ  इन्तजाम  होना
 चाहिये  ।

 जो  ब्रज राज  सिंह  :  (बरेली)  :  सभापति
 महोदय,  अभी  जिन  हमारे  माननीय  मित्र  ने
 काश्तकारों  का  केस  प्लीज  किया  उन्हें  एक
 परेशानी  थी  कि  शायद  बाजार  भाव  मिलने  से
 -भी  काश्तकारों  की  परेशानी  दूर  नहीं  होगी  ।
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 इस  के  लिये  में  केवल  यह  निवेदन  करूंगा  कि
 जिसे  हम  बाजार  भाव  कहते  हैं  वह  शायद
 पैसे  के  ही  रूप  में  समझा  जा  रहा  है  tv  लेकिन  ,
 एसी  बात  नहीं  है  7  बाजार  भाव  से  मतलब  है
 खुली  छूट  सौदा  करने  की  |  जब  कोई  मालदार

 आसामी  जमीनें  लेने  के  लिये  आयेगा  तो  काइतकार
 को  इस  बात  की  खुली  छंट  होगी  कि  वह  उस
 का  पूरा-पूरा  पैसा  मांग  ले  या  अपनी  श्र
 शर्ते  भी  उस  के  सामने  रखे  |  पैसा  ले  और
 उस  के  साथ-साथ  उस  एंटरप्राइज़स  में  नौकरी
 मांगे,  पैसा  ले और  उस  जमीन  के  मुसहफ़
 थोड़ी  जमीन  ठेके  के  रूपों,  होग  घोलने
 के  लिये  या  सब्जी  सप्लाई  करने  के  2  ३  ले  रे
 या  इसी  प्रकार  की  कोई  और  चीजें  मांग  सके
 तो  बाजार  भाव  का  मतलब  पैसे  की  कीमत  से
 हल  नहीं  हो  जाता  in  बजार  भाव  से  मतलब  है
 कि  बाजार  में  सौदा  करने  का  उसे  अधिका
 मिलना  चाहिये  ।  ऐसा  ही  इस  सदन  के  इस
 के  पक्ष  ने और  उधर  के  पक्ष  ने  कहा  ।

 मेरा  तो  निवेदन  यह  है  कि  जब  हर  तरह
 से  एक  ही  आवाज  गूंज  रही  है  किस  ३
 खेती  खतरे  में  है  और  खेतिहर  खतरे  में  हूं
 तो  में  समझता  हूं  कि  हमारे  पाटिल  साहब  और
 डा  ०  राम  सुभग  सिंह  को  इस  ओर  ध्यान  देना
 चाहिये  ।  डा  ०  राम  सुभग  सिंह  से  मेरा  थोड़ा
 सा  परिचय  कमेटियों  के  सिलसिले  में  हुआ
 है।  में  जानता  हूं  कि  उन  के  दिल  में  बड़ा
 दर्द  काइतकार  के  लिये  है  और  जमीन  की
 पैदावार  बढ़ाने  के  बारे  में  भी  इन  के  इन्दर
 बड़ा  दर्द  है  n  हर  तरह  की  परिस्थितियां  जाती
 हैं।  हो  सकता  है  कि  इस  तरह  की  परिस्थितियां
 आई  हों  जिन  में  यह  संशोधन  लाना  पड़ा  ।
 कई  चीजों  के  लिये  हमारे  माननीय  दोस्त  ने  भी
 कहा  कि  जमीन  टेक्‍्वायर  करनी  ही  पड़ेगी
 और  बहुत  से  ऐसे  केसेज  होंगे  जिन  में  जमीन
 एंक्वायरी  किये  बगैर  काम  चलेगा  नहीं  |
 हमारे  माननीय  मिनिस्टर  साहब  के  सामने
 भी  फंसे  सवालात  जाये  होंगे  जिन  के  कारण
 उन  को  यह  संशोधन  रखना  पड़ा  ।  मैं  समझता

 हूँ  कि  उन  के  दिल  की  गहराई  इस  बात  से
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 नापी  जा  सकती  है  कि  चार  छः:  रोज  हुए
 जब  पहले  यह  बिल  पेश  किया  गया  था  और
 उन्होंने  देखा  कि  सदन  में  बड़ा  शोर  शराबा
 है  और  लोगों  में  परेशानी  है  तो  उन्होंने  समय
 चाहा  और  समय  चाहने  के  बाद  अपनी  पूरी
 इच्छा  शक्ति  लगा  कर  यह  नया  संशोधन  लाये  I
 इत्तिफाक  है  कि  उस  से  भी  वह  डिजायन
 इफैक्ट  क्रिएट  नहीं  हो  सका  जो  हम  चाहते  थे  ।
 राज  और  संशोधन  श्री  रहे  हैं  कौर  हो  सकता  है
 कि  बागे  भी  हम  इस  प्रकार  के  संशोधन  न
 कर  सके  कि  जिस  में  हम  समझ  से  यह  सब
 भा  स्टेज  पर  पहुंच  गया  कौर  हम  ऐसा

 %  संगीत  जल  शाये  हैं  कि  इस  से  आगे  कोई  और
 4  संशोधन  नहीं  श्री  सकता  और  लाना  मुमकिन

 नहीं  है  में  नहीं  समझ  पातकी  क्यों  इसे
 ६  प्रैक्टिस  इश्यू  बना  कर  यह  सोचा  जाता  है  कि
 +  जो  भी  संशोधन  शप्  गये  हैं  उन  में  से किसी  को

 न  मानेंगे  और  इस  श्रमेंडमेंट  बिल  को  पास
 करा  कर  छोड़ेंगे  तभी  इज्जत  बचेगी,  वरना
 इज्जत  किरकिरी  हो  जायेगी  ।  में  समझता  हूं

 |  ऐसा  सोचना  ठीक  नहीं  है  ।

 ्र

 हे  एक  संशोधन  है  कि  इस  बिल  को  सिलेक्ट
 कमेटी  को  दे  दिया  जाये  और  सिलेक्ट  कमेटी
 में  इस  पर  चरागे  विचार  चले  क्योंकि  अभी  हाउस
 की  मांग  पूरी  नहीं  हो  पा  रही  है,  श्त्यथा,
 इतने  सदस्य  इस  पर  बोले,  कल  का  दिन  पूरा
 दिया  गया,  और  राज  भी  में  समझता  हूं
 कि  देर  हो  जाने  के  कारण  सन्नाटा  दिखाई
 दे  रहा  है।  मैं  तो  विश्वास  के  साथ  कह  सकता  हूं
 कि  जितनी  सरगर्मी  राज  पैदा  हुई  ह ैकल  उस
 से  ज्यादा  पैदा  होगी  क्योंकि  हर  एक  के  दिल  में
 परेशानी  है  और  बावला  मचा  हा  है।

 4

 कभी  हमारे  एक  पंजाब  के  मित्र  बोल  रहे
 थे  कि  वे  गिर  गये  ।  उन  के  दिल  में  बड़ा  धक्का
 लगा  मालूम  होता  है  क्‍योंकि  वह  बोलना
 कुछ  चाहते  थे  लेकिन  बोलना  कुछ  और  पड़

 करहा  था  इस  ख्याल  से  कि  नेता  लोग  नाराज  न
 हो  जायें  !
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 में  उत्तर  प्रदेश  के  उस  क्षे?  से  कराता  हूं
 जहां  इस  प्रकार  की  कई  चीजें  चल  रही  हैं  t
 आप  ध्यान  से  देखें  तो  श्राप  को  पता  चलेगा
 कि  देश  के  लिये  राज  कुछ  चीजें  ऐसी  हैं
 जिन  के  लिये  हम  कह  सकते  हैं  कि  उन  की  बड़ी
 जरूरत  हैं,  कुछ  चीजों  के  लिये  कह  सकते  हैं
 कि  बीच  की  जरूरत  है  और  कुछ  अ्ंडरटेकिग्स
 ऐसे  हैं  जिन  के  लिये  हम  कह  सकते  हैं  कि उन  की
 बिल्कुल  जरूरत  नहीं  है  ।

 बरेली  के  उत्तर  में  एक  एयरोडाम
 बनाया  जा  रहा  है  |  यह  बड़ी  पुरानी  स्कीम
 थी  ।  पहले  एक  'एरोड्रोम  की  जरूरत  पड़ी
 थी  और  उस  वक्‍त  वह  नहीं  बनाया  जा  सका  ।
 खाली  लैंडिंग  ग्राउण्ड  बना  कर  छोड़  दिया
 गया  था  ।  ब  चाइना  इश्यू  के कारण  उसकी
 जरूरत  महसूस  हुई  और  करीब  ३५००  या
 ४०००  बीघा  जमीन  उसके  लिये  ले  ली  गयी
 जिससे  पांच  गांव  इंफेक्टेड  हो  गए  हैं  ।  ये  पांच
 गांव  इस  प्रकार  के  हैं  कि  ये  गांव  तो  बाहर  रह
 जाते  हैं  और  इनकी  जमीन  एयरोसौल  में  ग्रा
 जाती  है  ।  तो  इस  तरह  से  वह  जमीन  ले  ली
 गयी  है।  एक  प्रोपोजल  आया  था  कि  एक  तरफ  से
 जमीन  ले  ली  जाए  जो  कि  एक  बड़े  काइतकार
 की  थी  ।  अगर  वह  जमीन  ले  ली  जाती  तो
 ये  पांच  गांव  बच  जाते  ।  मगर  जो  मैशिनरी
 आज  काम  कर  रही  है  लेण्ड  एक्वीजिशन  का
 वह  छोटे  गरीब  काइतकार  की  बात  नहीं
 सुनती,  वह  तो  बड़े  आदमी  की  बात  सुनती  है
 जिसके  पास  इतना  पैसा  हो  कि  वह  सुप्रीम  कोर्ट
 में  मुकदमा  ले  जा  सके  ।  उसका  उनको  डर
 लगता  है  कि  यह  अपना  मुकदमा  सुप्रीम  कोर्ट
 तक  ले  जाएगा  और  जोत  कर  पा
 जाएगा  |  उससे  उनको  डर  लगता  है  ny  डर
 नहीं  लगता  छोटे  काइतकार  से  ।  इसलिये  इन
 पांच  गांवों  की  जमीन  ले  ली  गयी  ।  मैं  समझता
 हूं  कि  वहां  के  लोग  हर  पार्टी  के  लोगों  के  पास
 गए  और  उन्होंने  उनको  ठीक  सलाह  दी  ।  मेर
 पास  भी  जाए  ।  मेने  भी  उनसे  कहा  कि  यह
 नेशनल  यूटिलिटी  की  चीज  है  ।  इसकी  जरूरत
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 [श्री  ब्रज  राज  सिंह]
 पड़  सकती  है  ।  तुम  मत  घबराओ,  तुम्हारे  लिये
 कोशिश  करेंगे  ।  मैंने  उनको  आश्वासन  दिया
 कि  तुमको  सिंथेटिक  रबर  फैक्टरी  में  काम
 दिलाने  की  कोशिश  करेंगे  और  तुम  को  फिर
 कलक्टर  और  कमिश्नर  साहब  के  पास  ले  चलेंगे
 हमने  उनको  आश्वासन  दिया  कि  तुम  को
 सिथेटिक  रबर  फैक्टरी  में  काम  दिलवाया
 जाएगा  ।  मगर  आप  देखें  कि  सिंथेटिक  रबर
 फैक्टरी  में  क्या  हो  रहा  है  -  उसको  भी  इसी
 प्रकार  के  छोटे-छोटे  काश्तकारों  की  जमीनें
 लेकर  बनाया  गया  है  ।  पहले  जब  उनकी  जमीनें
 ली  गयीं  तो  वे  सटे  आर्डर  ले  आए  और  उन्होंने
 अपनी  फसलें  बो  दीं,  लेकिन  उनकी  फसलें  फिर
 काट  दी  गयीं  ।  इस  तरह  से  तीन-तीन  चार-
 चार  फसलें  लोगों  की  शराब  हो  गयीं  ।  और
 जिन  लोगों  की  जमीनें  ली  गयी  थीं  उनको  ही
 उस  फैक्टरी  में  चौकीदारी  तक  नहीं  मिलती,
 जिनकी  जमीनें  ली  गयी  थीं  उनको  उसमें
 नौकरी  नहीं  मिलती,  उनको  वहां  ठेके  नहीं
 मिलते  v  इसलिये  जो  इन  लोगों  को  जिनकी
 साढ़े  तीन  हजार  या  ४०००  बीघा  जमीन
 एरोड्रोम  के  लिये  ले  ली  गयी  है,  उस  फैक्टरी
 में  काम  दिलाना  नामुमकिन  था।  नतीजा  यह
 हुआ  कि  इस  रिजेंटमेंट  की  वजह  से  राज
 बरेली  में  पांच  हजार  मजदूर  हड़ताल  कर  रहे
 हैं  ।  लेकिन  कोई  नतीजा  नहों  निकला  ।  वे
 गरीब  आदमी  हैं  ।  उनके  लिये  पुलिस  बुलायी
 गयी  ।  मार-मार  कर  उनका  कचूमर  निकाल
 दिया  गया  और  उनकी  घड़ियां,  फाउन्टेन पैन,
 वैसे  शादी  पुलिस  ले  गयी  ।  यहां  पर  उसके
 लिये  हमने  एक  कालिंग  अटेंशन  मोशन  दिया
 लेकिन  वह  नामंजूर  हो  ग्या  ।

 Blo  मा०  झा  ण:  कितने  दिन  पहले
 की  बात  है  ?

 श्री  ब्रज राज  सिह  :  अभी  चल  रहा  है।
 उसके  बाद  हमने  शार्ट  नोटिस  क्वैश्चन  दिया
 कि  शायद  इसका  उत्तर  देते  में  मन्त्री  जी  को
 कोई  परेशानी  न  हो  पौर  मैं  इस  इन्तिजार
 में  बैठा  कि  कि  जैसे  हो  मिनिस्टर  राह  का

 AUGUST  29,  962  Acquisition  (Amend-  4932
 ment)  Bill

 उत्तर  मिलेगा  में  उन  लोगों  से  जाकर  कहूंगा
 कि  हमने  तुम्हारी  ग्रावाज  मिनिस्टर  साहब  के
 पास  तक  पहुंचा  दी  है  1  तुम  घबराझ्रो  मत,
 कुछ  न  कुछ  तुम्हारे  लिए  किया  जाएगा  ।
 लेकिन  कुछ  नहीं  हुआ  ।  उसके  अलावा  हमने
 एक  साधारण  क्वेश्चन  दिया  |  उसका  उत्तर
 ञ्  गया  कि  यह  स्टेट  गवर्नमेंट  का  मामला  है
 हमको  उससे  कोई  मतलब  नहीं  a  तो  इस  प्रकार
 यह  बात  खत्म  हो  गयी  ।  में  आपसे  निवेदन
 करना  चाहता  हूं  कि  इस  सिंथेटिक  रबर  फैक्टरी
 में  सारा  सेंटर  का  ही  पैसा  लग  रहा  है।  लेकिन
 इस  बारे  में  कुछ  नहीं  किया  जाता  ।

 कहा  जाता  है  कि  काइतकार  मुकदमा  जीत
 कर  आ  जाते  हैं,  वे  सुप्रीम  कोर्ट  तक  से  मुकदमा
 जीत  कर  आ  जाते  हैं  -  लेकिन  छोटे  काइतकार
 का  हाल  यह  है  कि  सुप्रीम  कोर्ट  तो  क्या  वह
 छोटी  अदालतों  में  भी  मुकदमा  नहीं  लड़ा
 सकता  ।  यह  तो  वही  लोग  कर  सकते  हैं  जिनके
 पास  बहुत  पैसा  है,  और  वे  लोग  भी  जो  नजीर
 लेकर  जरा  जाते  हैं  उसका  फायदा  गरीब  कामत-
 कार  तक  नहीं  पहुंचने  दिया  जाता  ।  जो  रूलिंग
 सुप्रीम  कोर्ट  ने  दे  दिया  था  उससे  एक  आदमी
 को  शायद  फायदा  पहुंच  गया  हो  लेकिन  वह
 मिसेज़  तक  नहीं  पहुंच  पाया  और  यह  असेंसमेंट
 यहां  लाकर  रख  दिया  गया  ।  हो  सकता  है  कि
 काइतकार  इसका  मुकाबला  न  कर  सके  t
 पर  में  अपने  मिनिस्टर  साहब  से  निवेदन
 करूंगा  कि  वे  इसको  प्रेंस्टीज  इश्यू  बनाने  की
 कृपा  न  करें  ।  व्हिप  के  द्वारा  जबरदस्ती  वोट
 मांग  कर  इसको  पास  कराने  का  यत्न
 न  करें  t

 मुझे  मालूम  है  कि  उनके  हृदय  में  दर्द  है
 काश्तकार  के  लिये  और  उसकी  खेती  के  लिये  ।
 इसलिये  में  आशा  करता  हूं  कि  वह  इस  बात
 को  जरूर  सोचेंगे  |

 38  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Thursday,
 August  30,  962/Bhadra  8,  884  (Saka),
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 CoLUMNS
 ORAL  ANSWERS  TO

 QUESTIONS  4657—94
 5.0.  Subject

 No.
 667  Committee  for-  Anti-

 corruption  Drive  4657—62
 668  Coal  dumping  4662—65
 669  New  Education  Code

 for  Delhi  4665--67
 679  Model  legislation  for

 Universities  4667—69
 671  Coal  targets  during Third  Plan  4669—"3
 672  Delhi  Primary  Education  4673—75
 673  Oil  Pipe  Lines  4675—78
 674  Coil  Washeries  4679—8I
 675  Pric2s  of  steel  and  pig iron  468I-82
 676  State  participation  in

 oil  refineries  4682-83
 677.  Hogenakkal  Hydro- electric  project  4683-84
 678  Compulsory  Military

 Training  for  students  4684—89
 679  Sindri  Fertilizers  Fac-

 tory  4689-90
 680  Development  of  Petro-

 chemical  industries  4690—92
 681  Royalty  from  Gujarat Oil  wells  4692—94

 WRITTEN  ANSWERS  TO
 QUESTIONS  4694—4774

 S.Q.
 No,
 632  Indian  team  to  Everest  4694
 683  Targets  for  steel  pro- duction  during  Fourth

 Plan  period.  4694-95
 684  Consumption  of  pet- roleum  products  in

 Rajasthan  है  है  4695
 685  Mizo  hills  4696
 686  Manufacture  of  auto-

 mobile  leaf  springs  4696-97
 687  Royalty  on  oil  4697-98
 688  Coal  gas  plant  for  Delhi  4698
 689  Closure  of  stainless  steel

 factories  in  Bombay  4698-99
 690  Advisory  Committee on  Training  and  Re-

 cruitment  4699-4700
 691  Coal  Corporations  4700
 692  Technicians  sent  abroad

 DAILY  DIGEST

 [Wednesdav,  August  29,  1962/Bhadra  7,  884  (Saka)]
 WRITTEN  ANSWERS  TO

 QUESTIONS—contd.

 by  Hindustan  Steel  Ltd.  4700

 S.Q.
 No,

 693
 694

 695

 696

 Subject

 Pipeleines  in  Gujarat.
 Advance  for  building  of
 English  weekly  ‘Link’
 Education  as  concur-
 rent  subject
 Revision  of  pay  scales
 of  employees  of  Delhi
 Administration

 US.Q. No,
 7897
 7898
 7899

 7900

 I90I

 7902

 7903

 7904

 7905

 7906

 37907
 7908

 7909

 I9I0
 IgIt

 I9I2

 I9I3
 I9I4
 7975

 I96
 ‘1917,
 7978

 7979

 India’s  economy
 Field  firing  in  Kangra
 Classification  of  Anglo- Indian
 Scholarsips  for  Sche-
 duled  Caste  students
 Murder  cases  in  Mani-
 pur
 Grant  for  Punjabi
 dramas
 Production  price  of  iron
 ore
 Payment  to  Indo-

 Commercial  Bank
 deposits

 Welfare  of  S.C.  and
 S.T.  in  Andhra  Pradesh
 Cultural  centres  in
 Andhra  Pradesh

 Coal  for  Andhra  Pradesh
 Residential  accommo-
 dation  for  employees  of
 Accountant  General’s
 Office,  Andhra  Pradesh
 Higher  Secondary
 students
 Maithili  language
 Dr.  Gayen’s  Report  on *  Measurement  of  Achie-
 vements  in  Mathematics’
 Restoration  of  pay  cut
 of  Defence  employees
 Gang  of  cattle  killers
 Price  of  grade  IT  coal
 Audit  Staff  Association
 Shillong
 Garden  Reach  Workshop
 Crime  cases  in  Delhi
 Steel  or  pig  iron  quota to  States

 Sanskriti
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 4700-0f

 4701-02

 4702

 4702-03

 4703-04
 4704

 4705

 4705-06

 4706-07

 4707

 4707-08

 4708

 £4708-09

 4709
 4709-I0

 4770

 4  7IL १
 47II-I2

 47I2

 ATI2-13-
 4773

 4773-74

 4774
 4774

 4774-75

 ‘4715-16
 4776-77
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No.

 920  ‘Cultural  Forum’
 392  Machine  Manufactur-

 ing  industry
 3922  Children’s  Art  Exhi-

 bition
 4923  Coal  for  Ambala-Karnal

 and  Rohtak  areas
 3924  Institutions  of  National

 importance.
 I925  Elections  to  Works

 Committee  of  Gun  and
 Shell  Factory

 7926  Cost  of  steel  plants
 1927  Foreign  personne]  in

 steel  plants
 I928  Use  of  Hindi  in  Gov-

 ernment  Offices
 929  D.Ps.from  East  Pakis-

 tan
 3930  Physical  Education

 and  Youth  Welfare
 Schemes

 393I  Assistance  to  Voluntary
 HindiPrachar  Organisa- tion

 932  Termination”  Notice
 for  Government  em-
 Ployees

 1933,  Multi-purpose  tractors
 I934  Physical  handicapped
 I935  Oil  refineries
 I936  Under-invoicing  of

 exports  and  _  over-
 invoicing  of  imports

 937  Grant  to  Mysore  Gov-
 ernment

 7938  Delhi  Education  Depart-
 ment

 I939  Excavations  near  Ahar
 3940  Population  map
 ‘941  Sanskrit
 3942  India-China  border
 I943  Production  of  Armour

 Plates  in  steel  plants
 I944  Foreign  artists
 I945  Breakdownof  Rourkela’s

 Blast  Furnace  No.  3
 I946  Indian  Investment  Centre
 1947  Tribunal  for  excise  duty on  tobacco
 3948  Seasurvey  of  Andaman

 Islands
 3949  Drilling  in  Darang  Salt

 Min

 [Darty  Dicsst]

 CoLtumns

 4777

 ‘4718-19

 4719-20

 4720

 472022,

 4722-23
 4723

 4724

 4724-25

 4725-26

 4726-27

 4727

 4728
 4728
 4729

 4729-30

 4730

 4730

 4737
 4737

 4731-32
 4732-33
 4533-34

 4734
 4734-35

 4735-36
 4736

 4736

 4737

 4737-38

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.
 No.

 Subject

 Agreement  between
 Oil  and  Natural  Gas
 Commission  and  Maz-
 door  Sabha.

 I950

 I95i  Houses  for
 aste  and  Scheduled

 Tribe  families
 I952  Machcria  Cement  Factory
 3953  Stipends  for  Tribal

 stude  rts
 3954  Scheduled  Areas  ard

 Scheduled  Tribes  Com-
 mission’s  report
 Primary  Education

 Body
 Geological
 India

 7955

 7956  Survey  of

 Players  for
 tional  meets
 Physical  fitness  for
 recruitment  in  Armed
 Forces
 Welfare  of  troops
 Curb  on  travelling  to
 East  Pakistan

 ‘1961,  Libraries  managed  by

 7957  Interr<-

 958

 I959
 I960

 Central  Government
 962  Pay  of  Section  Officers
 3963  Township  at  Dhaleswar
 I964  Quarters  constructed  at

 Narsinghgarh
 3965  Second  Pay  Com-

 mission  Recommen-
 dations

 1966  Himachal  Pradesh  Sec-
 retariat  at  Simla

 967  Pension  to  Territorial
 Army  Officers

 3968  Tribal  blocks
 969  Janata  colleges  in  Delhi
 3970  C.H.S.  Scheme  facili-

 ties  for  Defence  em-
 ployees
 Industrial  and  non-
 industrial  employees  of
 Defence  installations
 Extension  of  Punjab
 Backward  Classes
 (Grant  of  Loan)  Act
 to  Manipur
 Pay  scale  of  Manipur
 Administration  em-
 ployees
 Jet  trainers
 Bharat  Electronics  Ltd.

 971

 7972

 3973

 3974
 I975

 Scheduled

 4936

 CoLumns

 4738

 4738-39
 4739-40,

 4740

 4747

 4747

 4742

 4742-43

 4743
 4744

 4744-45

 4745
 4745
 4746

 4746

 4746-47

 4747

 4747
 4747  —49

 4749

 4749-50

 4750

 AT5t

 4757-52
 4752

 4752-53
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 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject
 No

 4937

 WRITTEN  ANSWERS  TO
 QUESTIONS—contd.

 U.S.Q.  Subject  CoLuMNS
 No.

 3976  Hindi  translation  of ८  Tripitak  4753
 7977  Research  Laboratory,

 Jorhat  4753-54
 I978  Purchase  of  property from  the  Princes  in

 Himachal  Pradesh  4754
 I979  Corruption  cases  in

 ELP.  4754-55
 I980  Availabitity  of  books

 for  Universities  stu-
 dents  4755

 I98%  Cement  for  Andhra
 Pradesh  7  .  4755-56

 ‘1982,  Financial  powers  of
 Oil  and  Natural  Gas
 Commission  as

 I983  Second  Language  Con-
 vention  हे  4757

 3984  Blasting  of  rocks  in
 Laccadives  4758

 3985  Copper  deposits  in
 Alwar  4758-59

 I986  Coaching  centre  for  S.C.
 and  S.T.  at  Allahabad  4759

 987  Rayon  factory  =  4760
 7988  Overtime  allowance  for

 Armed  Forces  Head-
 quarters  emplovees  4760

 989  Armed  Forces  Head-
 qairters  employees  476I

 I990  Gas  and  oil  in  Punjab  4761-62
 r99  Praga  Tools  Corpora-

 tion,  Aidhra  Pradesh  4762-63
 993  Welfare  of  Scheduled

 Castes  and  Scheduled
 Tribes  in  Mysore  4763

 3994  Prices  of  cement  4763-64
 995  Geophysicists  for  Third

 Plan  4764-65
 1996  Foreign  Exchange  faci-

 lities  for  students  4765
 3997  Stcel  Plant  in  South  4766
 3998  Coal  movement  4766-67
 i999  Reorganisation  of  Oil

 and  Natural  Gas  Com-
 mission  4767-68

 2000  Ankeshwar  Oil  4768
 200r  Steel  for  Small  Scale

 Industries  of  Assam  4768-69
 2002  National  Book  Trust  4769-70
 2004  Delhi  Land  Reforms  Act  4770
 2005  Delhi  Land  Reforms

 Act  4770-71

 2006  Academy  of  Indian

 2007  Equipment  for  Rourkela
 Steel  plant

 2008  Amalgamation  of  New
 Cit!zen  Bank  of  India

 2009  Cultivation  of  tobacco
 2700  Koyana  Hydro-

 dance  and  music

 Electric  Project

 OBITUARY  REFERENCE

 The  Speaker  made  a  reference
 to  the  passing  away  of  Dr.
 Bakshi
 was
 Constituent
 of  India

 Tek  Chand  who
 a  member  of  the

 Assembly and  of  the  Pro-
 visional  Parliament.

 Thereafter

 CALLING  ATTENTION  TO
 MATTERS  OF  URGENT

 members  stood
 in  silence  for  a  short
 while  as  a  mark  of  res-
 pect.

 PUBLIC  IMPORTANCE

 (4)  Shri  Bagri  called  the
 attention  of  the  Prime
 Minister  to  the  reported
 firing  by  Nepali  soldiers
 on  a  hutin  the  Miris
 Police  station  of  Darjeel-
 ing  districtonthe  24th
 August,  962  resulting  in
 the  death  of  two  Indians

 The  Prime  Minister  and
 Minister  of  External
 Affairs  and  Minister  of
 Atomic  Energy  (Shri
 Jawaharlal  Nehru)
 made  a  statement  in
 regard  thereto.

 (it)  Shri
 Cc

 S.  M._  Banerjee
 alled  the  attention  of  the

 Prime  Minister  to  the  repo-
 Tr
 oO

 ted  missing  of  an  aircraft
 f  the  Nepal  Royal  Airlines

 with  Indian  Inspector  of
 Accidents,  First  Secretary
 oO  f  the  Indian  Embassy,
 Nepal  and  four  others  on
 board.

 The  Prime  Minister  also
 made  a  statement  in  re-
 gard  thereto.
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 CoLuMNS:

 4777

 4777-72

 4772-73
 4773

 4773-74

 4774

 4775—80
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 CoLUMNS  CoLumns
 PAPERS  LAID  ON  THE  note

 TABLE  .  4780,  4787  BILL  PASSED  4797—48I3

 ificati  The  clause-by-cleuse  cor-
 (a)  A  copy  of  Notification  sideration  of  the  State

 No.  F.70  (37)/59-Vol.II  of  Nagaland  Bill  was  taken
 ae  dated  a  ten  up  and  concluded,  and  the

 Ya
 April,  962  containing  the  ce

 pemendeds  Mas
 Tripura  Land  Revenue  &
 Land  Reforms  (Allotment
 of  Land)  Rules,  1962,  un-

 =  ie der  secion  98  of  the  BILLS  UNDER  CON-
 Tripura  Land  Revenue  SIDERATION  4833—4932

 and  Land  Reforms  Act,
 1960.

 (2)  A  copy  each  of  the
 following  Rules  under
 section  296  of  the  In-
 cometax.  Act,  I96r:—

 (i)  The  Income-tax  (Am-
 endment)  Rules,  962
 published  in  Notification
 No.  S.O.  2029  dated  the
 30th  June,  39€2

 (it)  The  Income-tax  (Second
 Amendment)  Rules.
 962  published  in  Noti-
 fication  No.  Ss.  0.  2565, dated  the  toth  August,
 I962.

 REPORT  OF  COMMITTEE
 ON  PRIVATE  MEMBERS’
 BILLS  AND  _  RESOLU-

 Discussion  on  the  motion  to
 consider  the  Land  Acqui- sition  (Amendment)  Bill
 and  amendments  thereto
 moved  on  2ist  August,
 i962continued.  The  am-
 endment  of  Shri  R.  Barua
 fp

 circulation  of  the  Bill
 s  *negatived.  On  the

 amendment  of  Shri  {  Daji for  reference  of  the  Bill
 to  a  Select  Committee,
 the  House  divided,  Ayes,
 40;  Noes  ‘150,  and  the
 amendment  was  according-
 ly  negatived.  The  motion
 to  consider  the  Bill  was
 adopted.  The  clause-by-
 clause  consideration  of  the
 Bill  was  taken  up  but  not TIONS  PRESENTED  4781  concluded.

 Seventh  Report  was  present- d. ¢  AGENDA  FOR  THURS-
 STATEMENT  BY  MINIS-

 TE
 The  Minister  of  Steel  and

 Heavy  Industries  (Shri
 C.  Subramaniam)  made  a

 statzment  regarding  distri-
 bution  of  G.C.  Sheets.

 Further

 DAY.AUGUST  30,  1962),
 BHADRA  8,  7884  (SAKA)—

 clause-by-clause consideration  of  the  Land
 Acquisition  (Amendment) Bill  and  passing  of  the  Bill.
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